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LOK SABHA

Monday, December 3, 1913/Agraha- 
yana 12, 1895 (Saka)

2The Lok Sabha met at Eleven of the 
Clock.

TMr S p e a k e r  in the Chatr]

OBITUARY REFERENCE
SHRI SAMAR GUHA (Contai):

We have got a sad news of the mur
der of Khan Abdus Samad Achakzai
who made a great contribution to
the freedom of our country. May I 
request you that we pay our respects
to him as a great son of undivided 
India, known as Baluchi Gandhi?

MR. SPEAKER: I. on behalf of
you all. express our deep sorrow at 
this sad and tragic death of Khan 
Abdus Samad Achakzai who was in 
the very thick of our Independence
movement and who wag a great pillar
o f support and strength to our lea
ders in the freedom movement. We
affectionately called him Baluchi
'Gandhi, It is so tragic that many 
of these great people have to suffer
m^yrdom at the hands of their own
-countrymen, and Khan Abdus Samad 
Khan is one of those, like Lincoln,
he ha* also been taken away by the
■cruel hand of his own countrymen.
We All express our sorrow at it.

will now stand In 
shdrt while as a nttrk

Ifttt members then stood in $itmce for
a short « )hUe.
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ORAL ANSWERS TO QUESTIONS

Effect of Hike in Oil Price On Ship
ping Industry

*302. SHRI Y. ESWARA REDDY:
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the Indian Shipping
Industry would suffer grievously as a 
result of the oil price hike; and

(b) if so, the broad outlines there
of and the steps taken thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA- 
PATI TRIPATHI): (a) and (b).
The non-availability as well as un
certain availability of bunkers and 
their fluctuating prices are causing 
difficulties for the Indian Shipping
Industry. The Shipping Conferences
in the Overseas sector are levying or
proposing to levy bunker surcharges.
Specific complaints from Shipping 
Companies about non-availability o$ 
bunkers at foreign ports are being:
taken up through our embassies for
obtaining bunkers.

SHRI Y. ESWARA REDDY: May I
know the daily fuel consumption--** 
of oil—in our ships and how much
more «s costing us daily at it tenilfe «C 
the incpeaae in the rate o& oil}
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SIT i

SHIU Y. ESWARA REDDY: May I
know whether this increase in the
price of oil is going to have any
direct effect on the discontinuance of
any of our shipping services?

MV *w?ri<rfo faqreft ?fr
<sreff | f t  \ wfirr zr? mj?rr u r o  $ \ 
sra ^ qr?r 7<$r m , f»i^
*ft * i w  v f m  %?n 1 r-rfrr 3*

«rctf f  for q r ^ *r sfr
O T f t  n r t* f,3r ^ ?r ttT  f  7 *T

H -n̂ Tj far  * r̂prrr 1

SHRI KRISHNA CHANDRA
HALDER: May I know from the hon
Minister what will be the total ex
pense involved due to increase of the
price of fuel annually?

«ft wtrmqfw fwnft *t f w ,
•Terr t f o t f t n r* fa r  *r*n% 

&  ^ r t  srtft «rgr srr; |  1 3ft 

y ra rh r ^tjtt |  srer sr 4 t f& rn ftfa r ?r|V 

fsrr  %  qan tt*t 1

Milk Booth In Jaidev Park (Delhi)

*303. SHRI HARI SINGH: Will the
Minister of AGRICULTURE be
pleased to refer to the reply given to
Unstarred Question No. 6454 on 9th 
April, 1973, regarding the opening of
& Milk Depot of D.M.S. in Jaidev
Park and to state:

(a) whether a milk booth has been
already erected in the Colony but has 
not so far been opened «v«n when

3 Oral Answers

there is sufficient demand of zniik in- 
the area;

'(b) $£ so, th£ reasons thereof and
the tirfte by which the Government
proposes to open the said depot; and

(c) a list -of applicants from this* 
area so far registered with the D.M.S.
and the nurfiber of bottles of milk
required by them?

THE MINISTER OF STATE IN THE* 
MINISTRY OF AGRICULTURE-
(PROF. SHER SINGH): (a) and (b).
The C P.W.D. has not so far complet
ed the construction of the milk booths
in Jaidev Park with the result that it
has not been possible for DMS to- 
commission the booth so far The- 
milk booth will be commissioned as
soon as it is handed by CPWD to
DMS and a minimum number of
tokens for 300 bottles are available
for this depot

(t) On icquest from the Jaidev
Park House Owners Wei tare Associa
tion the D'lhi M lk Scheme registered 
113 applicants in August, 1972, for
issue of fresh tokens for a total of 509 
bottles A list of applicants together
with their requirements is laid on the
T (' le of th* House I Platt d in Library 
See No LT-'5882/ 73]

MR SPEAKER' May I, before you
get up to ask a supplementary bring
this to your attention? You have
asked a question about this Milk
Booth. Such a long answer has come.
Then, you have asked about the name
of the persons and bottles. The ans
wer has come to so many pages. It
would 'have been better if this had
been settled with the Minister. Mr.
Sathe had asked a question and the
reply to same question had come to
49 pages. The Ministry should have
given a brief reply. This information 
must have been taken out from
somewhere and given there but they
will have to be printed in the De
bates. You cannot imagine what cost
it would come to for the Lok Sabha
Secretariat But, anyway, these ate
minor matters which could have beent
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settled with the hon. Minister. You
have raised this in the form of such 
aa big question and a big answer has
-come. You have asked for each person 
"how many bottles are there, his name,
his father’s name and all that. If you
want you may ask a question. You
are asking such question in the
Nation’s Parliament.

*ft f : srre$spr?r%
3ft f t  3  SST % TT?ft 5PTTT f

f^R T  W  ?flm | fa  '■’ft "TFT 
^ trcsnf qrrer ft, *tt T*

farr n̂rnr fc *ft sir *?t rrc^Wwr
ffcfr t sfft wit fatrr 11

t f^ r
% f*pT JTf ?TWFT «rr I

weft sft *  m *  w r  *  to t  t  fa  

asntft 'ft® #to farvrnr  ̂ f^r^r-^ 
«t?tt ?r?rt f^rr p, <rfar?r 
s rm rtY  * s t r t  t  fo

f5  4 5*ft* q?#
tqp- f t  w  «rr, %f^r vPr f̂ nrnr 

^ ?nft ?r» v?*r t t  f*iwr ^ r r f  *̂?= 
q t̂ f w  t —4  ’STPRT ’STT̂ TT £—fa  ™TT 
«pff f*TT ? £*TCT 5TFT— fgpm  # 

'fa5*F fT  T̂TOTT W  TFoTTfw, ^  
tpspC f*PT r̂r q>n>t SPtflT f t  WT  ̂ .
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<Tf̂ r t̂ *J*ft sfoft t , ^  <tt
W  f> TfT | I

«ft ftf ffcf : WW*
TTFT ft'T®  |  I

sftfo S!T% f * *Tf TO^TfV 4*Tfft 
^rf# #*n: f t  »w $— *rercr f  i srtft

^RT #)■ | - t «F5T
fhw-tfrn; wt t*r, ^

f w  |  ft? f^r*f^r qft^st ft fâ > 
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l f*FT ^  ^TRT VST

6
tftv n  fvflrr *m  «tt ?m ^  cnr̂ rt 
y p  ffft, ^  f%<rr*r %
q ô ^to % w r 5T|r Op ^

«p?r ^  snrr wrr  ̂Tf 1 1

S fto fo f f l f 65 ^
3RTH % W  ’ffo <ffa ft*  $
tot tot *rr I 22 ?«if rpp 4ok
?fi r̂wir, ? { ttT ^  »fr I, -fr̂ fir 
^̂ tp- *-q j? i

Protection of Vanishing Wild Life
+

*306. SHHIMATI SAVITRI
SHYAM:

SHRI NAWAL KISHORE 
SHARMA:

Wil l the Minister of AGRICULTURE 
be pleased to state:

(a) whether wild life is fast vanish
ing from the Indian Forests; and

(b) if so, the steps being taken or
proposed to be taken by Government
to protect the wild life?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) Wild
Life has been severely depleted.

(b) A statement is laid on the Table
of the Sabha.

Statement
Steps taken to preserve Wild Life

consist mainly of:—
(i) Establishment and effective

protection of national parks
and sanctuaries;

(ii) Restrictions on the export of
wild animals and birds, dead
or alive, or products thereof;

(iii) Wild Life (Protection) Act,
1972, has so far been extend
ed to 20 States'*and Union
Territories;

(iv) Setting up of wild life pre
servation wing in the States
and Union Territories;
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(v) Imparting of «pedaUsad train
ing ip Wild &i«e Management
to personnel ot the State and
UTs. at the Forest Research
Institute, Dehra Dun;

(vi) The launching of ‘Project
Tiger’ under which 9 National
Parks and Sanctuaries have
been given special assistance
for preserving the tiger, its
prey and its habitate;

(vii) A  Central Scheme for finan
cial assistance to certain im
portant Sanctuaries and 
National Parks in the country
under which funds can be
allotted for works of a non
recurring nature in these
selected Parks/Sanctuanes,
provided, the State Govern
ments concerned are pre
pared to bear the recurrent
expenditure;

(viii) There is also a scheme under
which the Government of
India is prepared to take over
for central management cer
tain sanctuaries for a limited
number of years, with the
approval of the State Govern
ments concerned; and

(ix) Educating the general public
in order to inculcate love for
wild life.

w r  *
*Tf WtaT *rf®Fr

SHTFSr ft  ?jft $ I #  tfHWl 
|T fV STWfV ’$t*TST *|ft

*nft ¥t Tsrf ?r t  *rr qiw5r?r
* ft ¥ t  ^ Ir  n r f  $  *it fa tft 

jjJct % inx°r *rr fvsfh$r % w<w 
«rr osfatft m i  1 1

m  fag : W& 3ft arPWT t̂ft 
m  f  «nc iftx m  m m  *n£t

w $  <ifr f i%  ^
fa * t  art* m  % fir

im  ^ r t  m  ism  ator %■ 
z  % tf* *  ir |  i i s
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*, s*r w  m m  %
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sfara- % fsrSt srî r̂r «ft, ^  

snr T̂ ft £ ?rr ?r£t, qfs %% 
'sjt Tft |  eft f̂ cT̂ rr ar-Trrf̂ r t̂ w m t t

sfto *TT frrr̂ V “ CT̂ TT
sTrare” «r>3R7 % w  wft 
tft wrfarsr f w  iwt % ?r«rr vtt % wz 
sjtp- % ŝr-srrfarqt ̂  tstt sjft *rTfa*r 
faqr m i | mfar % f$r«r ?r«nr ww

^  van ?r% i

fnf̂ raft w * f snr spt

«F?T5TT $  TOT t  ?

sfto 4 vtt^ rm
w  »ptt | cm ^ % 40 5rrar jh

% fare ^>rr i *̂r 
% faq csrrnr ^  | \

SHRI BIRENDER SINGH RAO: Sir„
in view of the important role played
by private forests, pastures and com
mon lands fat the preservation of wild
life, has the Government taken any
steps to direct the Skate Governments
to save them from the operation of the
ceiling la m  If not; whyt

PROF. &XISt SINGH: I do set have
|(|ge0|K W
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private lands where wad life is being

flfKip BIEBND^R SINGH RAO:
Have th$y not played any rede? 

AN HON. MEMBER: He does not
£now about it.

SHRI BIRENDER SINGH RAO:
Government have acknowlodged it so 
many times officially that private
forests and pastures and common
lands have played a very important
role. I cannot understand how the
hon. Minister is denying any know
ledge.

PROF. SHER SINGH: 1 do not
have any definite information about
how much private lands or forests
are used for preserving wild life.

SHRI N. TOMBI SINGH; May I
know whether Government are aware
of the fact that there is a very rare
variety of deer available only m
Manipur in an apparent santuary—I
call it apparent because it is not pro
perly maintained—and if so, whether
they are going to take special care
to preserve this variety?

PROF. SHER SINGH: There is a 
programme in the States for running
these sanctuaries. Where there are
animals in respect of which there is
danger of extinction, we have an Act
passed last year, and that has been
applied in Manipur also. After the
application of that Act. I think we
shall be able to preserve rare 'wild 
life. We are prepared to assist the
State Government m the setting up or
upkeep of their sanctuary.

SHRI INDRAJIT GUPTA: In spite
of tile Forest Department's obliga
tion in this matter and the existence
of legislation, is it not a fact that a
considerable amount of Illegal poach- 
tttg I^Htxy of wild is
flflnfimriwtf bftCSMgg. OS YOU iCDOV. tiho

f t  oartaIn fttos and boms and 
mo on has bacons* « lucrative busi

ness? I would like to know specifical
ly what steps Government are taking 
or have taken to see that this illegal
poaching and killing is stopped or ax 
least reduced to a minimum and that
exemplary penalties are imposed on 
people who indulge in these things.

PROF. SHER SINGH: Last year,
this House passed the Wild Life Pro
tection Bill which has now become
an Act and is now applied to 20 
States and Union territories. It is only
three or four States which have not yet
adopted the resolution, namely, Assam,
Jammu and Kashmir, Meghalaya and 
Nagaland. All other States have
passed resolutions and this Act has 
become applicable in those States.
The Act does provide that we cannot
even export skins, horns etc. We
have four or five schedules in the
Act. In Schedule I and part II of
Schedule II it has been provided that
the animals or their skins or their
products cannot be exported.

SHRI INDRAJIT GUPTA: I re
ferred to the illegal activities. I 
know that there is an Act. The point
is that despite this Act, illegal poach
ing and killing is going on. May 1 
know whether any specific measures
are being taken to see that this ille
gal poaching which often happens in 
collusion with a part of the Forest
Administration is stopped?

PROF. SHER SINGH: The State
Governments have been asked 
several times, and we have drawn 
their special attention to stop illegal
poaching in various areas in the States
and apply this Act.

ft*? w r  vetrnr wrt

«{» % fa fafcrr *; ir%f«r %t 
u k  t % srf«r fc $lr
sfor f 'on Bfim $  ^  crnrc
ft Aranr ^ g ift* ^  stop
ITT fFTT  I  ? *T7 ftWfP?? HTC 

fJRT w fw  Xfft *STW*rr m TWSfn* Vf*T-
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fa 4 w<r f  ert i»t
sfa?R fort $ *r*f tftoT *fte ?r85f *r 
^ rr  *> * *  sr^K tfr wra srm
^  ^  ?rr# f  err ?r$* ?

sfto 5TT faff 4 *frU? W fr *TT 
HT?[»n: 'tk snf fairt ‘̂renT

«rr̂  *rr*n ^ fa*rr s?r*r*rr i 
?ft *>t ir «fr ifnrr *r<Vn c,t* Kwi ^
srfsnp i lm  1 faeror *f *rf wr*r sifit 
| srsr ffr ®r<? v^t <t< *rnj; §r n̂ rt 
|  t o  % irgnffa? fa tf *rr^*t $  wk V̂ 

sp£r **v  v t f  ^ orr 1 1
T̂3pV wfr srtahRr | ■?*» *r 37® % srft n
r̂rfrr ^  r̂f% ®Pt n^t

| ,  % srft % 5f,^ tw ^  *r ?̂r 1 1

SHRI PARIPOORNANAND PAI
N'D LI: In view of the fact that rare
species of wild life are getting ex
tinct while on the other hand the
number of sanctuaries is being in
creased from one plan to another and 
rare species are not much available,
may I know whether the Forest De
partment will take intensive measures
to catch these rare animals and send
them to the sanctuaries and special
care is taken to protect them there?

PROF. SHER SINGH: The num
ber of sanctuaries is increasing. State 
Governments are taking measures to
protect wild life which is rare for
which there is danger of their getting
extinct. Steps are being taken about
'wild life protection under the Act
that was passed last year.

SHRI PARIPOORNAND PAIN
'D LI: My question about the steps
taken to catch those animals which
are getting extinct and sending them
to the sanctuaries is not answered.

SHRI STAS ANT SATHE; The Royal
Bengal Tiger wants to ask a ques
tion.

MR. SPEAKER* Shri Samar Guha.

’ SHRI SAMAR GUHA: In our
country and in the world over, the
(Royal Bengal tiger is known for its
beauty, valour and majesty. Is it a 
fact that it' is getting extinct and is
a vanishing species? Is it a iact that
they can be counted in dozens only.
If so, what steps Government are
going to take to preserve it parti
cularly in the Sunderabans area?

PROF. SHER SINGH: As I have
already stated, ‘Project Tiger’ started 
operating recently with a provision of
Rs. 4 crores in the next five or ten
years. Sunderbans is also one of the
9 aieas selected for the Project. There
also there will be a provision of about
Rs. 40 lakhs.

SHRI D. BASUMATARI: There is
a rare and only species of its kind, I
mean the Rhmo, in Kaziranga. It
appears m the papers from tune to 
time that this precious species which
is a foreign exchange earner is being
killed by poachers. What steps have
been taken by Government to protect
it in Kaziranga?

PROF. SHER SINGH: My informa
tion is that in Kaziranga the popula
tion of Rhinos has increased from 400 
to 650. So it is increasing, not de
creasing. There has been some poach
ing, not so much in Assam but in 
Jaldapara sanctuary. There was in
formation that about 29 or 30 rhinos
were killed last year. About Kazi
ranga, I do not have information. But
as I said, their number there has in
creased from 400 to 650 in a few years.

?f*F
<p$sfT % t o t  «pt mm | ^T' *T

«nf)r 1 1 $ f a *
If 3; r ? i  !arr§crr $ f a  w f  sfsm  
t* sro *ft s t f  |  f a  wre 

*sr ^ f f r y r f l 1 w f c

sn fcm A  Ww
? <3fT3T t,
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wt m fir w rrfw ft w svft
*rf zm  * it ftwr w w , ^  % 

srr* | ?
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fapsrp: 7$ j  i ^  sr^t t
fa <fsj«fr %"r tstt ^ *nw

sfr ?fPT w r r  ir ̂ sT-fFf
rar^ 1 1 ^  err f^ m  ?f ®fR

sfrc  2fiTf f r  rft

w f  sft 3*r v T f  n irra v te  1

SHRI K. CHIKKALINGAIAH: Is
it not a fact that some of the States,
especially in Mysore, in their enthu
siasm to distribute land among the
landless, they have encroached upon 
the forests and have been cutting trees
to accommodate them and, if so, is it
not a fact that this amounts to encroa
ching upon the jurisdiction and the 

, liberty of wild life?

PROF. SHER SINGH: Some States 
have been asking for land from
forest areas. I do not have definite
information as to how much area is 
going to be deforested in Mysore, but
we have been writing to State Gov
ernments not to take lands from
forests and to keep the percentage of
forest lands to at least that much
which is now there, if not increase
thft percentage as adopted by the
resolution on forestry., and forest
policy. According to that policy*

about 30 per cent land should be
under forests. Even though that is 
not being implemented by the States
we have been impressing upon the
States not to ask for more lands from
forest areas.

MR SPEAKER: Next question.

Recammendations of National Com* 
mission on Agriculture

*307. SHRI VASANT SATHE: Will
the Minister of AGRICULTURE be
pleased to state*.

(a) the mam recommendations of
the National Commission on Agricul
ture on (i) production of quality seed
of high yielding varieties of crops and
hybrid varieties of cereals, and (11)
effective involvement of small and
marginal farmers and landless labour
m an integrated programme of rural
development especially that of agri
culture, animal husbandry, dairy and 
poultry; and

(b) the stage at which the consi
deration of the recommendations
stands at present and the action taken 
so far m the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). A statement is laid on
the Table of the Sabha. [Placed in 
Library. See No. LT-5883/73.]

SHRI VASANT SATHE: Sir, in 
view of the statement laid on the
Table of the House which runs to
49 pages, may I straightway request
that a half-an-hour discussion be
allowed on this, because no useful sup
plementary can be asked out of this
statement which has been handed to
us as the answer.

MR. SPEAKER: I think your
question was very precise and they
could have given a brief information.
Instead, there seems to have been
some brochure already and that has
been supplied. When'did you get it?
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SHJH “VASANT SATHE: Jwst now
toere only.

MR. SPEAKER: You may ask your
supplementary. If you ave not satis
fied with the answers, we will see to
it later on.

SHRI VASANT SATHE: To be
very honest, I have so many supple- 
mentaries that no useful supplemen
ta ry  could be asked on the subjects
arising out of this question. Kindly
allow a half-an-hour discussion. I am 
straightway requesting for it. I think
that would serve the cause better. It is
a very urgent matter relating to small
farmers, landless labour, a compre
hensive scheme about poultry, dairy,
etc. Even explaining this will take
a long time. I do not think you your
self are satisfied with this. I do not
know if you have been able to go
through this statement. I am sure
you would not have been. It is not
possible. So, 1 am asking for a half- 
an-hour discussion.

MR. SPEAKER: Anyway, I have
no objection to it, Being a long state
ment, how can the Minister expect the
Members to read it m 10 or 15 
minutes? He could have given an 
abbreviated summary.

SHRI ANNASAHEB P. SHINDE:
The question was about the recom
mendations of the National Commission 
on Agriculture. The recommendations
run into hundreds of pages. So, we
have summarised it

MR. SPEAKER: So, this is a sum
mary!

SHRI ANNASAHEB P. SHINDE:
I will explain some points.

SHRI DINEN BHATTACHARYYA*
Sir, one thing is missing from this
long statement. May I put a ques
tion?

MR. SPEAKER: Yes.

P

*n«w in the different areas easily, and
ih* tfar ough ftxx* p&0C4*ttt
ting their needs to Some o » w s  apd
then approaching others, and so on.
At least, not getting ft accept fay 
paying some bribe# to the actual per*
sons controlling the Mies. What is
the reply of th$ Minister?

SHRI ANNASAHEB P. SHINDE:
Distribution of seeds will naturally be
the responsibility of the States. One 
of the recommendations of the
National Commission on Agriculture
is that the State Governments should
have adequate agencies to make seeds
available to the farmers.

SHRI DINEN BHATTACHARYYA:
Jute seeds and potato seeds are not
available to West Bengal formers.

MR. SPEAKER: His reply is that
this is done by the State agencies. It
is good to have these recommenda
tions m 49 pages. I think in such 
cases this can be placed in the Lib
rary.

SHRI ANNASAHEB P. SHINDE:
They are voluminous reports; they are 
already in Parliament Library.

MR. SPEAKER: In that case there
was no need to make it into a small
book. You should have simply said 
that the report is laid in the Parlia
ment Library.. (Interruptions) Cer
tainly you can have half-an-hour dis
cussion.

SHRI VASANT SATHE: I would
only request that it should be done
as early as possible.

MR. SPEAKER: It all depends
upon the ballot and whether your
name comes or not.

World Bank Team to Study Forest 
Projects 
+

*308. SHRI P. G. MAVALANKAR:
SHRI VIHBHADRA SINGH:

Will the Minister of AGRICULTURE
SHRI BHATTACHARYYA: ** Ptoasad to state:

In this long statement, 1 do not tad (a) wfeetiwr World Bank team if
r o  l a e ^ ™  t e jw ,0^ »  *  * a*t
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(J>) #  so, jfo? wain features of the
piotieular projects that are likely to
be discussed?f

THK MINISTER OF STATE IN THE 
fWJSTRV OF AGRICULTURE
(SHBI ANNASAHEB P. SHINDE): 
**) Yes, Sir.

(b) Hie projects concerned are yet
to be formulated.

SHRI P. G. MAVALANKAR: It
joas been well said that the health and 
economic security of the human race
depend on how well the forests are
managed. Indian forestry is one of the 
most crucial development sectors.
With a forest area of between 25—30 
million hectares we are one of the
biggest forest-countries in the world.
May I therefore know this: Were there
recently visits by the FAO head of
Forestry to India and also by another
Swedish expert sent by FAO to India?

SHRI ANNASAHEB P. SHINDE:
This is regarding World Bank Loan 
Representatives from the FAO go on
coming. As for the World Bank, re
cently a high level mission led by
Mr. John Crawford came to India and 
discussed some details of the problem.

SHRI P. G. MAVALANKAR: May
I know whether in the discussions the
Government had with the FAO ex
perts as well as the World Bank ex
perts—forestry incidentally is a very
badly neglected matter; uneconomic
use is there—the Government have
identified three promising natural
forest areas, one in the Himalayan
mountain forests east of Simla, the 
second in the Western Ghats of
Kerala, and the third in the dense
B aster forests between the rivers
Godavari and Indravati?

SHRI ANNASAHEB P. SHINDE:
The State Governments have been re
quested to formulate proposals for
submission to World Bank and so far
we have received proposals from
Andhra Pradesh. Bihar. Kerala. West
Bengal, Jammu and Kashmir, Mâ ta- 
*a*Mra, Mysore sad Orissa. FrOm MP.
4o wMch a reference has been, made,
m  expect proposals, ttp.’s pro.

1

posals will also include what he said.
$k> when those State Governments for-* 
ward their proposals, the points refer
red to by the hon. Member will be
covered,

SHRI P. G. MAVALANKAR: I am 
asking a specific question whether
those three areas were identified by
the Government authorities in their 
discussions with FAO and World
Bank? Bastar is one of the most im"
portant centres.

MR. SPEAKER: He has given it
The second part is your suggestion.

SHRI P. G. MAVALANKAR: I am
asking whether the Government offi
cials have identified the three specific
areas for forest development.

SHRI ANNASAHEB P. SHINDE- 
The World Bank proposals would b* 
discussed when the World Bank mis
sion especially for this purpose comes
to India in February after two or
three months. They would then be
going into specific identification of the
various areas.

o t ? sr^r % w f t o  sr f̂r sflr w K
v?rr *£?r ^

f*rr ^  f r  |  ?
k <p t  sftr s m r  %

$  t f w f  vr T?T I,
*̂nr o ^¥T«rr i $  w t T

t o ?  m r  m  

ngt fw >f*rarrn wt w  vfK  
ir k p i  I

SHRI ANNASAHEB P. SHINDE: I
would require your protection because
X deal with the World Bank matters
and my colleagues deals with forestry
matters.

$HR1 B. V. NA2K: I lamr whether 
the loan proposals formulated bjr the* 
State Government and ftoaneftd hr
the WorM ta lk  would »afc* prcrl- 
site flsr etntotititkaK aif flit far-
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«ests or for afforestation also* that is,
growing more forests and also for the
forest-based industries? In this be
half is the hon. Minister aware of a
forest-<based-industries-scheme for
mulated by the Government of Kar
n a ta k a  involving an outlay of Ha. 5.5 
crores in the district of North Cana- 
xa?

SHRI ANNASAHEB P. SHINDE:
As I have mentioned the Mysore Gov
ernment have submitted one of the
projects under this scheme. These
projects are meant for covering two
aspects: harvesting or commercial ex
ploitation and also replantation. These
are the important aspects of the
World Bank proposals.

w % %rrv %
*r irefV f?

fasfasff ?ft sfr k  str

f , #*rr im  ^ sm rvr srt %
fasr-ftnr % stk *r stf?

% SSTTT STftffT tfr WMT | I

SHRI ANNASAHEB P. SHINDE:
There are certain parts of our coun
try and our colleague mentioned Bas- 
ter region. It is inaccessible; road
communication is not there for the
exploitation of forest. Sometimes
‘there are wasteful practices in the ex* 
ploitation of forests. The third thing
is that sometimes forests are exploit
ed but replanation programme is not
properly taken on hand. The World
Bank proposals would cover some of
these aspects.

ijndlan Residents Studying Abroad 
under Cultural Agreements

*310. SHRI BIRENDER SINGH 
RAO:

SHRI S. N. MISRA*
Will the Minister of EDUCATION,

s o c ia l  We l f a r e  a n d  cu ltu re
be pleased to state:

(a) the number of Indiap residents
-studying abroad, country-wise, under

the cultural agreements with those
countries; and

(b) the number of students select
ed during the current year and those
who actually went abroad, country- 
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and <b). A state
ment is laid on the Table of the
House.

Statement

Part (a) of the Question :

Name of the Country Number 
of Indians 
studying 
abroad at 
present 
uncfer 
Cultural 
Agree
ments

U.S.bR . . . . 136

117

Japan . . . . 17
German Dtrpocratic Rcpubl.c 15

5
10

Czechoslovakia 7

Yugoslavia 7

Turkey . . . . X

Arab Republic of Egypt . 4

Greece * 4

Hungary. 4

Bulgaria X

Federal Republic of Germany 3*

Norway . 50

< T otal 410
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Part Ob) of the Question
<

Nssic of the Country Number 
of 

Stu-fen̂  
selected 
during the 
current 
year.

Number 
of 

Students 
v\ ho \\ ent 
abroad

Japan . it 6

Poland . 3 (yet 10
go)

Czechoslovakia 3 3
U. S. S. R. . 40 30
Francc . 24 19
German D( mocraf j c 
Republ'c 7 7
F«kral Repul he 
of Germany . 20 9
U. K. . 81 *0

Cana-ta . IS 18

Australia 1 1

New Zc aJaii'I . I r
Norway . $ 7
Dtnm aik 6 5

SHRI BIRENDRA SINGH RAO:
Ihe statement does not show that
there is a single student studying
under any cultural agreement in the 
United Kingdom and the United
States. Will the Minister please tell
us whether agreements exist with
these two countries, and if so, why no 
student is studying in those two coun
tries?

Part (b) of the Statement states 
that 11 students were selected for
Japan but only half that number went
abroad. For USSR also 40 were se
lected »but only thirty have gone.
Would the hon. Minister be pleased
to say why selected number did not
go abroad and whether a waiting list
wtm kept to fill up the vacancy?

THE MINISTER OF EDUCATION
AND SOCIAL WELFARE AND CUL
TURE (PROF. S. NURUL HASAN):
There is no cultural agreement with
the United States or with the United
Kingdom, So far as the United King
dom is concerned, there is a scheme
of commonwealth student exchange.
If the hon. Member refers to part (b)
of the question, he would find that
there is reference in part (*b) to the
United Kingdom, Canada, Australia
and New Zealand. This is covered
by the Commonwealth exchange'
scheme. Since there is no cultural
agreement and the question was in re
gard to cultural agreement, in part (a)
of the question this was not listed.
Regarding the second part of the ques
tion, so far as Japan is concerned se
lections have taken place only recent
ly and the work of placement is going
on. We hope that more students will
be able to go to Japan. With regard
to USSR 20 students were selected for
Patrice Lumumba University; all
thosp have gone and joined the uni
versity. With regard to post gradu
ate fellowships, many of the students
declined. So far as some are con
cerned, the question of placement has
not been finalised. I am afraid, there
is roing to be :> shortfall in the num
ber of scholarships which are actually
to be availed of. I am looking into
this question to streamline the proce
dure, to see that anv scholarships
which are offered to the country are
not wasted.

SHRI BIRENDER SINGH RAO:
Would the hon. Minister be pleased to
state whether there is no cultural
agreement for exchange of students
with the United States and whether
it is not a fact that a very large num
ber of students go to the United States
for advanced studies from India? Se
condly. would he be D ieased  to state 
the criteria for selection of these 
students, whether they are selected 
State-wise or university-wise, and 
quotas are allocated accordingly?

PROF. S. NURUL HASAN: So far
as the first part of the question is con
cerned, it takes two countries to agree-



to a cultural agreement ft Is 
trul 4M» a dt llfofeftt*
j o  to tie  United N k  Btft thAy 0of 
m  private itudtota.

go far as the #teona part ctf &e 
question is concerned, there tt no al
location ol quota, either State-wise or 
university-wise. The procedure is 
that with the help of expert*, we 
identify the main branches of know
ledge in which expert training can 
he availed of in the country offering 
scholarships to us. These are then 
advertised. Then, a high-power se
lection committee goes into the ap
plications and makes the selection. 
There is no reservation of quota lor 
any university or any State. It is 
-done on a national basis.

SHRI BISWAN AHA YAN SHASTRI
May I know from the hon Minister 
whether there is any reservation lor 
the Scheduled Castes and Scheduled 
Tribes in selecting candidates9

PROF S NURUL HASAN There is 
a separate scheme of sending Sche
duled Castes and Scheduled Tribes 
students for higher studies abroad 
That is now being operated by the 
Ministry of Home Affairs

PROF MADHU DANDAVATE In 
his reply, the hon Minister has 
stated tiat as far as the United 
States and the United Kingdom are 
concerned, a cultural agreement 
could not be had because the agree
ment has to be on both the sides 
Doeg it indicate that whereas all the 
countries listed here, US.SR, France, 
Japan, etc, are willing to enter into 
a cultural agreement with us, as far 
as U.S.A and UK are concerned, on 

our side there is willingness to enter 
into a cultural agreement but there is 
an opposition on their spde to enter 
Into a cultural agreement?

PROF. S NURUL HASAN We are 
willing to enter into a cultural agreed 
ment frith all 4tte countries, including 
USA.

mm  Samm  o u h a ; & wmt to
from tfcfc hon, gftnttor whether

It is a fact thfri c&taln *«*M aM  
have been made by the students
coming back from countries, like* 
U-SiUs., General Democratic fife- 
public, Poland, etc., I mean, commu
nist countries, that besides the* 
reason for 'which they are selected, 
the study of communism is made a 
compulsory subject there That is 
some kind of a political indoctn-
nisation I want to know whether
that is a fact and whether, under a 
cultural agreement, the compulsory 
study of such a political subject has 
also been agreed upon and, if not, 
whether the Government has gone 
-nto the reports that have appeared m 
the press ,

MR SPEAKER I am doubtful 
whether it is covered by this Question 
This ’*> about the selection of students 
for scholarships offered by the count
ry concerned under the Cultural Agree
ment

SHRI SAMAR GUHA Man* have 
appeared not one about a dozen re 
poits that the students coming from 
those countries

MR SPEAKER That is about the 
scholarships offered by those countries 
undei Cultural Agreement, not about 
the subject of studies there You 
could send a separate Question for 
that

SHRI SAMAR GUHA It generally 
follows Perhaps, he has also noticed 
a number of such reports that have 
come into the press Please let us 
know whether it is a fact or not

MR SPEAKER I am sorry it is not 
covered by this Question

PROF MADHU DANDAVATE It is 
likely that the number may be affected 
because of this condition. That is 
how it is relevant

MR $PftAK£&* You cannot have 
this inference yourself and then put 
your question on that I ttta ver^ 
oiti&i cor£6erfiiM M i  its dit&t it9* 
vrftfcy to thl Question* flttwso#*** 
rtievtrtt if may be in the other eon* 
text, it iri ntft cohered by t&t QU **t*
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SHRI SAMAR GUHA: Prof. Danda- 
vale has paraphrased it Sir. It is 
likely to affect the number of students 
selected for those countries. I want 
to know whether such Instance have 
come to the knowledge ot the Minister.

MR. SPEAKER: With due respects 
for your anxiety, 1 cannot find it 
covered under the scope of this ques 
tion. Shri Prabodh Chandra.

SHRI PRABODH CHANDRA: May
I know whether the Government ol 
India takes any undertaking or bond 
from the students who are going for 
advanced studies that they would 
serve their own country after having, 
those advanced studies?

"SHRI D. P. YADAV: Yes, Sir.

PROF. NARAIN CHAND PARA- 
SHAR: In answer to an hon Member 
who put a question, the hon. Minister 
did not state whether a waiting lisl 
was being kept or not. In case some 
students decline to go, what happens?

PROF. S. NURUL HASAN: The 
waiting list is always there.

Promotion of SC/ST Candidates in 
Cochin Fort

♦311. SHRI C. K. CHANDRAPPAN 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government has given 
directives to all Departments that 
there should be reservations for the 
Scheduled Castes and Scheduled 
Tribes in posts filled by promotion;

(b) if so, whether Government is 
aware of the fact that this order has 
not been implemented by the autho
rities of Cochin Port; and

(«) what action Government has 
taken against those who were response 
fele for scuttling Government orders?

* m  MINISTER OP SHIPPING 
A m  TRANSPORT (SHRI KAMLA- 

m » AOT): (a) and (b). Gov.

ernment orders on the subject have 
been conveyed to all Port Trusts for 
compliance; no directives as such 
have, however, been issued. Port 
Trusts are not departments of Gov 
vernment but statutory bodies set up 
under the relevant Port Trust Acts. 
Cochin Port Trust have already pas
sed a resolution on 10th July, 1073 to 
adopt the Government orders relating 
to reservation in promotion on the 
basis of seniority-cum-fltness and 
amend the Cochin Port Employees 
(Recruitment, Seniority and Pro

motion) Regulations, 1964 framed 
under the Major Port Trusts Act, 1963. 
The question whether an amendment 
could be done to the Regulations with 
retrospective effect has been under 
their consideration. They have taken 
steps in this regard and will be ap
proaching the Central Government for 
approval to the amendment to the 
Regulations.

(c) Does not arise.

SHRI C. K. CHANDRAPPAN: In 
view of the fact that the Government 
have said that they have issued some 
orders instead oi directives. I would 
like to know what are the relevant 
points in regard to promotion men
tioned in the orders or whatever were 
sent to a'l the departments.

SHRI KAMLAPATI TR1PATHT: An 
order was issued m 1972 by the 
Central Government that so far as 
promotions are concerned, seniority- 
cum-fitness about Scheduled Castes 
and Scheduled Tribe candidates should 
be accepted and approved and a reser
vation of 7£ per cent for Scheduled 
Tribes and 15 per cent for the Sche
duled Castes should be made.

SHRI C. K. CHANDRAPPAN: If 
such an order has been issued, though 
the Cochin Port Trust is not a Gov
ernment Department but from the 
answer, I have understood that they 
have agreed that they are willing to 
accept it My present question is 
whether there have been complaint*
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received by the Government that it 
w as not followed. 

~r Cfii:u:."lifff f:=rqror : cri'l~ fwt:n:r<:r 
"i~T !;ff~ I 

Sl{RI D. BASUMATARI: Just now 
the hon. Minister said that in the 
case of promotions of Scheduled Castes 
and Scheduled Tribe candidates senio·· 
r ity-cum-fitness will also be taken into 
consideration. I want to know 
whether it is a fact that since this 
principle has been adopted for the 
Scheduled Castes and Scheduled Tribes 
candidates no officer has been pro-
m oted in the absence of efficiency re .. 
commendation. I also want to know 
particularly since this princiule has 
been adopt<;!d by the Minist;y, how 
many Scheduled Castes and Scheduled 
Tribes officers have be~n promoted in 
the departments under his Ministry? 

MR. SPEAKER: Have you followed 
h is question? Could not follow. 

~r "'~qfu mq1or : ~fi.j).'f <-t~ 
f<i~'fi~ ~B" T trCfF1 ~ f<fi fCf'lTTif ,:r· 
fnr~ w r;z;s <r.r~tr f~;~ ~- 1 

.. <:". ,. "-

\3"'1" 9-T iJCfffi <rQ ~ ffi fmf~·;y '.q"'h:: 
~ t,qq\i fG"Tf~lf·~ ii· -m-FG" <n~ "' ... :- ~ 

'.q"f"{ ~r~otr 'fi T lifT f<.:~cf'llf., wh if 
f~ .Jff g-m ~ c.fQ f:;.::ff~i r 111!~· ~m ~ 1 

It is a separate question. I want 
notice. 

MR. SPE.'AKER: Shri A b.l Bihari 
Vajpayee-absent. 

New rates for Taxis and Scooters in 
Delhi due to rise in vetrol price 

+ 
*313. SHRI MlJmMMED 

SHERIFF: 
SHRI SUKHDEO PRASAD 

VERMA: 

. AND TRANSPORT 
state: 

be pleased to 

(a) whether the new r:lte fo r taxi& 
and scooters in Delhi have been an-
nounced; 

(b) whether the rates ha ve been 
high:y increased compared to the rise 
in petrol price; and 

(c) if so, the reasons therefor~ 

THE MINISTER OF SHTPPING 
,lAND 'TRANSPORT (SHRI KAMLA 
PATI TRIPATHI): (a) Yes. The new 
rates are as under:-

Taxis.-For first 1.6 kms. Rs. 1 !JO 

For every subse-
quent one km. 
or part thereof He. 0.90 

Auto-rikshaws.-For first 
1.6 kims. Re. 070 
For every sub:>e-
quent one km. 
or par t thereof Re. 0.40 

(b) No. While there has been a !)4 
per cent increase i n the price uf petrol 
as compared to its price Jll 1D7l, when 
the fares for taxis and Fcoot2r ril:k· 
shaws were last revised, the pre~ent 

increase in the taxi ancl aJio-rickshaw 
far es range fr om 33.3:1 per cent to 
50 per cent. 

(c) does not arise. 

SHRI MUHAl\'IMED SHERIFF: 
Even after in 2luding the rate of oil 
worked out on the basis of the ftn an-
c:ial estimate, the fare of an auw-
nckshaw doing 16 k;m in one litre o1. 
petrol at the new rates workS! out to 
be onlY 8 paise per km. Instead of 
Increasing the rate on the basis of the 
mcreased cost of petrol, the ST A has 
increased the r ates fr om 33 to 100 
JJer cent. What is the reason for this? 

SHRI KAMLAPATI TRIPATHl: It 
is not known to me ::~ s t J what is t~e 

Will the Minister of SHIPPING reason. 
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~'liT ;;rr ~;-i"fil"i @W ~ {eti ir 3 3 . 3 3 
~ mc:r fmrr if :qn: so .. .-~k 
~<Rfl 1T 11~ ti~~· Off)· <tfhr~ "fT <~ tr ~ ~.:; 
~ fQ:ffi<i ~; 'f.;· 'fiT <';<a ~c: vi<TT f~·; 
<r<rr ~ 1 ~or ~~ ~ crri ii' "i'-if <:iCf~<'~ 
";3'5JT ~ of~ ;;rrc;· 'fi~ ~fi \ffi ~i ~r;'firfi 

~rf ~i~·i Cfi<": ~ ~FI ~aT ~· I 

SHRI MUHAMMED SHERIFF: 
:May I know whether there is any 
possibility for further Price rise in 
petrol, crude oil and kerosene, and if 
so, the particulars ther =of? Is 1t al~o 

not a fact that the petrol pumps m 
Madras and Delhi went dry during the 
last few weeks? 

MR. SPEAKER: The hrn. Ministei 
is anwsering on beha:f of the Ministry 
o! Shipping and Transport. n.s far as 
crude oil is concerned, you may put 
your question to the concerned l\linis· 
ter. 

WRITTEN ANSWERS TO 
QUESTIONS 

G unny bag scandal in F.C.I. 

*304. SHRI SHRIKISHAN MODI: 
SH,RI K. LAKKAPPA: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether F.C.I. h as faile.o to .re· 
cover the cost of Gunny bugs m wh1ch 
foodgrains were supplied to the flo n ·· 
mills; 

(b) if so, whether F.C.I. is respon-
sible for causing heavy· losses to th~ 

Union Government; and 

(c) the action taken in this regard? 

THE MINISTER OF STATE TN THE 
MINISTRY OF AGRICULTURE (SHRl 
ANNASAHEB P. SHINDE): (a) to 
(c). The Central issue prices of wheat 
to the State Governments and thf' 

• roller flour mills ex-FCI depots/f.o.r . 
destinations are fixed for bagged wheal 

2492 L5-2 

including the cost of gunny. In the-
economic cost of wheat, the price ol 
gunny is one of the items of cost in 
addition to the various other inciden-
tal charges incurred by the F.C.I. ln 
the cost structure of the end pro-
du~ts of wheat also, the cost of gunny 
bags is reflected. At present as a 
pojcy, the FCI is being reimbursed 
the dilterence between the economic 
cost of wheat and the Central issue 
prices and as such the questio:-1 of 
separately recovering the cost o f gnnny 
from the State "Governm<!nts and R F 
Mills by the F.C.I. over and above 
the i ssue prices does not arise. 

Request from Sri Lanka for Indian 
Ships 

*305. SHRI R. N. BARMA N ; 
SHRI V. MAYAVAN: 

Will the Minister of SHIPPl:Nti 
AND TRANSPORT be pleased 1o 
state: 

(a) whether !:>"ri Lanka h:!s request·· 
ed India for the supply o.f ships; 

{b) if so, the agreement arrived at 
between Sri Lanka and Indian Gvv· 
ernment; 

(c) whether a joint ship servicf' l_. y 

Sri Lanka and Indian >.}overnmenf is 
likely to be started; and 

{d) if so, when? 

THE MINISTER OF SEIPPJNCJ 
1 AND TRANSPORT (SHRI KAMLA 
PATI TRIPATHI): ( a) and (b). A 
Shipping Delegation from Sri Lanka 
which visited India in November, 
1973 showed interest in placing orders 
for ships. of 2000 to 20,01)0 DWT on 
Indian shipyards . It was de~ider) to 
supply specifications of ~hips to them 
for consideration. 

(c) and (d). Yes, Sir. It WRS agreed 
that a joint shipping s~rvice would 
be operated between Indian and Sri 
Lanka ports. This service could be 
started with one small vessel each 
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being provided by the Shipping Cor* 
poration. It was agreed that this 
service will start operation within three 
months.
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Shifting of Transport Companies of 
Shradhanand Bazar, Delhi

*314. SHRI PRABODH CHANDRA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Government are aware 
of the fact that the Transport Com
panies functioning at Shradhanand 
Bazar, Delhi have converted the roads 
into godowns by storing goods there, 
which results in the blockade o; traffic 
for hours; and

(b) if so, the action taken by Gov
ernment against those Transport Com
panies and when they are proposed to 
be shifted to some other place?

THE MINISTER OF WORKS AND 
HOUSING (SHRI BHOLA PASWAN 
SHASTRI); (a) Certain Transport 
Companies are functioning in Shradha
nand Bazar and its service lanes. 
They stack the goods on roads and 
pavements during the loading and un
loading process. The blockade in tra
ffic is mainly due to those vehicles 
which remain parked for loading and 
unloading purposes.

(b) Frequent raids are conducted by 
the Delhi Municipal Corporation and 
the goods of Transport Companies 
blocking the roads etc. are temoved. 
Besides they are prosecuted as well.

To facilitate removal of congestion 
from the city the Delhi Development 
Authority have a scheme to develop 
Transport Centres under the Delhi 
Master Plan. Two such Centres have 
already been developed and four move 
are proposed to be developed in diffe
rent parts of Delhi.

W ritten  A n sw er*  D E C E M B E R  a, 1 m  W titm  Am v>er*
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,0tePM lo preserve iMQlet in Orissa Intensive Ottfe Development Projects

*315. SHRI ARJUN SETHI: WU1
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state;

<a) whether the State Government 
of Orissa have requested the Centre 
to take steps to preserve the rare 
temples of Orissa which are on the 
ruins; and

(b) If so, the reaction of the Cen
tral Government thereto?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CU1 TURE 
(PROF. S. NURUL HASAN): (a) Yes, 
Sir. Requests have been received from 
(he Government of Orissa for preserv
ing the following temples;

(i) The temples of Nilamadhava 
and Siddheswara at Gandha- 
radi, district Baudh Khnnd- 
mals,

(ii) Rameswara group of temples 
at Baudh, district Baudh 
Khandmals,

(Ui) Temple of Daksha Piajapati 
at Banpur, district Puri, ard

(iv) Temple of Jagannatha at Puri.

(b) Excepting the Jagannatha tem
ple at Puri, all other temples mention
ed above are centrally protected. The 
temples at Baudh were subjected to 
repairs in the year 1967-68 and the 
together with those at Gandharadi 
will be taken up for further repairs 
during the current financial year. Ihe 
Daksha Prajapati temple was subjected 
to chemical preservation during 1969- 
70. However estimates for undertak
ing structural repairs to the temple 
are under preparation and the work 
will be taken up early next year For 
preservation of the Jagannatha temple 
at Purl the Expert Committee set up 
by the Government has made detailed 
esoommsndations for its repairs. Fur- 
tibMr action is being taken to commence 
the repairs.

*316. SHRI P. A. SAMINATHAN: 
Will the Minister of AGRICULTURE 
be pleased to state;

(a) whether the Programme Evalua
tion Organisation of the Hanning Com
mission has found considerable varia
tion in the progress of the Intensive 
Cattle Development projects operating 
in 68 areas;

(b) if so, the other points raised 
and made by the Planning Commis
sion m this regard; and

(c) whether action is being taken 
against those held responsible for this 
slow progress?

THE MINISTER OF STATE IN IHE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH); (a) and (b). 
Yes, Sir. In the evaluation study 
carried out by the Programme Evalua
tion Organisation of the Planning Com
mission, in 16 selected projects during
1970-71, it has beea observed that the 
progress of the various elements of 
the programme was not uniform m all 
the projects areas. The study also 
emphasised that as the programme of 
cattle development particularly telat- 
ing to breeding, takes mucti longer to 
show results, a span of five years is 
too small a period to provide total 
picture of the impact and that repeat 
studies should be* taken up t> identify 
the problems for suitable corre live 
action. A statement giving the other 
main points raised in the Study of the 
Programme Evaluation Organisation of 
the Planning Commission is laid on 
the Table of the Sabha. [Placed in 
Library. See No. LT-5885/73].

(c) The implementation of the In
tensive Cattle Development Projects is 
essentially the responsibility of the 
State Governments. At various review 
meetinga/Conferences of the Project 
Officers the State Governments have 
been advised to provide adequate 
funds for this important scheme so as 
to ensure adequate provision of pH
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essential inputs for effective find suc
cessful implementation ot the Project* 
The Report of the Programme Evalua
tion Organisation has been received 
by the Wxnistry recently only. The 
Planning Commission Is forwarding the 
Report on the subject to various State 
Governments and Project Authorities. 
The State Governments will once again 
be advised to take necessary action on 
various suggestions contained therein.
Pbua to develop Gandhi Smriti New 

Delhi
*317. SHRI VEKARjlA:

SHRI ARVIND M. PATEL:
Will the Minister of WORKS AND 

HOUSING be pleased to state:
(a) whether a plan to develop 

Gandhi Srariti at Tees January Marg 
in New Delhi has been drawn up,

(b) if so, the outline thereof; and
(c) the amount spent so far and 

further funds sanctioned?
THE MINISTER OF WORKS AND 

HOUSING (SHRI BHOLA PASWAN 
SHASTRI): (a) and (b). A statement 
is placed on the Table of the House.

(c) The expenditure incurred on 
the development works undertaken so 
far is Rupees 1.06 lakhs.

Rupees ten lakhs have been provid
ed in the Budget for executing vari
ous development schemes and for meet
ing other expenditure, details of which 
are being worked out.

Statement
(a) and (b). Only first phase of de

velopment has been drawn up and 
undertaken as follows:—

(i) the room where Gandhijl used 
to stay has been recreated and 
a picture gallery of the events 
that took place at Gandhi 
Smriti during the last phase 
of Gandhijl’s life, put up In 
the adjoining area*

<U) the path which Gandhiji took 
on the day of his assassination

has be*n in dicated in the 
form of foot steps; and

(iii) a Column is to be erected at 
Gandhi Smriti.

It has, a lap, been decided to further 
formulate plans for the development 
of Gandhi Smriti on the following 
lines:—

(i) Setting up of a library in the 
Smriti premises comprising 
books, photographs, film* 
documents and source mate
rial, including contemporary 
literature, on Gandhiji and 
his Work;

(ii) Setting up of a suitable 
Museum to perpetuate memo
ries surrounding the life and 
work of Mahatma Gandhi;

(iil) To plan and carry out various 
activities for the promotion of 
Gandhijfa ideas specially on 
national integration, social 
justice, economic activities, 
welfare and betterment of the 
under privileged; and

(iv) to organise periodically acti
vities in various forms in
cluding exhibition of films, 
lectures, symposia and semi
nars etc. to bring the younger 
generation closer to the 
teachings of Gandhiji.

The plans when formulated will lie 
placed before the Executive Com
mittee of the Gandhi Smriti Samltl 
for consideration.
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Cases of food poisoning In Delhi
•319. SHRI H. M. PATEL:

SHRI R. K. SINHA;
Will the Minister of HEALTH AND 

FAMILY PLANNING be pleased to 
state:

(a) whether a number of food 
poisoning cases were reported from 
the Capital city of Delhi during early 
October; and

(b) whether Government have re
ceived reports as to the causes of such 
c*gtaff and the action, if any, taken by 
the Government of India in this re- 
gardt

THE MINISTER OP HEALTH AND 
FAMILY PLANNING (DR. KARAN 
SINGH): (a) Yes, Sir.

(b) Cases of food poisoning were 
reported to have occurred due to the 
consumption of singhara flour and 
sweeto in September-October this year. 
The samples of singhara flour and 
sweets were taken and analysed but 
ho positive organism of food poison
ing was detected.

T7 cases of epidemic dropsy have 
also been reported since 21st Septem
ber, 1973 due to consumption of mus

tard oil adulterated with Agremo 
oil. Prosecutions have bc?u/are be
ing launched against the persons gell
ing adulterated mustard oil untfsr the 
Prevention of Food Adul4“ratio 1 Act.

Anti-Sea Erosion Wozfcs in Kerala

*320. SHRI VAYALAR RAVI: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) the total amount sanctioned to 
the State of Kerala for anti-sea ero
sion works for the year 1973-74 and 
how does it compare with their total 
demand; and

(b) whether the Government at 
Kerala has requested for more assis
tance for this purpose and, if so, Gov
ernment’s reaction thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) and (b). 
Anti-sea erosion for.us part of the 
flood control sector, which is included 
in the State Plan. Central assistance 
to the States for Plan schemes is in 
the form of bulk loans and grants 
without tying them to any particular 
sector or head of development. The 
State Government of Kerala have 
provided an outlay of Rs. 1.5 crores in 
their plan for anti sea-erosion mea
sures during 1973-74. In order to 
enable the State Government to 
implement a programme of anti-sea 
erosion measures worth Rs. 4 crores, 
during the year, the Centre has agreed 
to provide special financial assistance 
of Rs. 2.5 crores outside the Plan. 
This is in conformity with the pro
gramme agreed to by the State Gov
ernment.

Notice for All ltadia strike by College 
and University Teacher*

*321. SHRI BANAMALI PATNAIK: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE! 
be pleased to state:

(a) whether College and University 
teachers have given notice of an all- 
India strike ixtf January 1974;
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(b) if so, their demand*; and
(c) the steps taken to look into the 

earn* and to avert the strike?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) No, 
Sir. However, a printed eopy of the 
circular dated October 30, 1973,
addressed to the Presidents and 
Secretaries of All State and Univer
sity Teachers’ Association, by the 
General Secretary, All India Federa
tion of University and College 
Teachers' Organisations, asking them 
inter-alia, to observe ‘One day Cease- 
work' on January 15, 1974 has been 
received.

(b) The main demands are:
(1) the recommendations of the 

University Grants Commis
sion on the* revision of salary 
scales of University ana Col
lege teachers may be imme

diately implemented with 
modifications as suggested by 
the Federation and (2) 
immediate action be taken 
by Union and State Govern
ments in introducing suitabe 
legislations in Parliament and 
State Assemblies statutorily 
guaranteeing security of ser
vice of teachers.

(c) The question of revision of 
scales of pay of the teachers is under 
examination. As regards security of 
services, It is for the State Govern- 
ntyents to initiate action for under
taking necessary legislation
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Pipeg Drinking Water Scheme

2993. SHRI MADHU LIMAYE: Will 
the Minister of WORKS AND HOUS
ING be pleased to state:

(a) whether Government had for
mulated assistance programme in 
different five-year plans for schemes 
for supply of clean piped drinking 
water in big villages and small towns 
to be undertaken by the States;

(b) if so, the total amounts sanc
tioned m the first four Plans; tod

(c) the record of effective utilisa
tion of this assistance by the different 
States?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA); (a) to <c>. 
Under the five-year plans, the scheme* 
for supply of piped water to urban 
areas including small towns and aafe 
water to rural areas have been includ
ed under the State setter pro
grammes. During the first three five- 
year plans and the annual plans o f



4̂1 written Answers AGR AHAYAN A 12, 1 895 (SAKA) Written Answers 42

1966-07, 1967-68 and 1968-69 Central 
assistance was provided in the shape 
of loan for urban water supply and 
sanitation schemes and 50 per cent 
grant-in-aid for rural water supply 
schemes. From the year 1967-68 
small towns having a population upto
20,000 were also considered as part 
of rural water supply sector and eli
gible for 50 per cent grant-in-aid 
assistance.

During the Fourth Plan Central 
assistant is being released on the 
pattern of block loans and block 
grants of 70 per cent and 30 per cent 
respectively for all Development 
Heads including water supply and 
sanitation.

For the last two years of the Fourth 
Plan a Central Accelerated pro
gramme for rural water supply has 
also been initiated from 1972-73 which 
provides cent per cent grant-in-aid 
for rural water supply schemes 
approved under the programme. The 
statement giving the information at out 
the plan allocation, funds released and 
the expenditure incurred on urban 
water supply and sanitation and rural 
water supply from the inception of 
First Five Year Plan, is laid on the 
Table of the House. \Placed in 
Library. See No. LT-5886/73].
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Engineering Graduates
29̂ 5. SHRI S. D. SOMASUN- 

DARAM: Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) the number of Engineering 
Graduates coming out Of colleges 
every year;

(b) the number of Engineering 
Graduates absorbed in Government 
Sectors to the posts for which the 
prescribed minimum qualification is 
Degree in Engineering;

(c) the total number of Engineer
ing Graduates at present unemploy
ed, employed stipendary scheme 
and under-employed; and

(d) the amount spent on each 
Engineering Graduate for their train
ing in Engineering College?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) 
The number of engineering graduates 
who passed out in 1970, 1971 and 1972 
was 17,768, 18,223 and 16,505, respec
tively.

(b) Information is not available.
(c) According to the live Registers

of Employment Exchanges in the 
country, 22,832 engineering graduates 
were registered as job seekers at the 
end of 1972. The number of engineer
ing graduates who were provided 
practical training facilities under the 
stipendary scheme of the Ministry 
during the years 1970-71, 1971-72 aztd 
1972-73 was 5,679, 4,517 and 5,508,
respectively. Inormation about the 
extent of underemployment among 
engineering graduates in country 
is not available. '
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(d) The per capita expenditure en 
engineering graduates varies from 
Institute to institute. However, 
according to the information, avail
able this amount generally ranges 
between Us 2,000 and Rs 3,500 per 
year.

Celebration of Lord Mahavira’s Birth 
Anniversary

2096 SHRI KUSHOK BAKULA: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state

(a) the decisions of the National 
Committee for celebration of Lord 
Mahavira’s 2,500th Buth Anniversary, 
and

(b) the financial and other assist
ance to be piovided by the Central 
Government on this occasion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P YADAV) (a) and (b) The 
Committee, inter alia, recommenced 
the following major programmes - -

(i) Development of a National 
Park m Delhi,

(ii) Setting up of a museum and a
library of Jain art and lite
rature,

(lit) Establishment of children’s 
recreational centres and
Rural Library Centres m 
different States;

(iv) Provision of improved drink
ing water supply in Vaishali;

(v) Establishment of & National 
Council of Jainological Studies 
and Research as an autonom
ous body; and

<vi) Publication of literature rele
vant to the occasion

A total allocation of Ra. 50 lakhs is 
envisaged but detailed programmes 
*8d their individual financial impli
cations ire being separately proces
sed
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Veoqpte «• Jantar Mantar M ,  New 
Delhi u  an (MMide for Pedestrains

2998. SHRI BHOLA MANJHI: Will 
Ihe Minister ot WORKS AND HOUS
ING be pleased to state:

(a) whether on Jantar Mantar Road 
in New Delhi, a temple is being 
created and hoax played on innocent 
people; and

(b) if so, the steps being taken to 
remove this and clear the road for 
pedestrians to have free walk?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA): (a) and
(b). The New Delhi Municipal Com
mittee have reported that there is no 
temple at Jantar Mantar Road but a 
knot protruding out of tree is attract
ing people for worship and time to 
time Pujaris conduct worship at that 
spot. No structure is being allowed 
by the New Delhi Municipal Com
mittee to come up and road is being 
kept free for public use. Goods of the 
Pujari are removed as and when 
found there.

Net wortt of Rural Dispensaries in 
Kerala

2999. SHRI VAYALAR RAVI: Will 
the Minister of HEALTH AND
FAMILY PLANNING be pleased to 
state;

(a) whether the Government of
Kerala submitted any scheme for set
ting up a net work of rural dispen
saries in that State; and

(b) if so, the broad outlines of the 
scheme and the nature of Central help 
requested for and Government pro
pose to give for this purpose?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. 
KISKU); (a) and fb). Information
is being collected and will be laid on 
the table of the Sabha.

ProdnetiOQ of Raw Cashew Nuts

3000. SHRI VAYALAR RAVI: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) the total production of raw 
cashewnuts in the country anCl its 
State-wise break-up; and

(b) how doesi It compare with the 
total requirements of raw cashew
nuts in the country and the progress 
made so far in developing cashew 
cultivation m the country and the 
further steps Government propose to 
take in this direction?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Due to non-availability of reliable 
estimates from the State Governments 
no regular All-India estimate of 
cashewnut has been prepared. How
ever, the estimate of cashewnut pro
duction has been issued in the past on 
ad-hoc basis. A statement showing 
the ad-hoc estimates of cashewnut 
production in different States, accord
ing to the latest available All India 
estimate which pertains to 1969-70 is 
given below:—

State/Union Territory Produc
tion in 
*000 
tonnes

1. Andhra Pradesh 12.8

2. Karnataka . 16*5

3. Kerala . . . .  nr.o
4. Maharashtra . . .  24* 1
5. Orissa . . . .  i*a
6. Tamil Nadu 27 4
7. Goa, Diu & Daman . . 3*4

8. Pondicherry. . . .  0-a
AH India. . *9^6
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Gosmtrw&m of over-head M  in 
Goveftunmt C M m  in Delhi

3001. SHRI BISHWANATH JHUN- 
JHUNWALA: Will the Minister of 
WORKS AND HOUSING be pleased 
to stat***

(a) whether in view of the conti
nued shortage of water supply to the 
Capital, Government have considered 
the desirability of constructing over
head tanks in all the Government 
colonies so that water is made avail
able to the people regularly:

(b) if so, the mam features of the 
scheme; and

(c) whether Government have also 
considered the desirability of pro
viding storage tanks in all Govern
ment quarters so that what little 
water is made available can be stored 
and made use of in times of urgency?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA)* (a) No.

(b) Does not arise
(c) Construction of over-head tanks 

cannot solve the problem of shortage 
of water supply. These are required 
only for multistoreyed buildings 
where they are already being provid
ed. For single and double storeyed 
buildings, over-head tanks cannot 
serve any useful purpose, if the water 
supply is inadequate

Steps to Improve Public Transport 
System

3002. SHRI BISHWANATH JHUN- 
JHUNWALA: Will the Minister of
SHIPPING AND TRANSPORT be 
pleased to state:

(a) whether due to Increase in the 
price of petrol and fall in the con
sumption by private users, if has now 
become necessary to vastly improve 
the public transport system;

(<b) whether in view of the above. 
Government have drawn up any plan 
to tackle this issue on an all India 
basis; and if so, the outlines of the 
blue print drawn in this connection; 
and

(c) whether in regard to Delhi any 
immediate plan has been drawn up 
for implementation; and if so, the 
particulars thereof and the number of 
extra buses that will be commissioned 
to give the commuters adequate re
lief’

THE MINISTER OF STATE IN THIS 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M. B RANA):
(a) In view of the increase in the 
price of petrol, a shift from “per
sonalised” transport to public trans
port has been noticeable This has 
resulted in an increased pressure on 
the public transport system, especially 
in the metropolitan cities.

(b) Since the executive responsibi
lity in respect of road transport rests 
with the State Governments, it is 
essentially for them to draw up pro
grammes to deal with the situation. 
Details of the schemes, if any, drawn 
up by the concerned. State Govern
ments, in this behalf, are not avail- 
able.

(c) Yes, Sir. The programme pre
pared by the Delhi Transport Corpo
ration envisages the purchase of 400 
buses during 1974-75 and improve
ment of repaid and servicing facilities 
by constructing new depots, renovat
ing the existing ones and strengthen
ing the Central Workshop.

Disposal of Communications by Exe
cutive Officer 0f D.DA.

3003. SHRI BHAGIRATH BHAN- 
WAR: Will the Minister of WORKS 
AND HOUSING be pleased to state:

(a) whether the Executive Officer 
(Urban Vigilance Cell), D.D.A. does 
not reply to any communications re
ceived from the public, as a matter of 
policy;

(b) if the reply to part (a) above 
be m the negative, the number of



5f Written An$um DECEMBER *, tm  Written Anwwrt

communications received by this cell 
during the last six months and the 
number ot those to which a reply was 
sent by the Cell;

(c) whether about 1,500 cases are 
pending for disposal by the Execu
tive Officer (UVC) D D A  which have 
been lying with him for a pretty long 
time,

(d) whether the cases are kept 
pending in order to harass the 
people, and

(e) if not, the reasons for delay m 
the disposal of the cases and the time 
by which all the cases would be dis
posed of’

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA) (a) 'Ihete 
is no Executive Officer (Urban Vigi 
lance Cell) m the DD A

(b) to (e) Do not arise

Students Appeared in Science Talent 
Research Examination

3004 SHRI BHAGIRATH BHAN- 
WAR Will the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state

(a) the number of students State- 
wise, who appeared at the Science 
Talent Research Examination con
ducted by the National Council of 
Educational Research and Training 
(NCERT) during the last three yea s, 
each year separately; and

(b) the number of students State 
wise, who won scholarships each yw»r 
separately’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P YADAV) • (a) and (b> A state
ment is laid on the Table of the 
House (Placed in Library Set No 
LT-5887/73)

AIMmmmA ef IMDUL fw n rty  t» the 
Oeeapmte

8009. SHRI YEKARLA: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether D D A  has decided 
about the allotment of their pioperty 
to the occupants who are occupying 
them for the last 15 to 20 years and 
are refugees from West Pakistan, and

(b) if so, the outlines thereof7

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMFN- 
TARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA) (a) No 
such decision has been taken

(b) Does not arise

3006 W f ’GJ tfVfawr ***!
ftrwr «PIt
^  ar?n% ^ fir

(if?) *nar sfar
«tr fWrsrcra *PT*r qr? t|| ,
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( n )  ? t, ?fr w  sfr* %^r
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( * )  % (*r) m v*
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Excavation work at Betamcherla 
Caves, Andhra Pradesh

8007. SHRI K. KODANDA RAMI 
REDDY: Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether the excavation work 
at Betamcherla caves in Kurnool 
Distiict of Andhra Pradesh conducted 
by the Deccan College of P.G. and 
Research Institute is being continued; 
and

(b) if so, the progress of work and 
whether any new revealing finds have 
been reported since last year?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S NURUL HASAN): (a) 
and (b). No, Sir, the Deccan College 
Post Graduate and Research Institute, 
Poona which had undertaken this 
work last year has not Included it in 
this year’s programme. They are, 
however, engaged in analysing the 
fauna remains obtained from the site.

Sanction to Andhra Pradesh under 
Command area development scheme ol 

Tnngabhadra Project
S008. SHRI K. KODANDA RAMI 

REDDY: Will the Minister of AGRI
CULTURE be pleased to state:

( i )  «h* total amount sanctioned to 
Andhra Pradesh under the Command

[Area Development Scheme of Tunga- 
bhadra project;

(b) the amount earmarked for the 
Low Level Canal, out of the total am
ount;

<c) whether the amount is given in 
instalments; and if so, the number of 
instalments and the amount given so 
far; and

(d) whether any work Is in pro
gress now both in Low Level Canal 
and High Level Canal Areas?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) Admi
nistrative approval was accorded to 
the schemes costing Rs. 1.5 crores 
(Rs. 25 lakhs for markets and Rs. 125 
lakhs for roads) in the Tungabhadra 
command area in Andhra Pradesh. The 
State Government has been authorised 
to spend upto Rs. 75.00 lakhs till 81st 
March, 1974.

(b) Rs. 77.00 lakhs (Rs. 63.5 lakhs 
for roads and Rs. 13.5 lakhs for mar
kets) are earmarked for Low Level 
Canal in this command area.

(c) The expenditure is reimbursed 
to the State Government in periodical 
instalments after reviewing the pro
gress of expenditure. Rs. 25 lakhs 
have been so far released to the 
Andhra Pradesh Government in two 
instalments of Rs. 30.00 lakhs and 
Rs. 15 00 lakhs respectively, for this 
command area.

(d) Road and market works are in 
progress in both the_ Law Level Canal 
and High Level Canal areas.

Scheme for Soil Improvement
3009. SHRI MARTAND SINGH: 

Will the Minister of AGRICULTURE 
be pleased to state;

(a) whether any scheme have been 
formulated by Government for soil 
improvement in various States; and

(b) if so, the broad outlines there
of and the extent to which the yield
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of various crops is likaly to be boosted
as a result?

THE MINISTER OF STATE IN TttE 
MINISTRY OP AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Yea, Sir. The Central Govern
ment has under consideration a 
Scheme of improvement of add and 
alkali soils through the use of soil 
amendments.

(b) The details of the scheme are 
being worked out The use of soil 
amendments increases the fertilizer 
use efficiency, which u’ timately re
sults in higher yields of crops.

Set-back in the cultivation of High 
yielding variety of seeds

3010 SHRI MARTAND SINGH 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether while Government have 
been increasing the area of cultiva
tion under high-yieldmg varieties, 
the seed programme has not been 
geared to meet the requirements and 
as a result thereof, the adulteration of 
seed has become rampant; and

(b) if so, the extent of set-back in 
the high yielding seed programme 
during the year 1972-73 and the rea
sons thereof, and what remedial mea
sures Government have taken in this 
regard/

THE MINISTER OP STATE IN THE 
MINISTRY OP AGRICULTURE 
(SHRI ANNASAHEB P SHINDE)*
(a) and (b). The production and dis
tribution of quality seeds is primarily 
the responsobility of the State Govts. 
However, the Govt, of India have been 
providing guidelines in the p la n n in g 
and implementation of the improved 
seed programme. All-India Seed Pro
ducing Organisations like the National 
Seeds Corporation, Tarai Development 
Corporation and State Farms Corpo
ration of Indie have been set un and

these Organisations supplement the 
improved seed production programme 
of the State Govts. The Govt, at 
India in association with ICAR also 
programme for the production of bree
der and foundation seeds. Resides 
these, there are a number of agencies 
which undertake the production and 
marketing of seeds like State Depart
ments of Agriculture. Cooperative So
cieties and private producers. By end 
large, in a normal year, these agencies 
are able to meet the demands of the 
farmers for quality seeds for covering 
the area under high yielding varieties 
of crops. To meet any un-anticipated 
demands for seeds, when natural cala
mities like drought and floods occur, 
the Govt of India in consultation with 
the State Govt, have been arranging 
for the release of quality grain stock 
after suitable tests for germination 
and p u r i t y  for use as seed. The Gov
ernment of India and the State Gov
ernments have taken up a number of 
steps for streamlining the improved 
seed programme by promoting the set
ting up of organised seed production 
agencies in the State and strict en
forcement of the Seeds Act

Licensed capacity and actual produc
tion of Vanaspati by Mills in MP.

3011. SHRI MARTAND SINGH: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) the number and names of mills 
manufacturing Vanaspati in the State 
of Madhya Praresh;

(b) their licensed production ca
pacity and the actual production dur
ing the last one year from month to 
month;

(c) the monthly requirement of 
Vanaspati in the State of Madhya 
Pradesh; and

(d) the steps taken by the Govern
ment to ensure every availability of 
Vanaspati in the market?
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T^MINISTBROFSTATEINTHE
m m s m r  <3** a g r i c u l t u r e  
(PROF SKER SINGH): (a) Two— 
0 ) Malwa Vanaspati and Chemical Co. 
Ltd., Indore; and

<ii) Manslnghka Oil Mills, Khandwa.
■-(b) A statement is attached.
(c) About 2900 tonnes.

(d) As In other States, the industry 
Tws offered to place its entire produc
tion at the disposal of the State Gov- 
-emment for distribution through fair 
-price shops.

Statement

(Tonnes)
Messrs 
Malva 

Vanasoatf 
& Chemical Co. LH., 
Indore

Messrs
Nansi”gka
Oil,
Mills
Khandwa

•License4 cpacity 
(per month) 2,500 1,250

Production
November 1972 880 8zo
December 1972 1,170 750
January 1973 . 540 705
February 1973 285 750
March 1973 . 921 700

April 1973 1,085 450

M«y 1973 r,o 55 645
June 1973 680 660

July 1973 901 530
August 1973 . 911 665

September 1973 831 5io
October 1973 , 978 450
JUae In price of mustard oil during 

last three yean
SO 12. SHRI MARTAND SINGH; 

Will the Minister of AGRICULTURE 
be pleased to state;

(a) the annual percentage of price 
rise of mustard oil from 1970 to 1973;

(b) the reasons for the rise in pri
ces o f mustard oil; end

(c) the steps taken by Government 
to check tills rise?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) The following table shows the 
percentage variations in the All-India 
Index Numbers of Wholesale Prices of 
Mustard oil since 1970:—

Year Percentage vari
ation in price Index 
over the procetfing 
year.

1970 ' ( f )  *9'4
1971 • C—) 2-1

1972 ■ ( ! ) 7:7
1973 (Jan-Oct.) . <*f) 23-1 *

(•Percentage incre
ase over tne Corres
ponding period in 
1972)

(b) The prices of edible oilseeds and 
oils in the country have generally been 
subject t0 an upward trend due to the 
gap between the internal availability 
and requirements, which have been 
gradually rising as a result of the 
growth of population and incomes* 
This has influenced the prices of mus
tard oil also.

(c) A number of steps have been 
taken to improve the availability of 
vegetable oilseeds and oi’s, including 
mustard oil in the country. These 
include efforts to increase the produc
tion of rapeseed and mustard and 
other traditional and non-tradjtional 
oilseeds like soyabean and sunflower 
seed, augmentation of supplies through 
imports of rapeseed and rapeseed oil 
and other edible oils and tallow to the 
extent feasible, regulating the use of 
mustard oil and groundnut oil by 
utilisation of other substitute oils in 
the manufacture of vanaspati, en~ 
couraging larger crushing of cotton
seed and rice bran and utilisation of 
their oils and promoting greater utili- 
sation of minor oilseeds of tne origin.
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CoUecttv farming goctetfea to Wawm- 
gal, A n O n  FraAcah

M il. SSEtl Y. BSWABA RSDDY: 
Wfll the Minister of AGRICULTURE 
be pleated to state:

(a) whether in Warangal District of 
Antffcrft Pradesh, eleven Collective 
Faming Societies, covering an area of 
IMMQ acreg and comprising 1,000 Mem* 
bers are functioning; and

(b) whether these Farming Societies 
have helped to removing unemploy
ment?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The information is be
ing collected from the Government of 
Andhra PradeSh and would be placed 
on the Table of the Sabha as soon as 
It is received from the State Govern
ment

Sale of drugs formulations under 
brand names of drag firms

*014. SHRI K S CHAVDA- Will 
the Minister of HEALTH AND FA
MILY PLANNING be pleased to state:

(a) whether drugs formulations in 
this country are being marketed under 
brand names;

(b) whether the Indian sector of the 
drugs industry finds it dicffiult to com
pete with the multi-national drug 
firms operating in this country because 
of their heavy advertisement budget 
and world-renowned brand names of 
their formulations; and

tc) whether Government propose to 
consider the desirability of abolishing 
brand names of drugs formulations or 
alternatively requiring multinational 
firms to market their formulations 
under new brand names?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA

MILY PLANNING (8HRI A. X  *26- 
TO)i <*) TO. Hofertwr, M e t  
Drugs and Co*tt«tfc!s ifek*, rf d*>e 
including a patent end proprietary 
medicine intended for life  of distribu
tion shall be labelled inter alia with 
the proper name of the substance in 
letters not leas conspicuous tftafc tbo&e 
to which the propietary name, if any, 
is printed or written on the label and 
on every other covering in which the 
container is packed.

(b) Representations to this effect 
have been received.

(c) The matter is under examina
tion in consultation with the Ministries 
of Petroleum and Chemicals, Law and 
Justice and Industrial Development

Settng up of Model Arecanat Gardens 
and demonstration plots

3015 SHRI K MALLANNA: Will 
the Minister of AGRICULTURE be 
pleased to state the measures proposed 
to se up model arecanut gardens, de
monstration plots and to organise loans 
through institutional agencies under 
the Centrally sponsored schemes for 
the development of the industry’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHINDE): 
The following measures have been 
taken for the development of arecanut 
under the Centrally Sponsored Sche
mes:—

(i) Establishment of demonstra
tion plot (Model garden) for 
arecanut in Goa,—A model 
garden of about 2 ha. has been 
established in Goa to servo as 
centre of demonstration at a 
plan outlay ei Rs, 0.25 lakh 
In the XV plan.
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(tl) gatoMtttonent of demotwtfa- 
tion ploi» for arecamut in 
Auomr-40 Demonstration 
plots have been laid out in 
Assam to educate the areca 
growers on all the recommen
ded cultural, manurial and 
plant protection operations. 
The scheme has been in opera
tion since 1970-71 at a plan 
outlay of Rs. 0.63 lakhs.

(iii) Package programme (Staffing) 
Assam—4 0 Demonstration 
has been taken up in Karna
taka since 1972-73 so as to 
promote intensive cultivation 
practices. Under this scheme 
the State Government are ar
ranging loans to the cultiva
tions for various inputs
through the institutional agen- 
ceis and the Government of 
India are providing expendi
ture for the technical super
visory staff. . . . .

tWW qremff % ip r
*T fJT WfTTW V*-

I *  ifri

3016. wm TOWT :
«WT f fa  R̂TT̂T #  OT far*:

(«p) tot sm m  % w t
<TC f*FT% % Tfwf %

+ 1  ;!

(sr) w  7 m  qr t  fiw% am#
*Sglff ^  t  TPJFT
qr frm% *rr?ft t
yrvrtt % trR  t  ^
Ir i p  wftra? t  ^

mfip* (v )  % (»r). faetf*
$  qftf tffafferar t t j r  *m *n  *rgf $ 1 

nrfsrsrrr̂  ^  % qww r o
sr̂ rrcft % f̂ r̂ r 
TOrrfr ^

r̂rcrrsff % $f ^?nrc trsp
r̂r ^  | fbi?r̂ r %5ff mftrar 

s r ^ f^ fr  iflr ?nfa?T 11 fo fa  t  
t  w m  vt r̂icft | fa  Tnr 

R̂TTC fftr T̂S' $PT czr̂ WT 
Sf snrer :̂ ft  r̂phft i ?Tcr:
«pt r̂pTFsr ^  sreSteFftq
jtstr otrtt | i

Achievement of Family Planning la 
Bond and Urban Areas

3017. SHRI BISHWANATH JHUtf- 
JHUNWALA: Will the Minister of 
HEALTH AND FAMILY PLANNING 
be pleased to state:

(a) whether any study has been 
undertaken to find out how the differ
ent age group and pay group has been 
responding to the facilities now being 
made available by Government for 
family planning measures both in the 
rural and urban areas;

(b) if so, the findings of the study 
made and whether a copy of the same 
will be laid on the Table of the house; 
and

(c) what are the areas of resistance, 
according to the study and the steps 
now being taken to tackle the situa
tion and achieve a real breakthrough?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI KONDAJI 
BASAPPA): (a) A number of stu
dies have been carried out, which 
inter alia provide information on re
lative acceptance of family planning 
by age and income grouiw.

(b) Relevant findings of some of the 
recent studies at national and Slate
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(c) There is no organised resistance 
to acceptance of the family planning 
programme. However, with a view to 
achieving better results the pro
gramme is being strengthened by in
tegrating it with maternal and child 
health and general health programmes 
at all levels.

Proposal to increase dealers’ margin 
on sale of Ferti'iiers

3018. SHRI E. V VIKHE PATIL: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether Government have re
ceived any proposal for effecting in
crease in the dealers' margin on sale 
of various types of fertilisers;

(b) if so, the nature of the proposal, 
and

(c) whether Government have come 
to any decision thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) and (b) The Cooperative organi
sations and other institutional agencies 
had been representing for some time 
that some manufacturers located with
in the concerned States had not been 
providing them with appropriate dis
tribution margin. The National Com
mission on Agriculture in their Inte
rim Report on Fertilizer Distribution 
had also recommended revision of 
distribution margins.

(c) The question of revision of dis
tribution margins was, inter-alia, re
ferred to a Committee headed by Shri 
M. A. Quraishi. The report of the 
Committee is awaited. As soon as it 
is received, its recommendations will 
be considered by Government and 
accessary action taken.

JPlHMftlfflMHiP Jtypcttfc JtiiuWft Biff
M ns M l

sold, SHRI ABJuk 6ETHI: Will
the Minister of AGRICULTURE be 
pleased to state:

(a) whether the Land Reforms Bill 
of Orissa get the Presidential assent 
recently;

(b) if so, the facts thereof; and
(c) the specific measures taken 

thereof to implement the law at the 
earliest?

THE MINISTER OP STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) A statement is enclosed.
(c) Instructons have been issued 

for the implementation of the ceiling 
law. Rules have been framed Re
turns filed are being scrutinised and 
steps are being taken to find out total 
area in instances of holdings spread 
over different villages, taluks and 
districts Instructions have also been 
issued to clear the backlog of revenue 
cases and to bring records of rights 
up-to-date. Tahsil advisory com
mittees are being set up to review 
progiess of land reforms and the dis
tribution of surplus lands at the 
tahsil level.

S t a t e m e n t

(b) The revised law fixes ceiling 
within the range of 10 to 45 acres, 
with family as the unit of application. 
Exemptions which are in line with 
the national guidelines, include plan
tations, lands belonging to commer
cial or industrial undertakings, agri
cultural universities, agricultural 
colleges and schools, institutions con
ducting research in agriculture and 
land held by ‘privileged raiyats’ 
(which term include co-operative 
societies, *Lord Jagannath* at Puri 
and his temple trusts and other insti
tutions of a public nature and pUfettc
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financial institutions). m the distribu
tion of sMLUs lifid priority is given 
to landless agricultural workers with 
the proviso that not less than 70 per 
cent of the surplus land shall be al
lotted to .members of the Scheduled 
Castes and the Scheduled Tribes m 
proportion to their population in the 
village.

Tenants are given two years.’ time 
to apply for the status of raiyat from 
the date of commencement of the 
amendment Act, 1973; and from such 
date no tenant can be evicted; rent 
shall be payable at the rate fixed in 
Section 13, vjz ., at l/4th of the gross 
produce or the value thereof or l|4th 
of the estimated produce Surrenders 
and abandonment of tenancy have 
to be in writing and with the approval 
of the Revenue Officer, to be valid. 
Such land shall be at the disposal of 
the Government for settling suitable 
persons on it. Land surrendered or 
abandoned by members of the 
Scheduled Tribes should be settled 
with members of the Scheduled 
Tribes, and where such persons are 
not available, according to the prior
ity laid down m Section 51 of the 
Act.

Loss due to Droughts in Eastern U.P.
3020. SHRI CHANDRIKA PRA

SAD: Will the Minister of AGRICUL
TURE be pleased to state:

(a) whether Eastern Districts of 
U.P., particularly Ballia, were affect
ed by acute drought before floods; 
and

(b) the loss suffered as a result of 
acute drought in these Districts?

THE MINISTER OF STATE IN 
THE MINISTRY OP AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Some districts in Eastern U.P, in
cluding Ballia were affected by 
drought this year.

<fc) The crops affected were mainly 
paddy* maiac, aaxran *nd kodon.

However, the crop* of bajra, badhi, 
paddy, etc., were benefited by the 
rainfall towards the end of July, 
1973. In August and September, 1973, 
there were rains in Uttar Pradesh 
which were beneficial to the standing 
crops.
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Self-Reliance in Ship and Vessels

3022. DR. H. P. SHARMA: Will the 
Minister of SHIPPING AND TRANS
PORT be pleased to state:

(a) whether a comprehensive pro
gramme for ship-building has been 
laid down for making the country 
self-reliant in respect of its require
ments of ships and vessels by the end 
of the Fifth Five Year Flan; and

(b) if so, the outlines of the 
schemes and the outlays lor setting 
up or espanstan. at feaoh shipyard?
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THE MINISTER OF STATS IN 
THE MINISTRY OF smPFXNG AND 
TRANSPORT (SHRI M> B. RANA):
(a) and (b). The objective la to 
attain a large measure of self-reliance 
in the requirements of ships by end 
of Sixth Flan. The tentative pro
gramme of ship-building in the Fifth 
Plan contemplates expansion of exist
ing Shipyards, including Cochin Ship
yard which is under construction. In 
addition, it is proposed to take up con
struction of two new shipyards. The 
Planning Commission is tentatively 
thinking of making a provision of 
Rs. 160 crores for ship-building Sec
tor in the Fifth Plan..
Instability in Prices of Areca-Nuts

3028. SHRI K. MALLANNA:
SHRI A. K. GOPALAN:

Will the Minister of AGRICULTURE 
be pleased to state:

a) whether due to instability in 
prices of areca-nut growers get re
duced prices and they are switching 
to alternate crops;

(b) what steps Government pro
pose to minimise price fluctuations and 
guarantee the growers a reasonable 
price of areca-nut; and

(c) whether the average monthly 
wholesale prices of all types of areca- 
nut generally rule low during the 
harvest season when the processed 
nuts come in bulk into the market 
resulting from lack of demand from 
the terminal market?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Despite the instability in the prices 
no instance is known of switching 
over to alternate crop by the areca 
growers.

(b) The following measures have 
been taken to guarantee a reasonable 
price to arecanut growers:—

(i) The State of Kerala and Kar
nataka, the two major areca-

nut growing States, have mt 
up a Central Arecanut Mar
keting and Ptoceastng Feder
ation with the object of im
proving the present market
ing arrangements so as to en
able the arecanut cultivators 
to receive a reasonable price 
for their produce.

(ii) Efforts are being made to diver
sify the uses of arecanut with 
a view to increasing its con
sumption.

(iii) Efforts are also being made 
for finding out export mar
kets for scented supari.

(iv) Further expansion of area 
under arecanut is being 
discouraged.

(c) Yes.

Provision of proper protection and
Irrigation facilities to Areca Nut 

Gardens in Kerala

3024. SHRI K. MALLANNA: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) what quick and effective steps 
Government propose to take for re
juvenating the areca-nut gardens and 
provide proper protection and irri
gation facilities and improving the 
existing areca-nut gardens in the 
interest of the areca-nut growing 
States like Kerala an Karnataka; and

(b) what steps Government pro
pose to take to do away the middle
men operating in the trade of areca
nut which are a hinderance in getting 
the maximum profits paid to the 
growers?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Government of India have no pro
posal to take any special measures for 
the development of arecanut. How
ever, the State Governments are tak
ing steps to provide to the areca grow
ers the quality acreca seedling, giant
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protection chemicals end equipment 
and the irrigation facilities as a part 
of their package development pro
grammes for intensive cultivation.

(b) Steps are being taken by the 
State Government to market areca- 
nuts through cooperative societies and 
regulated markets with a view to 
avoid middlemen. The State Govern
ments of Kerala and Karnataka, the 
two major areca growing States, have 
jointly established a Central Areca
nut Marketing and Processing Co
operative Ltd., with headquarters at 
Mangalore for purchasing, storing 
and selling of arecanut to further 
strengthen marketing operatives for 
the benefit of the growers.

Import of Machinery to manufacture 
Tetra-Pak.

3025. SHRI VASANT SATHE: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) whether Government are aware 
that the affluent countries who had 
been using Tetra-Pak are now re
verting back to glass-bottles because 
Tetra-Pak is found to be a serious 
health hazard;

(b) whether Government are im
porting machinery to manufacture 
Tetra-Pak-single service container;

(c) if so, the amount invested in 
import of such machinery so far and 
likely expenditure to be incurred on 
this account during the current yaar, 
And

(d) whether the decision to import 
machinery would have a dampening 
effect on glass industry and the pre
cautions taken to avoid the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) It is not 
correct that Tetra Pak is a health 
hazard and affluent countries are re
verting back to glass bottles on that 
account Xa fact toere if a growing

tendency in many affluent countries 
especially European countries to 
switch over to single service con
tainers.

(b) and (c). Final decision in re
gard to manufacture of Tetra-Pak. 
single service container is yet to be 
taken by the Government The total 
cost of components required to be 
imported is expected to be approxi
mately Rs. 90 lakhs. No expenditure 
is likely to be incurred on the import 
of such machinery during the cur
rent financial year.

(d) Introduction of Tetra-Pak if 
and when made is not likely to have 
a dampening effect on glass industry. 
Only a portion of the future milk sup
plies may be made in such containers 
and the bottles will also be used in 
large and increasing numbers.
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drawn up for implementation during 
the Fifth Five Year Plan period. This 
includes the programme on sewagej 
sullage irrigation and installation of 
cow dung gas plants. An outlay of 
Rs. 9 crores has been provided for 
development of organiC man,J.res 
under the Cenlral Sector 8nC: ~--

otlwr 9 c;·ores have been provided 
under the State Plants by the State 
Governr:-,ents in the Fifch Five Year 
Plan. 

The programme for installation of 
cow dun g gas plants is being stepped 
up with the heip of Khadi and Vil-
lage Industries Commission and with 
the assistance of nationalised banks. 

Irrigation Project for Madhya Pradesh 

3029. SHRI RANABAHADUR 
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state : 

(a) whether a 45-crD!es irrigation 
project financed jointly by the Re-
serve Bank of India and the Agricul-
tural Refinance Corporation has been 
approved for Madhya Pradesh; and 

(b) if so, when will it start function -
ing and the time by which it is like-
ly to be completed? 

THE l\-HNISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHHf ANNASAHEB P. SHINDE): 
(a) and (b). No project has been ap-
proved ·which is to be financed joint-
ly by the Reserve Bank of India and 
Agricult;wal Refinance Corporation 
for Madhya Pradesh. 

A Credit project for ihe develop-
ment of minor irrigation facilities, in-
volving a total outlay of Rs. 45.22 
cro;:es c:ssisted by the International 
Develoj_Ji11ent Association (an affiliate 
of the World Bank) is under imple-
mentation in Madhya Pradesh. The 
credit for this purpose flows to the 
farmer;; through the Land Develop-
ment Bank or the Commercial Banks 
which are refinanced by the Agricul~ 
tural Refinance Corporation. The 

project which has a three year dur-
ation became effective on lOth Octo-
ber, 1973, and is expected to be com-
pleted by the end of December, 1976. 

Complaints· regarding· Blacl'm~rketing 
of Fertilizer 

3030. SHRI PILOO MODY: Will the 
Minister of AGRICULTURE be pleas-
ed io state: 

(a) whether there are complaints 
from the farmers of blackmarketing 
in fertilizer; 

(b) whether these complaints have 
been brought to the notice of Govern-
ment; 

(c) whether Government have in-
vestigated into these complaints and 
if so, the findings; and 

(d) the efforts, if any, being made 
for sale of fertilizer t o the farmers at 
fixed prices? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P . SHINDE) : 
(a) to (c). Some complaints of black-
marketing in fertilisers have been re-
ceived from farmers and others. These 
complaints were immediately brought 
to the notice of the concerned State 
Governments for necessary action, as 
they are the authorities responsib;e 
for the implementation of the provis-
ion of the Fertiliser Control Order, 
1957. State Governments have been 
adequately empowered to take action 
under the Essential Commodities Act 
agains1-. persons indulging in mal-
practi ces . P eriodical reports are re-
ceived from tile State Governments 
regarding the action in cases of black-
marketing in fertilisers and other 
oi1ences under the Act. 

(d) The retail price of the three main 
nitrogenous fertilisers, viz., Urea, 
Ammonium Sulphate and Calcium. 
Ammonium Nitrate, have been fixed 
under the Fertiliser Control Order 
1957. The sale of these three fertiliser~ 
at a price higher than that fixed 
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tinder the Statute is, therefore, a 
penal offence, lor which deterrent 
punishment has been provided. The 
Government has also taken steps to 
ensure that the maximum possible 
quantities of fertilisers, both indi
genously produced as well as im
ported. is channelled through co
operatives and other public distribut
ion agencies, to ensure the avail
ability of fertilisers to farmers at the 
fixed price in respect of these three 
fertilisers, and also at reasonable 
rates in respect of other fertilisers.

Demand for Gypsum from Farmers

3031. SHRI D D. DESAJ: Will the 
Minister of AGRICULTURE be 
pleased to state:

<a) whether there is a growing 
demand for gypsum from farmers for 
use against soil alkalinity;

The above cost does not include 
freight which works out to Rs. 86 per 
tonne on an average.

The present selling price of gypsum 
to Marketing Federation of Punjab 
and Haryana for 1st ratl-head desti
nation is as under;

C ) Gypsum powder of 60 mesh 
and packed in polythene lined 
s»econ< 1-hand gunny bags of
50 kgs capacity ex-Suratgarh Rs. 115/- 
Station. per tonne.

(ii) Gypsum powder of 60 mesh 
and packe ’ in polythene lined 
new gunny bags of 50 kgs cap- Rs. 126 
adty ex-Suratgarh Station, per tonn

This includes also the railway 
freight.

Energising Tube-Wells in Contai, 
West Bengal

(b) if so, whether the Fertiliser 
Corporation of India has stepped in 
to supply gypsum; and

<c) the cost price of gypsum for the 
F.C.I. and its selling price?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) Yes.

(c) The estimated cost to the Ferti
liser Corporation of India, of gypsum 
is as under:

(i) Gyp slim powder of 60 mesh and packed 
in polythene linel second-hand gunny bi
gs of 50 kgs capacity ex- Rs. 88/-
Suratgarh Station. per tonne.

<n) Gypsum powder of 60 mesh and packed 
in polythene Iinel new gunny bags o f 50 kgs 
capacity ex-Suratgarh Rs. no7-fitntjnn per tonne.

3032. SHRI SAMAR GUHA: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) whether steps have been taken 
for energising tube-wells, shallow 
tube wells and pumps for canal water 
lifting etc. for ensuring alternative 
crops in the flood affected areas of 
Contai Sub-division and other paits 
of Midnapur District of West Bengal;

(b) if so, facts thereabout; and

(c) if not, whether Government 
propose to undertake such irrigation 
measures for raising alternative crops 
in the flood affected areas in Contai 
Sub-division and other parts of Midna
pur?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) and
(b). Yes, Sir. steps have been taken 
for energising pusnpsets on deep 
tubewells, shallow tubewells and river 
2ift schemes in the flood afftcted areas
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of Contai Sub-Division and other parts 
ol Midnapur District ol West Bengal, 
wherever such development works 
have been installed. 152 deep tube
wells have been, installed in Midnapur 
District ol which 127 have been 
energised. Out of 12 numbers of deep 
tubewells installed in Contai Sub- 
Division, 10 have already been ener
gised while action is being taken for 
-energising th© remfaining 2. 187
shallow tubewells have been installed 
in Midnapur District out of which 12 
are in the Contai Sub-Division and all 
o f these have been energised. There 
are 212 river lift irrigation schemes 
of which 8 are located in Contai Sub- 
Division. All these schemes have been 
commissioned; 5 are running on elec
tricity and rest on diesel.

(c) Investigations for delineating 
potential aquifers in the flood affected 
areas of Contai Sub-Division and the 
other parts of Midnapur District, are 
in progress and after getting the 
results further programmes of under
taking irrigation schemes , through 
groundwater will be undertaken. 
Scope for river lift schemes in 
Contai Region is limited as most of 
the rivers get saline in the d r y  p erio d  
of the year.

Who's Who of Freedom Fighters

3033. SHRI K. MALLANMA: Will
the Minister of EDUCATION SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether ’Government have 
decided to publish the Who’s Who re
garding the Freedom Fighters; and

(b) if so, the criteria followed by 
Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and (b>. The 
■Ministry has already published three 
volumes of ‘Who's Who of Indian 
Martyr*' containing life sketches of 
sfcout 10,000 martyrs.

Auction of Residential Plots t>y 
Chandigarh Administration

3034. SHRI SAT PAL KAPUR: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether an auction of residen
tial plots was held by Chandigarh 
Administration in the third week of 
September;

(b) whether the auction was on 
“lease-hold” basis as against "free
hold” basis on previous occasions;

(c) how many plots were thus 
auctioned and what are the reasons 
for land prices touching an all-time 
high on this occasion; and

(d) what steps are proposed to be 
taken or are being taken to prevent 
such sky-rocketing land prices in 
Chandigarh?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE MINIS
TRY OF WORKS AND HOUSING 
(SHRI OM MEHTA): (a) and (b). 
Yes, Sir.

(c) 95 plots were offered for auction 
out of which 92 plots were sold. The 
premia ietched were slightly lower 
than in the last auction held in May 
1971.

(d) steps are being taken to hold 
auction at frequent intervals.

Fish Mortality due to Release of 
Arsenic Add from the Goa Manure 

Plant

3035. SHRI C JANARDHANAN: 
Will the Minister of AGRICULTURE 
be pleased to state;

(a) whether the release of arsenic 
acid from the Goa manure plant into 
the waters of the Arabian Sea has 
resulted in fish mortality;

(b) if so, facts thereof; and
(c) whether any enquiry has been 

conducted to thi« effect and if so, 
result thereof?
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THE JffiNWMHt -TO
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). There has been some 
mortality of fish, though not on a 
mass scale, in the waters near the 
point of discharge of effluents from 
the fertiliser factory. Conlanminating 
effluents have been indicated as one 
of the possible causes of mortality.

An investigation has beei? conducted 
by the National Institute of Oceano
graphy. Information on the results 
of the investigations will be obtained 
and placed on the Table of the Sabha.

Programme for Accelerated Water 
Supply

3036. SHRI NARENDRA SINGH: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether a Central programme 
for accelerated water supply which is 
in force for the last two years and 
which was to cover about 1.52 lakhs 
villages at the end of Fourth Five 
Year Plan is behind the target;

(b) if so, the reasons thereof; and
(c) the steps proposed to be taken 

by Government to accelerate the pro
gramme within the stipulated period?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHHI OM MEHTA): (a) to (c).
To accelerate the pace of implemen
tation of rural water supply schemes 
by the State Governments/Union 
Territories, the Central Government 
in i t ia le d  a central programme of Ac
celerated Rural Water Supply in 
August 1972 for the last two years 
of the IV Plan. Under this pro
gramme approval for water supply 
schemes costing Rs. 56.09 crores to 
cover 14,878 villages in different 
States/Union Territories was communi
cated to them. These schemes were 
expected to bte completed by the end 
of 1978-74

■ of
Rs, 19.i0cr6res wfrs :i^ea«^ '' tb;,̂ h '̂ 
State Governments/Union Territories 
for meeting expenditure of these 
schemes. Due to financial stringency 
only Rs, 15 crores were provided in 
1973-74 for these programmes. The 
State Governments/Union Territories 
have already been advised to limit the 
expenditure within the reduced alloca
tions. The spill Over schemes are 
expected to be completed under the 
Minimum Needs Programme during 
the V Plan.

Hardships Experienced by Blind 
Students

3038. SHRI MADHU LIMAYE: Wilt 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether the Prime Minister has 
received any memorandum about the 
difficulties and hardships experienced 
by the blind students in Delhi and 
elsewhere;

(b) whether Government have ac
cepted any of the suggestions made;: 
and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND' 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) Yes, Sir.
Some blind students of Delhi submit
ted a memorandum to the Prime 
Minister regarding their difficulties in 
May, 1973.

(b) and (c). Yes, Sir. Some of the 
blind students who passed the Higher 
Secondary Education Examination 
have been given accommodation by 
two voluntary organisations in' Delhi. 
Others have been admitted into hos
tels attached to various colleges. The 
following other demands are being 
looked into by the Delhi Administra
tion:—

(1) Hostel tor Working blind pefr- 
■ ■■ mm should' bt^set up im
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(2) An Act should be passed mak
ing It compulsory for every 
office having 20 persons or 
more to have one blind em
ployee

(3) The Delhi Administration 
should create come jobs for 
the blind

(4) Some typewriters should be 
provided to schools for the 
blind "

Allotment to and Requirement of 
Sugar in States

3039 SHRI THAKIRUTTINAN 
Will the Mims-tu of AGRICULTURE 
be pleased to t.tate

(a) total lequirements of sugar m 
each State and actual allotment to 
cach State, and

(b) action lakon by the Government 
of India to meet the shortage of sugar 
and control the price line’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF SHER SINGH)- (a) and (b) 
The Government of India requisition 
fiom the sugar factories 70 per cent 
of thexr annual production as levy 
and utilise it mainly tor distribution 
through fair price sJiops at a uniform 
price, hich has rpmained at Rs 215 
per kilogiam since December, 1972 all 
over the country The allotments of 
levy ci $ ̂ r are made to the States on 
a rational basis taking into account 
the 1971 ccnsus population figures and 
the avciage figures of consumption of 
levj sugar during 1967 08 and 1968- 
69 when the diffei ence between the 
prices of levy augar and free market 
•sugar Avas significant The allotments 
undeigo marginal changes depending 
ujxm the total iclcase of levy sugar 
for the whole co u n tiy  from month 
to rionth A statement shoeing the 
allotment'- of le\y sug£>i to the vari
ous States during 1973 is laid on the 
Table of the House IPlaced in Lib
rary, See No LT-5890/73] The 
balance of requirements of sugar is 
expected to be obtained from the free 
said market

The policy of partial control pre
sently followed by the Government 
combined with the scheme of rebates 
m excise duty for excess production 
had already helped to augment sugar 
production during 1972-73 season and 
is expected to do so during the cur
rent season as well Fuither, efforts 
are being made to accelerate the com
mit lonmg of newly licensed facto
ries to the extent possible and to fos
ter cane development both quantity- 
wise and quality-wise All these mea
sures should result m increasing the 
availability of sugar and in control
ling its price

Installation of Statues of Mahatma 
Gandhi and othej National Leaders 

in Delhi

3040 SHRI SHYAMNANDAN
MISHRA 

SHRI SAMAR GUHA

Will the Minister of WORKS AND* 
HOUSING be pleased to state

(a) whether any final decision has 
been taken about the installation of 
the statues of Mahatma Gandhi and 
other national leaders m Delhi, and

(b) if so, the various sites selected 
for the purpose’

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE MI
NISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA) (a) No

(b) In view of (a) above, the ques
tion does not arise

Crores Wasted on Junk Pump Sets in 
Bihar

3041 SHRI C K CHANDRA PPAN*
Will the Minister of AGRICULTURE 
be pleased to state

(a) whether croies of lupees were 
wated on Junk pump sets purchased 
m Bihar to fight drought; and

(b) the reaction of the Go*eriww«t 
m the matter?
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THE MINISTER OF STATS IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): 
<a) and (b). A sum of Rs. 17.73 cro
res was released to the Government 
of Bihar as long-term loan for Emer
gency Agricultural Production Pro
gramme undertaken during 1972-73 to* 
meet the situation created by drought 
during the kharif season. The actual 
implementation of the schemes under 
the Programme was the responsibi
lity of the State Government. Infor
mation regarding pump sets purchased 
has been called for from the State 
Government.
Complaints against Rationing Inspec

tors of Delhi
3042. SHRI SHYAM SUNDER MO- 

HAPATRA: Will the Minister of
AGRICULTURE be pleased to state:

(a) the number of Rationing Ins
pectors in the Delhi Union Territory 
against whom complaints of corrup
tion have been made, enquiries are 
still pending and action taken in
1972-73;

(b) the number of Inspectors 
against whom actions have been taken 
since 1st April, 1973; and

(c) the total number of rationing 
Inspectors with Rationing Depart
ment of Delhi Administration and 
average ration/fair price shops given 
in their charge’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) The Delhi Administration has re
ported that during 1972-73 complaints 
of corruption made against 9 Inspec
tors, action was taken against 5 of 
them, Departmental enquiries are go
ing on against 3 and one case is pend
ing in the court.

(b) None.
(c) Out of the total number of 173 

Rationing Inspectors, 139 are posted 
in Circle for checking of Fair Price 
'Shops; the average number of fair 
price shops in the charge of one Ins
pector works out to 19.

Report on Hie Incidence and Migra
tion of Desert Locusts la India

3043. SHRI E. V. VIKHE PATIL: 
Will the Minister of AGRICULTURE 
be pleased to state:

(b) whether the Report on the in
cidence and migration of desert lo
custs in India for the period 1945-1970 
has been published; and

(b) if so, whether a copy thereof 
would be laid on the Table of the 
House?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) No consolidated report on locusts 
for the period 1945-1970 has been pub
lished The Directorate of Plant 
Protection, Quarantine and Storage 
however issues foitmghtly ‘Locust 
Situation Bulletins’. Apart from this 
the Annual Reports on the activities 
of the Directorate includes informa
tion on the incidence and migration 
of desert locusts and research con
ducted on field investigations of lo
custs

(b) Does not arise.

Reclamation of Saline and Alkali 
Affected Areas In Kama!

3044. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of AGRI
CULTURE be pleased to state.

(a) whether a CenUally-sponsored 
project has been launched in the Kar- 
nal District to reclaim 1 25 lakhs hec
tares of saline and alkali affected 
areas, and

(b) if so, main features thereof?
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) and (b). 
A Soil and Water Management Pilot 
Project in the Western Jamuna Ca
nal Command Area m Haryana has 
been sanctioned as a Central Sector 
scheme in 1972-73 at a total cost of 
Rs. 11.50 lakhs. The project is to 
continue for a period of 4 years. The 
objective of this pilot project It to
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demonstrate efficient soil and water 
management practices end test the 
research findings for reclamation of 
saline and alkali affected areas and 
also to study the economic feasibility 
of such methods. Results obtained 
from this project, if found economi
cally feasible, would then be utilised 
for reclaiming large areas affected by 
saline and alkali conditions.
Seasons for Marketing more Tins of 
(me kg. container of Rath by D.C.M.

3045. SHRI VIDYA DHAR BAJPAI: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether D.CM. gets more pro
fit on 1 kg. container of Rath than 
bigger one;

(b) whether they are mostly mar
keting 1 kg. container, while people 
are facing shortage;

(c) if so, the number of 1 kg. con
tainers sold during April to Septem
ber this year month-wise and the num
ber sold during the same period of 
preceding year; and

(d) the steps Government propose 
to take to stop Buch profiteering tac
tics by D.C.M. ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) No, Sir. 
The return on capital allowed in the 
controlled prices of vanaspati is the 
same for all pack-aizes.

(b) No, Sir. During April to Sep
tember, this year, the quantity mar
keted by this factory in 1 kg. con
tainers was only 8.4 per cent of its 
total despatches.

(c) Does not However, the
required particulars are given 
below:—

(‘ooo Containers)

1973 1972
April . 129 149
May . 253 169
June . 274 174
Jniy . 355 138
August . , 264 182

September • 211 214

(d) Does not arise.

Capital Invested in and Income from 
Road Transport

3046. SHRI Y. ESWARA REDDY: 
SHRI M. KATHAMUTHU:

Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state:

(a) how much capital is put in 
Road Transport sector and how much 
Government has given as credit to 
the private owners to develop the 
road transport;

(b) whether Gov'irrr^nt
made any survey of the e from 
the road transport;

(c) if so, how much it is; and

(d) how much Government collects 
as income tax from the owners of the 
Road Transport?

THE MINISTER QF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M. B. RANA):
(a) The capital invested in the pub
lic sector road transport undertakings 
upto the 31st March, 1972, was about 
iRs. 340 crores. Similar information 
in respect of the private sector of the 
industry Is not available. Details re
garding the outstanding advances to 
the road and water transport opera
tors by the State Bank of India, na
tionalised commercial banks and other 
scheduled commercial banks as on the 
last Friday of March and June, 1973* 
are given in the annexed statement. 
Separate figures relating to advances 
to road transport operators alone are 
not available. However, the bulk of 
the advances have been made to these 
operators.

(b) and (c). No survey of the ih- 
come to Government from road trans
port has been carried out In the re- 
recent past. However according to the 
statistics available, the total tax reve
nue to the Central and State Govern*
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'••’ittbnti'-'iiWA 'ifiSâ dfit Sixties
on motor vehicles, tyres and tubes 
and motor fuel, motor vehicle taxes 
and fees, sales tax on' motor fuel and 
tax on passengers/goods carried in 
motor vehicles, during the year 1971- 
72, was Rs. 803.12 crqres (Rs. 544.83 
crores to the Central Government and

Bti. 258,29 chores to the State Govern
ment*).. ..

(d) This information is no* avail
able since the Income Tax Depart
ment does not maintain separate re
cords regarding income tax paid by 
road transport operators.

Statembnt

Outstanding advances to Road & water Transport Operators as on the last Friday 
of March I9M-*

(Ra. in .lakhs)

No. of 
Units

Limit Balance 
Sanctioned Outstanding

1 . State Bank of India 5236 1245-08 682*27

2 . 14 Nationalised Banks 33739 7193-63 5212* 24

3. Other Scheduled (Commercial Banks) 6116 2034-09 1605* 38

T o ta l 45091 10472-80 749 -8

OutstartdUng advances to Road & Water Transport Operators as on the last Friday
of June 1973*

No. of Balance
Units Outstand

ing

1. State Bank o f India

2 . 14 Nationalised Banks

(Rs. in lakhs)
6266 838-7

36515 5 4 2 2 - 2

T otal 42781 6250*9

•Provisional 

Kedar Bagh Colony, Delhi-35

3047. SHRI HARI SINGH: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether drains and roads in a 
regularised colony Kedar Bagh (Ma- 
dan paric and Chhunna Mel Park)

Delhi-35 are not being p r o p e r ly  main
tained thereby causing great inconve
nience to the residents of the area apd 
also public in general; and

(b) if so, the reasons therefor and 
the steps which the Government pro
pose to take for properly meiatainlxig 
the same? ■
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' im  um iaerm  o r  s ta t e  m  th e
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE MI
NISTRY OF WORKS AND HOUSING 
(SHRI 0 U  MEHTA) (a) and (b) 
The regular* ed plan of this colony 
was approved by the Municipal Coi- 
poration of Delhi in Jhp yc*i 1970 
The building activity is not being al
lowed m this colony as the case is to 
be cleared by the Delhi Administra
tion and Delhi Development Authori
ty

The services in the aforesaid colony 
axe to be provided out of the develop
ment charges to be deposited by the 
plot holdeis However, some civic 
amenities like roads and drains have 
been provided m some o£ the lanes out 
of the loan given by the Delhi Admi
nistration to the Municipal Corpora 
tion of Delhi for improvement cf re
gularised unauthorised colonies The 
maintenance of such amenities is be
ing earned out by the Municipal Cor 
poration 0f  Delhi
Selection Grade to Teachers Trans
ferred from Schools of Municipal 

Corporation of Delhi to Delhi 
Administration Schools

3048 SHRI HARI SINGH Will the 
Mimstei of EDUCATION SOCIAL 
WFLFARE AND CULTURE be pleas
ed to state

(a) whether Selection Grade* ha\e 
been extended to any of the category 
of teachers transferred from MCD 
schools to Delhi Administration 
Schools on 1st July 1970,

(b) whether Headmaster of Mid 
die schools in Delhi have also been 
given Selection Grades and

(c) if not, the reasons therefor and 
the time by which Government pro
pose to do so’

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. 3P. YADAV). (a) Selection Grades 
Jxttye been extended to the same cate
gories of teachers In the Middle

Schools as has been done m the case 
of teachers of the Government Higher 
Secondary Schools

(b) Not yet
(c) It shall be given to them as 

soon as their seniority is finalised by 
the Municipal Corporation of Delhi

Report of Agricultural Prices Com
mission

3049 SHRI SHRIKISHAN MODI 
SHRI K LAKKAPPA

Will the Minister of AGRICUL
TURE be pleased to state

(a) whether the Agricultural Pri
ces Commission has not fixed an̂  tar
gets of wheat procurement for the 
1974-75 season,

(b) whether the Report of the Ag
ricultural Pi ices Commission was 
considered at the Conference of State 
Chief Ministers on 17th September, 
1973 m New Delhi, and

(c) if so the decision arrived at

THE MINISTRY OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHINDE)
(a) to (c) The Agricultural Puces 
Commission did not recommenced any 
tax gets for the piocurement of wheat 
during 1974-75 season After discuss
ing the Commissions report m the 
Chief Ministers’ Conference and tak
ing into consideration other relevant 
factors, Government decided to an
nounce the guaranteed support prices 
of wheat foi 1974-75 marketing season 
and to take a final view regarding the 
procurement prices at the time of the 
harvest
Crash Programme on “i»ave Grain 

Campaign"
3050 SHRI SHRIKISH\N MODI 

SHRI K LAKKAPPA
Will the Minister of AGRICULTURE 

be pleased to state
(a) whether a crash programme to 

“Save gram campaign” has bean
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launched by his Ministry throughout 
the country;

(b) if so, whether programme aims 
at educating fanners in the scientific 
storage of foodgrains; and

(c) if so, the total amount to be 
spent under the programme?

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Yes, Sir. This is a coun- 
trywise programme and aims at edu
cating farmers, traders, consumers, 
personnel of co-operative organisa
tions and State Governments, etc., m 
the scientific storage of foodgrains.

(c) A sum of Rs. 1.40 crores is ex
pected to be spent on this program
me during the Fourth Five Year Plan.
Increase in Consumption of Fertiliser 

daring Fifth Plan
3051. SHRI SHRIKISHAN MODI: 

SHRI K. LAKKAPPA:
Will the Minister of AGRICUL

TURE be pleased to state:
(a) whether consumption of fertili

ser is to be increased in the Fifth 
Plan, and

(b) whether any discussions weie 
held with Agricultural Commission
ers, Directors of States m September, 
1973 in New Delhi for the efficient use 
of fertilisers?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Yes Sir. The consumption of fer
tilisers in the country is proposed to 
be increased from a level of 27.69 
lakh tonnes of nutrients in 1972-73 to 
80 lakh tonnes of nutrients in 1978-79.

(b) Yes Sir, a meeting of Agricul
ture Production Commissioners Agri
culture Secretaries/Directors of Agri
culture of all States was called in Sep
tember, 1973, which discussed, inters 
alia, the ways and means of making 
most efficient use of the available 
fertilisers.

Maintain of Irate «M t «f Sat* by
NJ5.0.I

3052. SHRI SHRIKRISHAN MODI: 
SHRI K. LAKKAPPA:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether the National Seeds 
Corporation have proposed to main
tain buffer stocks of seeds; and

(b) whether the National Seeds 
Corporation has developed a system 
to assess the State-wise demand for 
different varieties of seeds?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) At present, the Corporation main
tains a limited reserve stock of found
ation seeds only. A proposal to pro
duce and maintain buffer stock of 
both foundation and certified seeds 
of varieties of seeds of all-India im
portance is under consideration.

(b) Yes.

Persons suffering from Cancer in 
India

3053. SHRI R. N. BARMAN: Will 
the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state:

(a) the total number of persons 
suffering from cancer in India; and

(b) the steps taken by Government 
for their treatment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) Cancer is not a notifi
able disease. Hence total number o f 
persons suffering from this disease is 
not available. However, the reported 
number of cancer patients admitted 
in various hospitals in India during 
1971 was 38,896.
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<b) Th« trwtment of ameer i« be-
ing carried out in the country at the 
following cancer institutes and cancer 
.hospitals:—

1 . Tata Memorial Hospital and 
Cancer Research Institute, 
Bombay.

% Gujarat Cancer Research In
stitute, Ahmedabad.

"3. Cancer Centre of the Safdarjang 
Hospital, New Delhi.

4. J. K. Institute of Radiology and
Cancer Research, Kanpur.

5. Chitaranjan Cancer Research
Centre and Hospital, Cal
cutta.

6. Cancer Wing of Sriram Chan
dra Bhang Medical College 
and Hospital, Cuttack.

7. Cancer Institute (W.I.A.),
Adyar, Madras.

8. Radium Institute and Medical
College, Trivandrum.

9. International Cancer Centre,
Nayyoor.

In addition, the treatment of can
cer is also being done in the various 
departments of surgery and radio
therapy in the various medical col
leges which are well equipped.

A Cancer Assessment Committee to 
consider establishment of Regional 
Cancer Centres in the country was 
also set up by this Ministry in 1972. 
The recommendations made by this 
‘Committee in its report are being pro
cessed by the Government of India.

The Government of India is also 
giving grant-in-aid for research work 
in cancer.

Affect of increase fa price of MSk
by Delhi Milk Scheme on general 

public
3054. SHRIMATI SAVITRA 

SHY AM;
SHRI NAWAL KISHORE 

SHARMA:
Will the Minister of AGRICULTURE 

be pleased to state the extent to 
which increase in the price of milk, 
butter and Ghee by D.M.S. would 
affect the economic condition of the 
public in the capital?

THE MINISTER OP STATE IN 
THE MINISTRY OP AGRICULTURE 
(PROF. SHER SINGH): No formal 
study to assess the impact of the 
increases in the selling prices of milk, 
butter and ghee marketed by the 
DMS on the economic conditions of 
the citizens of Delhi has been carried 
out. However, the prices of these 
commodities have had to be increas
ed, so that the Delhi Milk Scheme 
may be in a position to procure* raw 
milk more competitively and may 
continue to function on a ‘no-profit, 
no-loss’ basis. Even the enhanced 
selling prices of these commodities 
are less than open market prices 
prevailing in Delhi city.

Admissibility certificates pending pay
ment of loans to Government Em
ployees applied for D.DA, for ready 

built houses

3055. SHRIMATI SAVITRI SHYAM; 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether suspension of houses 
building loans to its employees had 
put a number of Government em
ployees, who had applied to D.D.A. 
or State Housing Boards or Improve
ment Trusts for ready built houses 
on cash-down basis in a great diffi
culty; and

(b) If so, whether Government 
would consider issuing admissibility

2482 LS—*
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certificates pending payment of loans 
to those employees in order to tide 
over their difficulties?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA): (a) Yes,
Sir,

(b) As one of the measures for 
curtailment in Government spending 
as part of the short-term measures 
for economic stabilisation, further 
sanctions of new loans for house 
building purposes or purchase of 
ready-built houses have been totally 
stopped during the current financial 
year. Therefore, until the ban is lift
ed and adequate funds provided it 
is not possible to issue any certificate 
to the effect that house building loans 
will be approved in due course.

More D.T.C. buses for Naraina Colony

3056. SHRIMATI SAVITRI SHYAM: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Naraina is a big and 
well established colony of D.D.A. 
with a population of about a lakh in 
West Delhi;

(b) whether very few D.T.C. buses 
link that colony which resulted in • 
extreme difficulties to the residents; 
and

(c) the steps taken or proposed to 
be taken to provide more buses to 
the colony?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M. B. RANA):
(a) Yes, Sir. The Colony has recent
ly come up and is still in a develop
ing stage.

(b) No, Sir. The Corporation runs 
a direct bus service—-route No. 5-C 
between Naraina and Central Secre
tariat. Services on routes No. 43 and

53-E operate via. Naraina connecting 
it with Okhla, N.R. General Stores, 
Uttam Nagar and Araya Samaj Road.
In addition, a mini bug service ha* 
also been introduced between the* 
Colony and New Delhi Railway 
Station. Besides, tor the convenience 
of the residents of the Colony, regular 
shuttle services have been provided 
throughout the day between the 
Colony and Shadipur Depot, of the 
DTC, which is a major terminal point 
and from where buses for various 
directions are available. These ar
rangements are considered to be ade
quate to meet the present transport 
requirement of the residents of the 
Colony.

(c) The question of augmentation 
of the bus services to and from the 
Colony will be considered when new 
buses are received by the Corporation.

Drivers Tamper with Fare Meters

3057. SHRI VASANT SATHE. Will 
the Minister ot SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether taxi and scooter drivers 
tamper with fare meters, and

(b) if so, what action is taken/pro
posed to check such mal practices effec
tively0

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND* 
TRANSPORT (SHRI M. B. RANA)-
(a)The Delhi Administration have re
ported that a few stray cases of auto- 
nckshaw drivers tampering with fare 
meters fitted to the*e vehicles have 
coiue to their notice.

(b) In order to check malpractices' 
on the part of autorickshaw drivers; 
it is necessary to reverify and stamp 
the meters installed on the vehicles 
and to carry out Periodic reveri- 
ftcation and stamping as provided for 
in the Delhi Weights and Measures 
(Enforcement) Rules.. In the process, 
of periodic verification and stamping
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of meters, tampered meters will auto
matically be eliminated When the 
above Rules, which are not yet opera
tive, are brought into force, there will 
be no difficulty m checking the meters 
on the road, as the use of non-verified 
or unstamped meters will constitute 
an offence under the Rajasthan Weights 
and Measures (Enforcement) Act, 1958, 
as extended to Delhi, and would ren
der the otlender liable to legal action. 
After all the meters are once verified 
and stamped surprise checking of 
meters on the road can be organised, 
jointly by the Traffic Police and the 
Inspectors of Weights and Measures

Meanwhile, the Delhi Police have 
further intensified its eflort to check 
the malpractice of overcharging by taxi 
and auto-rickshaw drivers And Addi
tional Complaint Booth has been set 
up at Safdarjang Hospital m addition 
to the boths already functioning at 
the two main railway stations, Inter 
State Bus Terminal Palam Air Port 
and Connaught Place Publicity cam
paign asking the public to report such 
cases to the Delh' Traffic Police, has 
also been intensified

3.000 Persons Rendered Jobless as 
I C. M R Stops Aid

3058 SHRI VASANT SATHE
SHRI ISHAQUE SAMBHALI

Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
Ktate

(a) whether 3 000 persons have been 
rendered jubless as IC M R stopped 
aid,

(b) if so, the reaction of Govern
ment, and

(c) what steps are proposed to avoid 
large scale retrenchment of persons 
engaged in research projects of vital 
importance7

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. KIS- 
KU): (a) No, Sir

(b) and (c). The question of provid
ing additional funds to the Indian 
Council of Medical Research to enable 
it to continue the existing schemes and 
to avoid retrenchment is under con
sideration of the Government of India

Visit by the Minister of Foreign Coun
tries

3059 SHRI BIRENDER SINGH 
RAO Will the Minister of AGRICUL
TURE b e  D ie a s e d  to state

(a) whether he visited some foreign 
countries during the 2nd week of Nov
ember, 1973;

(b) the names of countries visited 
by him,

(c) the objects of the visit, and
(d) the expenditure incrurred as a 

result thereof’

THE MINISTER OF AGRICULTURE 
(SHRI F A AHMED) (a) Yes

(h) Italy
(c) To lead the Indian delegation to 

the 17th Session of FAO Conference
<d) Rs 14.961 10, including foreign 

exchange of Rs 4,094 00

Expenditure cm Emergency Rabi Pro
duction Programme (1972-73)

3060 SHRI BIRENDER SINGH
RAO:

SHRI CHANDRAPPAN
Will the Minister ot AGRICUL- 

TURF be pleased to state
(a) the total expenditure incurred 

on the emergency Rabi Production 
programme during the last year, and

(b) how for this expenditure has 
been able to achieve the targetted pro
gramme of rabi production’

THE MTNISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) The
allocations under the Emergency Agri
cultural Production Programme 1972-73
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consisted mainly of long-term loans 
to State Governments lor creation of 
minor irrigation facilities, and en
hanced short-term loans to State Gov
ernments for being advanced to far
mers for agricultural imputs. The 
total financial assistance released to 
State Governments for minor irriga
tion schemes under this programme 
amounted to Rs. 148 crores Besides, 
the already existing budget provision 
of Rs. 60 crores for short-term loans 
to State Governments for supply of 
inputs to farmers, was enhanced to 
Rs. 100 crores, during that financial 
year.

(b) Minor irrigation schemes, such 
as energisation of tube-wells/pump- 
sets, sinking of new tubwells and 
dugwells, lift irrigation facilities on
rivers, tanks perennial streams and
canals, supply of pumpsets to farmers, 
construction of field channels m irri
gation commands, etc, corresponding 
to the amount advanced to State Gov 
emments as loans, have been created 
Additional irrigation potential corres
ponding to this outlay has been 
brought into being. As regards pro
duction, the initial plan was to compen
sate for the apprehanded loss ot 15 
million tonnes of foodgrams during 
the Khanf season, due to drought The 
achievement of thus target was depen
dent on several factors, such as 
favourable weather during the remain
ing part of the season, availability of 
electric power for operating the lift 
irrigation facilities created, availabi
lity of water in the reservoirs and 
tanks for being released through the 
canals and field channels lor irrigation, 
and adequates water table in the dug
wells and tubewells sunk, availability 
of fertilisers for deriving maximum 
benefit from irrigation wherever it 
was possible, freedom from pests and 
diseases etc. Maximum efforts were 
made from the time the scheme was 
started in August—September, 1972, to 
save the standing Khanf crops wher
ever possible by such emergency 
measures, and to increase the produc
tion of Rabi crop. The Kharif produc
tion has turned out to be only about 
5 million tonnes lest than in the pre
vious year, as against the initially

feared loss of 15 million tonnes. Dur
ing tfee Rabi season, the weather con
tinued to be unfavourable. The out
put of wheat was adversely affected 
by hot winds in some parts of Northern 
India dunng February—March 1973, 
and the occurrence of the rust disease. 
There was hortage of fertilizers, the 
reservoirs and tanks were dry, the 
water table in the dug-wells and tube
wells continued to be low because of 
the unprecedented unbroken drought, 
and there was shortage of electric 
power, partly because the reservoirs 
feeding the hydel generating stations 
were dry The unbroken drought m 
the Rabi Jo war growing areas destroy 
ed this crop almost in its entirety. 
All these factors did contribute to the 
Rabi production in 1972-73 being less 
than m the previous >ear, but the irri
gation facilities which had been created 
have proved very useful thereafter 
during the subsequent ciop seasons of
1973.

Translation of Literature from Indian 
Languages

3061 SHRI C K CHANDRAPPAN 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state

(a) what are the schemes ot Govern
ment to help and promote the transla
tion of literature from various Indian 
Languages to other Indian Languages 
and m English, and,

(b) how far each language has made 
use of these schemes and what is the 
progress each language has made in 
translation from other languages >

THE DEPUTY MINTSTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE
PARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and (b). Govern
ment have a scheme of assistance to 
voluntary organisations for promotion 
of Indian Lanuages under which grants 
are given tnter-alia for translation 
from any Language (foreign or Indian) 
into Indian Languages (including Eng
lish) to the extent of 50 f>er cent of 
the expenditure on approved items. A
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statement showing financial assistance 
given to the various voluntary organi
sations under this scheme is laid on 
the Table of the House. [Placed in 
Library. See No LT-5891/73].

Government have also another 
scheme of financial assistance to volun
tary organisation for promotion of 
Hindi under which grants are given 
inter-atia for translation into Hindi of 
books in regional languages to the ex
tent of 75 per cent of the approved 
expenditure. However no applications 
for grants have been received under 
this scheme during the last three years.

The Sahitya Akademi has taken up 
a comprehensive programme of trans
lating ancient and modern classics 
from various Indian Languages into 
other Indian Languages. Under this 
programme the Akademi has brought 
out more than 600 translated works. 
The language-wise break-up of these 
works is given in the list at Annexure 
IL

The Indian Council for Cultural Re- . 
lations also publishes translations of 
various Indian works, both classics and 
contemporary into foreign languages, 
including English. Two worlds have 
so far been published in English by 
the Council.

Statement of Deputy Education Minis
ter on development of Sanskrit

3062. SHRI C. K. CHANDRAPPAN: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether the Union Deputy Minis
ter of Education has made a statement 
at Pattambi Sanskrit College in Kerala 
that the Centre would help the State 
in a big way for the revival and de
velopment of Sanskrit:

(b) if so, the broad outlines of the 
above statement: and

(c) whether the Centre would agree 
to set up a higher Centre of learning

or University for Sanskrit in Kerala* 
as was requested by the State Govern
ment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHIU 
D. P. YADAV): (a) to (c). Shri D. P. 
Yadav, Deputy Minister in the Minis
try of Education and Social Welfare 
and in the Department of Culture in 
the course of his visit to Kerala in 
September, 1973, made a statement to 
the effect that all possible financial 
help will be made available to the 
institutions in Kerala, as elsewhere, in 
the country, for the propagation and 
development of Sanskrit.

The proposal received from the 
State Government of Kerala requesting 
for the establishment of a Vidyapeeth 
(higher centre for Sanskrit learning) 
is under examination in consultation 
with the State Government.

UTFm WWIWHRCT If i w n  tfWT

3063. *fE*r grrnfrft :
f im , w m  w&m gfcffa
^  3rarr% ftt fa  :

(^ )  *wt ftssfr %

^  f w w  $*ftr *tsrr«r:
w tft % q w w f  t
snNr ^  f<r*rr strit t  ;

(sr) w t  % star*

TOT *T HTtTT WT
$ ) hHt  

(*r)
% fatjr
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ftrsn, m m  vwrror dh: tffsfor ifoft 
(*t° <?*r® ^wr) : («p )
(*r) fowft farefirerew  ^  v t f 

f W t  *mr fanrn *ngt 1 1  fa *3 f*w - 
fa W R  % WT®rT fanTFT
*t srfM f % trsp yrftRrr *rf*rfa
1 1  w i m t  ^nft % *prot, fa fw  
w n h - *r ?ftfw  *#rr?r tar fa r  m  

% fiR j, faw fiw raw, n w iift 
t it  <rer% % fair ifrrxicrr t r t  w m f f  
^  *Tcff «r?3 - % s r ^  «PT?r fsro t 
xn7T ^ r r f  *r ? r f^  ftert | i

(sr) fo r w  tt tst
fsm w  | i [ w t ^  *f w *T«rr i 
i f ^ w r r L T  5892/ 73] 1

aaa_2 J>.. - . _attnrw ^HRiinn wffwr nTnrpr tWpvt 
qfftfiA im  tit firedV if $ f few

3064* «ft «sw ftrffT  ̂ :
* r r * m w  «*fonr fiwtarc *reft
^  SRTFT «flt f*TT W*̂ T fV

(^ ) WT *TcT T O  *T f e f t  *T
wicrar itf’ nrnft *fop?r fasri*f? t^rV 
fm m  # ^  ftrq»rfT?r ^  | *n*fH
Kr-.̂  J l ^—f*--  --- **»STSTt *T flT̂ psp ?T3®T T^mFWr T̂̂ TSTR
tm va ^  apt f̂war̂ r f̂ft# %
TTR5TWir *T T̂T̂ JRT <rfk^T f«F̂  3TF#
w ffcr ; *ftr

(sr) w  ^  *T ’etw tt tit w t 
srf%f^Tr | *rc t o t <  $t ^rr

t o b *  qfr^nt ftwfow *wro*r 
it w foft («ft 1*© %o fa*$ ): (v )
^ t? « t  sftr <rfk*iT W rsrr *rsrFnr 
^  fa*ft g sm  tit 3m?r=Fixt £ 1

( v )  ^  srw ^  3®?rr 1

fWW tWTO| *i W  OT flflf IVRffl

3065* ^  % m  f t fr d  :
«wr ftrw , w m r v w m  W fftr
*r#  ^Tf% ^  *qrr «P^r fv

(v )  *r ^  F  *rfspT,*wr^
t  ^nf^r % fMr 
s q fe  5r , «ftr

(^r) % sr^ r «rr w  f% r̂
f^ r  srrsrre «rc «rtr fp r  »t r w  % ?r^- 
fltT f^rr w r ?

ftrwr i lk  wrsr v?«rm w i w  
?wi wapf?r f w r  ^  3<nfcft («ft ft® 

m w ) (^ ) «ftr («r)
?r 28 ^ r r f ?r 5 ?nrFT 1973 
1 m  fir^r ^nr swrftf ^nftf^gr 

farrarr w  «rr 1 fsR  ^RRftfhr 
^nrasft ^ *r̂ f wt<1^ sm ftf^r f w  «rr, 

«mrT % ?r irx-^W Ri cr^r 
tit ^  f^5n>r 3n^r f5Fft% 
204 «TTT?fVsr T̂PT T̂̂ ft ^T ^FT 

faRT t

2 1 73T faqST rfhr ^T#T
mrrd^ 3 21 sw^nc, 1^73 cw
arf?R % snrnftfsRT f̂ RT w r  «rr 1 «nrc»
%tfK TTOTcf̂  % ̂ r
faftmrc % «Rnhr w  *rmrtf n 
ert ^P°fWcT f« n ^  fw rifr , «wf?[ 

^ r r  TT3T ?pfV fw T
^ft « fk  spr̂ rr ifr s r to  

I , ^trt f̂ rm *rr 1 n̂fra* jtts«f
*wrre*ft 5TTT SR̂ cT W  ^  fensr*
ft^Tsft, ftfatit, *<r*<% Tyt vtr  srftr- 

wrtfk tit ^rf^rr % trrgrc 
*r 2ft v m w  ^  ^  ^ ?
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Intervention sought into Birla Institute
of ItoehnoloKy and Spences, Pilani
3006. SHRI MUHAMMED SHERIFF: 

Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state

(a) whether recently any interven
tion was sought into the affairs of 
Birla Institute of Technology and 
Sciences, Pilani; and

(b) if so, the farts thereof and the 
reaction of Government thereto?

THE MINISTER OF EDUCATION- 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) and
(b). Students of the Birla Institute of 
Technology and Science, Pilani, went 
on strike over certain demands and 
sought intervention of the Government. 
An officer of the Ministry visited 
Pilani on the 7th November and again 
from the 14th to the 18th and assisted 
in the discussions between the stu
dents and the management of the Insti
tute. The agreement reached is in 
the process of implementation.

Cheating by drivers of Auto-Rickshaws 
and Taxis

3067. SHRI MUHAMMED SHERIFF: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether the drivers of Auto 
Rickshaws and Taxis are still over
charging and cheating the people in the 
Capital even after the announcement 
«of the new orders, and

(b) if so, the steps taken by Gov
ernment in this regard?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M- B. RANA):
(a) Some instances of over charging by 
drivers of auto-rickshaws and taxis 
have come to the notice of the Delhi 
Administration.

Xb) The Administration have taken 
the following steps:—

(i) Speoial conversion tables show
ing the new rates and the cor

responding old ones have been 
issued to all taxi and auto
rickshaw owners. Every taxi/ 
scooter is required to prominent
ly display this conversion table, 
duly authenticated by the Secre
tary, State Transport Authority. 
Delhi, inside the vehicle till the 
fare meter has been recalibrated 
according to the new rates. This 
will facilitate passengers to pay 
the fares according to the revised 
rates.

(ii) Cards giving the approximate 
taxi fare from Palam airport to 
important hotels in Delhi, have 
been got printed. These cards 
are issued to a passenger who 
hires a taxi from Palam airport 
so that he may not be over
charged by the taxi driver.

(iii) A taxi check post has been 
established near the exit gate of 
Palam airport and this functions 
round-the-clock. The number of 
the taxi, name of the dnver, 
name of the passenger and his 
destination and the date and 
time of engagement of the taxi 
are noted in the register main
tained at this check post. This 
has proved to be a strong deter
rent against taxi drivers mis
behaving with passengers or 
over charging them, because 
their identity can be easily es
tablished from the Check Post 
record.

(iv) Complaint booths manned by 
the Traffic Police have been set 
up at a number of places. Com
plaints of all kinds, including 
those relating to over-charging, 
against taxi and auto-nckshaw 
drivers are recorded at these 
booths promptly and legal ac
tion is initiated against the 
offenders.

(v) Special raids are organised fre
quently by the Traffic Police/ 
Enforcement staff of the Direc
torate of Transport, Delhi, 
against taxi/auto-rickshaws 
drivers to detect cases of over
charging.
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Special Recruitment Board for 
Agricultural Scientists

3069. SHRI PRABODH CHANDRA: 
SHRI RAGHUNANDAN LAL 

BHATIA:

Will the Minister of AGRICULTURE 
be pleased to stale:

(a) whether Government propose to 
set up a Special Agricultural Scientists 
Recruitment Board; and

( b )  if so, the reasons and justifica
tion for such decision?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) and
(b). In order to ensure that the work 
of important and urgent research pro
jects does not suffer further due to a 
large number of posts remaining 
vacant, it has been decided to initiate 
an emergency recruitment procedure 
through a Special Agricultural Scien
tists’ Recruitment Board, with an 
eminent agricultural scientist as whole
time Chairman, to be set-up by the 
Indian Council of Agricultural Re
search with the approval of the Cabinet 
which wiU function as an independent 
ICAR recruitment agency for filling 
upto those of the 1200 and odd cur
rently vacant posts in the Indian Coun
cil of Agricultural Research which 
carry a salary of Rs. 700—1250 and 
above.

Reasons and justifications therefor 
have been given in the Statement indi
cating the Government decisions on 
the re-organisation of the Indian Coun* 
dl of Agricultural Research in the 
light of the recommendations of the 
ICAR Inquiry Committee, which was 
laid by the Minister of State in the 
Ministry of Agriculture on the Table 
of the Sabha on the 12th November, 
1873.

3070. VICTOR* t «WT
Sfa -tfsft ^  araT* ^  ftrr «t3*r 
ffc

(v ) smr % y frw n
srar % <ftv*pT3r, bjcrjt: 'fluff

str, xmt, *rt
'sm  smr: ft *rct f  ;

(GT) OT %f\X *
flrsrf t  amRf, f*ff sffa: f^ r f  «fjt

wtaff if <n#t *?t **ft % wnr»r %
p r  fiwrRRH sr*n*rar
t  TO| ;

(*t) wr rm  sr**r Sr *?t 
% m m  tfh:
f^TRf ^ 3 . 5  mm fWOT *Tf ^
fr^ri f<ra f w  | ; srtr

(*r) ^ fr,^ > ^ ^ % ft*rR )r*ft
TTfcT *RT P̂T̂ T̂ t «PT
SHRTR | ?

ffe  Mwm w  ifoft («fV
tm rm ffV  «fto f a * )  : (apr) % ( * ) .
^ r r  ttht t o h t  % jrnft |  sflfc 
stt̂ t f ft  <tt tmrftsr *r*rr<rar 
to  st mitft i

wrotar ffa ifapf fetraniif 
ftwn qgfirlf m m

3071. «ft •**!!>?* trijrwrr : 
s*rr ftwir, w w r wprw  ifcffir*foft 
zrf * t  f*rr ^  %  ;

(m) vtenfr * R k  vt f W W  
% mrnx t c  *j#«tr ftwr «t*f?r w jsr  
<rfar?k Sr to ttt €t w
*ft% | ;
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(m) v t a f t  im fta i r t
ftrerfa f f  t o h t  % 

^ N t r  s r  fam* $ q r ^  fc r f  *nft en? 
smj; ^  t o r  t o t  t  ; «ftr

(*r) ^  ftre i 'W f &P
5rnj f^nr arpfanr ?

ftrWf» w n i  f w w  w r  
*wft (sfU  q^o i m t  $ * r  ) : ( * )  ?r

(*)- %WT Wrâ T ( 1964-66)
*T5*r w  f^mfwf qrt ftwr ( 1 9 6 8 ) 
*p*Farr Tjisfhtr sft^r % TR*i?fcr 
$  fsnrr tot | fsr%
sttt farfe^r sryftfar to r  tot «tt i 

<shr anffq1 irnfoffiriT % 
fto *r#r sncr gprtft TOt, firsifaff 
Sf̂ t qpigffoTd W  sra??T t o

r̂r f  i ssfoft VRrhprr *r, f®  

sricff % T̂TflT frwNnsf »rfcr 
j f t  i spy? aPny> i

«nf«raf> tfsrrspff i

^fhr
P̂T % ^fSTV VSfa tfT^TT aFT%

% tTsp m \  s r a i ^  ^ tr- 

wrr^- spr f w <  t  i TOprri 
f w r  w ^ f n x  aftt ^  ?«rpft ?rfaf?T
ffTTT 13 ^T, 1973 f^ ft  ^
OTftfsra Jr qrcffrRi
s m  vjrtfar to r  tot «rr «ftr ^  
^t^rt «rnft»r % Rrererefar 1 1

Increase/reduetion on Vanaspati prices 
during the last three years

3073. SHRI SAT PAL KAPUR: 
SHRI NAWAL KISHORE 

SHARMA:
Will the Minister of AGRICULTURE 

be pleased to stater
(a) the number of times the price 

of Vanaspati was increased during the 
last one year ending 31st October, 1973 
and the extent of rise made each time;

(b) whether there was some occasion 
during this period when the prices of 
Vanaspati were reduced in the country 
and, if so, when and the extent of re* 
duction in prices; and

(c) the particular reasons for which 
the prices have been on increase and 
the price per kilo-gram of Vanaspati 
in October three years back and in 
October, 1973?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH):

(a) Four times.

Date Extent 
of
increase 

(paise per 
kg)

9-11-T972 10

2-1-1973 40

1-6-1973 75
16-7-197? 75

(b) No S ir

(c ) T he increases m the prices of
Vanaspati were necessitated by steep 
increases m the prices of raw oils used 
in its manufacture—which, during the 
same period, had ranged from Rs. 2.22 
to Rs. 2.65 per kg.

•
Date Price

(paise per kg.)

31-10-1970 . . 5- 74 to 5 89

31- io - 1973 . . 7 .54  to 7 84

Target of cotton production dwarfing 
system of plants to meet target of 

cotton production

3074. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of AGRI
CULTURE be pleased to state:

(a) whether the cotton production 
has gone down and could not be raised
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through dwarfing ol the plants, which 
was demonstrated by the research 
scholars of the Punjab Agriculture 
University in different States;

(b) if so, whether Government pro
pose to adopt the dwarfing system to 
meet the target of cotton production 
in the country; and

(c) the steps being taken to increase 
the production of cotton?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRT ANNASAHEB P. SHINDE).
(a) and (b). The figures of production 
of cotton during the Fourth Plan are 
given below:

Year Production
(lakh bales of 
180 Kg. each)

1969-70 • • 52-54

1970-71 • • - 44 - 99
1971-7 2 . • 6564

1972-73 • . . 54'89
1973-74 • • Not available as yet.

It will be seen from the above table 
that production has been fluctuating 
and during 1972-73 came down to 54.89 
lakh bales after reaching the peak level 
of 65.64 lakh bales during 1971-72. This 
was mainly due to prolonged drought 
m Gujarat and adverse weather con
ditions in States like Mysore, Rajas
than, Andhra Pradesh, Tamil Nadu 
and Madhya Pradesh.

In Northern States excessive vegeta
tive growth of cotton plants often

tends to reduce the yield. In such a 
situation the use of ‘Cycocel* a growth 
retardant, has been found to increase 
cotton yields. In order to encourage 
the use of Cycocel, a subsidy of 33-1/3 
per cent is allowed by the Government 
of India. The response of cotton crop 
to this chemical from Southern and 
Central States is. however, not con* 
sistant.

(c) The Government of India is im
plementing specific Centrally Spon
sored Schemes such as Intensive Cotton 
District Programme, Maximised Pro
duction of Cotton, Production of Hy
brid-4 seed. Strengthening Cotton seed 
multiplication programme and De
velopment of Sea Island Cotton to 
increase the production of Cotton in 
the country.

Per capita consumption of fertilisers

3075. SHRI MUKHTIAR SINGH 
MALIK Will the Minister of AGRI
CULTURE be pleased to state.

(a) the per capita consumption of 
fertilisers bv farmers in the country 
during the last three years and dunng 
the current year to-date;

(b) whether per capita consumption 
of fertilisers in the country has de
creased; and

(c) if so, the reasons thereof?

THE MTNISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) The per capita consumption of 

Fertilisers by farmers during the past 
three years and for kharif, 1973 is as 
follows.—

Year Per Capita Consumption (in Kgs.)
N P K N  l P K

1970-71 18-8 6-9 3*oo 28'7

1971-72 22-6 7 ‘ I 3*8 33‘ 7
1972-73 23*4 7*4 4*4 35-2
Kharif, 73 9 . 7 3*4 1*7 14 8
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The total member of farmers has 
been assumed to be constant at the 
level of 1971 census as we have no 
subsequent figures.

(b) It will be seen from (a) above 
that per capita fertiliser consumption 
by farmers in increasing.

(c) Does not arise.

Financial Giants to Viswa Bharati 
University

3076. SHRI A. K. M. ISHAQUE: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the annual financial grants by 
the Centre to the Viswa Bharati Uni
versity, year-wise, during the last 
three years;

(b) whether the University has been 
closed and, if so, on what grounds;

(c) whether the Viswa Bharati Uni
versity students have demanded that a 
liigfa-powered Inquiry Committee 
should be constituted to examine all 
the incidents leading to the closure of 
the University; and

(d) if so, what action, if any, has 
been taken by Government on the said 
•demand?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): (a) The 
University Grants Commission has 
given the following grants to Visva 
Bharati during the last three years:

1970-71 .. Rs. 89,79,931

1971-72 . • Rs. 88,75,883

197f-7JJ .. Rs. 85,28,308

(b) No, Sir.

(c) Neither the Government nor the 
University have received such a de
mand.

(d) Does not arise.

Development of Tribal Languages

3077. SHRI A. K. M. ISHAQUE: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state;

( a) V /h e t h e r  Government have given 
a n y  s e r io u s  t h o u g h t  during t h e  cur
rent year t o  develop t h e  Tribal lan
guages i n  the c o u n t r y ;  and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) and (b). Deve
lopment of tribal languages of the 
country has been an important con
cern of Government in the current 
year as in the past. The Central Ins
titute of Indian Languages set up by 
the Government at Mysore has, in co
operation with the State Governments 
concrned, engaged itself in the deve
lopment of tribal languages in a sig
nificant manner. It has been analys
ing these languages with a view to 
preparation of grammar, dictionaries, 
volumes on folklore, primers, adult 
instructional material and phonetic 
readers. Some of these have already 
been published and some are likely to 
be published soon.

Financial Assistance to Tribal, Mus
lim and Christian Educational and 
Social Welfare Institutions in West 

Bengal

3078. SHRI A. K. M. ISHAQUE: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state:

(a) the names of Tribal, Muslim and 
Christian Educational and Social Wel
fare Institutions getting financial assis
tance from the Centre in West Bengal; 
the amount sanctioned to each unit 
during the last three yean; and

(b) whether the Central Govern
ment have also got its supervising
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agencies to ensure the proper utilisa
tion of the money and if so, the main 
features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) Financial assis
tance to educational and Social Wel
fare Institutions is given fry the Gov
ernment on merits without any reli
gious or denominational considerations. 
No separate statistics of such insti
tutions is therefore maintained.

(b) Adequate arrangements exist to 
scrutinize proper utilization of Gov
ernment grants.

Central Aid to West Bengal for grow
ing of Sun Flowers

3079. SHRI A. K. M. ISHAQUE: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) whether any Central assistance 
has been given to West Bengal for 
cultivating fast growing Sun flowers 
there; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): (a) 
Yes, Sir.

(b) The object of the Scheme is to 
lay out composite demonstrations with 
the exotic short duration high yield
ing and high oil containing varieties 
of sunflower, adopting all the package 
of practices to assess their perfor
mance under different soils and clima
tic conditions and to popularise their 
cultivation on scientific lines in sui
table cropping patterns so as to build 
up the technical competence of the 
farmers for launching a crash pro
gramme for the development of sun
flower crop in the State. An amount 
of Rs. 300 per hectare has been pro
vided under the Scheme to meet the 
cost of inputs. Central assistance

amounting to Rs. 90,000 was released 
to the Government of West Bengal 
under the Centrally Sponsored Scheme 
for Sunflower demonstrations during
1972-73. The Scheme is continuing, 
during 1973-74 and a provision of 
Rs. 60,000 has been made thereunder. 
Grant will be released in due course 
on the basis of actual expenditure in
curred by the State Government*

Drought-Prone WeBt Bengal Districts, 
and Districts Selected for World 

Bank Aid

3080. SHRI A. K. M. ISHAQUE: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) whether any District of West 
Bengal has been declared as drought 
prone area out of the 54 Districts all 
over the country;

(b) whether six Districts have been 
selected for aid from World Bank; and

(c) if so, name of the Districts and 
the criteria laid down for selecting 
only these six Districts as all 54 were 
declared as drought prone areas?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) Yes, Sir. 
Purulia district and a unit compris
ing parts of the Bankura and Midna- 
pore districts of West Bengal is cov
ered under the Drought Prone Areas 
Prorgaxnme.

(b) Yes, Sir

(c) The six districts are: Ahmed- 
nagar and Sholapur in Maharashtra, 
Anantapur in Andhra Pradesh, Bija- 
pur in Karnataka and Jodhpur and 
Nagpur in Rajasthan. The selection 
was made mainly from among districts 
which (a) have low rainfall, (b) are 
covered under the Centrally sponsored 
Integrated Pilot Project on Dryland 
Farming and (c) have a large per
centage of area within the district 
covered under the Drought Prone 
Areas Proragmme.
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Cental A nW uee for Oevdopmatt 
of Co-operative Societies in 

Maharashtra

3081. SHRI JYOTIRMOY BOSU- 
Will the Minister of AGRICULTURE 
be pleased to state the total Central 
assistance, as grant or loan and par
ticipation m share capital, for the 
development of Co-operative Societies 
in Maharashtra during the last three 
years?

Grants

i

Government of India. . 1,00,33,000

National Cooperative Develop
ment Corporation. . 94,89,600

T o t a l  . . 1 ,95 ,2 2 ,6 0 0

These figures do not include assis

Plantation Labour Housing Scheme

3082. SHRI JYOTIRMOY BOSU: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) how many houses were planned 
to be constructed under the Plantation 
Labour Housing Scheme (since incep
tion) in each State; and how many 
houses have actually been constructed 
to-date;

(b) the total amount of money (i) 
sanctioned (ii) disbursed and (iii) 
actually spent for the purpose to-date;

(c) whether the progress of Planta
tion Labour Housing Scheme is very 
slow and uneven; If so, the factors 
responsible for the same; and

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): 
The total assistance given for develop
ment of Cooperatives m Maharashtra 
by the Government of India and Na
tional Cooperative Development Cor
poration for the y e a r s  1970-71, 1971-72, 
a n d  1972-73 amounted to Rs. 12,69,45, 
355, a s  p e r  d e t a i ls  below:

Investment in Loans to State Loans to State 
debentures of Governments/ Governments 
Maharashtra State Coopera- for participa- 

State Coopera- tive Banks tion m share 
tive Lan'i capital
Development of cooperative
Bank by Central societies
Government

(Amounts m rupees)

2 3 4

5 ,50 ,40 ,055  1 ,71 ,0 0 0  5 »4 i* o o o

4 ,2 1 ,8 6 ,7 0 0  9 4 ,8 4 ,0 0 0

5 ,50 ,40 ,055  4»23*57»7<» 1 ,0 0 ,2 5 ,0 0 0

tance from Reserve Bank of Ir.dia

(d) whether any scheme has been 
worked out for the Fifth Plan; and if 
so, the mam features thereof?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE MIN
ISTRY OF WORKS AND HOUSING 
(SHRI OM MEHTA): (a) and (b).
A statement giving the require in
formation is attached.

(c) The Scheme has not made ap
preciable progress because of the 
inability of the concerned State Gov
ernments to provide adequate funds 
from out of their overall plan ceilings 
and the financial difficulties of the 
planters. However, in order to speed 
up the progress, the Scheme was
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transferred from the State Sector to 
the Central Sector of the Plan with 
effect from the year 1970-71, and 
funds therefor are provided m the 
Central Budget outside the State 
Plpn ceilings The Scheme has shown 
better progress after its transfer to 
the Central Sector in that 8284 houses

have been sanctioned for construction 
from the 1st April, 1970, as against 
2615 houses sanctioned prior to its 
transfer to the Central Sector

(d) The afore-said Scheme is likely 
to continue during the Fifth Five 
Year Plan

Statement

(Rs in lakhs)

State
Number of houses Central financial assistance

S anctioned Completed Allocated Drawn Utilised

I Assam 6648 799 171 92 95 83 92 983

2 Karnatak 599 284 30 60 13 55 3 7X(A'I

3 Kerala 176 176 16 58 3 44 3 44(B)

4 Tamil NaJu 401 250 15 252 8 17 6 816

5 Tripura 0 58 (C)

6 West Bengal 3075 1344 63 58 46 54 40 42

T otai 10899 2853 298 512 167 53 147 369

Nora (A) Amount utilised upto 1969-70 figures of expenditure from rst Apnl, 1970 
have not so far been received

(B) Amount utilised upto 1969-70 No housing project has been sanctione I from 
1st April, 1970

(C) Scheme has not so tar been impltmente i

Cash Money kept by a Private Secre
tary to Deputy Minister in the 

Ministry of Eudcation

3083 SHRI JYOTIRMOY BOSU 
Will the Mmistci of EDUCATION, 
SOCIAL WELFARE AND CUI/TURE 
be pleased to state

(a) whether Press news has reve
aled that Shri I D Singh, Private 
Secretary to the Deputy Minister m 
the Ministry of Education and Social 
Welfare had kept each money to the 
tune of Rs 30,000 with a friend of 
his, and

(b) if so, the source of his money’

THE MINISTRY OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF S NURUL HASAN) (a) 
Yes, Sir

(b) The matter is under enquiry 
by the CBI
Requirement of Tractors and Uniform 

„ Pattern for Its Production
3084 SHRI N K SANGHI WiU 

the Minister of AGRICULTURE be 
pleased to state

(a) whether shortage of tractors 
during the next two years is likely to 
cause a serious set-back far better 
output of farm products;
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(b) if so, whether Government have 
since estimated the requirement of 
tractors for the next two years and 
its supply; and

(c) whether multiplicity of differ
ent designs of tractors and non
availability of their spare parts is 
causing hardship to the farmers and 
if so, whether any steps are contem
plated to lay down a uniform pattern 
for production withm the country 
and, if so, the progress made in this 
direction?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHINDE)
(a) and (b) The National Council 
of Applied & Economic Research who 
have recently earned out a systematic 
and scientific study of the demand for 
agricultural tractors of various hP 
ranges over the next few years has 
estimated that the annual demand for 
tractors, for 1973-74 would be 38 000 
and for 1974-75 about 44 000 Gov
ernment are mekmg every effort to 
increase the indigenous production 
of ti actor* and the question of the 
need for the import of tractors is also 
Bnder consideration

(c) Although there are tractors of 
different makes and designs in use m 
tht country there are no reports of 
shortages of spare parts of these 
tractors With a view to ensuring 
adequate supply of spare parts for 
tractors this Ministry has been arran
ging import of spare parts to the ex
tent of 10 per cent to 15 per cent 
along with the ti actors Besides, 1m 
port of spare parts has been allowed 
to the State Agro-Industries Corpora
tions for distribution to farmers m 
their respective States Import of 
spare parts to a limited extent is also 
allowed to the Actual Users All Agro- 
Industries Corpoiations have also been 
advised to ensure adequate stock of 
spare parts of all tractors which are 
in operation in their respective States 
Adequate capacity has been approved/ 
licenced for tractors of different hp 
ranges for meeting the country's re

quirements The indigenous manu
facturers and their dealers are also 
maintaining adequate stock of spare 
parts

Research Laboratory and per acre 
yield of Faddy in Saline and Non

saline Soill

3085 SHRI N K SANGHI Will the 
Mimstti of AGRICULTURE be pleas
ed to state

(a) the per acre yield of paddy ir 
the saline soil and non-saline soil,

(b) whether as yet no Research 
Laboratory has been set up to study 
the methods of raising the yield in 
the saline soil for paddi and if so tne 
leasons therefor,

(c; whether steps are now being 
taken to set up such laboratories m 
those areas and if so, the places 
wheie they will be located, and

(d) whether the recent expertise 
evolved by the AICRIP to achieve 70 
pei cent increase w rice production 
during the next year also covers the 
above problem and if so. whether 
anj scheme has been drawn up to 
make available the knowhow to the 
saline soil paddy farmers and if so, 
the details thereof’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHINDE)
(a) The average yield of paddy m 
saline soils varies between 2 to 5 
quintals per hectare depending upon 
the degree of soil salinity m a parti
cular area while yield of paddy m 
non-saline soil averages 16-17 quintals 
per hectare

(b) and (c) There is a Soil Salinity 
Research Institute at Karnal and a 
Saline Rice Research Station at Can- 
mngport in Sundarban delta (West 
Bengal) to study the methods of rais
ing paddy yields m the saline soils

(d> No Sir
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-  Birth Rate in *  Death Rate

3086. SHRI N. K. SANGHI: Will the 
Minister of HEALTH AND FAMILY 
PLANNING ibe pleased to state:

(a) whether even after 30 months 
of the completion of the 1971 Census, 
the figures for birth rate and death 
rate are yet not officially available;

(b) if so, the facts of the matter;

(c) what are the Districts according 
to the Census report that have achiev
ed more than 60 per cent of the target 
of family planning and those where 
the target achievement is less than 25 
per cent; and

(d) whether Government have tried 
to find out the causes about the slow 
progress of achievement in the majo
rity of the Districts and the causes 
which have helped to achieve better 
results in others and whether any re
orientation of the policy is contem
plated to achieve better results?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI 
KONDAJJI BASAPPA): (a) Yes.

(b) At each census the preparation 
of actuarial tables through which the 
Birth and Death rates are worked out 
is taken up only after the census data 
are fully processed and the census 
age returns are statistically smooth
ed This is generally time consuming 
and the requisite data from the 1971 
census are expected to be ready only 
about the middle of 1974. However, 
the Registrar General has made avail
able the Birth and Death rates pre
vailing in 1971 derived through the 
special scheme of Sample Registra
tion of Births and Deaths.

(c) The census report gives growth 
Tate for various districts and from 
this it is not possible to assess the 
extent of achievement of targets of 
reduction in birth rate under the 
Family Planning programme.

(d) The programme is reviewed 
regularly and as a result thereof, it 
has been' found that the socio-econo- 
mic differences, lack of sufficient in
puts and communication facilities are 
mainly responsible for differential 
performance in family planning. A 
number of steps have been initiated 
for gearing up the efforts to achieve 
better results.

Machines for unloading foodgtains at 
Indian Ports

3087. SHRI N. K. SANGHI: Will the 
Minister of AGRICULTURE be pleas
ed to state:

(a) whether the machines for un
loading foodgrains in the Indian ports 
have become old and worn out and 
no effort has been made to replace 
them, even though the machines had 
ceased to perform m their optimum 
capacity for quite some years now;

(b) if so, the types of machines 
that are being used; their per day 
rated output and their actual per
formance during the last two years;

(c) whether it is also a fact that 
while a vacuvator or buhler deployed 
by FCI in Bombay can discharge 
eight tons a day similar machines in 
Lisberg and Antwerp can discharge 
400 tonnes per machine per day; and

(d) if so, the steps being taken to 
replace the present machines and 
instal machines with better capacity?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Most of the foodgrain discharg
ing machines installed some time in 
the year 1965-66 have worn out. 
With the decline in imports, replace
ment of these machines was not tak
en up.

(b). Buhler machines from Swit
zerland, Grainveyors and Vacuvat- 
ors from U.S.A. are being used at 
our ports. The maximum rated 
output of these machines ranges
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from 25-40 tonnes per hour with 
smallest conveying distance. The
discharge from the ship decreases aa 
the level of grain goes down and 
also with larger lead of the convey
ing pipes. The average output from 
very old machines ranged between 8- 
15 tonnes per hour and from new 
and reconditioned machines between 
15-25 tonnes per hour in the past.

(c). Some of the Buhieis and Vacu- 
-vators machines, purchased previous
ly have already outlived their use
fulness. They are giving a discharge 
of 8-12 tonnes per hour. When 
they were new their output was 
twice or thrice this figure. In Bel
gium and Netherlands new pneuma
tic machines are working and they 
are giving discharge rate of 25-35 
tonnes per hour under similar coriSLi- 
iions.

(d). To cope with the heavy arri
vals of foodgrains, orders were pla
ced for 25 Vacuvators from U.S.A.,
8 Vigans from Belgium, and 6 Buh- 
lers from Switzerland. 15 Vacuva
tors have already been received and 
installed. 10 Vacuvators and 8 Vigans 
■are expected to be received shortly 
and the Buhlers in early January, 
1973.

Duty hours of Office Chowkidars in
C.P.W.D.

3088 SHRI S. M BANERJEE: 
Will the Minister of WORKS AND 
HOUSING be pleased to state-

(a) whether duty hours of Office 
Chowkidars in CP.W.D. are 102 
hours a week;

(b) if so, whether the working 
hours for their counterparts in the 
various Ministries are less;

(c) if so, the reasons for such dis
parity; and

(d) the reason for not fixing the 
working hours of C.P.W.D. Chowki
dars on rational basis in terms of 
orders issued by Cabinet Secretariat 
2492 LS— 5

(Deptt of Personnel) vide their O.M. 
No. F. 14/ll/71-Esta(C) dated the 
31st December, 1971?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA): (a) and 
(b). According to the Cabinet Secre
tariat (Department ' of Personnel)
O.M. No F. 14/11/71-Ests (C) dated 
the 31st December, 1971, duty hours 
of 48 hours a week should be pres
cribed only for those Chowkidars 
whose duty involves sustained men
tal and/or physical effort and/or al
ertness.. Chowkidars of the C.P.WD. 
guarding Centralised stores fall in 
this category and their duty hour3 
have been fixed accordingly since 
12th March, 1973. Since the work 
of office chowkidars does not require 
sustained mental/physical effort and 
alertness, they work from the closing 
of the office to the re-opening of the 
office the next day, with a weekly/ 
fortnightly off.

(b) and (c). Do not arise in view 
of the general orders referred to 
above.

Increase in Sugarcane Price in U.P. 
and Bihar during current season

3089 SHRI S M BANERJEE: Will 
the Minister of AGRICULTURE be 
pleased to state*

(a) whether the price of sugarcane 
has been increased for the crushing 
season beginning from November, 
1973 in UP. and Bihar;

(b) if not, the reasons for the 
same; and

(c) whether there is a growing dis
content among the sugarcane grow
ers, and if so, the steps taken by 
Government?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) to (c).
The all-India minimum sugarcane
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price for 1973-74 has been statutorily 
fixed at Rs. 8/ -  per quintal, linked to 
a recovery of 8.5 per cent or below 
with a premium of 9.4 paise for 
every increase of 0.1 per cent in re
covery over 8.5 per cent However, 
as a result of the continuance of par
tial control policy and excise duty 
rebates, the industry is generally ex
pected to pay higher prices for sugar
cane as was done in the previous 
season. It has been ascertained that 
both the U.P. and Bihar Governments 
in consultation with the industry have 
arranged for the cane price to be 
paid at Rs. 13/25 per quintal for west 
of Lucknow and at Rs. 12/25 per quin
tal for east of Lucknow and Bihar.

Press Workers deprived of better 
Pay Scales by the Pay 

Commission

3090. SHRI S. M. BANERJEE: Will 
the Minister of WORKS AND HOUS
ING be pleased to state:

(a) whether the Press Workers em
ployed in various Government Pres
ses, have been deprived of better pa> 
scales by the Pay Commission;

(b) if so, whether any Committee 
has heen formed to classify the 
Trade-wise propeily; and

(c) if not, the i canons for the 
same?

THE MINISTER OF STATE IN 
1HE DEPARTMENT OF PARLIA
MENTARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA): (a) and
(b) The Pay Commission have sug
gested revised pay scales inter-aUa 
for Press Workers. The Commis
sion have also recommended the need 
for re-categorisation of workshop 
staff on the basis of recommenda
tions of expert bodies to be set up 
by Government for the purpose. Ac
cordingly, a Committee for categori
zation of Government of India Press 
Workers was set up in March, 1973. 
The Committee have since submitted

their report to Government on the 
31st October, 1978 which is under 
examination.

(c) Question does not arise.

Retrenchment of F.C.I. Employees

3091. SHRI S. M. BANERJEE: Will 
the Minister of AGRICULTURE be 
pLeased to state:

(a) whether services of 944 em
ployees of the Food Corporation of 
India have been terminated;

(b) if so, the reason for this dras
tic reduction; and

(c) whether they are being provid
ed alternative jobs?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Food Corporation 
of India had to terminate the servi
ces of aibout 800 temporary employees 
who were recruited during the wheat 
procurement drive either for a 
period of thiee months or on the 
.•■pecific undei standing that their 
services would be terminated at 
short notice. The jetrenchment be
came necessary as it wa.s found that 
evcn after making all possible ad
justments these employees were sur
plus to the requirements.

(e> No, Sn.

Failure to launch Reclamation of the 
Rajasthan Desert

3092. SHRI D. D. DESAI: Will the 
Ministei of AGRICULTURE be plea
ded to state:

(a) whether ideal opportunity to 
launch reclamation of the Rajasthan 
desert this year has been missed; 
and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL
TURE (PROF. SHER SINGH): (a) 
and (b). The required information
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has been called for from the State 
Governments concerned and would 
be placed on the Table of the Sabha 
when received.

Diversion of Land under Cereal Cul
tivation for Oil Seed Cultivation

3093. SHRI D. D. DESAI:
DR. H. P. SHARMA:

Will the Minister of AGRICUL
TURE be pleased to state:

(a) whether the price differential 
between cereals and oil seeds is so 
wide that there is every likelihood of 
cereal lands being diverted for oil 
seeds cultivation; and

(b) if so, steps the Government 
intend to take to prevent this diver
sion?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). During the last year, 
the all-India index number of whole
sale prices of oilseeds has recorded a 
comparatively greater rise than the 
index relating to cereals, mainly 
because of a sharp fall in oilseeds 
production during 1972-73. Diver
sion of area f: om one crop to anothei 
in a particular season, however, de
pends upon, besides the variations in 
price differentials, also on a variety 
of other factors, such as, nature of 
agro-climatic conditions, cropping 
patterns traditionally followed, pace 
of technological and varietal break 
through, progress in multiple crop
ping, farmer’s expectations of rela
tive returns, etc. Efforts are being 
made to increase the production 
of both cereals and oilseeds in the 
country, and over the years the acre
ages under both these groups of 
crops havfe increased. Moreover in 
so far as cereals are concerned, the 
increase in their minimum support/ 
procurement prices announced this 
year may help to provide an increas
ed incentive for their cultivation.

Sanction for Immence Cotton Grow
ing Scheme in Kurnool, Andhra 

Pradesh

3094. SHRI K. KODANDA RAMI 
REDDY: Will the Minister of AGRI
CULTURE be pleased to state:

(a) the total amount sanctioned to 
Kurnool District in Andhra Pradesh 
for Intensive Cottcn Growing 
Scheme;

(b) the net area shown and the 
quantity of cotton produced under 
this scheme year-wise since its in
ception.

(C) the amount Bo far spent and 
whether the scheme is satisfactorily 
working; and

(d) the response 0f the farmers to 
the scheme?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Intensive Cotton District Pro
gramme is being implemented in 
Kurnool District of Andhra Pra
desh since 1971-72 Year-wise 
amount sanctioned/released under 
the scheme is given below:—

Amount
Year -...- —......................-

Sanctioned Released

(Rs. in lakhs)
1 9 7 1 -7 2  . . 22  50  11 50

1972-73 • 24*93 21-75
1973-74 • 13 26

(b) Figures of quantity of cotton 
produced m the area covered by the 
scheme are not available. However, 
the coverage under the scheme in 
Kurnool Dlstt. and the estimated 
additional production of cotton since
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inception of the scheme are as 
under:—

Year Area
covered

Estimated
addl.

production
(bales)

1971-72 • 10,000 1802

i97*-73 • 14,400 2266

*973-74 • 20,000 Season
not over

(c) and (d). The amount released 
m favour of tne State Government 
for the implementation of the scheme 
is given in reply to part (a) of the 
question. The actual expenditure 
figures are not available.

The scheme is working satisfactori
ly and the response of farmers is 
good.

Stonring Mass-Copying and
Expeditious Publication of Results 

of Examinations

3095. SHRI PRIYA RANJAN DAS 
MUNSHI: Will the Minister of
EDUCATION, SOCIAL WELFARE 
AND CULTURE be pleased to state:

la) whether any effort has been 
made by the University Grants Com
mission or the Ministry of Education 
m consultation with the Ministry of 
State Education Departments to stop 
mass-copying and to expedite publi
cation of the results of the examina
tion; and

(b) if so, what is the result and 
achievements?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF, S. NURUL HASAN): (a) and
(b). Yes, Sir. A Committee appointed 
by the Central Advisory Board of 
Education has, inter alia, made seve
ral recommendations regarding mea
sures to check mass copying and ex
peditious declaration of rest. A copy

of the report of the Committee has 
been circulated to all the State Gov
ernments for necessary action. The 
University Grants Commission has 
recently circulated to the Universities 
and Colleges 4A Plan of Action’ for 
examination reform.

Several Universities in India are at 
present taking the help of mechanical 
aids and computers in streamlining 
their examination processes. Infor
mation to warrant* definite conclusions 
about the trend of mass copying and 
use of unfair means in University 
examinations Is, however, not avail
able.

Joint ownership of Wells by small 
Farmers

3096 PROF. MADHU DANDAVA- 
TE Will the Minister of AGRICUL
TURE be pleased to state:

(a) whether the experiment of 
joint ownership of wells by small 
farmers has succeeded in offering a 
new development in the agricultural 
production sector in some parts of 
the country; and

(b) if so, the nature and extent of 
economic benefits derived by small 
cultivators on account of joint parti
cipation in such wells?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) and
(b) It is the policy of Government 
to encourage minor irrigation in
vestment by groups of small farmers. 
Guidelines have been issued to State 
Governments to encourage the group 
ownership of wells, particularly in 
areas having small and scattered 
holdings. Promotional subsidy in 
such cases has also been suggested 
to the State Governments. In the 
Small Farmers Development Agency/ 
Marginal Farmers & Agricultural 
Labourers Development Agency pro
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ject areas, community irrigation is 
encouraged by giving a higher 
rate of subsidy—50 per cent as 
compared to the subsidy of 25 
per cent available to small farmers 
and 33-1/3 per cent to marginal far
mers. According to the Progress 
Reports received from these Agencies, 
1,324 new community irrigation wells 
have toeen set up in the project areas 
upto the end of September, 1973, as 
against 630 such works as at the 
end of March, 1973. This indicates 
that the scheme of community irri
gation works has proved to be popu
lar. The National Commission on 
Agriculture has also commended the 
system of group owned wells in its 
Interim Report on Re-orientation of 
Programmes 0f Small Farmers’, 
Marginal Farmers’ and Agricultural 
Labourers’ Development Schemes.

World Council for the Welfare of the 
Blind

3097. PROF. MADHU DANDA- 
VATE: Will the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether the World Council for 
the Welfare of the Blind has urged

' all Governments and organisations 
responsible for extending services to 
the Blind to adopt a minimum defini
tion of blindness as decided upon by 
its World Assembly;

(b) if so, whether Government of 
India has responded to the appeal on 
formulating the definition of blindness;

(c) on the basis of this definition 
what is the number of blind persons 
in the country; and

(d) what steps are taken to pro
vide increasing facilities to the blind?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
ARVIND NETAM): (a) At its Fourth 
Session in New Delhi in 1989, the

World Council for the Welfare of the 
Blind urged on the World Prevention 
of Blindness Committee to promote 
international acceptance of a uniform 
definition of blindness.

(b) The Department of Social Wel
fare has adopted an internationally 
acceptable definition of blindness.

(c) No national survey of the pre
valence and incidence of blindness 
has been carried out. It is estimated, 
however, that the country may have 
4-5 million blind persons.

(d) The Government of India have 
set up a National Centre for the 
Blind m Dchra Dun which includes 
the Central Braille Press, the Nation
al Braille Library and the work
shop for making Braille appliances. 
This is proposed to be developed fur
ther in the Fifth Plan mainly as a 
research and training institute. 
During the Fourth Plan period, 918 
blind students were awarded scholar
ships for general education and for 
technical or professional training. The 
eleven special employment exchanges 
have also assisted the blind in secur
ing suitable employment. Blind per
sons have also been allowed a number 
of concessions. Grants are given to 
Voluntary Oragnisations for the pro
motion of welfare of the blind.

Ban On Construction of Houses in 
Private Sector in big Cities

3098. PROF. MADHU DANDAVA- 
TE: Will the Minister of WORKS 
AND HOUSING be pleased to state:

<a) whether in view of the grow
ing need of cheap housing for the 
poor, the Government would intro
duce a han on house construction 
activity in the private sector in big 
cities and restrict these activities only 
to the public sector; and

(b) if so, what concrete steps would 
be taken to implement this new hous
ing policy?
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THE MINISTER OF STATE IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA) (a) Gov
ernment do not consider it necessary 
to ban house construction activity m 
the private sector m big cities as it 
would not be m the public interest

(b) Does not arise

Relaxation in Admission of Tribal 
Adivasi and Harijans in the Medical 

Colleges
3099 SHRI M S PURTY: Will the 

Minister of HEALTH AND FAMILY 
PLANNING be pleased to state.

(a) whether Government have re
laxed the qualifying marks for the 
tribal Adivasi and Harijan candidates 
to enable them to secure admission 
in the Medical Colleges, and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A K 
KISKU) (a) and (b) A relaxation 
of 5 per cent m the minimum quali
fying marks is given m the case of 
Scheduled Caste and Scheduled Tribe 
candidates nominated against the seats 
reserved for the Central Government 
in the medical colleges The requisite 
mfoimation, in so far as the State 
Governments and Union Territories 
are concerned is being collected and 
-will be laid on the Table of the Sabha

Research on averting crop failure due 
to subnormal rain

3100 SHRI M S PURTY Will the 
Minister of AGRICULTURE be pleas
ed to state*

(a) whether St is now possible to 
avert total crop failure even during 
periods of subnormal rainfall as 
occurred during the worst drought 
year 1972-73; and

(b) if so, the mam features of the 
research?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Sir.

(b) It may, however, be mention
ed that an All-India Coordinated 
Research Project exclusively for dry
land agriculture has been sanctioned 
for increasing agricultural produc
tion under the Fourth Five Year 
Plan scheme, with an outlay of Ra 
173 38 lakhs. The research program
me of the project includes evolution 
of short duration drought resistant, 
or drought escaping crop varieties, 
working out suitable cropping pat
tern, dryland agronomic practices, 
soil and water management practices, 
etc, for increasing dryland agricul
tural production Suitable package 
of dryland practices will also be de
monstrated for adoption by the far
mers

A few new research programmes, 
to face drought are also proposed to 
be undertaken during 5th Plan period 
under the All-India Coordinated Re
search Project on Dryland Agucul- 
ture which is already in operation 
The mam features of the new research 
programmes are (1) minimal irriga
tion wherever possible, (11) choice of 
short duration and thermo-insensitive 
crops when monsoon is delayed, and 
(111) rationing of crops to overcome 
the drought effects.

Survey of Drought Prone-Areas in 
Himachal Pradesh

3101 PROF NARAIN CHAND 
PARASHAR Will the Minister of 
AGRICULTURE be pleased to state

(a) whether Government has decid
ed to carry on a detailed survey of 
the drought prone areas of Himachal 
Pradesh and prepare a master plan 
for irrigation on the Kerala pattern, 
m which potentialities of the nvers, 
possible area to be irrigated and bene
fit cost ratio would be worked out, 
and

(b) if so, the likely date by which 
this survey would be started?
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) No, Sir. 
No such decision has been taken by 
the Government of India.

(b) The question does not arise 5n 
view of the above reply to part (a) of 
the question.

lndo-Danish Cattle Farm at Palampur, 
Himachal Pradesh

3102. PROF. NARAIN CHAND PA- 
RASHAR: Will the Minister of AGRI
CULTURE be pleased to state:

(a) whether there is proposal to 
set up an lndo-Danish Cattle Farm at 
Palampur in Kangra District of Hima
chal Pradesh as part of the College 
of Animal Sciences; and

(b) if so, the likely date by which 
the Farm will be set up?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) There is no proposal either for 
establishing an animal science college 
at Palampur under Himachal Pradesh 
University Agricultural Complex or an 
Indo-Damsh Cattle Farm at Palam- 
pur.

(b) Since there is no proposal for 
establishing the Farm the question of 
likely date does not arise.

Slum clearance schemes in bigger 
cities

3103. SHJFU NAWAL KISHORE 
SINHA: Will the Minisher of WORKS 
AND HOUSING be pleased to state:

(a) the expenditure likely to be 
made on slum clearance schemes in 
trigger cities during 1973-74 and dur
ing the Fifth Plan period; and

(b) whether any of the Municipal 
Corporations in the big cities in the

country have demanded central assis
tance in this respect, and if so, the 
particulars thereof and the reaction 
of Government thereto?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE MI
NISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA): (a) The 
Slum Clearance Scheme is in the State 
Sector since 1st April, 1969 and no 
central assistance is provided directly 
for the Scheme from that date State 
Governments, are however, free to 
utilise the block loans and block 
grants provided by the Centre accord
ing to their own priorities for various 
Schemes.

(b) Does not arise.

Open market price of Kerosene, Vanas-
pati, Mustard Oil, Sugar and Bab} 

Food during 1973

3104 SHRI NAVAL KISHORE 
SINHA: Will the Minister of AGRI
CULTURE be pleased to state:

(a) the controlled and open market 
price of kerosene, vanaspati, mustard 
oil, sugar and various brands of baby 
food m the various State Capitals and 
D e lh i  in  A p r i l ,  1 9 7 < a n d  m  S e p t e m 
b e r — O c t o b e r  1973

(b) whether it h a s  been brought to 
his notice that most of these items are 
b e in g  s o l d  111 b l a c k m a r k e t ,  and

(c) the steps taken to ensure sup
ply of these essential items to consu
mers at reasonable price?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH). (a) to (cj.
T h e  information is being collected 
from the concerned Departments of 
the Government and will be laid on 
the Table of the Sabha as earlier as 
possible
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ldoJs stolen from >Sri Pratap Singfc 
Mnaenn, Srioagw

3105. SHRI NAWAL KISHORE 
SINHA: Will the Minister of EDUCA
TION, SOCIAL WELFARE AND 
CULTURE be pleased to state;

(a) whether five idols were stolen 
on 10th August, 1973 from the Sri 
Pratap Singh Museum, Srinagar;

(b) whether the thieves have so far 
been apprehended and idols recover
ed; and

(c) if not, the efforts made or being 
made m this regard?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(PROF S. NURUL HASAN): (a) Yes, 
Sir.

(b) No, Sir.
(c) The State police is investigating 

the case.

Strengthening of Consumer Co
operatives

3106. SHRI R. V SWAMINATHAN: 
SHRI P. M. MEHTA:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether Government are consi
dering the question of strengthening 
the consumer co-operatives in the 
country; and

(b) if so, the steps being taken in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) The need for strengthening and 
development of consumer cooperative 
has been recognised, so as to enable 
consumer cooperatives to play a domi
nant role in the public distribution 
system for essential commodities. 
Guide-lines and normt for sound de

velopment of consumer cooperatives 
and their efficient working have been, 
discussed at various fctrums and circu
lated to State Governments and con
sumer cooperatives for adoption and 
implementation. Besides continuance 
of the Central Government guarantee 
scheme, the Government of India have 
introduced a Central Sector scheme for 
development of consumer cooperatives 
having growth and employment poten
tial. Under this scheme, financial as
sistance is provided for the setting up 
of new department stores and other 
retail outlets, and expansion of exist
ing stores, on the basis of carefully 
drawn up projects. Financial assis
tance is also being provided to State 
Consumer Cooperative Federations to 
enable them to undertake pooling and 
coordination of purchases for consu
mer cooperative stores on a larger 
scale Detailed plans and programmes 
have also been drawn up for the Fifth 
Plan, which envisage the setting up of 
new department stores and large re
tail outlets on scientific lines, as also 
rehabilitation of weak stores, pooling 
and streamlining of purchases by 
strengthening the wholesale sector at 
the State and national levels, forma
tion of managerial cadres and expan
sion of consultancy services, intensifi
cation of training programmes, and 
provision of adequate financial and 
administrative support by the States 
and the Centre

World Seed Bank for Food Crop

3107. SHRI R V. SWAMINATHAN 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether world seed bank for 
food crops is in the offing;

(b) if so, when it is likely to be 
built in India;

(c) whether at the Hyderabad Cen
tre, germ plasm for the four crops has 
been assembled; and

(d) the main purpose of the propos
ed world seed bank in India?
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THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE
(SHRI ANASAHEB P. SHINDE):
(a) Establisment of a global network
of seed or germ plasm bank is being
contemplated by Food and Agricultu
ral Organisation.

(b) It has not yet been decided how
many such banks will be established
or when and where. There is a good
chance that one of the centres will be
located in India.

(c) At Hyderabad germ plasm of
four crops—Sorghum, Red gram (arhar
or tur), Bengal gram and Groundnut- 
wili be collected under the programme
of research being developed by the In
ternational Crops Research Institute
for semi-arid Tropics.

(d) The main purpose of the seed 
banks is to catalogue and preserve the
existing varieties of crops, study their
characteristics for possible use of par
ticular varieties for crop improvement
programmes by making their seed
available to different research stations
all over the world.

Agitation by the F.CA employees and
its affect on distribution of wheat

2108. SHRI BAKSI NAYAK: Will
the Minister of AGRICULTURE be 
pleased to state:

(a) whether distribution of wheat
throughout the Union Territory of
Delhi was seriously affected during
the middle of September due to the
agitation launched by the F.C.I. emp
loyees; and

(b) the reaction of the Government
of India thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). To overcome difficulties
created, due to the agitation of the

FCI employees, the Delhi Administra
tion in consultation with the FCI ma
nagement has made special alterna
tive arrangements and the work of dis
tribution oft wheat wua not allowed to
be interrupted,

Sudents graduated from different uni
versities

3109. SHRI SAROJ MUKHERJEE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) the number of students who
graduated and passed M.A., M.Sc.,
M.Com., M.T.; or any other equivalent
examinations in different Universities
of India in the year 1971 and 1972, 
year-wise and University-wise;

(b) the reasons for the decline of
the number of successful students in
higher and university examinations;

(c) whether the number of students
for higher studies specially Medical,
Engineering and Technical has consist
tently decreased and a serious apathy
is growing among our youth for such
education; and

(d) if so, what steps the Education
Ministry is going to take with a view
to create enthusiasm among the stu
dents and youths so that they can Play 
an effective role in building the na
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) The available in
formation is given in Statements 1(a)
and 1(b) laid on the Table of the
House. [Placed in Library. See No.
LT-5883/73],

(b) On the whole the decline in the
number of passes in the various Degree
examinations is not discernible. How
ever, some Universities have assigned
some reasons for decline in few cours
es which are given in the enclosed
Statement No. II.
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(c) No declirie in the enrolment is 
.noticeable in respect of Medical Edu-
cation. In engineering and technology 
there is some decline. This does not 
Jrefiect any apathy among the youth as 
enrolment in Commerce has more than 
.correspondingly increased. 

(d) In order to arouse social cons-
'Ciousness of students and to create 
enthusiasm amongst them for creative 
1Work as also to provide work opportu-
·nity around educational campuses, 
·thereby putting education they receive 
·to concrete social use, National Service 
Scheme is in operation in universities 
and colleges in a number of States and 
Union Territories. 
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Bringing out Text Books in tune with 
National Policies 

3112. SHRI RAJDEO SINGH: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state: 

(a) whether out of 1387 books eva-
luated under a crash programme, 375 
were declared as containing objection-
able material prejudicial to National 
Integration; and 

(b) if so, what steps Government 
propose to bring out text books which 
are in tune with our declared national 
policies? 
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THE DEIUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
.SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
J>. P. YADAV): (a) Yes Sir. Out of
the 375 books declared as containing 
objectionable material prejudicial to 
National Integration. 25 have been re
commended to be withdrawn fiom 
schools and 350 are such in which 
Passages, lines or words have been 
recommended to be modified or dele
ted. Most of the State Governments 
and Union Territories have already 
taken action on the recommendations.

(b) Suitable norms have been laid 
down by State and Union Territory 
authorities to guide text book writers. 
The National Council of Educational 
Research and Training has also re
commended standard norms for school 
text books. Before books are prescrib
ed for schools they are reviewed by 
experts. N.C.E.R.T. develops improv
ed curricula and brings out model text 
books for adoption by the State and 
Union Territories authorities. These 
measures will now be supplemented 
by the review conducted by the 
NCERT in dose cooperation with State 
and Union Territory authorities

National Award for 1972 on Family 
Planning sponsored by FICCI

3113. SHRI RAJDEO SINGH: Will
the Minister of HEALTH AND FA
MILY PLANNING be pleased to state:

(a) whether the Bengorm Tea Estate 
in Nilgiri District has won National 
award for 1972 on Family Planning 
sponsored by the Federation of Indian 
Chember ot Commerce and Industry; 
and

(b) if so, the details of the Tea Es
tate population eligible couples and 
the number of sterilizations and num
ber of National Awards given by the 
said Organisation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FA
MILY PLANNING (SHRI KONDAJJI 
BASAPPA): (a) The Bengorm Tea

Estate was given the FICCI Award in
1972 for its outstanding performance 
in the field of family planning.

(b) The requisite information is 
given below:

(i) Estate population 1162

(li) Eligible couples 270

(111) Number of sterlizations 73

(iv) The Estate did not get any 
other national FICCI award 
for family planning work.

Training programme on production on 
Maize, Sorghum and Mallei at 

IARI

3114. SHRI RAJDEO SINGH: Will
the Minister of AGRICUTURE be 
pleased to state:

(a) whether the Agricultural Scien
tists from eleven Middle East and Afri
can countries have started a six-month 
training programme on improvement 
and production of Maize, Sorghum and 
Millet at Indian Agricultural Research 
Institute, New Delhi;

(b) whether this training pro
gramme is financed by Swedish In
ternational Development Agency 
through the FAO;

(c) whether this is the first training 
of its kind; and

(d) if so, the facts thereof’

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUTURE 
(SHRI ANNASAHEB P. SINDHE):
(a) Yes, the Course started on 18th 
June, 1973.

(b) Yes.
(c) No, this is the second training 

course, the first one was held in 1971.

(d) The first international training 
course on mai~e, sorghum and millet 
improvement of 6 months’ duration 
was held in June—November, 1971 in
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which 18 trainees from Ghana, Kenya, 
Malawi, Somalia, Yemen, Iraq, Syria, 
Egypt and Nigeria took part. This 
training was held at the Indian Agri
cultural Research institute, New Delhi. 
Besides regular series of lectures and 
practlcals, each participant undertook 
a specific research assignment on 
which a report was submitted at the 
end of the course.

Improvement t*> the West Coa&t 
National Highway No. 17

SI 15. SHRI SHANKERRAO SA
VANT: Will the Minister of SHIPP- 
PING AND TRANSPORT be pleased 
to state:

(a) what improvements are propos
ed to be made to the West Coast 
National Highway No. 17 during 1973- 
74 and during the Fifth Plan period;

(b) what works are gonig on this 
Highway at present, giving their loca
tions and estimates; and

(c) when the Highway is expected 
to be brought to the National Highway 
Standard and when it is expected to 
be completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M. B. RANA):
(a) A statement showing the works 
of improvements to National High
way No. 17 in various States con
templated for being approved/being 
taken up after requisite technical and 
financial sanction during the Fourth 
Five Year Plan is laid on the Table 
of the House, rPlaced in Library. See 
No. LT-5894/73]. The programme for 
the improvement of this National 
Highway in the Fifth Five Year Plan 
is yet to be finalised as the Fifth Plan 
is still in the preparatory stage.

(b) A statement II showing the 
works in progress in various States is 
laid on the Table of the House, fPlaced, 
in Library. See No. LT-5894/73]. In 
formation in respect of Karnataka

will be laid on the Table of the House 
on Its receipt from State Government.

(c) The works listed in Statement I 
aimed at tor improving this route to 
national highway standard have been 
intimated to the States itor investiga
tion and project preparation and the 
same would be considered for sanction 
after due examination on receipt from 
States whereafter works will be 
undertaken for execution and their 
completion will depend on various fac
tors, including availability of funds.

Decision of National Harbour Board
on Fishing Ports on Western Coast

3116. SHRI SHANKERRAO SA
VANT: Will the Minister of AGRI
CULTURE be pleased to state:

(a) which fishing ports on the Wes
tern Coast were decided to be taken 
up in the last meeting of the National 
Harbour Board;

(b) whether any action has been 
taken consequent upon the decision of 
the National Harbour Board; and

(c) if so, the decision taken in the 
matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) No decision on fishing harbours 
to be taken up was arrived at in the 
last meeting of the National Harbour 
Board. Some members emphasized at 
the meeting that the proposals for 
fishing harbours at Vizakapatnam and 
Calcutta should be expedited. There 
is no record of the particular harbours 
on the West Coast regarding which a 
similar suggestion was made. The 
representative of the Government of 
Maharashtra had however referred to 
proposals made by the State Govern
ment Note was taken of this sug
gestion for necessary action.

(b) and (c). The proposals for fish
ing harbours in Maharashtra are be
ing examined. Certain information re
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quired for the purpose of processing 
the proposals for sanction had been 
called for from the Government of 
Maharashtra. The information has 
been received, and the proposals are 
being processed further.

Zones tor Food grains

3117. SHRI SHANKERRAO SA
VANT: Will the Minister of AGRI
CULTURE be pleased to state:

(a) which are the Zones for food
grains and what is their territorial

■ extent;

""̂ (b) what is the rationale behind 
the creation of these artificial Zones; 
and

(c) whether Government is aware 
that these Zones encourage blackmar- 
ket activities?

THE MINISTER OF STATE IN HIE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): 
fa) A statement Riving the required 
information is attached.

(b) and (c). With a view to maxi
mising procurement of foodgrains and 
securing effective public control over 
the marketed surplus so as to elimi
nate speculative buying by traders 
and the distortion in prices and avail
ability, imposition of restrictions on 
inter-State movement of foodgrains 
are considered necessary Food Zones 
as such, do not encourage black- 
market activities. Statutory orders 
imposing Zonal restrictions contain 
adequate legislative provisions to pre
vent malpractices. State Governments 
are taking suitable steps in this legard

S t a t e m e n t

Food Zones and Movement Restric
tions on Foodgrains

(A) Rice Zones.—(1) The Northern 
Jtice Zone (comprising the States of 
'Haryana, Himachal Pradesh, Jammu

and Kashmir and Punjab and the 
Union territories of Chandigarh and 
Delhi), (2) Andhra Pradesh and the 
area comprising Yanam in the Union 
Territory of Pondicherry, (3) Assam, 
(4) Bihar, (5) Gujarat, (6) Kerala and 
the area comprising Mane in hte 
Union territory of Pondicherry, (7) 
Madhya Pradesh, (8) Maharashtra, (9) 
Manipur, (10) Meghalaya, (11) Kar
nataka, (12) Orissa, (13) Rajasthan,
(14) Tamil Nadu and the areas com
prising Pondicherry and Karikal in 
the Union territory of Pondicherry,
(15) Tripura, (16) Uttar Pradesh, 
(17) West Bengal, (18) Dadra and 
Nagar Haveli, (19) Goa, Daman and 
Diu.

(A) Wheat Zones.—(1) The State 
of Andhra Pradesh and the area 
comprising Yanam in the Union 
territory of Pondicherry, (2) Assam,
(3) Bihar, (4) The State of Gujarat, 
the Union territory of Dadra and 
Nagar Haveli and the areas comprising 
Daman and Diu in the Union territory 
Of Goa, Daman and Diu, (5) Haryana,
(6) Himachal Pradesh. (7) Jammu 
and Kashmir, (8) The State of Kerala, 
the Union territory of Laccadive, 
Mmicoy and Amindivi Islands and the 
area comprising with in the Union 
territory of Pondicherry (9) Madhya 
Pradesh, (10) The State of Maharash
tra and the area comprising Goa in 
the Union territory of Goa, Daman 
and Diu, (II) Manipur. (12) Meghalaya, 
(13) Karnataka, (14) Nagaland,
(15) Orissa, (16) The State 0/  Punjab 
and the Union territory of Chandigarh, 
(17) Rajasthan, (18) The State of 
Tamil Nadu and the areas comprising 
Pondicherry and Karikal in the Union 
territory of Pondicherry. (19) Tripura, 
(20) Uttar Pradesh, (21) The State of 
West Bengal (excluding the areas in 
which the West Bengal Rationing 
Order, 1964 is in force) and the Union 
territory of Andaman and NIcobar 
Islands. (22) Union territory of Aruna- 
chal Pradesh. (23) Union territory of 
Delhi. (24) Union territory of Mizoram.
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(C) Restrictions on the Export of 
Coarse cereals:

The position regarding restrictions 
on the export of major coarse cereals 
is indicated below:—
S. No. Grain State/Union teiitories 

from which export is 
prohibited.

(1) BAJRA Andhra Pradesh, Gu* 
jarat, Haryana, Madhya Pra
desh, Maharashtra, [Rajasthan, 
Tamil Nadu, Uttar Pradesh, 
Chandigarh, Goa. Daman and 
Diu and Pondicherry.

(2) JOWAR Andhra Pradesh, Gu
jarat Haryana, Madhya Pra
desh, Maharashtra, Karnata
ka. Rajasthan. Tamil Nadu, 
Uttar Pradesh, Goa, Daman 
and Diu, Pondicherry.

(3) MAIZE Andhra Pradesh, 
Bihar, Gujarat, Haryana, 
Himachal Pradesh, Madhya 
Pradesh, Karnataka, Punjab, 
Rajasthan, Tamil Nadu, Uttar 
Pradesh, Chandigarh, Pondi
cherry.

(4) RAGI Andhia Pradesh, Guja
rat, Maharashtra, Karnataka, 
Orissa, Tamil Nadu. Dadra 
and Nagar Haveli, Pondi
cherry.

Statement of U.S. Secretary of State 
for Agriculture on Indo-CSSR wheat 

Joan agreement
3118 SHRI RAMKANWAR

SHRI NARENDRA SINGH
Will the Minister of AGRICULTURE 

bi pleased to state
(a) whether attention of the Gov

ernment has been drawn to a state
ment of the U.S Secretary of agri
culture, Mr. Schultz, that U.S.A. has 
received an assurance from the Soviet 
Union that the latter would not divert 
any American wheat to a third coun
try; and

(b) If so, the reaction of Govern
ment in this regard’

THE MINISTER OF STATE IN TIIE 
MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE):
(a) and <b). Yes, Sir. Government ot 
India ig not concerned as the matter 
pertains to two foreign Governments.

Accumulation of Hybrid Seeds in 
Warehouses

3119. SHRI RAMKANWAR; Wili 
the Minister of AGRICULTURE be 
please^ to state:

(a) the reasons for accumulation of 
seeds in the warehouses of the Seed 
Corporation when there is a pressing 
demand for hybrid seeds from various 
parts of the country; and

(b) action taken in this regard’
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) and ( b ) .  There is no accumula
tion of seed in the warehouses of the 
National Seeds Corporation The Cor
poration keeps in stock for a period 
O f 5-0 months such quantities of cer
tified seeds a s  may b e  r e q u i r e d  m the 
immediate sowing season. The v a l u e  
of stocks left-over on 31st May each 
year is roughly 17 per cent o r  the 
total value of certified seeds produ
ced.

Food Situation causing concern
3120 SHRI RAMKANWAR Wilt 

the Minister of AGRICULTURE 1'* 
pleased to state

(a) whether the food situation 
continues to cause concern in spite of 
additional imports of three million 
tons foodgrains; and

(b) if so, the reaction of Govern
ment in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE)-
(a) and (b). The food situation in 
the country came under considerable 
stress and strain on account of s e t 
back in foodgrains production in 
1971-72 and 1972-73. During the 
current yeaT, weather coditions have 
been generally favourable all over the 
country, which apart from improving 
the prospects of the kharif crop.* have
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also been beneficial for rabi sowings. 
With the stocks replenished with the 
imported foodgrains, and overall im
provement in the market availability 
the food position is expected to im
prove
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Choice of Meerut for a case study by 
VtN. Centre for Regional Development

3124. SHRI R. B. PASWAN:
SHRI P. M. MEHTA:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether the U.N. Centre for 
Begional Development have chosen 
.Meerut for a case study; and

(b) if so, outline of the programme 
«nd the reasons for Us choice of 
Meerut?

THE MINISTER OF STATE IN 
THE DEPARTMENT OF PARLIA
MENTARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA): (a) Yes,
Sir.

(b) The study by the United Nations 
Centre for Regional Development is a 
part of a multi-national comparative 
study on “the role of medium cities 
in attaining desirable population dis
tribution in the context of rapid 
urbanisation’* in different countries in 
Asia. The study aims at exploring 
clues relating to factors instrumental 
inducing autonomous growth in 
medium-sized cities.

For this study an urban Centre with 
a strong economic base, near a metro
polis and yet far from it to escape its 
immediate and overwhelming influence 
was to be selected. Meerut satisfied 
this criterion and hence was selected 
for the study.
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Board Examination for Middle Classes 

in Delhi

J128 SHRI RAM AVATAR SHASTRI 
SHRI RANABAHADUR 

S'NGH

Will the Minister of EDUCATION, 
SOCIAL Wi^LFARE AND CULTURE 
be pleased to stalt

(a) whether the Delhi Admmistra 
tion had decided not to hold Board 
Examination for Middle Classes, and

(b) if so, the reasons therefor?
THL DEPUTY MINISTER IN THE 

MINISTRY OF EDUCATION, SOCIAL 
WELFARE AND IN THE DEPART
MENT OF CULTURE (SHRI D P 
YADAV) (a) and (b) The Middle 
School Examination was introduced by 
Delhi Administration m the year 1964 
♦o bring the education standard oi the 
schools run by Delhi Municipal Cor
poration a t  p a r  with the schools run 
by the Delhi A d m i n i s t r a t i o n  Since 
all Middle schools havo now been 
brought u n d e r  t h e  direct control of 
Ahe D ir e c t o r a t e  o f  Education Delhi, the 
•continuation ol the Middle School Ex
amination is not considered necessary 
and h e n c e  it h a s  b e e n  decided not to 
hold it Such a decision is also m 
conformity W'th the recommendation 
made b y  the Central Advisory Board 
of Education on Examination Reforms 
Accoidmg to the recommendation made
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by the Central Advisory Board of Edu
cation on Examination Reform, schools 
should be made to take continuing and 
increasing interest in evaluation, 
through a system of internal evalua
tion. All school examinations, inclua- 
ing the examination at the end of 
Class X should ultimately be held by 
the schools themselves and the first 
public examination should take place 
at the end of Class XII.

Homogenisation of Indian culture

312U. SHRI B. V. NAIK: Will the 
Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state:

(a) whether trends in the homo
genisation of Indian culture have been 
evident in the post-Independence 
India;

(b) whether this trend has been off 
set by the linguistic re-orgamsation of 
States; and

(c) whether these trends will be 
studied to give a definite sense of 
direction to these changes m India’s 
cultural pattern?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): (a) to (c). It may not 
be appropriate for the Government to 
frame an official hypothesis on matters 
like culture. However, the pattern of 
cultural synthesis in the country has 
all along had a tradition of tolerance 
and large heartedness together with 
belief in a basic unity while retaining 
diversities.

The Constitution guarantees the right 
of any section of the citizens to con
serve its own distinct language, script 
or culture. Accordingly, the unity of 
Indian nationhood is not inconsistent 
with the growth of languages spoken 
by the people. It would not, there
fore, be correct to say that the reorga
nisation of the territorial limits of the 
States on linguistic principles ha* had 
the effect of weakening the concept of 
Indian nationhood.

Several studies have been published 
m the poat-Independence period bring
ing to light the basic element of unity 
underlying the rich mosaic of diverse 
language cultures subsisting in the 
country. The National Integration 
Council also seeks to spread the princi
ples of nationhood as embedded in 
the Constitution.

Findings of Export Committee for 
shipyard

3130. SHRI B. V. NAIK:
SHRI K. KODANDA RAMI 

REDDY:

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Expert Committee ap
pointed by the Government to scruti
nise various sites for the shipyard in 
the Fifth Five Year Plan have com
pleted its deliberations; and

(b) if so. the findings thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M. B. RANA):
(a) and (b). The Techno-Economic 
Working Group has since visited the 
various sites and held discussions with 
the State Governments and other 
authorities and their report is expected 
shortly.
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Restriction on sale of sugar and pulses 
imposed by Super Bazar, Delhi

3136 SlIRI PILOO MODY Will the 
Minister of AGRICULTURE be pleas
ed to slate

(a) whether the New Delhi Super 
Bazar sometime back restricted the 
sale of sugar and pulses to only those 
who buy grocery or toilet goods worth 
Rs 50 or Rs. 100,

(b) whether xt violated certain pro
visions of the Monopolies and Restrict
ed Trade Practices Act;

(c) whether the Monopolies Trade 
Practices Commission i&sued a show 
cause notice to the management of the 
Super Bazar; and

(d) reaction of Government thereto’

TOE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SIIRI ANNASAHEB P. SHINDE):
(a) On the 29th August, 1973, the 
Super Bazar, Delhi issued a circular

to the effect that no custotaer should 
be allowed more than two Kg. of 
pulses and two Kg. of sugar at a time, 
except that regular customers, buying 
other grocery and toilet articles worth 
not less than Rs. 50 and Rs. 100, could 
be allowed 5 Kg. and 10 Kg., respec* 
tively, of pulses and sugar each.

(b) and (c). The Monopolies and 
Restrictive Trade Practices Commis
sion issued a letter to the General 
Manager of the Super Bazar on the 5th 
September, 1973, drawing his attention 
to various provisions of the Monopolies 
and Restrictive Trade Practices Act, 
1969, and suggesting review of the 
relevant instructions, keeping m view 
those provisions of the Act. The Super 
Bazar withdrew the circular in ques
tion and explained to the Commission 
reasons, for the issue of the circular 
1 e ensuring equitable distribution to 
genuine consumers and prevention of 
hoarding, when the stocks were limited 
and the prices of the articles m the 
Super Bazar were much lower than 
the prevailing market rates. There
upon, the Monopolies and Restrictive 
Trade Practices Commission decided 
not to pursue the matter further.

(d) In view of the position stated 
under (b) and (c) above, no action is 
required b> the Government

Salary of Agricultural Scientists at 
par with Government Scientists

3137. SHRI V. MAYA VAN.
SHRI PRABHUDAS PATEL:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether Government have taken 
the decision that the salaries of Agn- 
cultural Scientists will be at par with 
the scales of other Government Scien
tists, and

(b) the other benefits being given 
to the Agricultural Aftcientists?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE)

(a) and (b). A Statement indicating
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thfr Government’s decision on the re
organisation of the Indian Council of 
Agricultural Research in the light of 
the recommendations of the ICAR In
quiry Committee has been laid by the 
Minister of State m the Ministry of 
Agriculture on the Table of the Sabha 
on the 12th November. 1973. The State
ment contains inter-alia the Govern
ment decisions in regard to the pay 
scales and other working facilities for 
Agricultural Scientists.
Setting up of Food Testing Labora

tories in the country
3138. SHRI G. Y. KRISHNAN: Will 

the Minister of HEALTH AND FAMI
LY PLANNING be pleased to state:

(a) the number of Food Testing 
Laboratories in the country, State- 
wise;

(b) whether all these Laboratories 
are well equipped with modern (latest) 
Instruments; and

(c) whether Government have made 
any plan to make available the latest 
equipment and provide jobs to the 
technicians by setting up these Labora
tories in each district?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HFALTH AND FAMI
LY PLANNING (SHRI A. K. KTSKU):
(a) A statement giving the informa
tion is attached.

(b) No.
(c) It is proposed to make available 

equipment to the Regional Food Labo
ratories and to set un new combined 
Food and Drugs Laboratories in the 
Fifth Five Year Plan. There is no 
proposal to set up laboratories in each 
district.

STATEMENT

States Total No.
of Labo

ratories "

---- X...  ... ■ __ _______ 2 ___
t. Andhra Pradesh . *

2. Assam . . • 1

3. Bihar ; . . a

4. Gujarat .

5. Haryana .

6. Jammu 8c Kashmir

7. Himachal Pradesh

8. Kerala .

9. Madhya Pradesh

10. Tamil Kâ ’u ~

I I . Maharashtra .

12. Mysore . »

13* Orissa

14. Punjab .

1 5 ' Rajasthan

16. Uttar Pradesh .

17- West Bengal .

18. Delhi
I*

1 9 .*  G oa’’

20. Pondicherry

Buffer stock of foodgrains for 
emergency

3139. SHRI G. Y. KRISHNAN: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) whether there is any proposal 
under the consideration of Govern
ment for the maintenance of buffer 
stocks of foodgrains for meeting un
foreseen situations such as drought and 
floods scientific planning of breeder; 
foundation and certified seeds pro
grammes and enforcement of the Seeds 
Act to eliminate trade in ypurious 
seeds; and

(b) if so, the gist thereof?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). In order to deal with
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inter seasonal and intra seasonal fluc
tuations in the production of food- 
grains decisions were taken by the 
Government to build up a buffer stock 
of 5 million tonnes of foodgrains in 
1he Fourth Five Year Plan. On re
viewing the position further the level 
of buffer stock has been revised from 
5 million to 7 million tonnes.

Production, supply and distribution 
of foundation and certified seeds is 
primarily the concern of the State 
Governments However, as a long 
term measure to cater for unforeseen 
demands a scheme has been formulated 
for building up bufler stock of founda
tion and certified seeds of principal 
crops m the Central Sector 111 order 
t o  provide seeds in c a s e s  of crop failure 
due to aberrant weathei

Stale Governments have been ad
vised t0 enforce various provisions of 
the Seeds Act, 1966.

DTC buses hijacked by students 
during October, 1973

3140 SHRI SUKHDEO PRASAD 
VERMA Will the Minister of SHIPP
ING AND TRANSPORT be pleased 
to state-

(a) the total number of Delhi 
Transport Corporation buses hijack
ed by students of schools and colleges 
of Delhi during the month of October, 
1973, and

(b) the total loss incurred as a 
result thereof?

THE MNISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M B. RANA):
(a) 24

(b) The estimated loss of revenue 
to the Delhi Transport Corporation 
on this account is about Rs. 60$,

National Committee on New Ednca-* 
tsott system

3141. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE be pleased to state:

(a) whether the National Commit
tee oik the new education scheme set 
up last year to suggest practical steps 
to be taken for the implementation of 
the uniform pattern of 10+2M-3 for 
school and college classes in all States 
and Union Territories has since sub
mitted its report; and

(b) if go. what are the main fentur* 
ps of the report and its implementa
tion by the State Governments’

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
fPROir S NURUL HASAN): (a) and
(b) The report of the Committee is 
exi -ectPd shortly

Extension of services to freedom 
fighters teachers

3142 SHRI B S BHAURA- Will 
the Minister of FDUCATION, SOCIAL 
WELFARE AND CULTURE be plea
sed to stat**

(a) whether in Union Territories, 
Teachers, who are freedom fighters, 
are given extension of service upto 
five years;

(b) if so, the facts thereof; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV): (a) to (c). The 
Union Territories of Arunachal Pra
desh, Pondicherry, Chandigarh and 
Dadra and Nagar Haveh have no 
such proposals under consideration 
So far as Delhi is concerned, the mat
ter is under consideration of the 
Delhi Administration. The position 
with regard to the remaining Union 
Territories Is feeing ascertained,
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Failure in Rice Procurement as devis
ed ft* Chief Ministers Conference

9143. SHRI B. S. BHAURA:
PR. RANEN SEN:

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether the grand strategy of 
rice procurement devised in Septem
ber 1973 at Chief Ministers’ Confer
ence has resulted in fiasco; and

(b) if so. reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). It was decided at the 
Conference of the State Chief Minis
ters held on 17th September, 1973 
that maximum efforts would be made 
by the State Governments to achieve 
the procurement targets fixed for each 
State. For this purpose the State 
Governments# were to adopt any 
system of procurement that would be 
best suited to the prevailing local con
ditions e.g. graded levy on producers, 
levy on millers/traders, or a combina
tion of the two systems, etc

Accordingly suitable steps have 
been taken by the various State Go
vernments to maximise the procure
ment of rice and as per reports rece
ived upto 30th November, 1973 a 
quantity of about 8 58 lakh tonnes of 
rice was procured during the kharif 
season 1973-74 against a quantity of 
4.58 lakh tonnes of rice procured dur
ing the corresponding period of the 
kharif season 1972-73.
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Purchase of D D.A Fiats

^145 SHRI VIKRAM MAHAJAN: 
-Vill the Minister of WORKS AND 
IOUSING be pleased to state-

(a whether the D.D.A. have relea
sed some flats for the persons who are 
legistered with them under the IiOwer 
Incomc Group or Middle Inccme 
Group schemes;

(b if so, the particulars thereof and 
the prices fixed for these flats,

(c how many of these flats are for 
cash down payment and how many 
for instalment basis;

(d) whether most of the persons 
registered with the D.D.A. are Go
vernment servants and they would 
not be able to purchase these fiats, 
since the House-Building Advance to 
Government employees has been total
ly stopped for the time being; and

<e) if so, the reaction of D.D.A. »  
*his regard?
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENT
ARY AFFAIRS AND IN THE MINI
STRY OF WORKS AND HOUSING 
(SHRI OM MEHTA): (a) Yes, Sir.

(d) A number of the persons regis
tered are Government servants and 
the ban on grant of house building ad
vances might cause some difficulties 
to them in' the purchase of the flats.

(b) and (c). A statement Is placed (* (e») The D.DA. are in favour o f
below. relaxation of the bam.

Stitemrvt

Name of the Scheme
No. of 

fla's 
announced 

for sale
Cost ranged

Percentage Percentage 
reserved reserved 
for cash for hire
down purchase

Janta Group

1. M ali pur (Paschimpuri') .

2. Kulkaji (Phase I) .

3. KalkajKPhase II) .

4. Madangir

Low Income Group

1. Lawrence Road 
(Chittaranjan Nagar)

2. Janakpuri (Pankha Roa I)

3. Rajouri Garden

4. Wa7irpur

5. Sunlight Colony .

Mtddle Income Group

1. Janakpuri

2. Munirka

3. Malviya Nagar

4. Wazirpur

5. Rajouri Garden

1212 Rs. 9,500'- to Rs. xo,8bo/- 
Rs. 0,700 to Rs 10,700/- 

700 Rs. 9,700/- to Rs. t o ,700/- 

357 Not yet fix*: 1

19*7 Rs. 13,000/-to Rs 14*800/-

1574 Rs. 2 2 , ‘fOO/'- toR s 2 *l,<)OOf-  

364

402 Not y-f fixed 

148

50%

50%

50%

50%

40%

40%

Fnt yet
roci let

50%
50%

50%

50%

<50%

60%

1498 Rs. 34,300/" to Rs. 37,400/-

750 Rs. 40,700/- to Rs. 46,000/-

341 Rs. 39>3°o/- to Rs. 55,200/-

65 Rs. 31,000/- to Rs. 39,000/-

31 Rs. 37,500/- to Rs. 40,000/-

40%

50%

50"0

50%
50%

60%

50%

50%

50%

50%

Adverse Criticism of Policy Re: Auto
nomous Colleges

3146. SHRI P. NARASIMHA RED
DY:

SHRI M. RAM GOPAL RED
DY:

Will the Minister of EDUCATION. 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government are aware 
of the increasing adverse criticism of

the policy of setting up “autonomous 
colleges” ; and

(b) what are the steps taken an d  
modification proposed in implement
ing the policy?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
{PROF S NURUL HASAN): (a) and
(b). The University Grants Commis
sion has recently reviewed the Q.ues-
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tion of autonomous status for affiliat
ed college and circulated to the Uni
versities a note containing the criteria, 
guidelines and pattern of assistance 
to autonomous colleges. Neither the 
Government nor the Commission is 
awa^e that there is a general ‘adverse 
criticism* on the policy outlined by 
the Commission in the note.

Milk Powder Factory in Rayalaseema, 
Andhra Pradesh

3147 P NARASIMHA RFDDY- Will 
the Minister o£ AGRICULTURE be 
pleased to state*

(a) whether any proposals in pub
lic and private sectors have been sub
mitted to Government for establishing 
Milk Products Factories in Rayala
seema of Andhra Pradesh;

(b) if so Ihe details thereof, and
(c) the reasons for not clearing these 

proposal's9
THF, MINISTER OF STATE IN THE 

lvrTNT«5T F Y  OF AGRICULTURE 
(PROF SHER SINGH) • (a) and <b) 
The State Government of Andhra Pra
desh propose to establish a Milk P»o- 
ducl* Factory in R̂ va1ns«»ema in the 
nublic *-Pctnr durrn? Fifth Five Year 
Plan. The State Government has not 
submitted anv proposal a« vet in this 
regard.

One M/s .Taĝ tiit Industrie* Pvt 
T,td, had aonlied for a« industrial 
licence for «ettmg un a milk products 
factory at Cuddaoah in Fivfllaseema 
The proposal envisaged manufacture of 
following milk products-—
X Mill? Dowser 2500 tonneq r>*
2. TnfintAveming annum

Milk Fond t ôo -do- '
3. Malted Milk F m  ’ T5oo -do-
4* Sweetened co derwd 
m ilk  1 2 0 0  1

5« Proceased chej, • 5x> - I j-
6. Buttcr/ghec

(c) An aftermath of continued 
droughts and followed by floods, there

is a considerable shortfall in the total 
milk production. Thfs shortage of 
liquid milk has made it difficult for the 
public and cooperative sector milk 
plants even to sustain the liquid milk 
distribution programmes. In addition 
with the shortage of edible oil. a
tendency has also arisen for diversion 
of liquid milk for conversion into high- 
priced milk products, such as ghee and 
milk powder, which will adversely 
affect the supply of liquid milk to the 
consuming nublic, especially the vul 
nerable sections of the community 
To stabilise fluid milk prices, the Gov
ernment of India has considered it 
expedient to have a moratorium on 
milk products factories especially in 
the private sector This is also very 
necefisary, because of the fact that 
there is no price control on milk pro
ducts produced by the private sector 
as in the case of baby food. Central 
and State Governments are spending 
huge amounts for the development of 
animal husbandry and dairying to 
stimulate milk production to meet the 
liauid milk consumption and if the 
available milk is diverted for highlv 
price 1 milk products, there will be an 
imbalance between supply and demand 
and will also cause soaring of prices 
Moreovei. the private sector do not 
invest money for milk production en 
hancement programmes and do not 
plav their part fullv for the formation 
of farmers’ cooperatives, excepting to 
take away the milk produced at the 
cost of various development program
mes taken up bv the State itself The 
policy of the Government is to en
courage milk products factories to be 
established in the public/cooperative 
sectors in preference to private sector

There is also a proposal of the State 
Government to establish a milk pro
ducts factory in Rayalaseema which 
should also get priority over private 
sector

Establishment of New Sugar Factories 
in Andhra Pradesh

3148 SHRI P. NARASIMHA RED
DY- Will the Minister of AGRICUL
TURE be pleased to state the progress
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achieved in establishing new Sugar 
Factories in Andhra Pradesh?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH): Generally, It takes 
about 3 to 4 years at present for the 
establishment of a new sugar factory 
from the date of the want of the 
Letter of Intent. A statement giving 
the particulars of Letters of Intent/ 
Licences issued for the establishment 
of new sugar factories in Andhra 
Pradesh which are yet to be imple
mented, with their progress, and the 
likely season of their going into 
production, is laid on the table of the 
House, rPlaced in Library. See No. 
LT-5895/73.]
Ban oa use of Hexachlorophene in 

Cosmetics and Toilet Goods

3149. SHRI R. K. SINHA: Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whether Government have since 
taken any final decision regarding 
banning the use of hexachlorophene in 
cosmetics and toilet goods;

(b) if so the particulars thereof?
THE DEPUTY MINISTER IN THE 

MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A. K. 
KISKU): (a) and (b). No. The matter 
has been considered by the Drug* 
Technical Advisory Board. The 
recommendations of the Board are 
awaited by the Government.
Edible Oil and Oil Seeds Corporation

3150. SHRI R. K. SINHA: Will the 
Minister of AGRICULTURE be pleased 
to state:

(a) whether some State Govern 
ments have been pressurising Govern
ment for the formation of Edible oil 
and Oil Seeds Corporation;

(M whether Government have con 
sidered the question o£ forming such 
a corporation; and

(c) if so the salient features of the 
iecisioo taken in this regard?

THE MINISTER OS' STATE IN TH1 
MINISTRY 0®* AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) No.

(b) and (c). The Government ol 
India have agreed in principle to set 
up a Vegetable Oils and Oilseeds Cor
poration. The details are being worked 
out.

Budgetary Allocation for FamiUy 
Planning

3151. SHRI K. MALLANNA: Will 
the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
refer to reply given to Unstarred Ques
tion No. 1117, dated 19th November, 
1973 and state that amount Central 
Government have allocated to each 
State for Family Planning for 1973-74?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI KONDAJJI 
BASAPPA): A statement containing 
the required information is attached.

Statement

Allocation of Funds to States for im
plementation of Family Planning Pro

gramme during 1973-74

States Allocation
(Rs. in lakhs)

I. Andhra Pradesh 454-75
2. Assam*’ . 6966

3- Bihar 36793

4- Gujarat . *13-57
5- Haryana . 106-35
6. Himachal Pradesh , 18-88

7. Jammu & Kashmir . 47- 70
8. Karnataka 292-65

9. Kerala . 246 88

10. Madhya Pradesh 4&' 39
XI. Maharashtra . 458*27
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State Allocation

(Rs. in lakhs)

I?. Manipur 429

*3* Meghalaya 4*62

14. OriBsa . 209*66

15- Punjab . r47 'H

16. Rajasthan . 2 3 1 8 1

17. Tamil Na^u . 3 9̂’ 69

18. Tripura . 5 ' 2j

19. Uttar Pradesh . 773*89

20. West Bengal 235’85

In addition a sum of Rs. 154.81 
lakhs has been set apart for adjust
ment of cost of supplies of Conven
tional Contraceptives, Iron and Folic 
Acid Tablets and Vitamin ‘A* solution 
under Maternity and Child Health 
Scheme to the States.

States have b e e n  permitted to exceed 
the provision made for compensation 
for starilizations and IUD insertions 
under normal programme if their 
actual performance makes it necessary.

Supply of Atta by Delhi Flour Mills

3152. SHRI SHASHI BHUSHAN: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) the quantity of atta supplied to 
Bombay and other places from the 
Delhi Flour Mills dvring the past six 
months ending 31st October, 1973: and

(b) whether this atta was supplied 
to other States from Delhi Flour Mills 
after meeting the requirements of 
Delhi?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a)
According to the information supplied 
by the Delhi Administration, no whole
meal atta was supplied to any State 
Government from Delhi Flour Mills.

However, permits for 8100 bags of re
sultant'atta were issued to Rajasthan 
Government to meet the emergency re
quirement of the famine affected 
population in the State and for the 
backward tribal areas. Out of the 
above quantity only 5600 bags are re
ported to have been lifted.

(b) Yes, Sir.

Quantity of Imported Oil Issued to 
Ganesh Flour Mills and M/s.

Hindustan Lever

3153. SHRI SHASHI BHUSHAN: 
Will the Minister of AGRICULTURE
be pleased to state:

(a) the total quantity of oil for 
manufacturing vanaspati imported in 
Delhi after the strike in D.C.M. chemi
cals started in October, 1973; and

(b) how much of this oil given to 
Ganesh Flour Mills a public sector 
undertaking and the quantity which 
was given to M/s. Hindustan Lever 
and quantity of oil demanded by the 
Ganesh Flour Mills?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH): (a) 7,048
tonnes.

(b) Ganesh Flour Mills Co. Ltd., 
Delhi and Kanpur—1439 tonnes.

Hindustan Lever Ltd., Ghaziabad— 
826 tonnes.

No demand for any quantity was 
made by Ganesh Flour Mills which, 
incidentally, is not a public sector 
undertaking but a sick unit in the 
private sector, presently under Govern
ment management.

Artificial Scarcity of Vanaspati created 
by Messrs Hindustan Levers 

Levers

3154. SHRI SHASITJ lUlUSHAN: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether it has come to the 
notice of Government that Messrs
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Hindustan Levers manufacturers of 
Dalda brand of vanaspati, haev in the 
past made less production and thus 
created an artificial scarcity of vanas
pati and compelled Government to 
announce rise in prices of vanaspati; 
and

(bTi if so whether the matter has 
been looked into and if so, the outcome 
thereof and the action taken or pro- 
Dosed to be taken against Messrs 
Hindustan Levers in this regard’

THE MINISTER OF STATE IN THE 
MINTSTBY OF AGRICULTURE 
(PROF. SHER SINGH), (a) The pro
duction of vannsoati !n the four fac
tories of Hindustan Lever Ltd , has. in 
the recent past been aopreciably be
low their licensed canacitv, due to vari
ous reasons, oprticularly inadequate 
availability of indigenous row oils 
This has been the common feature in 
the industry as a whole The average 
lpvel of utili7ntion of caparitv during 
the six months ending 31st October. 
1Q73 bv the factories of Hindustan 
Lever Ltd was *?2 1 per rent as against 
31 7 ner cent for the industry as a 
whole.

Controlled nrices of vanasoati are 
revised bv the Government not with 
reference to the level of its production 
but with reference to the fluctuations 
m the price*? of indigenous raw oils 
used in its manufacture and also the 
availability and prices of imported 
oils.

(b) Does not arise

Licensed Capacity an** Vanaspati Ghee 
Produced by DOM. Chemicals, 

Delhi

3155 SHRI SHASHT BHURHAN- 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) the total licensed capacity of 
vanasnati ghcp or the PCM  Chemi
cals, Delhi,

(b) the ouantitv produced bv them 
durintr the six months ending 31st 
October, 1973;

<c) it* percentage to the licensed 
capacity; and

(d) the reasons for so much less 
production of vanaspati ghee by D C.M. 
Chemicals and action Government 
have taken or proposed to take 
against them?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SIGH): (a) 4,500
tonnes per month

(b) 14,403 tonnes.
(c) 53 3 per cent.
(d) The vanaspati industry as a 

whole has been producing below capa
city  during this period, due to vari
ous reasons, particularly inadequate 
availability of indigenous raw oils. 
The level of utilization of capacity by 
D.C.M. Chemical Works, Delhi at 53.3 
per cent was appreciably higher than 
the level of 32.5 per cent for the 
North zone, and 41.7 per cent for the 
industry as a whole. In view of this, 
the question of taking action against 
the said firm does not arise.
Increased Conversion Costs to Factories 
for Levy Sugar as Recommended by 

Tariff Commission
3156 SHRI P M MEHTA-

SHRI PRABHUDAS PATEL:
Will the Minister of AGRICULTURE 

be pleased to state'
(a) whether the Tariff Commission 

has recommended an increase in the 
current crushing seasons in the con
version costs allowed to factories for 
levy sugar sold through fair price 
shops;

(b) if so, the reaction of the Union 
Government; and

fc) whelhvi this would mean an 
increase in the existing retail price of 
sugar? 1

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(PROF SHER SINGH), (a) to (c). 
The full and final report of the Tariff 
Commission has been recently receiv
ed and is under consideration.
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Cattle Scheme Launched without Pro
per Survey

3157. SHRI P. M MEHTA. Will the 
Mmistu of AGRICULTURE be pleas
ed to state.

(aj whethei Cattle schemes weic 
launched without proper suivey,

(b) if so, who far this is true,
(c) the mam reasons lor the slow 

progress, and
(d) when action has been taken in 

the matter?

THE MINISTER OF bTATE IN THE 
MINISTRY OF AGRICULTURE 
(PROF. SHER SINGH) (a) and 
(by. No, fair. Recent Evaluation 
Study of Intensive Cattle Develop
ment Projects by the Programme Eva
luation Organisation of the Planning 
Commission has brought out that m 
some project areas, base line sur
veys have not been carried out on 
proper lines

(c) The programme Evaluation 
Oxgani&ation has made seveial recom
mendations regarding the modifies 
tions in the Model bchemejOrgamsa- 
tional Pattern, Satistical Surveys, Di
lution of essential mputs resulting out 
of paucity o{ funds in the ICDPs Si
milar recommendations have already 
been made at various important meet
ings/conferences where the progress 
of ICDPs were reviewed from time to 
time. It is true that certain modifi
cations of the Scheme have been made 
in the Model Scheme by State Gov
ernments depending on the local con
ditions as well as existing Animal 
Husbandry/Veterinary/Dairy Deve
lopment activities which in fact were 
envisaged in the Scheme In some 
cases, the full complement of staff 
particularly Satistical Stafi as envi
saged in the Model Scheme has n o t  
been appointed mainly due to paucity 
of funds and ban on creation|fillmg up 
of the vacant posts imposed by some 
of the State Governments Although 
ICDP Scheme has not made uniform 
progress in all the State, by and

large, the overall progress of the 
schcmt has been satisfactory.

(d; On the basis of the similar re
commendations of the pievious meet
ings itunXerences, the State Govern
ments have already been advised to 
provide adequate funds for this im
portant scheme to ensure provision of 
all essential mputs for successful im
plementation of the scheme. The re
port of the Programme Evaluation 
Organisation which has only been re
ceived by the Ministry recently is se
parately under study and the State 
Governments will be once more advis 
ed to take necessary action On the 
suggestions contained therein
Survey to find out percentage of Adul
teration in food Stuff and Medicines

315a. DR RANEN SEN Will the 
Minister of HEALTH AND FAMILY 
PLANNING be pleased to state:

(a) whethei Government have 
made a survey to find out the pei- 
centagc of adulteration m food stuff 
and medicines,

(b) if so, the mam findings of the 
su, vey, and

(c) what are its findings m West 
Bengal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. KIS- 
K.U) <a> to (c) The requisite infor
mation is being collected from States 
•ind Union Teintories and will be 
laid cn the Table of the Sabha

However in Delhi the samples of 
a lew- items of food like spices, wheat 
juoducts, confectionery, tea and sugar 
weie collected at landom prior to 
January, 1972 and test results showed 
that approximately 38 5 per cent of 
the samples were found to be not con
forming to the prescribed standards 
Boaid of Destination on DT.C. Buses

3159 SHRI BHOLA MANJHI: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government are aware 
that m Delhi DTC buses do not carry



t &3 W ritten  Ansuters DECEM BER df ld f3 W fittetf Aiitwert 164

any board of destination and at night 
there is no light to enable passengers 
to read the destination board, if 
any;

(b) whether any inspection of all 
the buses will be made and instruc
tions issued to have proper boards and 
lights; and

(c) ll so, the gist thereof?
THE MINISTER OF STATE IN THE 

MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M. B. RANA):
(a) No, Sir. This is not a fact.

(b) and (c). Regular inspections are 
can led out and destination boards and 
lights are provided before a bus leaves 
the depot. An adequate number of 
destination, boards has been provided 
in the DTC buses, which operate on 
regular routes. In order to meet the 
peak hour traffic, both in the morning 
and evening, a large number of special 
trips are also operated. Where a 
scheduled bus fails to turn up, the In
spector on duty diverts the bus of 
some other routes to cover the special 
trip. In such emergent cases, duly 
painted destmation board is not some
times available. A chalk-wntten 
board is, however, provided m its 
place by the Inspector on duty at the 
bus stand. This practice is also follow
ed when a bus is diverted from one 
route to another, to meet any emergent 
situation. Instructions have been issu
ed to the traffic supervisory staff of the 
Corporation to ensure the proper dis
play of destination boards and route 
numbers.

To improve further the existing 
system of display of destination boards 
on the buses, the D.T.C. is consider
ing a proposal to Put up a bigger des
tination box on the front top of the 
bu3. In addition, instructions have 
been issued by the Corporation to paint 
a small space just below the front left 
of the wind screen glass of a bus with 
black board paint so that the route 
number may be written in chalk in 
front of the bus by the Conductor 
bofore it proceeds on its journey.

betting up »  am 1, Department of 
Agricultural Research and Education

3160. SHRI D. B. CHANDRA GOW
DA: Will the Minister of AGRICUL
TURE be pleased to state:

(a) whether a new Department 
called the Department of Agricultural 
Research and Education (DARE) has 
been decided to be set in the Minis
try; and

(b) if so, its need and functions?
THE MINISTER OF STATE IN THE 

MINISTRY OF AGRICULTURE 
(SHKI ANNASAHEB P. SHINDE): 
(a; and (b). A Statement indicating 
the Government’s decisions on the re- 
oigameation of the Indian Council of 
Agricultural Research in the light oi 
the recommendations of the ICAR 
Inquiry Committee has been laid by 
the Minister of State m the Ministry 
of Agriculture on the Table of the 
Sabha on the 12th November, 1973. 
The Statement indicates, inter alia 
the Government's decision zegarding 
the establishment of the Department 
of Agricultural Research and Educa
tion in the Ministry of Agriculture, to 
piovide the Indian Council of Agri- 
euituial Research with the requisite 
linkages with the Central and State 
Government agencies and to deal with 
the administrative aspects of inter
national collaboration in agricultural 
research and education. Details re
garding the need for and functions 
of this Department are indicated in 
the Statement.

Opeuiii£ oi Unani College in Bangalore

3101. SHRI D. B. CHANDRA GOW
DA: Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state*

(d) whether at the All-India Unani 
Tibbi Conference held in January, 
pi esided over by the Prime Minister, 
an assurance was given by the Chief 
Minister and Health Minister to open 
a Unani College in Bangalore;
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(b) if so, the progress thereon; and
(c) whether Government have also 

received the Melkote Commission Re
pot t and, if so, the main feature  ̂
thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A K KIS- 
KU). (a) to (c) The information is 
being obtained and will be furnished 
as soon as received

Memorandum containing demand con 
cerning DJDA. by the Lawrence Road 

Welfare Federation
3162 SHRI JHARKHANDE RAI 

Will the Minister of WORKS AND 
HOUSING be pleased to state

(a) whether a memorandum con
taining certain demands concerning 
the Delhi Development Authority have 
been submitted to the Minister of 
Works and Housing on the 14th Sep 
tember, 1973 by the Lawrence Road 
Welfare Federation, and

(b) if so, the gist thereof and Gov
ernment’s reaction thereto’

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE MIN
ISTRY OF WORKS AND HOUSING 
(SHRI OM MEHTA) (a) Yes, Sir

(b) The mam demands are for 
structural additions, reduction of the 
cost of flats and provision of facilities 
like DDA cash counter and space for 
Post Office

Structural additions and reduction 
of the cost of flats are not considered 
feasible Other facilities will be pro
vided to the extent possible

Pocket 07  and C-8 of Industrial Tene
ments under Lawrence Road Residen 

tial Scheme by D.D.A.

3163 SHRI JHARKHANDE RAI 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether in Pocket C-7 and C 8 
under Lawrence Road Residential

Scheme several hundreds industrial 
tenements were constructed by M|s 
Som Dutt Builders (Private) Limited 
on the contract given by Delhi Deve
lopment Authonty, and

(b) the amount paid to the con- 
tractoi toi constiucting each flat and 
the saie pi ice thereof’

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFI AIRS AND IN THE MIN
ISTRY Oh WORKS AND HOUSING 
(SHRI OM MEHTA) (a) M/s Som 
Dult Build* rs Private Ltd ha\e cons 
tructed 1340 flats and not industual 
tenements, under the Lawience Road 
Residential Scheme, for allotment to 
persons in the Low Income Group, 
by the DDA

(b) CJpto October, 1973 payment of 
a sum ot Rs 82 48,539 has been made 
to the conti actor for works earned 
out m respect of all the 1340 flats

rihe sale price of flats varies from 
Rs 12 500 to Rs 13,000

Industrial Tenements Constructed 
under Lawrence Road Residential 

Scheme by DDA
31b4 SHRI JHARKHANDE RAI 

Will the Minister of WORKS AND 
HOUSING bt, pleased to state

(a) the total amount spent for con
structing the industrial tenements 
under the Lawience Road Residential 
Scheme by the Delhi Development 
Authority,

(b) the amount spent so far on ad- 
vuUsement for the sale of the indus
trial tenements of the Lawrence Road 
Scheme, and

(<.) the amount paid to NBCC 
and M s Som Dutt Builders and Con
ti actor for consructmg the dwelling 
units in each pocket>

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA), (a) DDA 
have constructed flats for the Low In
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come Group, and not industrial tene
ments, under the Lawrence Road Resi
dential Scheme. Rs. 3.61 crores have 
been spent on various contracts upto 
October, 1973 in respect of 4602 flats.

(b) Rs. 37,200 approximately.

(c) The amounts paid till October, 
1973 are as follows:—

(i) M/s. N.B.C.C.
Pocket Ai, Ci . Rs. 88,65,704/-
Pocke C i to 1)6 . Rs 1,07,17,796/-

(u) M/s* Som Dutt Builder Private
Ltd.

Pocket C7 & C8 Rs. 82,48,539/-

AUotment of Industrial Tenements at 
Lawrence Road to Low Income Group 

by D.D.A.

3165 SHRI JHARKHANDE RAX. 
Will the Minister of WORKS AND 
HOUSING be pleased to state*

(a) whether Delhi Development 
Authority have constructed several 
thousands industrial tenements at 
Lawrence Road,

(b) the number of tenements in 
each pocket already constructed, undex 
construction and to be constructed 
and the number of tenements already 
allotted so far;

(c) whether the tenements were 
constructed for industrial workers 
and are now being offered to people 
of Low Income Group, and

(d) if so, the leasoiih therefor?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA): (a) Delhi 
Development Authority have cons
tructed 4602 flats for the Low Income 
Group, and not industrial tenements, 
at Lawrence Hoad.

(b) The total number of flats cons
tructed is as under:

Pkt. No. No. of 
flats

Ai/Ct . 134*
C3 . . . .
C4, C5 & C6 . 1656

C7 &C8 . *340
Toial 4602

llu* exact number of flats to be 
constructed has not been finalised 
The number of flats already allotted 
is 4586

(c) No, Sir.
(d) Does not arise.

Development of Calcutta
3J 67 SHltl SAMAR GUHA 

SIIRI DINEN BHATTA- 
CHAKYYA

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(u) whethei any scheme is undei 
consideration foi consolidating all 
agencies like C M D A. and CIT work- 
in ' for the development of gi eater 
Calcutta into one Central Organisa
tion,

(b) if so, the purpose for such 
move and the progress made there
about,

U) whether any supervisory cell 
ha., been set up to expedite such 
ck tfcloipmental works lemoving bot
tlenecks if and when so rises; and

(d) if not, the steps taken alterna
tively for such purpose?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMEN
TARY AFFAIRS AND IN THE 
MINISTRY OF WORKS AND HOUS
ING (SHRI OM MEHTA): (a) to
(d) Information is being collected 
and will be placed on the Table of 
the Sabha.
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Introduction of Trolley Bus Service

3168. SHRI SAMAR GUHA: Will
CLMV ONIddlHS lo JaisiuiK -Hi 
TRANSPORT be pleased to stale

(a) whether in view of petroleum 
crisis Tiohey ’-iu- ivic»\n, driven by 
electric power, will be introduced in 
big cities of India;

(b) whether the Minister of Tra
nsport will convene a meeting of the 
State Transport Ministers for exa
mining the scope for introduction of 
electric power driven trolley bus sys
tem in different big cities of India; 
and

(c) if so, the steps proposed by 
Government thereabout and if not, 
the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M. B. RANA):
(a) to (c). Since the executive resoon- 
sibility in respect of road transport 
rests with the S tate  Governments, it 
is primarily for them to consider in
troducing trolley bu'. services in the 
big cities in their territories. It is 
expected that electric power would 
be made available, at reasonable rates, 
lor op eiation  of trolley buses, if they 
are introduced in any State or Union 
Territory. However, since trolley buseb 
are not manufactured in India these 
would have to be imported. This will 
involve considerable drain on the 
country’s limited foreign exchange re
sources. The spare parts required for 
repairs to, and maintenance of, trol
ley buses would also need to be im
ported which would again involve out
go ol foreign exchange. The electri
cally driven trolley bus system gene
rally requires wide open road space, 
which is not available in most parts 
of the metropolitan cities of India. 
Such buses also have a restricted man. 
oeuvarability and any break-down in 
the services is likely to result in tra- 
flc jams over a wider area. All these 
aspect" would h?ve to be carefully 
considered, as and when a proposal is 
received from a State Government or 
2492 L.S.—7

Union Territory ior operation oi trol
ley buses. There is no proposal, at 
present, to convene meeting of State 
Transport Ministers to explore the 
possibilities of trolley bus services b**- 
ing introduced in big cities oil India.

Research work in Indian History 
Culture and Civilization

3169. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleas
ed to state:

(a) whether countries like Afgha
nistan, Iran and Central Asia, on the 
one side and the South East Asian 
countries like Burma, Malaysia, Thai
land, Cambodia, Loa&, South Viet
nam (former Champa), Indonesia and 
Southern Philippines, on the other, 
are known as repositories of the 
missing facts about the Indian His
tory, Culture and Civilisation.

(b) if so, whether Government have 
any plan to send scholars to the above 
countries for research work for find
ing the missing facts about the Indian 
History and links of these countries 
with ancient India;

(c) whether Government have any 
plan to set up Centres for study of 
the Indian historic relations with (i) 
Middle East Asian countries (li) Cen
tral Asia and (iii) South East Asian 
countries; and

(d) if so, the facts thereabout?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV) • (a) Evidence which
may through light on various aspects 
of Indian History and Culture is 
available in many Asian countries.

(b) Government of India has pro
moted and plans to further promote 
research in the History ol these coun
tries so as to supplement our know
ledge ol Indian History.
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(0  Aligarh Muslim University

(a) Bombay University 

(in) Delhi University

( iv )  Jaw aharial Nehru University

(v) Jalavpur University

(vi) Madras University 

(vn) Rajasthan University

(vm) Sri Venkateswara University

(e) The Commission proposes to 
bioaden and deepen the scope of the 
programme in the Fifth Plan an<j to 
develop studies on the regions which 
ar? still not adequately covered by 
tlxe programme like Himalayan bor
der states Japan and Soviet Union 
There is also a scheme undci con 
Mdei ation of the Government of India 
for promoting the studies of the Arch
aeology of the different regions m 
some of the Indian Universities

Prime Minister's Surprise visit to 
Willingdon Hospital, New Delhi

3170 SHRI NAWAL KISHORE 
SHARMA Will the Minister of 
HEALTH AND FAMILY PLANNING 
be pleased to state

(a) whether the Prime Minister 
paid a sui prise visit to the Willingdon 
Hospital, New Delhi on the 8th Octo
ber, 1973,

(b) whether some complaints were 
lodged to her by some of the patients 
there, and

(c) if so, the steps being taken by 
Government to provide proper medi
cal treatment to the patients in the 
Hospitals?

West Asian Studies.

East African & Soviet Stu ice

Pakitam Studies, Chinese Stupes, Japanese 
Studies, African Stu lies

Asia, America (including Latin America), 
Europe and Commonwealth (including 
Africa) Studies

Pakistan/Bangla 'esh Studies, South East Asia

South Asian Studies

South, Asian Stu lies

Stu lies relating to the States of Inlonesia, 
Cambodia, Laos, South Vietnam anJ 
North Vi-tnaTi

I HE DEPUfY MINIS'! ER IN THE 
MINISTRY OF HEALTH AND 
FAMILY PLANNING (SHRI A K 
KISKU) (a) Yes She was ac
companied by Shri R K Khadilkar 
the then Minister of Health and Fami
ly Planning

(b) No
(c) Question does not onse How

ever patients aie being provided 
proper medical tieatmcnt m the hos
pital

Creation off Technical A&steianfb m 
Colleges affiliated to Delhi University
3171 SHRI AMBESH Will the 

Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be 
pleased to refer to the reply given 
to Unstarred Question No 4587 dated 
the 1st May, 1972 regarding creation 
of Junior/Senior Technical Assistants 
and state.

(a) the steps taken by the Univer
sity authority in creation of post of 
Technical Assistants in the Colleges 
affiliated to Delhi University which 
offer BSc (Honours) courses

(b) the reasons of discrimination 
in the pay scale of Lab-Assistants 
(Gas Mechanic# and Workshov Mecha
nics) working in the University and
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its College when there is no discnm - 
■nation in other cadres in the Colleges 
and the University; and

(c) the reasons of paying less pay 
.to the University and Colleges Labo
ratory Assistants in comparison to 
the Loboratory Assistants working in 
<the Higher Secondary Schools in 
JDelhi and New Delhi?.

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
<PROF. S. NURUL HASAN): (a)
The matter is still under considera
tion of the University authorities.

(b) There is no discrimination bet
ween the scales of pay ol Lab-Assis
tants m the University and Colleges. 
However, the scales of pay for Ga& 
Mechanics and Workshop Mechanics 
m the University and Colleges we 
not identical. The scale of pay of 
Gas Mechanics and Workshop Me'ha- 
mcs m the /University Departments 
was Rs 130-300 and Rs. 150-250 res
pectively prior to April 1, 3968 In 
the Colleges the scale for both the 
posts was Rs. 110-180 (the same as 
that of the Senior Lab-Assistants) 
With effect from April 1, 1968, the 
scales of pay of Gas Mechanics and 
Workshop Mechanics m the University 
Departments were revised to Rs. 200- 
380, while the scale of pay of similar 
posts in th colleges as revised to Rs. 
130-280. Since the scale of pay of 
Gas Mechanics and Workshop Mecha
nics m Colleges had been the same as 
that of the Senior Lab-Assistants, the 
Commission has not accepted the re
commendation of the University to 
bring their scales of pay at par with 
scales of pay prescribed in the Uni- 
vetrstfty Departments. Consequent 
upon the revision erf the scale of pay 
<of senior Lab-Assistants from Rs. 130- 
280 to Rs. 150*300, the scale of pay 
•of Gas Mechanics and Workshop 
Mechanics in the colleges was also 
i revised to Rs. 150-300, without fur- 
rther revising the scale of pay of Gas 
Mechanics and Workshop Mechanics* 
m University Departments. The 
University of Delhi fcas, however,

again represented to the University 
Grants Commission and the matter 
is now under their consideration.

(c) There are two categories of 
Laboratory Assistants in the Univer
sity and Colleges namely senior 
Laboratory Assistants in the scale of 
Rs. 150-300 and Junior Laboratory 
Assistants in the scale of Rs. 110-200. 
These pay scales are based on those 
obtaining for similar posts in National 
Laboratories. In the Higher Secon
dary Schools of Delhi, there is only 
one category of Laboratory Assistants 
in the scale of Rs. 125-300.

Collection of Natural Genetic Resourc- 
ces of Major Food Crops

3172. SHRI PRABHUDAS PATEL: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether a world collection of 
natural genetic resources of four 
major food crops is being built in 
India;

(b) if so, when it is likely to be 
built; and

(c) to what extent it will benefit 
India?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) The International Crops Re
search Institute from Semi-arid Tro
pics (ICRISAT) established by the 
consultative Group for International 
Agricultural Research sponsored by 
FAO, U.N Development Programme 
and World Bank at Hyderabad, 
Andhra Pradesh in 1972 plans to col
lect genetic resources of jowar, bajra* 
arhar and gram. World collections 
of plant genetic resources in these 
crops is to be built up at this Insti
tute as basic material in plant breed
ing work for developing high yield
ing and high quality varieties of these 
crops suitable for the semi-arid area* 
of the World.
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(b) It is not possible to say how 
actively and on what scale this In
ternational Institute will develop its 
programme and build up the germ- 
plasm collection.

(c) The collection will provide good 
opportunity to Indian agricultural 
scientists to choose material which 
may be of interest to them in breed
ing programmes. The collection may 
include varieties having merits which 
may not be present m the hitherto 
available Indian varieties, such as re
sistance to particular diseases or 
pests or better grain quality.

. HD-2009 Wheat variety top favourite 
of Farmers

3173. SHRI PKABHUDAS PATEL: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether HD-2009 wheat 
variety is top favourite of farmers, 
and

(b  ̂ if so, the reaction of the Union 
Government?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) It is too early to give an answer 
to tins Question. HD 2009 is a new
wheat variety developed by the
Indian Agricultural Research Institute 
which has a high degree of resistance 
to rusts. Seeds of this variety have 
not yet been distributed to farmers 
for general cultivation. Based on the 
promising yield performance of HD- 
2009 under Coordinated Wheat Re
search Trials, the 12th All India
Wheat Worker’s Workshop held in
September, 1973 recomemnded this 
variety for pre-release seed multipli
cation and for minikit/district trials 
on farmer’s fields to be conducted in 
rabi 1973-74 in the area of its best 
adaptability for assessing its popu
larity.

(b) Seeds of this variety are being 
multiplied on a large scale in the 
country so that if next year this

variety is approved for release, Gov
ernment may have sufficient quantity 
of seed stock with it to meet the 
demands of this farmers.

National Service Scheme

3174. SHRI P. G. MAVALANKAR: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased to state:

(a) whether Government have as
sessed the working of the National Ser
vice Scheme in Colleges and Universi
ties all over the country;

(b) if so, the mam findings thereof, 
and

(c) the total amount spent by Cen
tral and State Governments on the NSS 
since its inception?

THE DEPUTY MINISTER IN THE' 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D P. YADAV) (a) to (c). A mid term 
appraisal of the National Service 
Scheme in universities and college*, 
was carried out by a Working Group 
of experts set uo by the Ministry of 
Education and Social Welfaie in Octo
ber 1971.

2 . The report noted that ins>pite of 
initial administiative difficulties the- 
National Service programme has made 
remarkable headway. The Working 
Group suggested that the syllabi in 
various subsects of study may be modi
fied to include some aspects of social 
service, so that the student is able to 
develop a lively contact with the life 
of the people and become aware of 
their problems. The group also sug
gested certain measures to develop the 
National Service Scheme as a part- 
time voluntary activity by students 
and teachers in development pro
grammes and welfare activities. An
other important suggestion was that 
national service for a period of one 
year after graduation be made com
pulsory for all those who wish to take 
employment or go in for higher educa
tion.
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3. Under the financial pattern of the 
scheme the Central and State Govern
ments have to share the. expenditure 
«on a 2:1 ratio. Information regarding 
tthe total expenditure incurred on the 
National Service Scheme since its 
inception is being collected.

ferceateie of increase in issue prices 
«of wheat ana rice sold through Public 

Distribution System

3175. SHRI MADHU LIMAYE: Will 
'.the Minister of AGRICULTURE be 
pleased to state:

(a) whether it is a fact that the 
issue prices of wheat and rioe sold 
through the Public Distribution 
System have recently been increased;

(b) if so, the price increase m 
storms of percentagu and paise per 
kilogram; and

(c) its impact on the working class 
»cost of living index?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). Yes, Sir, since November, 
J973. The increase has been of the 
•order of 25 to 26 per cent or 25 to 32 
paise per kilogram for rice and 14 3 
•to 15.4 per cent or 12 paise per kilo
gram in the case of wheat.

The index for November will be 
■compiled some time in December. 
However, it is roughly estimated that 
the impact of the increase in the issue 
prices on the composite index would 
be of the order of 2 per cent.
Transport policy for Western Coast

3176. SHRI MADHU LIMAYE: Will 
i-he Minister of SHIPPING AND 
TRANSPORT be pleased to state:

(a) whether Government have 
■examined the question of the formu- 
3ation of a comprehensive transport 
policy for the West Coast between 
Mangalore-Goa, Bombay;

(b) whether special attention will 
be paid to provision of cheap passen

ger shipping service to the people of 
this Konkan area in view of the gap 
in the Railway communication in this 
area; and

(c) if so, the details of the scheme, 
including take over of existing ship
ping concerns?

THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI KAMLAPATI 
TRIPATHI): (a) No, Sir.

(b) and (c). The present Konkan 
Coastal passenger shipping service is 
operating between Bombay and 
Panaaji. This service has been taken 
over from Chowgule Steamships Ltd., 
on 7-11-73 and is now being operated 
by the Mogul Line, a public sector 
shipping Company on a no-profit 
no-loss basis.

Scheme for takeover of wholesale 
trade hi rice in Assam

3177. SHRI MADHU LIMAYE: Will 
the Minister of AGRICULTURE be 
pleased to refer to the reply given to 
Unstarred Question No. 150 on the 
12th November, 1973 regarding States 
desirous if taking-over wholesale 
trade in rice and state the broad out
lines of the scheme adopted in Assam 
for take over of wholesale trade m 
rice?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): 
The main features of the scheme are 
as follows:—

1. Reduction of the limit of purchase 
or sale in retail quantities by the 
licensed dealers to 2.5 quintals of 
rice or 4 quintals of paddy on any 
one calendar day;

2. Reduction of the limit for milling 
paddy under a permit to 45 5 
quintals, till 28th February, 1974.

3. Reduction, for a period of three 
months, or the quantities allowed 
to be moved or transported from 
specified areas without a permit to 
2.5 quintals of rice or 4 quintals 
of paddy.
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4. The Food Corporation ol India 
and the A&iam Cooperative Apex 
Marketing Society Ltd., have been 
entrusted with the work ol pro
curement on bebalf of the St aw 
Government and their areas of 
procurement have been delined

5 These two agencies will procure 
paddy and, rice with the help 01 
Cooperative societies in then 
azeas ol operation

6< Association of Local Committees 
with the procurement and distri
bution arrangements

Examination oi recommendation made 
at Convention ol India Society lor 

Technical Education

3178 SHRI JAGANNATH MISHRA 
Will the Minister of EDUCATION 
SOCIAL WELFARE AND CULTURE 
be pleased to state

(a) whether Government have exa
mined the recommendations made at 
the Convention organised by the Indian 
Society lor Technical Education at 
Bombay m March, 1973,

(b) 11 so, the main recomemndations 
made, and

(c) the decision taken by Govern
ment thereon*

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(PROF. S NURUL HASAN) (a) 
and (b) The Society has not forward
ed any recommendations to the Gov
ernment for examination Howevei a 
copy of the resolution passed at the 
Annual General Body meeting of the 
Indian Society for Technical Education 
held in March, 1973 in Bombay has 
been received from the President ol 
the Society lor iniormation Tbe reso
lution is as follows.

'It noted with pleasure that tbe 
Roorkee University and Altahabad 
University admit candidates who 
have passed AMIE (India) by exa
mination for studies leading to 
postgraduate diplomas and degrees 
The ISTE should use its good offices 
to see that almost aU unlversites

and institutions offering postgradu
ate education extend this facility of 
acquiring postgraduate qualification* 
to candidates obtaining professional 
qualifications of recognised pi ofes- 
sional institutions”
(c) Does net arise*

ftMwdjr of Indian National Sctawe Ae*~ 
d©my ,af aspect #0, arid zone in ftsjaa- 

fJUUB

3179 SHRI JAGANNATH MISHRA 
Will the Minister ol AGRICULTURE 
be pleased to state

(a) whether Government have re
ceded the Report ot the Study learn 
constituted by the Indian National 
Science Academy for an on-the-spot 
study of certain aspect of the arid zone 
m Rajasthan,

(b) if so, the conclusions drav̂ n by 
the Study Team, and

(c) the decision taken by Govern
ment thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHINDE)
(a) Yes Sir

(b) A statement is enclosed.
(c) The recommendations are under 

consideration

S t a t e m e t

(b) The main findings ol the team 
have been given under 3 categories 
namely, (1) Western Desert areas hav
ing irrigation facilities or potential, 
(li) areas which cannot be covered by 
surface irrigation, and (iii) the general 
findings under the first category, 
development of surface irrigation 
establishment oi shelter-belts and wind 
breaks have been recommended Undet 
the second category, a number ol step& 
have been suggested such as accele
rated ground-water investigation, and 
dune stabilization pasture development 
controlled grazing, improving dryland 
techniques and animal husbandry, 
organisation ol service cooperatives 
crop and animal insurance. The sug
gestion made under fwftral fladiags.
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■include studies on ttiW' rotui soils,
land-ujt !a<*fti#&ndbt, MWWvttg metro
logical studies for use of remote send
ing techniques for sand dune studies
special investigations on water balance
pesl control, economics o£ desert faun
mg studies, on desert ecosystem, use 
o£ solar and wind energ\. scope for
mineral based chemical industries
saline water conversion, intei-disciplm 
stry research and international co
operation, training and education in 
desert development techniques com
puter studies and ?vstem analysis on 
various asnects or environmental re 
search, setting up ot a high power De 
sert Development Authority as a per
manent statutory body, responsible foi
reseirth, tiainmg and extension pro
grammes connected with development
reclamation of desert.

Eastern Regional Seminar on Land 
Reform implementation programmes

3181 fJHRl JAGANNATH MISHRA
Will the Minister of AGRICULTURE 
be pleased to state

(a) whether Government have stu
died the recommendations made at 
the Eastern Regional Seminar on Lan.i
Reform implementation programmes,
and

(b) if so the decision taken by 
Government’

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P SHINDE >
(a) Yes, Sir

(b) The lecommendations of the 
Seminar deal with the preparation of
land records the implementation of
tenancy reform, the implementation of
ceiling laws and the involvement of
beneficiaries of surplus land in that 
process, special provision of land re
form in tnbal areas and on gearing 
the administrative machinery to the
needs of land reform. These recom- 
metidations are broadly in accord with 
the policy laid down by the Govern* 
meat of India in the Five Year Plan

dokttfcerita. m the national guidelines
on cdlih& On agricultural holdings and 
the guidelines issued by the Planning 
Commission early this year The State 
Governments have been advised to take 
all measures for bringing their land 
reiorm laws m line with the National
Policy and to take steps for their im
plementation

Report of Working Group for laying 
down c iteria for establishment of new
Universities and University Centres

.)182 SHRI JAGANNATH MISHRA
Will the Minister of EDUCATION,
SOCIAL V» ELF ARE AND CULTURE 
be pleased to state

(a) whethei Government have re
ceived the Report of the Working
Group constituted for laying down
tnteria for the establishment of new 
Universities and Umversit> Centres
during the Fifth Plan period, and

(b) if so, the main recommendations
made therein*

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE 
(PROF. S NURUL HASAN), (a) 
and (b) No, Sir The Grout) was con
stituted by the University Grants Com
mission and its recommendations are 
under examination of the Commission.

Indians on teaching stac of Foreign
universities

318J SHRI P ANTONY REDDJ
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE 
be pleased to state

(a) the number of Indians who are 
on the teaching staff of foreign uni
versities, and

(b) their country-wise distribution7

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE 
(PROF S NURUL HASAN): (a)
and lb). Information is not available; 
nor is it feasible to collect it
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Foreigners teaching\ in Jawaharlal 
Nehru University, New Delhi 

3184. SHRI P. ANTONY REDDI: 
Will the Minister of EDUCATION, 
SOCIAL WELFARE AND CULTURE 
be pleased tq state the l'lUmber of 
foreigners teachinli( in Jawaharlal 
Nehu University at New Delhi?. 

THE MINISTER OF EDUCATION 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): 22 in-
cluding one Visiting Professor. 

Indian Lancuage as Medium of Ins-
truction in Universities 

3185. SHRI P. ANTONY REDO!: 
Will the .Minister of EDUCATION, 
SOCIAL WELFARE AND CUL TURF 
be pleased to state the number of 
Universities where only an Indian 
language is the medium of instruc-
tions? 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN): Accord-
ing to the available information the 
following four Universities have onl} 
Indian Language(s) as the medium of 
instruction for all courses:-

(1) K. S. Darbhanga Sanskrit University, Darbhanga. 

(2) Varanaseya Sanskrit Vishwavidyalaya, Varanasi. 

(3) Gujarat Vidyapith, Ahmedabar1. 

Sanskrit and Hinii 

Sanskrit and Hin.~i. 

Gujarati ani Hin.'i. 

(4) Kashi Vid.yapith, Varanasi. . 

Con&"estion in D.T.C. Buses 

3196. SHRI S. C. SAMANTA: Will 
fhe Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether the attention of the 
Minister has been drawn to the great 
inconvenience caused to the people 
due to over-congestion in the buses of 
Delhi Transport Service; 

(b) if so, the reasons for not find-
ing out a satisfactory solution to the 
problem; 

(c) what are the possibilities o! 
improving the transport services in 
(';e capital town; and 

(dJ how long more the people will 
have to continue to go through the 
ordeal of wasting time in over long 
queues and suffer the impact of over 
congestion in the buses? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI M. B. RANA): 
(a) to (d). Since the Delhi Transoort 
Corporation came into being with ef-
fe~t from the 3rd November, 
1971, there has been progressive im· 

Hindi. 

provement in the bus services opera-
ted by it. On that day, the total num-
ber of buses was 1,366, out of which 
as many as 481 were overaged, re· 
ducing t'le effective fleet to 885 only. 
There were only six ill-equipped de-
pots and the maintenance of vehicle<; 
was very poor. Since then, 474 new 
buses have been acquired. A major 
effort is being made to improve 
maintenance, three new depots are 
under construction and ~ix new one~ 
are proposed to be started. 

A factor peculiar to Delhi is that 
most of the Government offices and 
commercial establishments have prac-
tically the same opening and closing 
times and are concentrated in some 
parts of the city. Due to these rea· 
sons, some times it is oossible that 
the frequency of bus services on cer· 
tain routes and during certain hoar!! 
are not adequate to meet the entire 
demand of the people served by these 
routes, resulting in congestion in the 
buses. The waiting time is also in-
creased. In order to improve the ser-
vices, minimise congestion in the 
D.T.C. buses and reduce the waiting 
time of passengers, more buses are 
being added to the fleet of the Cor-

•. 

-' 
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poration. Orders have been placed lor
425 additional buses. 175 out of these 
have already been added to the fleet
and the remaining ones are expect
ed to be commissioned into service
during the current financial year, m 
the Filth Plan period, it is proposed
to add 400 additional buses per yea* 
to the fleet ol the Corporation and 
construct additional bus depots, bus 
stations, terminal points, bus queue
shelters, make improvement in the 
Central Workshop and construct a 
body building workshop of the Cor
poration at a total cost ol Rs. 23 
crores. The Corporation also propo
ses to hire mote private buses as and 
when needed.

Despite the concerted eflorts made 
hy the Corporation for higher opera
tional efficiency durinR the last few 
months, these received some set-back 
due to factors not within its control
Due to the inability of the concerned
manufacturers to supply tyres and 
other essential spares on account of
power cuts imposed by the State Gov
ernments and labour disputes in their
organisations, a number of buses of
the Corporation could not be put on 
road during the last few months. A 
large number of buses of the Corpo
ration were also damaged by anti
social elements. However vigorous
eflorts have been made to procure the 
essential spare* and tyres, on an 
emergent basis.

As a result of the various measures,
indicated above, improvement has al
ready been effected in the bus servi
ces in Delhi. The position is expected
to improve further with the commis
sioning of the new depots and imple
mentation of the programme for aug
mentation of the fleet of the Corpora
tion.

Capacity of Indian shipbuilders to
cater the needs of foreign countries
3187. SHRI S. C. SAMANTA: Will

the Minister of SHIPPING AND 
TRANSPORT be pleased to state*

<a) to what extent Indian Ship
builders, public or private are in a 
position to cater to the needs of Indian

ships by countries desiring to go in 
lor Indian ships;

(b) whether there is capacity, over
and above our own needs to be able
to supply ships to other countries:
and

(c) whether any country or count
ries have placed orders to buy In
dian ships if so, which are the count
ries and what are the details of their 
orders

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA).
(a) to (c). The information is bem  ̂
collected and will be laid on the Table
of the JIous.e. h

GaicjLoss and recurring expenditure 
on Wheat Trade take over

3188. SHRI S. C. SAMANTA: WUJ 
the Minister of AGRICULTURE be 
pleased to state*

(a) the net gain or loss in the 
wholesale trade of wheat taken over
by Government;

(u) the total investment in this, be
half and amounts being spent in re
curring and non-recurring ways m 
the process and carrying on the trade;

(c) to what extent States, if any,
have contributed in the trade; and

the prospects of the trade next
season?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE):
(a) to (d). The take-over of the 
wholesale trade in wheat is a major
structural reform in the marketing ol
wheat, devolving on the States, the
Fcl and other public agencies like
the cooperatives, etc. the responsibi
lity to procure the marketed surplus
by eliminating the roJe of the private
wholesalers. Under the pew system,
these public agencies, particularly the
State Governments, were actively in
volved in the scheme and have play
ed a significant role in under taking
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procurement of wheat at prices an
nounced by Government; by offering 
organisational and financial support at
different levels The boll&y of issuing 
wheat to the State Governments, im
ported as well as indigenous at pri
ces below the economic cost has been 
continued, involving an element of
subsidy m the distribution of wheat.
The aggregate outlay on the procure
ment operations was of the order of
Rs 575 ci ores mainb obtained from
the banking sector The prospects of
procurement in the next season would
depend on the conditions of the crop
etc and as such at this stage it is not
possible to make an\ assessment

3189. i t  o *1* fag ftJfl
TPT f fa  srfr ^  STrfl* Tt fTT T^T
ftr

(sp) ?r fV r f i

5T3R: reY & ,

(«r) sfaft n̂arcfk «n^rr %
srw trv srsit *rfk ¥t

vfir v m  sirmr «ftr

(*T) TT^ft q w  7I^rr *f
sfrcnr yfr

q w fa r  jjffcrara
Jr ^  qprr nfo SPOT t f r  ^3r:

*rf *r 2 fa % w r  %■ fa*  foer*
«5T 3|fr »r£ § ’

fftf 5f TITO *nft (aft
iWWlffclt fcl*%) (>ir) (ir)

| nH *«rHre*r
< R W # s r  va f t  anfofr 1

Indira Dock's United Capacity Drain 
m  Exchange

3191 SHRI VASANT SATHE* Will
the Minister » f  SHIPPING AND 
TRANSPORT be pleased to state

(a) whether the limited capacity
of Inoira Dock at Bombav is causing 
congestion and a drain on exchange,
and

(b) if so, what is the reaction of ttw. 
Government in this regard

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA-
PATI TRIPATH1; (a) and (b) There
has been a certain amount of c o n g e s 
tion in Bombay Port during the cur
rent year on account of heavy imports
of foodgrains, bunching of ships at
times and labour troubles and not be
cause of limited capacity of the dock.
Demurrage was incurred due to deten
tion of ships The congestion is being
progressively relieved by installation
of unloading machines to improve the
rate of discharge of foodgrains and 
some of the vessels are being divert
ed to other ports, wherever possible
The All-India Port and Dock Work
ers Federation has also agreed to re
start work of the third shift in Bom
bay Port

12.00 hrs

PAPEjRS LAID ON THE TABLE

N o t if ic a t io n  u n d er  R e q u is it io n in g
an d  A c q u is i t io n  o f  Im m o v a b le  P r o 

p e r ty  A c t ,  1952

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SASTRI): I beg to lay on the Table.

A oopy of Notification No. S.O 
3062 (Hindi and English ver
sions) published m Gaaette
of India dated the 27th Octo
ber, 1973, under sub-*ectoon
(2) of section 17 of tee te-
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qiusitioning and Acquisition
of Immovable Property Act,
1952, [Placed in Library.
See No. LT-5874/73.]

S e a m e n 's  P.F. ( A m e n d m e n t )  S ch e m e ,
1973 a n d  M e r c h a n t  S h ip p in g  ( E x a m i
n a t i o n  o f  E n g in e  D r iv e r s  o f  S e a  g o 

in g  S h ip s )  R u le s ,  1973.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA- 
PATI TRIPATHI)

1 beg to lay on the Table: —
(1) A copy of Seamen’s Provident

Fund (Amendment) Scheme,
1973 (Hindi and English ver
sions) published m Notifica
tion No. G S.R 1133 in
Gazette of India dated the
13th October, 1973, under
section 24 of the Seamen’s 
Provident Fund Act, 1966. 
[Placed m Library. See No.
LT-5875/73 ]

(2) A copy of the Merchant
Shipping (Examination of
Engine Drivers of Sea-Going
Ships) Rules, 1973 (Hindi and
English versions) published in
Notification No. G.S.R. 1175 
m Gazette of India dated the
27th October, 1973, under
sub-section (3) of section 458 
of Merchant Shipping Act,
1958. [Placed in Library.
See No. LT-5876/73.]

N o t if ic a t io n s  b e . f i x a t i o n  o f  P r ic e s
o f  F e r t il iz e r s  a n d  b e . E s s e n t ia l  C o m 

m o d it ie s  A c t , 1955.

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):

I beg to lay on the Table:—
(1) A copy of Notification No.

G.SJR. 473 (E) (Hindi and 
English versions) Published
in Gazette of India dated the
11th October, 1973 regarding
fixation of Prices of fertilizer,

issued under the Fertilizer
(Control) Order, 1957, [Piaced
in Library. See No. LT-
5877/73.J

(2) A copy of Notification No.
G.SJL 453 (E) (Hindi and
English versions) published
in Gazette ot India dated the
29th September, 1973, under
sub-section (6) of section 3 
of the Essential Commodities
Act,. 1956. [Placed in Library.
See No. LT-5873-A/73 ]

A n t i q u i t i e s  a n d  A r t  T r e a s u r e s
R u le s ,  1973 a n d  C o r r ig e n d u m  t o
N o t i f i c a t i o n  No GSR. 405 (E)

D a t e d  31s t  A u g u s t  1973.

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV):

I beg to lay on the Table:—
A copy each of the following Noti.

fications (Hindi and English
versions) under sub-section
(3) of section 31 of the Anti
quities and Art Treasures.
Act, 1972:—

(i) The Antiquities and Art
Treasures Rules, 1973 punish
ed in Notification No G.S.R
405 (E) in Gazette of India 
dated the 31st August, 1973. 
[Placed in Library. See No.
LT-5878/73. J

(ii) GSR 500 (E) published in
Gazette of India dated the
15th November, 1973 con
taining corrigendum to Noti
fication No. G.S.R. 405 (E)
dated the 31st August, 1978. 
[Placed in Library. See No.
LT-5879/73.J

122} hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY*GENI»AL: Sir t
have to report the following messages
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(Secretary-General]
received from the Secretary-General
.of Rajya Sabha.

(i) “In accordance with the pro
visions of rule 111 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
1 am directed to enclose a 
copy of the Public Wakfs
(Extension of limitation)
(Delhi Amendment) Bill,
1973, which has been passed 
by the Rajya Sabha at its
Kitting held on the 29th 
November, 1973.”

(ii) “In accordance with the pro
visions of rule 111 of the
Rules of Procedure and Con
duct of Business m the Rajya
■Sabha, I am directed to en
close a copy of the Indian
Works of Defence (Amend
ment) Bill, 1973, which has 
been passed by the Rajya
Sabha at its sitting held on 
the 29th November, 1973.”

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: Sir, I
iay on the Table of the House the
•following Bills, as passed by Rajya
Sabha:—

(1) The Public Wakfs (Exten
sion of Limitation) (Delhi
Amendment) Bill, 1973.

(2*) The Indian Works of Defence
(Amendment) Bill, 1973.

12 031 hrs
C o r r e c t io n  o f  A n s w e r  t o  S Q  N o

90, d a ted  26 th  F e b ru a ry  1973 r e
E x p e n d itu re  o n  r e p a irs  o p  n e w ly

p u rch a sed  Ships.

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI KAMLA- 
PATI TRIPATHI): I beg to lay on the
Table a statement:—

(i) correcting the answer given on
'the 26th February 1973 to Starred

Answer to Questions
Question No. 90 by Sarvashri Krishna
Chandra Haider and H. M. Patel re
garding expenditure on repairs of
newly purchased ships by Shipping
Corporation; and

(ii) giving reasons for'delay in cor.
recting the answer.

Statement

In reply to Starred Question No. 90 
asked by Sarvashri Knshna Chandra
Haider and H. M. Patel on 26th 
February 1973. it was stated in the
Lok Sabha that the ratio of the total
expenditure on repairs and main
tenance of the eight ships as shown
in the statement laid on the Table
of the Sabha,. worked out to 3 11 per
cent of their total capita] cost

However the above mentioned ratio
comes to 3 198 per cent instead of
311 per cent.

The figure 3 11 may be substituted
by 3 198 m the aforesaid leply

This statement could not be made
earlier, as it was originally felt that
the mistake was not substantial. On
reconsideration, however, it has now
been decided to make this statement.

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram) I have not seen the
statement but I want to say that on
26th February myself and Mr. H M
Patel put a question when the then
hon Minister for Shipping & Trans
port made a statement After that, I 
was not satisfied and on 27th April
1973 I raised a half-an-hour discus
sion At that di&cussion also, the hon
Minister, Shri Raj Bahadur, denied my
charges Now I want to say that
after 26th February and 27th April
there was sufficient time to correct his
answer I do not understand why so 
much time has been taken to correct
his reply The hon. Minister, Shn
Raj Bahadur has misled the House..

MR SPEAKER: There is a proce
dure for that. So far as the proce
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dure is concerned, after the statement
of the Minister, no question is allowed
If there is some incorrect statement,
you can proceed under Direction 115

SHRI DINEN BHATTACHARYYA
(Serampoie) His point is very rele
vant Your help and guidance is 
necessary How long will a Minister
take to coriect his own statement’
In the meantime there wa-> an half- 
an-hour discussion You must pull up 
the Minister

MR SPEAKER He has already
made a '-tatemcnt correcting the ans
wer You may go through it It is 
already laid on the Table of the
House It you think something is 
necessary you can proceed under Rule
115

SHRI S M BANERJEE (Kanpur)
Shn Kan j->ati Tnpathi was not
Minister at that time This relates to 
Starred Question No 90 by Shn K C 
Haider on 26-2-73

MR SPEAKER I will examine
the position

(Interruptions)

MR SPEAKER You are all speak
ing simulta *eously I am not allowing
anybody S n Banerjee Please be 
brief

SHRI S M BANERJEE My point
of order is this This question arose
on 26th Febiuary, 1973 After that
there was Half-an-hour discussion on
27th April It could have been cor
rected at that time Mr Kamlapati
Tnpathi took over recently and the
baby has been passed on to him If
the replv is being corrected m Decem
ber, don’t think you it is a sad com
mentary on the performance of the
Ministry’  Will it be too much to pull
up the Minister, Sir’  It has happened
with Members If you do not correct
the statement within three davs it is 
published as it is

MR SPEAKER Kmdly sit down
1  am happy that you have not put it
in the form of a question Now, your

objection is about this long delay
Shri Madhu Limaye, what is youi
point?

w  fanit (srm) w&m
5T9*T *PT tJrTT f?WT

srraT £ ?ft srt 1 1
I  9qrrT ^

re: °rt sj|r*r 1
% ^  £ far srefrrere «To 11 5 r
cT?̂  T̂TT % I

ST3T nTTi CPT 5RT Psf'MH WHT f̂ TCRT 
W  t  I %

The Speaker shall allot half an hour
on three sittings m a week for raising
discussion on a matter of sufficient
public imporatnoe which has been the
subject of a recent question oral or
vi ritten and the answer to which needs
elucidation on a matter of fact

m srrt t t i i  1
33- % «rn? it# % w f t

mz ^  Tjj far % ^ t t «rr 1

^ nmx ^  f^rr
w r | ^  1 eft
3frt ^  ^ sn^r ^rr r̂%q- 1 

( r m n ) w w r t t  % ^  Jr
hvcfc p r 33 % % I %
w  sprt ?fto <t£

F? t  •

WWW nftarar ?n*r % fft
| I

sparer
*fPT srar̂ nr sfcr | *ncvk % 
str* 1 snrc ^Tft Jr wzz

f^fr r^r
*r f̂rnr f * ft

1
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•rww «r#*r : * $ $  I
w r r ^ c n r fI  it^ ^ *rp T m f< R w w  
îWiEr j  i

«ft ^  *w r$r | 3 5
% srw* $*rft srfar m  $ ?

wwwr *|tar : m  %
?fr t s  ^ r  1 1

SHRI KRISHNA CHANDRA HAL- 
DER: Mi. bpeaker, Sir, in reply to
■a question m Half-an-Hour Discus* 
sion, Shri Raj Bahadur said:

*1 have great respect lor my hon. 
friend, Shri Krishna Chandra Hai
der, but I uni afraid I cannot plead 
.guilty to the charge that he levelled 
about my deliberately withholding 
any facts m regard to the answer 
to the question he put to me on 
February 26, 1973. His question 
lead a& follows: . . .  .*

He categorically said that he denied 
my charge levelled against him.

So, on 27th April, 1973 he got the 
opportunity to correct his statement 
which was laid on the Table of the 
House on the 26th So, I think Shn 
Ra} Bahadur not only made an incor
rect answer but he also misled the 
House deliberately.

MR. SPEAKER: Let him please
come out with his observations.

SHRI KRISHNA CHANDRA HAL- 
DER. He had the time. Now, the 
Indian Airlines have declared a lock
out. I want to know whether he 
would now make a statement on this 
or not.

MR. SPEAKER: Kindly don’t go
astray. Have you anything to say 
now?

SHRI SEZHIYAN (Kumbakonam): 
Mr- Speaker, Sir, X want to ask a 
•question.

MR. SPEAKER: Let me get a clear 
reply from the Minister.

9, 1098 Correction of 2x6
Answer to Question*

•ft w iW W f  W T O ! : WfSBPTC,

1 1  m m t yt qft fim n«r | fa
ftorcRr tit |

m  u f * ? fw  *rrarr ?ft 
% tftar fa  f*r *pt

i m x  % *rR*for ^
v tf w  §*rr | ?r> fa r o  fa  mm 
# n l ,  vet % vttx vtf rm t n#

ffWWWT
Fm>m ^  %Pp*T THT $t. *

fnmrrfa f r̂rrst • tht
wr ^frrrfsRafr t  g, fa t W  

TO . . . .

* *  ftnw s*r *r 
yt t o  ^  w rfam  hrRRT^r 
apt TO f  I

«f> *n*pnqfa faraist vj *t
mrfafafanft ivft | i
TTPRT <Tt 5STTT TO<T gY | I

S’tOhtM fspSt- 
3TCt °Ft f̂r 3PTT9T 3TT TOTT I

ftRT̂ > 3jrfsRR?r
faster#

*fr % f?re r̂ar̂ r yt «* r  
*rr*tt ^rff^ i sr$r m  *t% fan* *n^r 
HfTi scRj «*mr t  fa  f*r w e t  j — eft,

tsttTct^ v r m  ^  s r ^
fW  ^ -^f ?rt w  t o  m
WJRTC f t  r ^ T  I

SHRI SEZHIYAN: Mr. Speaker,
Sir, in this regard, the hon. Minister 
himself has accepted that there fees 
been delay. W© are not intereete* Ik 
Who is responsible lor this deJtjr—«
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Shri Raj Bahadur or Shri Tripathy— 
but we are interested in the working 
of the Ministry. I want to know what 
are the reasons for this delay and 
whether they have fixed the responsi
bility for the same.

MR. SPEAKER: I think the points
raised were about the statement made 
by the hon. Minister. I am now tak- 
ink up the procedure in this regard. 
The Minister had given his reply in 
the half-an-hour discussion, probably, 
one day after the question was 
answered.

SHRI KRISHNA CHANDRA HAL- 
DER: Half-an-hour discussion was
on 27th April, 1973.

MR. SPEAKER: You mean he gave 
the reply in the half-an-hour discus
sion which took place subsequently. 
He had two months’ clear notice. 
After that, when this was discussed, it 
could have been easily explained to 
the House and rectified. But anyway 
the hon. Minister lias come out with a 
regret. He is representing the other 
Minister As for the reasons, he says 
that the correction is only this namely 
that the above-mentioned ratio comes 
to 3 198 per cent instead of 3.11 per 
cent. At the end, he has said:

“This statement could not be made 
earlier as it was originally felt that 
the mistake was not substantial. On 
reconsideration, however, it has mm 
been decided to make the state
ment.”.

That is the reason for this small subs
tantial or insubstantial correction by 
way of this small difference in percen
tage. An equally good apology has 
come from the hon. Minister. There 
is absolutely little difference between 
Shn Raj Bahadur and Shri Kamlapati 
Tripathi as there is little difference 
between the two percentages, and we 
accept it.

SHRI SAMAR GUHA (Contai): 
May 1 make a submission to you? My 
submission is that I had written to 
you earlier also that some of my very

important questions seeking factual 
information have been waiting for 
eight months. What am I to do? 1 
had written once, twice and perhaps 
several times. What am 1 do?___

MR. SPEAKER: I am not permit
ting it.

SHRI SAMAR GUHA: I would
avail of this opportunity, if you would 
permit me----

MR. SPEAKER: I am not permit
ting it. He is asking for my permis
sion, but I say that I am not permit
ting him. 1 shall look into it, if he 
writes to me.

......

MR. SPEAKER: Let the hon. Mem
ber resume his seat. He cannot get 
up suddenly and start raising some
thing. 1 am not allowing anything 
without permission. If he goes on 
speaking, it would not come on the 
records. Why do you come in bet
ween the items of business fixed in 
the agenda?

As for the Professor, I can say to 
him that everything cannot be solved 
by shouting. But it is a wrong im
pression that has gone into your head. 
If you had given me any authority 
either to hang a Minister or do any
thing, I would not shirk. But all I 
can do by way of action in this re
gard is to invite the Minister’s atten
tion which I will do if you write to 
me.

SHRI SAMAR GUHA: I have
written to you several times.

MR. SPEAKER: Let me know what 
is the remedy in my hands. Let me 
know what I should do.

vrstf 3 r t 1 % *
t n ^ r r  Sf TOT TST ( ,  w r o f r  3 8  

ft  m  f  1
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SHRI SAMAR GUHA: If you take 
the matter seriously I expect a res
ponse from you.

MR. SPEAKER: The only alterna
tive, if you are not satisfied, is to 
bring in a no-trust motion, which wc 
have discussed already; or you can 
ask the Speaker and then I can write 
to them. But do not put me in a 
difficult situation everyday.

I may again make it clear that un
less I call a member he will not be 
allowed.

^  % T O  vTfft
fmx «TT I
I made it very clear. I am not al

lowing that. It was never allowed.

12.21 hrs.
ELECTIONS TO COMMITTEES

( i )  N a t io n a l  S h ip p in g  B oard

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA- 
PATI TRIPATHI): I move

“That in pursuance of sub-section
(2) (a) of section 4 of the Mer
chant Shipping Act, 1958, the mem
bers of this House do proceed to 
elect in such manner as the Spea
ker may direct, four members from 
among themselves, to be members 
of the National Shipping Board”.
MR. SPEAKER: The question is:

“That m pursuance of sub-scction
(2) (a) of section 4 of the Mer
chant Shipping Act, 1958, the mem
bers of this House do proceed to 
elect in such manner as the Speaker 
may direct, four members from 
among themselves, to be members of 
the National Shipping Board”.

The motion was adopted.

(ii ) Central Silk Board

MR. SPEAKER: As for item 8, I 
have allowed Shri C. Subramaniam to 
move the motion.

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA
NIAM): I move:

“That in pursuance of clause (c) 
of sub-section (3) of section 4r of 
the Central Silk Board Act, 1948, 
the members of this House do pro
ceed to elect in such manner as 
the Speaker may direct one mem
ber from among themselves to be 
a member of the Central Silk Board 
vice Shri Inder J. Malhotra appoint
ed Chairman of the Board”.

MR. SPEAKER: The question is:
mm

-That in pursuance of clause (c) 
of sub-section (3) of section 4 of the 
Central Silk Board Act, 194B, the 
members of this House do proceed 
to elect in such manner as the Spea
ker may direct one member from 
among themselves to be a member 
of the Central Silk Board vice Shri 
Inder J. Malhotra appointed Chair
man of the Board”.

The motion was adopted.

12.28 hrs.

CENTRAL EXCISES AND SALT 
(SECOND AMENDMENT) BILL

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
I beg to move for leave to introduce 
a Bill further to amend the Central 
Excises and Salt Act, 1944.

MR. SPEAKER: Motion moved:

“That leave be granted to intro
duce a Bill further to amend the 
Central Excises and Salt Act, 1944°.

Shri S. M. Banerjee. Wanted to 
sav something on this.

•Published in Gazette of India Extraordinary, Part IX, Section 2, dated 
3-12-73.
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SHRI SBYAMNAHDAN MlSIfRA 
(Bngusarai): My 877 hag btra per
mitted.

MR. SPEAKER: Alter this item

SHRI S. M. BANERJEE (Kanpur):
I rise to oppose the Mption. I know 
that the Ordinance and the Motion 
seeking to disallow it will come up 
for discussion tomorrow when I will 
again oppose the Bill.

Kindly see the statement of ob
jects and reasons:

“It was, therefore, decided as an 
immediate measure to steeply in
crease the prices of two of the prin
cipal petroleum products, namely, 
motor spirit and kerosene, the ma
jor part of this increase being af
fected by substantially raising the 
central excise duties leviable there
on”.

There is therefore no question that 
because the price of crude has risen 
and we have to import it, the price 
has been raised to this extent, beca
use in the rise in price announced of 
Rs. 1.07, the element of rise in price 
of crude is 7P and Re. 1 is the excise 
duty.

I would therefore, submit, 
and my objection to the introduction 
of the Bill is. that this Government 
brought an ordinance when the Par
liament was about to meet. That is 
my first objection. Second, they had 
no business not to consult Parliament 
when it was a question of levying an 
excise duty—

MR. SPEAKER: That was already
discussed.

SHRI B M. JBANERJEE; I do not 
think this should be done this way, 
because it is a fact that even the 
common man—

SPEAKER: You hay? discus
sed 4yn»g ft#* ftrst three days.

SHRI S. M. BANERJEE: Yes, Sir. 
We fcw# di$cw$sed it, b*jt I $o not 
wapt ti* §ee that these rates *r# ju** 
2462 LS—8

reduced. I want that It should be re
jected lock stock and barrel.

fa**ir (a im ): srasr
#  *rrc % sw *  m m  g—

s t r e e t wt i *rfr
^  t  far srn J23 ^
3*r ft fararr % :

“II at any time, except when 
both Houses of Parliament are in 
sessisn, the President is satisfied 
that circumstances exist which ren
der it necessary for him to take 

immediate action, he may promul
gate such Ordinances as the circum
stances appear to him to require.”

srsr wswr n fter, ^  tfr %m ft i r  
zrfr qr | far qsffar

*nn| ^  ft f  i sn w -^ fr 
fcRT arr |  %  %m

35̂  far rt&w ŝr̂ Tr 
aFsrT «rr ? *tpt n z t  ft *N»tf 
unr f% w rx  ^  fftqr
T̂TcfT eft ifa  tft m f a  SJTft STSft *ft,

sffk ?rr wnrR rcft «rr ?

nf̂ FcfT g?t ?T?r $ fa? ift 
faRffTT ^nr «rr fawr i 
$ft fRSf W WTPT ffiT T̂cT ^  sftr 
rfNrtr h  fnsi<4d4 ft i  yfgasr 
ft sifsn? *sr « t w  f,
s k  «r>r snfcf) % oft

qm ? __

m m  5 ? ^  :
#  arm t  I

f w i  : 40 ^rtf ^  
f t  sts  A ^  ^

m m  : 4« * 3 ?  W  f t
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l!.lr 1=1''<! r~q- : »rar +~'?fT +r~~ if 
l:t=t ml!'if ~~ ~ f~t?:T ~ f+rf~ 

~ m+rif <f>W ~ fop <If~<rr CfiT ~m ~a
Cfi11 ~. ~'h: f~!IP:H 'JI1 f(r~r g-m ~If~ 
'3"~ li" 3 lffa!IT<:r ~m ~ ~rt <rQ"t ~r~ 
~m lffu'ri'Rr qffi ~ 1 at lt if fQ:~TGJ" ~r 
f9:i ~ m~ 40 ~ <Io m-~+rm ~'R 
~T~T ~man: If': ~T ~~I 
~~it "fGf ~ ~~Tf~~T opt ~r 
itCfi ~ ~ aGI" acp Cfh~ ®-~ ~r ~ 
fop ~~ CT~Q: 'fiT ~"l"TCf ~~ if-l'!T1iif 
~ op~ :mif I "' 

mf~ ~r~ 'fiT Gl"ffi <r~ ~ f'fl 
~<n.: 7 q·f! ~rif 'fiT ~~CIT :q"T at 
~'fT ~ (ti.ffl~q[ ~~,c:r crrp-rif 'fir ;;r~·~cr 
~T 'fl:fr ~T ? 
MR. SPEAKER: All these matters 

of principle and other details can be 
raised in the first reading. 

SHRI DINEN BHATTACHARYYA 
(Serampore): Sir, I wish to say a 
few words. Mr. Banerjee and Mr. 
Madhu Limaye have said that the 
Government should abandon this po-
licy, when Parliament is to sit just 
seven days after, of coming forward 
with an ordinance. This has opened 
the floodgate for other increases not 
only an increase in petrol prices, but 
other commodities also. This Govern-
ment says that it is progressive and 
that it is adopting socialist measures. 
Is th'is, socialism? In addition: to the in-
crease by seven paise owing to the in-
crease in the price of crude, lhe~' are 
levying rm excise duty of Re. 1 for 
petrol. By this way, they are looting, 
and taking away from the pockets of 
the ordinary people as much as Rs. 
200 crores. Let them immediately 
abandon this; they should not proceed 
with this Bill. 

SBRI YESHWANTRAO CHAVAN: 
Mr. Speaker, Sir, the objections that 
were raised seem to be, really speak-
ing, no objections at all at this stage. 
Mr. Banerjee seems to raise objections 
on the merits of the Bill: whether it 

should be done or should not be cLone 
is different matter, and if it comes 
to that, we will discuss it at the con-
sideration stage, and this House is free 
Ito take a; view about this matter. 
(Interruptions). 

As far as Shri Madhu Limaye's ob-
jection is concerned, he said he has 
some constitutional grounds on which 
he objects to it. I was interested to 
know what exactly is the constitu-
tional ground he was raising. The Law 
Minister is here. Possibly, if necessary, 
he can also intervene. But I do not 
think there is a need for it. 

SHRI l\TADHU LIMA YE: Where is 
the need. 

SHRI YESHWANTRAO CHAVAN: 
The consiitutional point raised \\ '~' 
whether Government was con-
vinced about the necessity of imme-
diate action. I would like to say ·chat 
we were convinced about it and the 
President was also ultimately convinc-
ed about it. Mr. Limaye asked whe-
ther there was going to be earth-
quak,, if it were not done. Are we 
going to wait for earthquakes to take 
place to take action? The point is, 
there was a rtevelo~ing situation about 
the prices of crude and there were 
some political elements also in it. 
The whole world knows about it. It 
was necessary for this country to 
show that we are prepared to 
take some voluntary action to reduce 
the consumption of petrol. So, a cer-
tain immediate reaction was necessary, 
apart :from the economic necessity. 
r:_~}h~ C2CJJ.·. ·;·.die n.:_~ces.:=:ity was also tbcre-
for re<lucing consumption. We had 

) take certain steps, and not just 
wait. Therefore, Government thought 
it was necessary to act immediately 
on thi1; matter. 

Ther·efore, I do not think the objec-
tions are 'len:lble at this stage. 

SHRI INDRAJIT GUPTA (Alipore): 
Why do you prefer robbery to ration-
ing? 

SHRX YESHW ANTRAO CHAVAN: 
Whatever tax collection is made, you 
can say it is robbery; 

:~ 

j 
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SHRI MADHU LIMAYE: On a point 
of order Sir.

ME. SPEAKER: You have already 
2>een given an opportunity and you 
have already raised it. You cannot 

*et it again and again. In the intro
duction stage, you can rise some 
constitutional issue or something like 
that The principles of the Bill, its 
merits, etc. come up for discussion 
when the Bill is actually taken into 
consideration.

sparer qftor, s o w r  
% *r 5ft f t  *rf | i ^  eft ^  
fa  ^  ’Tfte* yt *r^r %

tgrt Pf

«*rl
srfrr m
T̂cT ^rf^r ^

*rrf^ ft: *r<4'7 % *rr*r% «rr<T
?a# i ^  fa

q^5RSffr «fY i ?ft
n̂TFir ynfcrrf | m zrwvr

T̂cT | ?

MR, SPEAKER: It is not a point of 
-order.

MR. SPEAKER- The question is:
"That leave be granted to intro

duce a Bill further to amend the 
Central Excises and Salt Act, 1944”.

The Lok Sabha divided.

Diversion No. 6] [12.40 hrs.

Ayes
Achal Singh, Shri 
Ambesh, Shri 
Ankineedu, Shri Maganti 
Arvlnd Netam, Shri 
Aziz Imam, Shri 
Babunath Singh, Shri 
Banerji, Shrimati Mukul 
Barman, Shri R. nr.
Saaappa, Shri K.

Bhagat, Shri B. R.
Bist, Shri Narendra Singh 
Brij Raj Singh-Kotah, Shri 
Buta Singh, Shri 
Chandra Gowda, Shri D. B. 
Chandrakar, Shri Chandulal 
Chaturvedi, Shri Rohan Lai 
Chavan, Shri Yeshwantrao 
Chhotey Lai, Shri 
Chikkalmgaiah, Shri K.
Dalip Singh, Shri 
Darbara Singh, Shri 
Dharamgaj Singh, Shri 
Dmesh Singh, Shri 
Dumada, Shri L. K.
Engti, Shri Biren 
Gavit, Shri T. H.
Ghosh, Shn P. K 
Gogoi, Shri Tarun 
Gokhale, Shri -H. R.
Gomango, Shri Giridhar 
Gopal, Shri K.
Hanumanthaiya, Shri K.
Hari Singh, Shri 
Cshaque, Shri A. K. M.
Jeyalakshmi, Shrimati V.
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra 
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A.
Kahandole, Shri Z. M.
Kavde, Shri B. R.
Kureel, Shri B. N.
Mahajan, Shri Vikram 
Mahajan, Shri Y. S.
Majhi, Shri Gajadhar 
Malhotra, Shri Inder J.
Mallanna, Shri K.
Maurya, Shri B. P.
Mishra, Shri Bibhuti 
Mohammad Tahir, Shri 
Mohsin, Shri F. H.
Murthy, Shri B. a
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Murmu, Shri Yogesh ChfM&i 
Naik, Shri B. V.
Negi,‘ Shri Pratap Statfh 
Nimbalkar, Shri 
Pamuli, Shri Paripoomanand 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri Sudhakar 
Pandit, Shri S. T.
Pant, Shri K. C.
Parashar, Prof. Naram Chand 
Pratap Singh, Shri 
Parthasarathy, Shn P.
Patel, Shn Ramubhai 
Patil, Shri C. A.
Patil, Shri E V. Vikhe 
Patil, Shn Krishnarao 
Purty, Shri M. S.
Eaghu Eamaiah, Shn K.
Rai, Shrimati Sahodrabai 
Ram Prakash, Shri 
Ram Sewak, Ch.
Ram Surat Prasad, Shri
Rao, Shri M. S. Sanjeevl
Rao, Shri P. Ankineedu Prasad a
Raut, Shn Bhola
Reddy, Shri K. Kodanda Rami
Reddy, Shn K. <Ramakrighna
Reddy, Shri P. V.
Rudra Pratap Singh. Shn 
Sadhu Ram, Shri 
Samanta, Shri S. C.
Sathe, Shri Vasant 
Satpathy, Shri Devendra 
Savitri Shyam, Shrimati 
Sethi, Shri Arjun 
Shankaranand, Shri B»
Sharma, Shri A. P.
Sharma, Shri Madhoram 
Shashi Bhushan, Shri 
Shastri, Shri Biswanarayan 
Shastri, Shri Sheopujan r 
Shenoy, Shri P. R.

p.
Shivnath Singh, Shri
Shukla, Shri B. R.
Stephen, Shri C. M.
Subramaniam, Shri C.
Sunder 1*1, Shri
Swaminathan, Shri R. V.
Thakur, Shri Krishnarao
Tombi Singh Shri N.
Vekaria, Shri
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Yadav, Shn B. P.
Yadav, Shn D. P.
Zulfiquar All Khan, Shri 

NOES
Anthony, Shn Prank
Banerjee, Shri S. M.
Bhargavi Thankappan, Shrimati
Bhattacharyya, Shri Dinen
Bhaura, Shn B. S.
Chandrappan, Shri C. K.
Chinnaraji, Shn C. K.
Dandavate, Prof Madhu
Deb, Shn Dasaratha
Outta, Shri Biren
Goswami, Shrimati Bibha Ghosb
Guha, Shn Samar
Gupta, Shn Indraiit
Haider, Shn Krishna Chandra
Joarder, Shri Dinesh
Kachwai, Shn Hukam Chand
Kathamuthu, Shri M.
Koya, Shri C H. Mohamed
Lalji Bhai, Shri
Limaye, Shri Madhu
Madhukar, Shri K. M.
Malik, Shri Mukhtiar Singh
Mavalankar, Shri P. G.
Mlshra, Shri Shyamnandan
Nair, Shri Sreekantan
Panda, Shri D. K.
•Pandey, Shri Taxkeshwar

•Wrongly voted for NOttS
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M l̂odia, Shri MadhaVrao 
Sezhiyan, Shri
Shakya, Shri Maha Deepak Singh 
Shastri, Shri Shiv Kumar 
Singh, Shri D. N.
Subravelu, Shri 
Vijay Pal Singh, Shri

MR. SPEAKER; The result* of the 
division is: Ayes 111; Noes 34.

The motion was adopted.

1895 (SAKA) Matters Under 2^o
Rule 377

gflRI y e s h w a n tra o  
1 introduce! the Bill.

CHAV AN:

12.40 hrs.
STATEMENT RE. CENTRAL EXCISES 
AND SALT (AMENDMENT) ORDI

NANCE

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAV AN): 
I  beg to lay on the Table an explana
tory statement (Hindi and English) 
giving reasons for immediate legisla
tion by the Central Excises and Salt 
(Amendment) Ordinance, 1973, as re
quired under rule 71(1) of the Rules oI 
Procedure and Conduct of Business in 
Lok Sabba.

12.40 IjS hrs.

MATTERS UNDER RULE 377

( i )  P r e s s  r e p o r t s  a b o u t  s a l a r y , A l 
l o w a n c e s  etc . o f  M e m b e r s  o f  P a r l ia 

m e n t

MR. SPEAKEjR: Shri Shyamnandan 
Mishra to raise a matter under Rule 
377.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Sir, it is with sreat re
luctance tout with a sense of duty that 
1  have to refer to a newa-item circula
ted by a news agency regarding the 
.salary, allowances and amenities en

joyed by the Members of .Parliament.
To say least* this new$-item has 
been exaggerated ‘ very much and we 
find that this is a gross misrepresenta
tion of the factual position as it obtains 
today.

The newspaper report says that the 
salary, allowances and amenities of a 
Member of Parliament amount to no 
less than Rs. 5000 per month. The 
position seems to be completely in
correct. It could be claimed that the 
Members of Parliament in India 
receive probably the lowest so far as 
the salary, allowance and amenities 
are concerned and, particularly if you 
consider the price rise which has taken 
place to the extent of 22 to 23 per cent, 
their economic plight seems to be ex
tremely miserable. There is no doubt 
about it.

As salary, a Member of Parliament 
gets only Rs. 500 a month. It has been 
claimed in the news-item that we are 
almost on par with a Member of 
British Parliament *who gets 3,250 
pounds a year. The comparison is 
totally wrong. Even if you take into 
account the total daily allowance that 
a Member of Parliament gets during 
the course of a year, the amount that 
he gets per month would not exceed 
Rs. 1000 to IRs. 1200 per month. This 
is an amount which is earned even by 
a Section Officer in the Government of 
India......

SHRI BHAGWAT JHA AZAD : 
(Bhagalpur): The Parliament sits for 
not more than six months in a year. 
Therefore, this daily allowance of 
Rs. 1500 per month becomes Rs. 750 
per month. So, Rs. 750 plus the salary 
of Rs. 500 come to iRs. 1250 per month. 
Not more than that.

SHRI SHYAMNANDAN MISHRA: 
If the account is taken of the expenses 
that a Member of Parliament has to 
incur, that is, on his transpot  ̂ to fulfil 
his official engagements and eyts  ̂spcifit 
calls which are so n^ftaor^ ibfi Sccre-

■ ■ ■ ■ • ■ ■ ' - V <' Va f f P1 '

♦Shri. Tarkeshwar Pandey also recorded, his vote for AYXiS. 
tintroduced with the recommendation of the President
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[Shri Shyamnand&n Mishra] 
tarial atwrtrtanoii that h* has to get the
telephone bills that he has to pay, and 
all that, it would then appear that 
their economic hardship are coming 
in the way of their effective function
ing.

X thought the hon. Leader of the 
House would come before the House 
and clarify the position. There must 
be somebody on the Treasury Benches 
to look after these interests of ours. 
They must make the position clear. 
Otherwise, if it becomes our duty to 
come forward to our own defence, it 
does not look very nice. I think, even 
now there is an opportunity either for 
the Minister of Parliamentary Affairs 
or for the hon. Prime Minister to make 
a statement on the subject.

One thing which beats us completely 
is the reasoning behind this news-item 
given by a news agency where this 
kind of disclosure has been made. It 
is as if something new has come; 
some new additions have been made 
to the salary, allowances and amenities 
of the Members of Parliament. There 
does not seem to be any reason for 
coming forward with such a news- 
item. I think, it is by a strange 
arithmetic or calculation that such a 
fantastic figure has been given. We 
are prepared to sit with the news 
agency concerned to find out w h at 
could be the reasoning behind this or 
the calculation behind this.

Mr. Speaker, although it mav not be 
the intention on the part of the news 
agency, it appears to amount to an 
attempt to bring the Members of oar- 
liament into contempt. Therefore, we 
seek protection at your hands. I think, 
it is the unanimous view of all the 
hon. Members of Parliament that, in 
the present circumstances, we require 
sympathy and not any kind of a cruel 
joke like this which is being perpetrat
ed on us.

MR. SPEAKER; This morning I re
ceived this notice from Shri Shyanv 
nandan Mishra and also from other

members. I gave a chance to Shri 
Shyamnandan Mishra because ho hap
pened to send it first Prof. Samar 
Guha and some other members also 
sent their notices or met me,

SHRI SAMAR GUHA (Contai): May 
I make a submission..,,

ME. SPEAKER: 1 am told by Shat 
Indrajit Gupta that Shri Mishra has 
spoken on behalf of all of you.

SHRI SAMAR GUHA; Sir, I had 
actually given notice of a motion of 
breach of privilege—but I did not press 
it since you had given permission to 
Shri Shyamnandan Mishra—because 
some of the facts mentioned in this 
report are incorrect and distorted. 
Here they say, ‘travel by First Class 
ACC by prying a little extra’. Then 
they say, ‘VIP treatment at govern
ment hospitals’. It is not so. We Day 
for it. We never wanted any extra 
amenities We only want certain faci
lities for our work. D ay  in and day 
out an impression is being created all 
ovci the country by the newspapers 
that Ihe Members of Parliament are 
the most privileged class. This has to 
be disabused, because we are represen
tatives of the people and publication 
of such kinds of news constitutes an 
attempt to denigrate our status and 
our sense of responsibility. Therefore, 
through you, Sir, I request that a clear 
statement be made whether we get 
R<? 5,000, whether the amenities given 
to us ore comparable to those of 
British MPs. Otherwise, we will be 
misunderstood by the people.

MR. SPEAKER: We shall tiy to 
collect every information and if the 
whole information could come to us 
during this very Session, we will lay 
it before the House. I will send it to 
the Leader of the House also.

Personally, may I tell you that we 
are having this salary of Rs. 500 p.m. 
since the last many years? We h«v© 
no trade union, nor do we agitate for 
dearness allowance or anything of that 
kind...
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SHRI A. P. SHAflEtMA (Buxar): Re
cently we have effected a ten per rent 
voluntary cut..

MR. SPEAKER; Then, the allow
ance of Rs. 51 that we are getting is 
only during the sitting period of Par
liament. We have calculated that It 
comes to nearly Rs. 1,500 or 1,400. 
The MPs do not have the concession 
of a free house—they pay for it, 
though with a concession. It is not 
something new; it has been there since 
the olden times. I have seen it abroad 
and I sincerely and honestly tell you 
that we are the worst and the least 
paid Members of Parliament. I will 
show it to you We do not romp a re 
ourselves with the Americans. Now, 
they had got another addition. They 
get 25,000 dollars, Mercedes Benz cars, 
stenographers, libraries secretaries, 
offices, and so many things, but we 
are too poor for that For the British 
Parliamentarian, I calculated and I 
discussed it with the Member 1 last 
time and I got the information, it 
comec to about Rs 12,000 a month. 
Not only this, there are many other 
allowances also I have noted them 
down somewhere Last year the 
Secretary-General and myself were 
there ^ r d  w p  got this information. 
Even in the smallest countries to which 
we go, we find what their Members of 
Parliament get. Here, do you want a 
member of Parliament, to Mt here 
not reading and replying to the hund
reds of letters he receives every dav’  
I receive so many letters. Now I have 
more than 2 PAs. I have got so much 
private correspondence. They are kept 
18 hours busy. You imagine if I were 
to do it mvself, will it be possible? 
You leave me aside. As a Member I 
had two Stenos. One used to come in 
the morning and another in thr after
noon. They got Rs 150 each. Still 
they were grumbling that thev had to 
do a lot

Telephone Bills—you cannot imagine, 
these honourable guests when they 
come, what a heavy burden they add 
sometimes.

Also consider the number of guests 
you have. We will send all these 
guests to the UNI gentleman and we 
will see I honestly tell you that when 
I was an MP I used to spend double 
the amount I got as MP because oux 
constituencies are too near. In this 
way, South Indian MPs are very 
lucky. Bihar people also are equally 
lucky.

ZTo rr^o s n fo  arrsfT % Wt ST-TT f t
qcrr far wm p fr

1 i  t  4 f
I TfcppfT rfow’r n

^  an'Sfr *rrfMr ftrr ?fr 500 %
3prm w r r  ft j m ~  'Tfrrer

J*»Trp<T>txf wrrrq- 7 # ^  sm-t ?rV 
W  ^  f®F 7^ ^  3TcT,̂  vft qrVr f¥ f

=srrf?tf f a  5*? ^rnr % fair s t frn. f i  
t  | JWt

ir ^srr t  f a  Jrrsrr qfft %
5rV fa~ *r *rr?*r t  1

far qfr -sfr ^ , r  ?̂?rr %,
fa*? % ffTT P, W? % ^ f f  

r  M  7\gt in i  f  1

t f t  f v  ftT̂ rrr k 
5 fasr srr *fi*rr fr* 3 f t  «nq % 
^  <ff %fT?r ij&t ?r 1 ^ r
sfa«rnrt % *iw f  5?r *rr 4?'r5 f  srrq-

* 5  3JHT, q-HT T t f  TT W TT ^T  I i f f

vn rtrm  vr?z\ it, vfi 
qr. sp $ hW* * W i 1

We will see where we stand.
SHRI SAMAR GUHA; Some of us 

have to maintain three establishments. 
I got elected from a rural constitu 
ency. So I have to maintain one 
establishmert here, one at Calcutta 
and the third one in my constituency.

$  STFT 37t «FFTT3»-- 
tsnsr % 3fcfhr fr
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crcfr, !frr w n r  *r cwsr f^rr 
srw 1 srrc *r*m *w r sriww % 
arcr § ft «rrr w r m<r*r 1 1 f t  srft

%m % $rw*ft 1

<ii) S t r ik e  in  CEAT T y r e  F a c t o r y , 
B o m b a y

SHRI DINEN BHATTACHARYYA 
(Serampore): I have got a brief sub
mission to make. It is this. There 
are more than 1300 workers of the 
force owned CEAT Tyre factory, 
Bombay. They are on strike since 
the 13th of November, protesting 
against the over-work-load and de
manding increase in their emolu
ments. The Labour Ministry has 
failed to take up the cause of the 
workers. The failure of the Govern
ment to settle this dispute has ag
gravated the tyre, tube shortage in 
the country and created untold suf
ferings to small transport operators.
I wish to draw the attention of the 
Government through you, Sir, and I 
make a submission that they must 
try to avert the strike at the earliest 
opportunity so that production may 
not be hampered. So far as I know,

the workers are very eager for a 
settlement on condition that no new 
workload is there and they get their 
proper emoluments.

ME. SPEAKER: May I know from 
the hon. Minister if he wants to make 
any statement today or later on?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): I am not 
aware of the strike. I will try to 
find out the position and do whatever 
is necessary.

' MR. SPEAKER: With regard to 
the facts which have been brought up 
to your notice you can come out with 
some statement later on.

SHRI BALGOVIND VERMA: Yes.

SHRI S, M BANERJEE (Kanpur): 
About the Indian Airline Strike, let 
the non Minister come with a state
ment Sir Negotiations were going 
on. I would request the Minister 
through you to make some statement 
about it

SHRI DINEN BHATTACHARYYA: 
New conditions have been imposed 
on the other hand.

12 59 hrs

MATERNITY BENEFIT (AMEND
MENT) BILL

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI 
BALGOVIND VERMA): Sir, I beg to 
move*:

“That the Bill further to amend 
the Maternity Benefit Act, 1961, as 
passed by Eajya Sabha, be taken 
into consideration."

The Maternity Benefit Act, 1961 was 
enacted to secure uniformity in the 
payment of maternity benefit to wo
men industrial workers and Its juro-

♦Moved with the recommendation of the President.
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visions approximate as nearly as 
possible t6 those of the Employees' 
State Insurance Act, 1948 m respect 
of maternity benefit. It will take 
time to extend the E.S.I. Act, 1948 to 
all areas and to cover all e s t a b l is h 
ments thereupnder. In the meantime, 
the payment of maternity benefit to 
Workers not covered by the Eployees’ 
State Insurance Act, 1948 will be 
regulated by the Maternity Benefit 
Act, 1961.

According to Section 2(i) of the 
Maternity Benefit Act, 1961, it applies, 
m the first instance, to every establish- 
ment being a factory, mine or planta
tion, but it can be extended to other 
establishments The Central Govern
ment is responsible for administration 
of the Act in mines while the State 
Governments are responsible for its 
administration in factories, planta
tions and other establishments.
13 hr*.

A difficulty has arisen in extension 
of the Maternity Benefit Act, 1961 to 
the establishments in the Circus In- 
dustry. A survey was undertaken by 
the Labour Bureau following receipt 
of memoranda from the Indian Circus 
Federation and Akhil Bharat Circus 
Karamchari Sangh about application 
of labour laws to the Circus Industry. 
The report of the survey indicate* 
that it is perhaps due to the peculiar 
nature of the industry that so far the 
circus establishments are not subject
ed to any regulatory labour laws but 
are only covered by certain general 
labour laws e.g. the Workmen’s Com
pensation Act, 1923, the Trade Unions, 
Act, 1926 the Industrial Disortes Act, 
1947; and the Employees’ Provident 
Funds Act 1952. It was also found that 
all the circus companies were employ
ing a sizeable number of women Ac
cording to the survey, women formed 
nearly 12 per cent of the total em
ployees and of the women employees, 
roughly 8 per cent were married. In 
spite of this, none of the 20 companies 
investigated were found to have made 
the most important sprovision for wo
men employees i.e., provision for pay
ment of maternity benefit.

As section 3(a) of the Maternity 
Benefit Act, 1961 stands at present, the 
State Governments, being the “Appro
priate Governments” will be response 
ble for administration of the Act in 
the Circus Industry. However, as the 
circus companies move from State to 
State, the enforcement of the Mater
nity Benefit Act, 1961 by the States 
may not be feasible. It is, therefore, 
proposed to amend section 3(a) of the 
Act so as to make the Central Go
vernment the “Appropriate Govern
ment” for the purpose of the Maternity 
Benefit Act, 1961 in respect of the Cir
cus Industry and to make such other 
consequential amendments as are con
sidered necessary. The State Govern
ments have been consulted and almost 
all of them have agreed to the pro
posal.

With these words. I commend the 
Bill for consideration of the House

MR. SPEAKER: Motion moved:

“That the Bill further to amend 
the Matermty Benefit Act, 1961, as 
passed by Raiya Sabha, be taken 
into consideration.”

We now adjourn for lunch and re
assemble at 2 P.M
13.03 Ins.

The Lok Sabha adjourned, for Lunch 
till Fourteen of the CZocfc.

The Lok Sabha re-assemblf>d after 
Lunch at five minutes past Fourteen 
of the Clock.

[M r . D e p u t y -S p e a k e r  in the Chair]

MATERNITY BENEFIT (AMEND
MENT) BILL—Contd.

MR. DEPUTY-SPEAKER: Shrimatt
Bibha Ghosh Goswami.

i m  v *  wqpm  { =r>rr) : 
TrrrarsT % aft f w  t  ^  *
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w r  *fr RTsrr f^rr r̂TcTi IT m< \ $; ^F m  

s rw  11
MR. DEPUTY-SPEAKER: State

Government? How does this come 
here? Order, order.

g**  v *  vspsra r̂gnT
fa. ^tvi ^  % cri-7
gprav: i»<n i-R < I

^SHRIMATI BIBHA GHOSH GO- 
SWAMI (Nabadwip): Mr. Deputy
Speaker, Sir, the object of this Bill is 
very limited. This has been brought 
forth to extend the provisions of the 
original Act of 1961, to the workers 
of the circus industry. We all want 
that maternity benefit should be ex
tended to woiking mothers, whatever 
vocation they may be engaged in As 
such, this is a welcome legislation 
and we support it. I will however 
avail of this opportunity to point out 
the limited vision of the Government 
in the matter of providing maternity 
benefit to working mothers.

Sir, the primary object of this Bill 
is to provide maternity benefit to 
working women i e. to those women 
who earn their livelihood. Sir, I have 
noted and perhaps many athers here 
have also noted that a large section, 
may be the largest sections of work
ing women have been left out of the 
purview of this Bill. This Govern
ment somehow always fails to take 
notice of the lower strata of the popu
lation, Atlhough they speak a lot 
**bout socialism and welfare state etc., 
yet they fail to pay proper attention 
to a large section of the poor masses.
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MR. DEPUTY-SPEAKER: People 
of higher strata and lower strata in 
the circus industry?

SHRIMATI BIBHA GHOSH GO- 
SWAMI: I am coming to the point.

MR. DEPUTY-SPEAKER: I do not 
think the Bill makes any distinction.

SHRIMATI BIBHA GHOSH GO- 
SWAMI: Yes, yes, it has to come here. 
In the case of working mothers also 
.. (Interruptions) . They are not com
ing under this maternity benefit. 
By far the greater number of women 
working in India, are excluded.

MR. DEPUTY-SPEAKER: No, no,
we are not talking of women work
ing in India. This is about women 
working in the circus industry.

SHRIMATI BIBHA GHOSH GO- 
SWAMI I want to point out some 
other defects.

MR. DEPUTY-SPEAKER: But
within the scope of the Bill

SHRIMATI BIBHA GHOSH GO- 
SWAMI: Yes

SHRI DINEN BHATTACHARYYA
<Sc:ur poie). ‘Within the scope of 
the Bill’, means maternity ben out, not 
any other benefit.

SHRIMATI BIBHA GHOSH GO- 
SWAMI Jn the cave of maternity 
benefit also a large section of pooi 
working women have been left out of 
the scope of this Bill. The Govern
ment do not keep any account of all 
the working women in India. Sn 
take the case of those women who 
work as agricultural labour. We can 
have a rough idea of their number in 
the following manner.........

From Government accounts we 
know that 20 per cent of our popula
tion are working as agricultural lab
our. Let us deduct 1/3 of this num
ber, being children and old persons, 
we can now take 1/2 the remaining

•The original speech was delivered in Bengali.
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number as able bedied women. Thus 
the number of women working as 
agricultural labour will come to 
around 4 crores.

Thus a large number of working 
mothers have been left out of the 
scope of this Bill, I will ask the hon. 
Minister whether he considers these 
women also as working mothers or 
not? Sir, they are also working 
mothers and they have also the right 
to get rest for 6 weeks before confine
ment and for 6 weeks after delivery 
on full pay, just like any other work
ing mother employed at any other 
place. Are they not the mothers of 
the future crtizens of India? If the 
hon. Minister concedes this, then 
what steps is he taking to provide 
benefit to this vast section of work
ing mothers’  What steps does he 
propose to provide benefit to those 
mother*? who have to leave their new 
born 5nf*nts on the embankments of 
the fields and have to go down to 
work in mud and silt? I would like 
a categorical answer to this from the 
Government.

A laige number of these women be
long to the Scheduled Castes and 
Scheduled Tribes. From that aspect 
also, Sir, thcv deserve special consi
deration from the Government. Then 
Sir, a few lakhs of women are em
ployed in the handloom industries. 
How are they to get the maternity 
benefit?

Then there are large number of 
working women in the ‘Bidi’ industry 
and the Cashew industry. They do 
not fall under any category of so 
called ‘establishment.’ They are most
ly employed in Small households or 
by small employers. They are 
neither covered by I.S.I. nor by 
maternity benefit. What is being 
done for their benefit? They will 
also be several laghs in number.

Then Sir, several lakhs of women 
are working as *building workers'. 
What is being done about them?

There are many women doing 
innumerable work like fishing, vege

table vending, weaving mats etc. 
What benefit is proposed for them by 
the Government?

Sir, there are a large number of 
working women in the unerganised 
Sector. The Government should re
gister all of them and keep a proper 
account of them. It is imperative for 
the Government to provide all such 
women with maternity benefit and 
benefits of insurance, in every city, 
block and village.

I will urge upon the Government 
to take immediate steps in this direc
tion. If this is not done, then the 
maternity benefit will also elude the 
most deserving and needy sections of 
our country like many other welfare 
measures of the Government. It will 
only mock at them.

Sir, working mothers do not always 
get actual benefit due to the indiffe
rence of the Government in the en
forcement of the law even where they 
are applicable.

Sir, even in the sphere of organised 
laboui like Jute and Textile Mills, if 
we compare today’s census with that 
of say 10 years ago, we will find that 
the number of women workers have 
been steadily reduced, probably to 
avoid giving maternity benefit to 
them.

Motherhood has .become a danger 
for working women and the mater
nity benefit act is really having ad
verse effect on their employment 
potential and security of service, in
stead of helping them.

For nurses. Sir, what to speak of 
motherhood even marriage is a handi
cap.

Sir, child welfare is closely connect
ed with maternity. In Raniganj, 
Asansol etc, there are arrangements 
foi ‘crocJici*’ for children, however 
inadequate they may be. But they 
are so mismanaged that it is very 
risky to leave the children in their 
care I will draw the attention of the 
Minister to this.
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(Shrimati Bibha Ghosh Goswami)
Sir, I conclude by* saying that a 

great measuring-rod of the advent of 
socialism in the country is the degree 
of equal rights enjoyed by women and 
in that maternity and child welfare 
are very important. In this respect 
the present Government is a total 
failure.

1 will request the Minister, on be
half of all mothers in India, to bring 
forward a comprehensive Bill or such 
amendments as to provide maternity 
benefit to all working mothers in 
India, whether married or unmarried, 
organised or unorganised.

MR. DEPUTY-SPEAKER: I quite
agree with what our sister has said, 
that maternity benefit should be ex
tended to all the women in India.

SHRI S. M. BANERJEE (Kanpur): 
You can object if she asked for benefit 
for men also.

MR. DEPUTY-SPEAKER: Here I
am concerned with guiding and re
gulating the proceedings of the House. 
I think that desirable objective can 
be taken up on some other occasion, 
say, the debate on the Health Minis
try or some other Ministry. The Bill 
is concerned with the extension of 
these benefits to women working in 
the circus industry---- (Interrup
tions) I am pointing out the scope of 
this Bill. I should request the spea
kers, those who speak later on to
kindly keep the scope in view.........
(Interruptions) I do not understand 
this. I only say: please keep the
scope of the Bill in view.

SHRI DINEN BHATTACHARYYA 
(Scrampore): I rise on a point of 
order. Because of the maternity 
benefit, the jute mill-owners, the 
textile mill-owners and tea garden 
owners are now retrenching women 
workers in large numbers. If this 
fact is not brought out* how will the 
Minister know about it?.. (Interrup
tions) .

MR. DEPUTY-SPEAKER: I do no 
understand this. If you think that 
my interpretation of the scope of the 
Bill is wrong, you are welcome to 
point it out. What is wrong in my 
interpretation?

SHRI S. M. BANERJEE: Your
interpretation is that this Bill is con
cerned with women working in circus 
industry.

MR. DEPUTY-SPEAKER: . . .  .with 
extension of the Maternity Act to 
women working in the circus industry.

SHRI S. M. BANERJEE: Actually
whenever there is an amending Bill 
in extension of the principal Act, in 
this case maternity benefit to be ex
tended to women working in various 
industries, previously circus industry 
was not covered; now this is extended 
Qur sister who initiated the debate 
brought to the notice of the House 
the horrible, the pitiable conditions 
of women working in various in
dustries. This is the only opportunity, 
in the consideration stage. I can 
understand that during clause-by- 
clause discussion we cannot possibly 
talk about these things. But at this 
stage can we not ask: it has been 
extended to the circus industry; it 
should be extended to other in
dustries.

SHRI P. G. MAVALANKAR 
(Ahmedabad)* I do not wish to 
challenge your interpretation. With 
all respect, I want to point out to you 
that if on occasions like this we do 
not have an opportunity to tell the 
Government that there are various 
other fields or industries to which 
such benefits should be extended ...

MR. DEPUTY-SPEAKER: It is the 
same point

SHRI P. G. MAVALANKER: 
Otherwise what will happen; if you 
restrict only to this, we shall have to 
say, yes.

MR. DEPUTY-SPEAKER: I am 
only pointing out the limited scope. 
I am not saying that you cannot say 
that this should be done here or there.
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But the point is, if you extend the 
scop£ so much, it becomes a major 
debate. The business advisory com
mittee who went into the question 
saw that this is a limited Bill and 
no time has been allotted for this.

SHRI S. H< BANERJEE: There is 
no lady member on the business ad
visory committee. That is the reason.

MR. DEPUTY-SPEAKER: Do you
want to turn this House into some 
kind of tamasha?

SHRI S. M. BANERJEE We were 
discussing about circus.

MR. DEPUTY-SPEAKER: Do you
want to turn this House into a circus? 
Members can point a few examples 
and she has done it. But if you go 
too mucE far afield, it becomes 
another thing.

TT«T fa f
f e r f a s t  ^  % *F?r<hr 

a f t s r r a r  s o t  t

tfift *T?t?rsr r m
srfsrenr f a *  |  for 

fsR v n g te % ^
Trff̂ rwir f̂ TT y t

| fa ^  ttkt ir ^
^ ra :r  farcTr |  # a r  * t  ssr $  

TOTT qfT t, $  w  % TOT #  ^  
frtor  m ar ^ a r  g sft

sptfT %  ftrfr *nr *rrrr  f M t  

$t?rr |  i r k  **tpt %  <r*
f t  T fT O T  'FTPTT ftaT  I  I jfe rfa s ft  

leeo -e i 
% srsr sarr̂ r 3̂nfy ^

$«ft f  f r  f̂ rcr 
*rt *rt ^  % far ?R^rf #
f a t a r  f w  «rr 1 ^  srfcr *r£tor 
% *£ *rrrerarar fan- <rr fa  f*r §*£ *  

srncr xm J  *rhc t t? *

^ fsr^ n : *  % \ ^rrsr 13 « r w  f t

%f*R W T % 1J5T ^  % %FSX
iw% sfc*r % vfin  $«ft ^rd- iws#* *  
4V VST § fff »r#f f*wr fastS  90
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v  12 TOft
1 1 ^  ^  ^  t e r  |

?rnr̂ t ?rr̂  am  far %
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f  » «ror f*re% tftar[«flr tw  *«rf]
11 ^  $t t$t $ fa  ftsft
ft qm % ̂  ft ff%m v r 160 fo r

ift | sr̂ t *rf^rwT *pt ^  
wrwrcrc t o  |, ftra*

t , ’rf^m t ^  srs-ft % ^  ft 
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^  fo rr, ft fo r fo rr,
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m t^ s r xtvft ffr«pmr ?fr ft*
|rPsr<V if  m #?rr

ftcfT t  1 ^T^?t ir^ gf
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v ft srwrr % m  $  wvit 
w  I  1

MR. DEPUTY-SPEAKER: I think, I 
must modify my interpretation of the 
.scope of the Bill a little bit and inter
pret it more elastically. Going through 
the provisions of the Bill, I find that 
the Government itself does not confine 
to the extension of these maternity 
benefits to the women workers in the 
circus industry. They have tned to 
amend clause (e) of section 3 of the 
Act to 1 e-detine a factory, mine, plan
tation and all sorts of things. They 
themselves have sought to extend the 
scope and not confine it to the circus 
industry. Therefore, the Bill as it is 
drafted—not the scope as defined by 
the Statement of Objects and Reasons 
—does give scope for the members to 
refer to the other fields or industry as 
well.

Shrimati Bhargavi Thankappan.
•SHRIMATI BHARGAVI THAN

KAPPAN (Adoor): Mr. Deputy-
Speaker, Sir, this Maternity Benefit 
(Amendment) Bill seeks to benefit a 
major section of women workers en
gaged in the circus industry. I am 
happy to welcome this Bill. Whenever 
we frame any law or maise any 
amendment in any law we must bear 
in mind one very important thing. 
However good the law may be, how
ever laudable the objective of a parti
cular Bill may be, unless and until a 
social awaretioss Is created among the 
people the desired result cannot be 
achieved. When I make thir remark 
from my own experience anybody can 
guess what the reason is. There are 
a number of provisions in the Consti
tution which provide protection to 
people belonging to the Scheduled 
Castes, Scheduled Tribes and minori
ties. There are many laws in our 
country to punish those who harass 
people belonging to the Scheduled 
Castes, Scheduled Tribes and Back
ward Classes. But we also know what 
amount of atrocities are being com
mitted on these poor people. It is

very difficult to mention them here. 
It is not because there is any dearth 
of law to protect them, but the officials 
in charge do not take any action. 
Therefore, it is not only necessary that 
we pass laws but we should also see 
that they are implemented properly. 
Here the Government has failed and 
I want to point it out to them.

While I am on this particular prob
lem relating to women workers in 
circus industry I have to bring to the 
notice of the Government one very 
important thing. Unless the women 
workers engaged in circus industry get 
security of job this maternity benefit 
will not be of any use to them. In the 
cashew  industry, ju te  Industry, han d- 
loom m dusti’y , m atch industry and 
in the plantations there is a practice 
to retrench women workers in large 
numbers. Just because under the law 
the employers have to give maternity 
benefit they retrench the women wor
kers. Sir, cashew industry is a tradi
tional industry in Kerala. 95 per cent 
of the vorkers in this industry are 
women. Out of more than hundred 
cashew factories only twenty-five have 
been taken  over b y  the Cashew Deve
lopment Corporation. In the other 
factories, aftei six months or ten 
m onths 01 one y e a r  they close them 
down ar*d shift themselves to other 
States where by em p loyin g cheap 
labour they reap rich profits. Unless 
stringent measures are taken against 
these profiteers our poor women wor
kers will not ge t the maternity benefit.

In this connection I ha\e to point 
out one more thing. In the original 
Maternity Benefit Act (1961) there is 
a special provision that Rs. 25 should 
be paid as medical loans to the women 
workers. Twelve years have passed 
and we are now in 1973 The prices 
of articles have risen so high that 
with Rs. 25 they will not be able to 
purchase anything for their pre-natal 
anc' post-natal care. My request is that 
today this ptovision of Rs. 25 should 
be raised to Rs. 100. Along with the 
increase in the prices of other articles

•The orignal speech was delivered in Malayalam.
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the prices of medicine also go up. 
This should he considered by the Gov
ernment. One doctor, one xrnne and 
one assistant should be provided in 
each factory where there are hundred 
or more than hundred women workers 
for giving them pre-natal, po«t-natal 
treatment. The Government should 
give proper <#rpction to the employees 
to give maternity benefit m time at 
least once in six months or once m a 
year

A major section of women workers 
have been excluded from the purview 
of this amending Bill and also tfce 
ougmal Act—th e y  are the agricultural 
labourers, workers in match factories 
handJoom workers, coir workers and 
others In the match industry women 
do the work siting in their homes 
There is no connection between such 
workers and the employers So far as 
the workers do not have any direct 
connection with employers they do not 
get any benefit under this Act There
fore they should also be brought under 
the purview of this Bill At present 
there is a practice to retrench many 
women workers and not to give them 
employment to avoid giving the mater
nity benefit This practice should be 
stopped even if I should say, we have 
to bring m DIE for that purpose

The cashew factory owners in 
T̂ erala have discovered a new i»ethod 
of drying the workers their rights 
They close the factories, take this nuts 
to other States and start cottage indus
tries In those States women do not 
get any work and women workers 
who have put in six to seven years 
service do not get anv maternity 
benefit The Government should take 
strong action to stop this practice be
ing adopted by five employers

Mr Deputy-Speaker, Sir, you werp 
pleased to say that Members (Should 
confine their remarks to circus in£u* 
try But when we find ttjaf; these pro 
visions cover workers In other"indus
tries also

ME DpFtfTY-^PgAKgR m  W?i 
I have revised that

SHK1MATX BHARGAVI THAN- 
KAPPAN: We have t© wait and see 
whether employers these Industries 
wil} discharge pregnant women wor
kers from theii service In my 
opinion women workers will be dis
charged from service when they get 
married or when they become pre 
gnant Unless some measures is 
brought forward by the Government 
to check this practice the factory 
owners will definitely discharge mar
ried women workers from lemce. 
This problem is already existing in 
plantation and other industries That 
is why I have brought this to the 
notice of the Government I hope the- 
hon Minister will take necessary 
action.

* tt  (fr*rp& atT*r ) 
^rearer tfijffcir, far̂ r n̂r ff f^ r  & 
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wt i fax  ft

JgRTfft ^ apTR” arT%, SffT
|o sflfo sfTij; ^  f

r̂T «fhri

9$ TOT | STCFft
>Bn3frfT> ^  f o

^  ^  I  • w^pfr %
if* sfcsnft ir v pt >r̂ r 

vihrftt | \ wjt
^  ? n p m r  ̂  ^  ^  M
«EF W  TO R*»* fflfr *¥* *T I
m  ft? m
t l  W t  S #  
ftfl* I  fa

«Ar rcv ix  $,



3J3 AGRAHAYANa M, 1899 (SAKA) Benefit (Arndt.) 2<4
Bilt

$*rr frpjJT $ fa  t o  faster# infr 
<rffe?w * r t  &fa»r * ft  m  «rtfr 
t  *

*rr$ *r s«ft*r $ i
'* $  STf* flWhftVT®! ft?TT f  ?ft «PF5*WPT 

W  ift rota ir «r srarr $ i *fr 
q g r i r or s p r  f  srt
4 z  % OTJ«FT p ft  TT^Kt
*Ft TSRft f', TO fa  *Tf *F«T5fy

^ i fsrfro sit v ^ w r  
% * d w  y w  y^fr j  »
far* *ft**f g t o r  stpt f t #  *n ffq  «ft i 

toS r*?r O T vrtorc*rft& w ot*# 
TOT fc i #  T̂fcTT f  rcvrr W T^f^TT 
*rt, %t(K wtk w t  3ft ?fr o tt srfcr 
**<t f?T f3T5T ^ $*ft SWfWT fa  *n 
ffT f 3ft *rf̂ TC |, 5T̂ r

f o  tpro in fo  Ir fa*TT TOT

t , wft TOf *rf̂ rr sfnfrnfoff *rit
t o  % *RPfa ?TOT «ITTOT, QT̂ RTT, 

«ri*TOr#TC* <F8X gfan 5TfT 
%■ to^t  *m  >r̂ t f  i t  ^ r r  gj fa  
t o r  qft erro % *ro*f*ro ft  qfsgry 
vnndfaT^vt, TO*nft*inmt Jfuro
*  fgF^grfl *fr w  tit * M f

m l ft t o  tft, ^r vt wrft 
€t ffrSftTfl fir*#q *?t 
t , ?ft fcftfa? ^  »ft fawfcrft
t o  *?t Snft ^Tffcr t *ftfa«nft«rgf 
1 1  smtfs sreftor $  t o  *nro to t  *>t 
«n r^  ^  *rrct farrorfl fafaraw 
fym rnr to  tft? *fr t , fafarofcir ift 
*rn?£t ^  t, *ft fafaro

R̂JT \ ^T % farr sfaftTO | fa  
twnc QA*-£ «Tft *ft vNNt ?ft 
% firar W w  v r  fiifNm ^ irw R

V ’pft i ^  ^rrpT ^ ?5Rvnc
f w*f% «*mr ^ iftx w r  m W  v 
If wrv vqiit v  wv, ?ft fair 
^  Wif m  M i  mm i
MM LS—»

fBIWm (^^TT) : 
gqrsiwfi n^ro, 3ft f^T ^  ^  
«rmr J « r r r  t  w m  «p t̂t ^ t 
<R?g w  fim - 5lr v t ^  sr fert ff, spfimt 

f  i m  *rsft itfa  % w -
2PTrf ^  %% spqrrfam $v f  I %v ^a%  
ifcr ^ ^«rtn f  fasf ww ̂  «l¥ ffcrr 1 1 
«n?r <r̂ ®r star gft t o  
faFmx ^ ^ ?tro% fâ r %
<r  3fu%  anlt v s r g r , spnw? *n: v t n  *bt^  

% y nr « r % ̂ n%
«ftfV viwr% t  WTR ?R% 

m % * r ^ ^ f? r t o % w » t r » f c r ? T T in ^  i 
^ f t , ^  

ft, fafro m wtt̂ t ^pft ft, ^r ^  it 
VPT «PT# W $t ViRXf spt nw % 
i5tf 1tot| i ^rf^nrf^i|!prq^vfTOt 
t  1 1  ^thctt f  Jrft srRff r̂ ^Tf^r
| ,m « T ^ r ^ a T fc r 5 r ? ^ ,  ^rrfasrm? 
f a R T ^ « F » f ^  ? i f f « r k ^ T %  u?5T 
facT̂  *ft m * t o  f, srffo 
sr v f fasr eni[ ft, wf v^rrty
f t  JH f tn u r  ^ t, TO «TT ^ f

fa?T 5ITJ f t  I

HTTT TO5! W  *TRT ^t T̂FRiT ^
fa 9fgr ?fnr w  ^  r̂m ^ ^ rt f
%fa*T fa ff  « ? ft  *TT*r f w  TfT ^  *ffT 
*rt ŵ cr €t vfirfft f  i ^Tfi^r %
TO #HIM sftfar? I *Tf f̂ RT STff 5TT̂  

^faiT VTT CTir | 8J?t ? TO4tV 
*Pt i vrmrif

^  an h*r(V i sfT%fa*T % 
TOTOT fa  ^  ^  f m  TO#

^rff? sffr «rf TO®ff *frt ̂  i r̂ff iro t  
vt tst% ^t «ro«rr «nSt f  * ft  ^  
JITOt ?Pt Wt? VT 3TT | TOfaw
wrr ^  t o  ^  arfror TOff̂ r t o  % 
<nr»r *pt ?nw n\ro» vrtonff f̂t 
t o ^ r fr i  % « f t w r c r % Ht»it*?l 
u w t o  V R T  "HTf^ f  I



m  % m w m  ^ » t  f i m ^ i n  
fa  t e  w r  s*  i n ^  w *r?sr*P iir  
*M f % *nr wn *  «(k  s *  vr %?pt 
vrr qr 1 utw ^  qffdfofa if *ft firm 
* m  $ *$ 9j?r $*r 1 1 wnc.wr'^ar 
*rn% f  srt m  irfin? far tffair, 
* k  3f5̂ T ffa  % SJJfflr
t̂faq: cF̂ r % ?frT «r£fr

?tts <rer ^  qrt frnn? tf.sp w r 
W  sirspWT 5S fo r it $>fr 

^  ?fr «r#r vfemt t

VfeFTT Spff if 3T) JT^ ft
vt vrrr wk *n% t  $r ^ tr, q-fa *r$t# 
*rnr *n%  ? 33 % snrs sr*T wi€t 
¥T ^  f , *trY ^  f  1 wf^rxr
3ft S fftrfl- % |  q r *fr

a fo r  F̂t hpt 5pVfrrq ^t| ^
TTSfr sr  *tpt w f  ?r f w  r̂ 3 *
st̂ tcT ^  *& *r ?rc«r favRT
^Tf̂ q; 1 t  *rmr ^5it g fa  faRRV 
«rr#' sraT̂ ft *r£ ?  s*r * t  *rcft tft 
% sfte f w  t . ** sfo ff
'tfr fo r  sft *rr*r fa%, ^ f a t f t  <asr 
if  VT*T qr̂ T *T% f f , Sff *TcT I f f f f l
«f«Fr *fr fo r if  «nm  ^  1 fasFfr 
*rar ^ P  «if ?  3*r v t *n*r if  7*
qpT $$RT fo r *Wt *ft *TT# *Ft fTOT «R I

^  w  si«vf«v ftm (^ rrw pt) . 
w ^ w  <rqriw«r *fr, t  h n  t t

t? mwrft t  ̂ fR- srg[f<r
SFjfairr (̂ ftSPT) faEPWT, 1973 *FZ 
IW# f W f f  *Ft X tt  T O  ¥T %KW<
forr 4 1

stew, t o  var wpfhr t o t  % 
*wsr ^  ***rer M s *
sfagif ^ 1 $if ŝr faeniv nr <i#?r
-*TMt<.WyfV If Mil i  TOT tWf WTO

*55 S. i m  / "i '" Benefit (Awft.)
Bitt ■.

■J’ • fiLJ''J , V Wfw
 .........q f ' : :  " " " - ' '  '

'/ itft ^ ? r|W f^ rft 5  ̂ m pft 1 
< rrarn ^ ip  ^  irN rfT ^ ^ M

wfw* irR ?rfR?r ff̂ r fa«ier^r,

nvf<̂ 7 ̂ t ?ft̂ ®r g1*?! ̂  «T«r ?rr«r
^ T^ O Tfo FR rr «PT«yar̂ R pn% » 
Trrsr fm ft mt*$t if «ft |»? *$r 
arm f̂r fa  szrar^rr^qr^

r̂rsr f̂t «nrt?r *rt ta riff jw f 3?\ v i%  
^tptctt w  ?«jh % ?fp % vm t  f 

fo w  % sp t ipr # aprf a rw T  
c f t ^ if , srtrn3 ;ifir*fr*ft 

^TFRTT q=rr r̂.-̂  fli?r w  t  
?fk  jt̂ V ŵ Rnr t  fa  ?m>r if; S*r % i r t t  
«T̂ ft tV-Tftr | fa  ^ r  v^f ̂ r ^ r  
?wn=rarT *rr**iTT%*fV r̂̂ r »̂r 
% *£i ^rr eft *r*rr q?t w r
?wsr «pt ^ ,7  «rt t % ir| n^t ?fHr
fa*?riftq*P ? i ^ | , %*fn %5RPT
^ r qft y rw y g rw | ,  w  f̂t nw ng 
% wx m W rq" 1 1 w  f̂t [|?R«R 

>r»ft ^rfTwrnr *T̂ f fo fr'?^ T^  grq; 
ffrn r w tft srprr r̂rf̂ rr 1 

tirra  * r ^ t ^ f t ^ * t ^ % f % « r  
¥8nrf ^tt w i|9T ^ fa inar ŝr *tr- 
^  ^  ir  ̂  W irsp ^wt trtt |
% zfar % trf^rror % faq , ?rrW f v  
fart«ft f̂̂ rar
if qP<Mftm v t mm fw r «rr ^
l ^ ^  jrR r^  sto w  |  fa^ m ft 
«i?f$¥’Tr#f, ^t % t n rr^  «ftaft
^ ftrr in ifr ^ wm m ^ r  s rw  
TOft t  fa  fa^r ?R5 % vt,ft_%. • _:. ■>>• - H... Â-..., .... ^Ww» W  VT| Wî RT W  tMj WWq
V n v t ffnc wt̂ ror v tt wi tnrniw r 
«rnr f̂ iir, vt^ w  o rf
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Irqrffwrir vt ^nr ft*ri% * t swrar 
f  ^  f » r w  sn m r - 

f t w  srra r 1 1 fw H f  sp m r f t w  w f c , 

* $  *r<jffrcr |  * w  W f f r f ir r r  ftw rr 

w $ * $ * r m w r ? r r  v r% * * r s * r s r f ir -  

w er$ri*rk**r$  ^ p ^ rr^ n  $ f% 
faPFTT % sn fr «$sr f «  3ffr * r w -  

^rr 1

*rfa«<r< , ? r ^ j r  *r #  f a t e *  

* n ? n  ^ r r ^ r r « r r f ^  * f f ^ r i * r r  %  a ^ r e r  3  

#*?r ft? fwrt ®FRrmf ?r ^  far r̂r 
« p r  * r  « p w  ?ft ^rr| #  *r;|r *fi q w  

apy; 7fi £>, *n| n w c f i  % f t  
w 4t % f t  ^rt «n,JtTT*ff 5r $r *rV t o  

*r T̂ i'f ^ q «ftpt w?
X$l f t  ^  37r | !W I  *1 m'iTt 1

**■ ^  O T -tfH T  3*fl f r  «fPiFi if* w  
* p f l f i v  *f«pr *?f sricT t  %  t r r n r  r r r  v f t r  

srsrw  ^ r  |  *fr< wfarerrer «T%*ri<T 7 5 

3fr «rTw % ^7 *T TPT «F*ft f , 
t  wf($«r K4Tf f̂ % FT ?T TO ĴTcfi I  I
^ \ r  % ^ n r  w r r  £ f r  tfr 
7 5  s r f t m  * i f e * r T  err s r f a t f  %  « q  ir  

™  v r  ~£, | ??V 4 ?rr«r* t  
** r ^ «m*r ^  |  ^  ^  « tk  *ft ^ r

w m  ^ r r  3fr,frr 1 * § ? r  i n v ^ v ^ '  * tp t

tfi«r f r  <mr vvr * fr srrsrw w  |  fa-

& 3?T ^ nT |  fa? v»fi ?5V M w
%  s r m  $ f a * r * r  st* t« t  * - « %  v r  <%  

%  «rr?r 3?r ?fr v ^ i^ rr h»'^ i § , 

#% n* f rw  v  fw  «rar ^  if r  ^ r r  ^ e n  

^  f %  ^ *r  ^  «nrf b' % ^ ? r  * T g ^  * £t 5,'rq  

%  ^r % *r%5fi«f? n(f«ff ^  tsfr 
t  ir v w  «pr Tff | 

w flff % , v t f  vffcrarr ^ r  

%  f R r  5 * r  5rvccT t o  

^  %>W W?RT ^  t  I ^  *ft ŜTmT
Star fn> gfV ^rar>r $*? % it I w r  %

arrrr, fanw % i r a  s k r  tfr f , «wr 
wrargrc f t  Jf sfl^T ^  ^r^prr w w  
^r?f t ^ t  |  h t ^  1 *hrr ^  «rnr arrcft 
t  ft? ^i* ^  $ftSKfr % f?rar ^r?t f v  
ufirfv R̂T ^  ftfo irft^r s^anip- 

oft W w  ftr^i ^ 1? 
^  ftr̂ fr ^  i n w  % 1 w r  t o
#  ^rr *t ftr »rf^fifff >  ftr*? 
srgrf̂ r ?njft^r fasrv*!? g m  «ft ^fwarfr

^  5r<P» t -  ^  w f r a r  
^  5f» ^  %  ?rsrf^ ir an ^ftBrnr 
K»i ^pr ?w ^  t  ^  ^ s n n ;

stt̂ t ^ r ^ r |  *irr ^  «rt
?TRr 5.7 f  $ arr  ̂f t  ^

g p r  1 1 gnfr $*fi» r*i f w w  
-?rr if^r ^ ife r  ^  ^ r , t^t m??t <trt 
^  t̂t ir  “•Ti'̂ r r  *rf^=rw  

fir?? fT%»TT 1

f»r  % *rr«r ^r ir *rir 4t 
w ^ n  f  f t :  f  *r f t m  ir sr it 

f̂ rcT’Tr r n r  ftrtn w r  | ,  w? g-f?r t  
#j=rr ftr ff % ?rjfr Ptt̂ t  «rr v V  

w  *TRT ^  T  Wr«ffWflT t  ft* ft?TT 
ir  ? r fu r  ir  sifsrcr m r  f t r ir  ^mr, ^ r  

?uw * ;  «rhf«rrrr ir «fr ?r> ^rt ^fwsn
K » r i ^ % 7 t ^ ^ i r ^ r i

*4T ^ r«F w ^ rcr%  ^TPT-fr^ JT?̂ r ^r^rcf 
‘̂ftt ft? ?TT3r '*ff *rfgvrifff r̂ *tt«i , ^ t|

#  ^ T T ^ R  ir  cjrm  T | t  f  t, ^  #

m̂cr ̂ rr r#r f t  ^r 
^ r  w  ^ < fr^td  % i r r r ,  ^ f f^ r f t n ft  % 
grrr, «jir ^iT^arrf^qrf %  j m  ?ftr ar» 
75 frqrf^ f % s*iTT, m R f .  ^ r  ?r,
»rcr % «rV  %  frr«r =F^r «r?^rr
|  far w T ftrT i ^qr ^  sft, ? fr f«r ft?q T ^ T m  

t  1 it? ft*rfo  ^fcr « r ^ t  ^  |  « %̂ r 
^aRRT^TT ^ r  T r̂er ^ f r  ar  ̂ §*r w

^ 4  «fhr ^ -s r flf^ r
fam | 1 fir 5r^<fr | ftr ^fr



fttfta ftT O T * 
WCT «ftw h  $  «rt* pr WWT w * f  
f *  w  xfr < m w  iff mxift- Pr 
5W vr frofr w r  tu ft «f 5* *i*
«fVt *ft Ĥ rrsr % ^  m  w m

fatf «% ^  ***** ^  
srr=er fft ^  »

*  f̂cT ?T  ̂#nTT TOaT I S* 
ĵS5f % jtT«T 4  JJFFfr 3TRT tfHIVf ¥<HT

^ r r  f  f% s*rr*i « t* snrefcr 
^ r i  ŝft tf^fer vt t  

f ‘T fff snW f 13*? "PT f̂afcT 
w w  *r®rR‘ ir i “iw r̂rc7̂  ^sw%
T*r% ?Tpr t̂ctt i sng r̂nrrr fwr̂  
*rr % frit, t*r qropr *r vfftxnft,
*rfirv tfrrrffi % ?n«r r̂nr wrr *r%ir i

K¥?r % # n^r»f r  ^  zt
«rf*Rmt ^  v r  *m t t o  vr n̂n̂ r 
«T3T §■

irfrft %̂ sr «t?t 51 t3rt n̂r
<f*ra??r % 1

$*T <fr$iT tft *5T tffaT % *fST 
T̂FRRT % U

vr susrr % arc t  ssr vi w
5PT5TT | I

+SHRI J. MATHA GOWDER (Nii- 
giris): Hon. Mr Deputy Speaker, 
Sir, on behalf of my party, the Gra
vida Munnetra Kazhagam, I rise to 
express my views on The Maternity 
Benefit (Amendment) Bill, 1973.

Sir, this small piece of amending 
Bill seeks to extend the maternity 
benefits to the working women in the 
circus industry. At the outset, I 
should wholehear edly welcome this 
Bill because for the first time in 29 
years of our independent existence the

Bill
working women fo the drcu« industry 
are being brought under the purview 
of the Maternity Benefit Act, 1961.

Here t would like to point out that 
the Government have taken five Hang 
years to formulate this amending Bill 
with five clauses. As early as ltt&S, 
the Labour Bureau conducted a survey 
of the conditions of living of the work' 
ing women in the circus industry and 
found that these women were not get- 
ing the maternity benefit. The Labour 
Biireau submitted its Report to the 
Government on the basis of which this 
amending BUI with five clauses bas 
been brought before this House by the 
Government. I would like to know 
from the Government the reasons for 
the inordinate delay of five years in 
bringing forward this Bill of 5 clauses 
before this House.

I know that the hon. Minister will 
advance the argument that the Gov* 
ernment had to consult the State Gov
ernment before formulating this 
amending Bill. 1 would like to in
form you, Sir, that the home of circus 
industry is the State of Kerala only, 
particularly confined to Kannanore 
and Tallacherry of Kerala. I should 
also mention the fact that all the 29 
Circus Companies are registered only 
in the State of Kerala. It would have 
been enough if the Central Govern
ment had elicited the view-points of 
the Kerala State Government alone 
That would have helped the Govern
ment in expediting the legislative pro
posals. When there is no cirrus in
dustry in any other State, what is the 
use of consulting all the State Govern
ments about extending the maternity 
benefits to the working women in the 
circus industry? I do think that the 
delay of S years due to the consulta
tions with the State Governments 
is untenable in this particular 
matter. If you look into the 
circus industry, you will find that there 
will be about 1000 working women in 
the 29 Circus companies. 1 am afraid 
that the Government may take a cent*

•The original speeds was delivered la Tama
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tury more to enact an Integrated and 
comprehensive social welfare legis
lation tor the crores of working women 
in our country. I am constrained to 
make this uncharitable remark be
cause of the delay of 5 years in formu
lating a Bill of 5 clauses fo*> about 
1000 working women in the circus in
dustry.

It is ail the more regrettable that 
such delays should occur when the 
country is being ruled by the pro
gressive woman Prime Minister. Shn 
mati Indira Gandhi. You know. Sir, 
that there are lakhs of working women 
in the Beedi Industry, in the Cashew- 
nut industry and in the match-manu
facturing industry. There are 1.5 
crores of working women in agricul
ture. 50 per cent of about 3 crores of 
agricultural labour is women. In the 
Silver Jubilee year of cur Indepen
dence, in the benign Government of a 
lady-Prime Minister, these crores of 
working women do not hriv*» maternity 
benefits. Many hon. Members, who 
preceded me, pointed out Ihe plight of 
lakhs of working women in the cons
truction industry in the Capital City 
of Delhi. Without for a moment 
down-grading the importance of this 
amending Bill, I would like to say 
that, instead of confining the mater
nity benefit to the working women, in 
the circus industry, the Government 
should have brought out a compiehen- 
slve amending Bill for extending the 
maternity benefits to all working wo
men in the country. 1 wouH also say 
that the Government of Mrs. Indira 
Gandhi would have done well to bring 
forward such a comprehensive bill ex
tending the maternity benefits and 
such oth*»r primary amenities to the 
crores of working women in our coun- 
trq.

Sir, it is very neeessarv for the 
Government to make th ŝe provisions 
simpler so that the ignorant working 
women in the rural areas are able to 
avail of them I need not say that the 
working women in the rural areas do 
not get even ordinary medica) atten
tion In times of need. How can we

expect them to understand the com
plicated rules and regulations regard
ing benefits during pre-natal and post- 
natal periods. As has been* pointed 
out by hon. Members who proceeded 
me, it is definitely beyond thejr com
prehension as to what they will get 
during the pre-natal period and during 
the post-natal period. The law should 
make it clear that they would get a 
particular sum as maternity benefit for 
three months or so. Such a clear en
unciation will reduce their dependence 
on others for availing of this facility.
I request the hon. Minister to pay his 
personal attention to this problem 
also. It is not enough that some bene
fits are provided for in a law; it should 
be made possible for the working 
women to avail of these benefits.

Before 1 conclude, I would refer to 
anothe* graphic problem. In the 
cashew-nut industry in Kerala, the 
women are made to work in tbeir 
homes. Tms reduces the liability of 
the mdustrilists in the matter of 
maternity benefits etc. to these work
ing women. The industrialists are al
ways clever m circumventing the 
provisions of law. They know that if 
the women are asked to woik in the 
tactories, then they have to give them 
proper salary, bonus etc. besides the 
amenities like matermtv benefits. 
They distribute the raw material in 
tne homes of working women and 
later on collect the finished products. 
Thus, the working women are not only 
deprived of fair wages but also ameni
ties like maternity benefits. I am 
compelled to point out that the Cen
tral Government seem to be en
couraging the industrialists to indulge 
m such unfair practices If the 
Government had wanted to do good to 
the crores of working women in the 
country, they would h*»ve long time 
back brought forward a comprehen
sive and integrated soeial welfare 
measure for the working women in our 
country. The very absence of such a 
law has forced me to charge this Gov
ernment that they are oblivious of the 
manifold problems of working women 
in nour country.
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In conclusion, I demand that the 
Maternity Benefit Act, 1991 should be 
amended in a comprehensive manner 
so that the crores of working women 
in agriculture. In Beedi industry, in 
cashew-nut industry, w match-waking 
industry and in such other industries 
where the industrialists are ci 2 cum vent
ing the law by making the women 
work in their homes are enabled to 
.get the maternity benefits and such 
other amenities.

rm (nmx) 
wts aft w

ft ?*r?T f  FTPTT vr?ft ff, SlfoUT *T 
f  *T T̂Kcfy J l

S*r fartw  vt irsft % tfNr fanrp- 
^  T*arr 1 ?ft §*rr *̂TcTT ft
fa  3%* fffr* ft, ^  ^
-3^  % *1ft t  ^  ^  ft i
*ffcsrnff % * r  f r o *

*w»?rr 1
f W  *ft *rf^TWT % fsRT VW

R̂T 1 WtTT ?r
fr, t  56 *rr?r ^

*Ti *rf irfigQT? *T m  ^T?ft 
ft, VTCRt ?T *FPBT <V<cFf f , ijWf̂  51%W 

W t  3«fr<r *T qrc<fr 4 ,
ott % %cff *  srerr 

w  t, w w
m  vpbt f  1 *«%■ frnr w  
n *  qfa m  jftarflr fa*rcfV *  «r*k *z 
-3*  % t o t  ^ srcsft t  aw «wr
w t « r ^ |  v«rr w ,
$*nr Wt«T *? ĉ*T | ^

qrwr $, fa t  wr *  
*rwr«rfb% *nrcm

q*<rt 4 1 fff?rT *rr??ft f  fv  
’Tfrrwrt w r  *> <rn:
frr «rrrnT m u t  t  1

Bill

$sft «rr,T $ «r^pmcff % wr* #
ftratr ^  fivtot ^  srnrr *rf^r 

ik  fli#w  ^ nrq% ftrf *nfa 
^r%rr«ff vt w r  f  1 vrm  wtv # *p̂ fV 

< w  f  irr «r>< w r r  grW  %  
frl^ rr^  q-gr <n* t t  w f r

| I f^TFflr #  apt
^  f«r^ F » v r  ^|T T O r  1 ^  ^  

^  ft wursr T n r^ n %  mr fr^ fr «rYt 

3r«Tf ^Ir « r W  ^  »rf|9rrjrlf ^  

?rgr«Tcrr f*r$r ?T5t»er> |  # f ^ r  f « r r f  t w
v t  «iT5fV Jrf^9i*n3f f t , sft

ŵ p  ^  ?n*i % srr^ | fa*Rro ^  ?rn?
^  fe w  w r f  ^  W * f v  ^  

q j r ?  T̂ srr i * i w ;  «rk>  % 

arr* % t^t^t ^  ^  1 1 Srfapr w ft  «f!r 

35rrcrT * m  ?r|t #m T t ,  *t* 
qrr n̂§r % \

*r f??rpft £  im  faw n *  
f*F*rr <rW' f^r «r «m%
rft ^  f f t i #  « f h  ^ f t

r̂«rr «trr% 1 w r  sR?rf ^  T|«ft 1
m a r i r f f p r r ^ ^ V ^ l f  vt«rr^T #  «nr?ft 

f  1 Trfipm ft % ^  ^f*RT f^ r r  I  
faw%  «fte *ff^HTcfr % ^  j w f t  % 

^  I  1 ^  ^  w r  |, %faR 
» r f ^ n t  f w p m x  ^  | f ^  f q  

w f t  #  fZ ?ft f  1 XT

fasrr jw r  S 
%  vrc®r f w  1 1  «Tf v r

f v f  i f t f  suT »r f  |  i f k  vrd?ar *$»ra 
^ u t  1 1

MR. 1>EPUTY*SPBAKSR: Nobody 
is against women.

TW . 4  *i$TT - 4 T #  f

Pit faihrcfw
% xe**s I  tffor %?r Jr wf^rmt
%  ftprr f iw r a  « w t , ^ r  w r
^  | *<m , #c!T,
i m  « f h c ^ w p r  f  ^  ^  ^ w r  

^ a i w r f i n r r t i  w f



t o r  $, aft w ftfgr *  irtf sr*r |1  
$t tffVer tft ifrc  *n&w sft 

*% wf i 

’ rf^rr *rf̂ 5rr fiR  srrfait srf̂ 'Ti 
wzrw,

*rf$?rr ^ g?r *{* r̂̂ rnr 1

t o  *t &  w  &<ft 
t » <fcft *r$to w t  *|t 1 1
wnft tfftr *m*r * r  t o  *tit ^prr 

«rr 1 sr̂ fTFT 3ft $t w  ^  
»wr, sr*ft *ft srfcT srta m%

VK <T$T TK tftftfiFr TW I 3P*l*ft $t 
% T̂S **T % W’R ^t Sfrr ^

TW i to t |  #Sr ?ft $>rr eft **r *t *** 
* R  ^rrf̂ -, ?rfa* *r w 

<ft w  *t **r *t «T|t% m ?w r 
<ft $tar f t  1

* t * rfft ?rt ^  v tf ^pt *r f*i<rr 
*wr 1 *ft w w *  ̂ fa^ rr 1 

*»$ 3ft 160 to  w r  1 33 *t $flT 
ftcrr |  fa  ip tt to t  jtF^tt % tfhr *t 
**<«■ $• w  ?fr «rj fiffO" * *1**fr, 
W favr 3ft **» w  to * r  ^rff̂ r 
* $ * |t  to -rr |  1 %\&\ *r̂ r
*t(m ?avt *m  k<w * r  
sfa  ^  i wV< ^rnar* *t$tw, *m 
**r VWW Vt «TW $t% Trfavr I T̂KT 
fa d s  ft wra *i$t *?ft ^ t t  $ 1 
^ *t<Nt wztit f  fa**r t o  $  xfsx  
T t vQ^rnft % 1%% to *r |  ^  r*T£nr 
*Tf$$rcT 3r$r s^r tft q> w  *r<Tt f , 
*ifc *$  fatft iff & r % 3*% f̂ rcT
**w r *m r«r to r *rfr *rk  * *  to rn  
*t ^r% t o  stpt t o r  irw i *<ftsfar 
w to « R V t5 r^ % f 1 
***«r *£*? **r <r snrr <r$ t  t fr 
%*w ^  t o ^ r  vc<tt r̂nsfft g fa  

ir̂ t<T5r 5Tap cR^ ^ t o R  R̂%
’ rilprwt % t o  fawft ttft
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$t ?r̂ cft f  % ̂ rq *wrer fr^rM 
t o  #  iRprr ir to i *  «rw 
^  wantr ^  \ «rf^?rr(T ?rcimr5 ^ v f a  

<#k w %  t o  ^t ^to^r «nr»ft i

SHRI VASAT SATHE (AkoJa): 
Whether it is the circus industry or 
any other industry, can you also think 
of correlating this benefit in terms of 
the number of children? For the first 
child, apart from the maternity bene
fit, something can be R<ven for the 
maintenance of the child also. No 
maternity benefit should be given after 
two or three children. That will help 
in the family planning also. It will be 
laudable to amend the main Act to 
this effect

•ft WRT *ftf*F3f *f*tf *
$rr £*rVf3n^ *rM r

% jt? t  q r  ^  ir m  ftroT 1 1  v f a

*s\ srr^R ̂ r^to ̂ r?nr f  i ^ r r  m *rtf 
t  ?«rpTT «rr $ fa  ^ r r

faqT 1 1 ^  ^tsr f̂ft
*rr5T»r 4ft ?r*ft ^ snr v r  ^sri

fa  ^<ft sftrcft f̂t 3ft vnr *rmt
^r=r -??Tfrr T*rJr <wr fam «rn 
| 1 ttk nm ji wnr f  fa m r̂sftv 

v t s fa ^ q r r ^ f t t  i tnn 
aff ^prft 1, 3 (^t) iftr 2 vr
srrfirafr ^  art «r̂ n #̂«rr fa ?r<ff 
frjnff vr ^  f w  ir*jf t  1 f  9 
^<ft t  t o * f  «TJf.R fwtaiv

t  to %  rvm w rm  t o n n r
f  1 v f t  w rffw rart^«rr?ft
% ^ r  w m *  % «r^  a m  tohrr<t iff
t  TOft «ift ^?ft #  ^ t v r  wt 
fM p ^ t v f f f a ^ f T ’WRr̂ rr *cm\ 
t  fa  V # TK ^W t fa* ?R? % WT ^ 
wnrr ^ i

3ft 3̂ ^ #  wttf( «ft toviftpmft 
XG 'tt*w x  t o  fa « r r fa f fa f

i v t #  ^  * R tft  w r
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[sfr TO

4 » stp tt % «ftr *ft *rrstft ^  ws
W R  #  TOT S S lf  I  1 1  *TO 5T?TT *  T3£T
|farnar*rcsprc: tsnst #sr ir *fr, t o  
***£■ % ift ssr qft *roj; «r*?rr ^  
toffet ^w rr f  s r r o  Shut stfj; <r
TOft f  J «fT$ 33% f ^  n?ft 11

ar̂ T â r <p&rm tfr *  v ih  qrfcr aft 
%snsr^5nn|f^ v i ^ m ^ * ? w t  
hpj; f p r  *n<i, fW f % fa  $te r̂

t o t  tft *m  £ fa  srm * 
v w t  *n% p r  *r % % irk  t̂t̂  f  
fa  rm mmx\ #  m r̂a «rf rf t o  i

ffWIT m r  fT 3Rf TR3T
ufar sn^ $p*r % #  #  eft £fa 
11 ^  sifter <=w ̂

$*T § fa  TTSJt H7TTT *fr ^ a m
w fam reft $> sftr ferarr ^  farer 

r̂aVr #  mV vr*T ^  ^  | ^ r 'R  ^
f^ N d  *T* I fRHT w r  4

f a s r c * $ r e  # # #  iw fm  
v v n  *^rr fa  %r ^  t o  *rc% 
l[w % ^  sfcra ^  i ftre
vHifhr s w r  % n% ginw forr | 
*  *r^ toctt g fa  fa?r qfrff«rfa*ft ir 
w t *r>* ^  m  gsrr* forc 4 »  
m x  fasrn: vvr jft r s  ftratf
«rr qrĝ n fa  x ^  % ^tt
^ N c r ^ t  i

vw^F8R srctf % *r art >*̂ r m  
cfem f t  fa  ^  ^  **w  % 

^ r ^ tt 11 Jarcw srrarr t  \ ir k  
fsrtt ^  ^  snift | i
%fafT THfJT ^ fw O r % «RfT ^  «PTO 

Crtt t^ tt |  i ?fr ift Tts*r
STTirr* ^  ^Rf# f  ?fhr 33% faij gf%?r 

-33T Hwt % i

Sene l̂t (Affwit) 26S
BUI

«r m i **5T ?rt «rm^ t o
srn i t o  f  vrf?rtr uv rm  ?r fr^  
tts jt ir vr| fa x  ?rm %?rr f t ? r ^ | f t 

^  «rnr vt ^«rr «ftr «nst *r ^
r̂ ^  4 faw?r fa  # ^  fw  %

^  iprm ̂ ^  ̂  ^  irr^ ri
% ’urtt ?r «^ jr  j  ?

%ft wf« ^tfwm «rS «r*ft ?rt
^ t o  ^ fa  fam sm -

vr ^  ffsru *  *rm ^
W  t  1

^ t  *r4«i ^  f  t  w rcr
^n $ r̂ ?n*r^[^?rff ^ t  v* f  » 

f̂ rair 1 rrsp eft trfâ r vrn̂ fhr 
m  I ,  v t%  f i t  fa « T  f a  w r  

»rf ?rft | *rk
fam , TT̂ T ffW'Ft T*T»T falfT I

^ tr  f% w t  ^  ? #  ,pfe~
w r r  t  7 t  ^  «yi»fa^r ^ w t  *wt 
n ft % | ? m  ^ 1% SclTOT fa

f r̂tr T^frmt f  r ^  | ^ ft fr  ^ 
T3T3P w r  ^  tt 3*r it ^ r | ^ r  

% fatr 5*1 trffW  ^  SPT ^  
4 5^T SRTC % I **rfatr 5*T ^ ifrt TT^ft
^ ^  ^  m  f f  fa  %̂ ŝ r *mrrc
W  vt w r  #  # <flT vft 
vfWsmr % ffr vr vt wnr f  1 

sfaTT t  ^ r r  g fa  ^r
<PT f̂cT t  I *NTT ^r w  

7^ ! ^ T ? K  JR^ir?' ®FT TrfarST f
isnftr?  ̂« m  * ^ # ^ 1  t  rorfa 

fm r  ®F> fw t sr«nT w) ot# !^  ?r ^  
(mcr |

«ftTndrrq1f*r w«fV ̂  »r^ r  % 
^gl fa  »WY ^  <TT JTS WHf t  » f  **
*f>?*rr ^rrf?!T f  f a  «rnar s p ^ f t t  w w t  
ir srrr n*r̂ r trfw tort ^ *r?r vr <wr 
?rit r fr ^  fa S^rft ir fa?r̂ fr irflprt
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TOft f  t fh  *nr wu 
20 ?r te rr  ferfast fm ft 
i f M f  f w  |  ? 3 r t  *r$ ^ rrrsrrd  

#  tftfaq; 1

&%3TT>^5rcr 
*$r<rcfnf 1 sm  3 («ft)
* fr  <nc tffar sr

1 1 fR m r ^  ?Rnf 
* rw  q r  art fa * ft ^ rf^ rr  % ffm  s n n f 

arrc wt <tt ^  rrre stp]; 1 1

*ft vnfhrr *r g fa
«TPT% Wf^PTfr ^3 T? ^  £ I 
«tr% *rpc & 1 sr̂ r: ^ t  «tt ^

^  4 eft ^  i r f r o W t »  vg 
v r  «r̂ T 5tpt 1

«ft *m  »rtfa?* **tf # «rrt*r art 
ff^rr fa «ptt sr?p*t ^  ifcfr ^ r  
in f  f t  eft ^  g*r frNr 1 $*r fsm jw ^r 

*rtr?T ?*r*iS ^ fh  
v d w r  3i r̂ qrr «ft ^ tf ^ ft  ^  ^ rr  

^  §*r f a /  c rrfa  srcrart s t r -  

«PRt *rfr wrrr
^  1

V &  wtr vfV ĝcr *ft ciT'T & ii y&
4 1 'T *??> T̂cT s fa  EF̂ t I
far s% ^  ?=rr̂T fa*rr t o  1 î re: 

^  «rc f w  3T.«T i 

<Tf̂ T «RTraT I  fa & ? w 4 ^ fi  «F̂ T?fr- 
1%X%9 5  **T% ffTCT. T̂T 3j1«̂ TTT |
fa* ^r>T *T ^  ?̂ 47T ^  CTW-S 
*M*ft | I

st %m *?gt t — ™* tit m  fa  
’Pfcw 160 fs^ r̂r*r sr̂ ft v r  qrrcfV f,
faRRft- TOT % *  * 3ft«T ?T̂ t 3R
trcfr 4 1  *?r% ^ t  m r 4—

“The qualifying condition for grant 
of maternity benefit is that the v *

man concerned abould have actually 
worked lor not less than 160 days 
in the twelve months---- ”

»wt %r—
“ .. .immediately preceding the 

date of expected delivery. Such a 
condition is necessary as otherwise a 
woman would be able to claim mate
rnity benefit from an employer even 
after service for a short period of a 
few days. It would not be fair to 
impose the liability on an employer 
in such cases. This will further 
discourage the employment of 
women *

fa  fern  *rnr ?r 
f a #  i mr &r J i f  w  % f a  farcr n * t -  

^  far vnpr f w  ft, ^ rrr ift ^  ̂ fa- 
far fspr wrar m  qTCPTpn- twrr fa

i fR
fa  ^Wft T̂*T ST ^  I WT3T ff^RT fT

it ?nir m  ft, ^r% am% 
x&m *!wt f t  fa  # wk frt 

?tVt <jfi< ®F̂nr wk. i

^  5pr % r̂ar̂ T—
cwra^r ^ ?r^ f^ r
5Tft|i ^?ft^rrsTR-s ft# q rsn tfb r 
t ,  O T f t  ^  sr^nr ^ f t  =snr% ^  > 

i r n r  ? r ft  ^  |  ?fr ^

^prr ^rf^r i ?»f fsrri^i <i
#  t  tfrr p n rr  ^  t

« f t  SF3T 7T ^r H T T O

t t  q*R^r 7 | r  sprrfV v e ft  

i  -7T% ffT T  ^ ? t  f f  f

•ft «Tfr iftfgrsar «wf «rrr trst 
v rv m  ^ ^  ?r̂ r 11 fprr «rrr vnst 
far<sr^ t, ^ht 5pT?t ^

TT r̂ fnrnct wfr fang-q- i

fa  % <rr*rsr ?r|t f , ^r% w



ft *wtct wrffcft— $R- grim  «rr*r 
vrft$ art *ft3vr%fa* vrw*<r$ 
t o t  *  *<r 1 *«ft *r TM *$t f  i farm
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f»f ^<rw*? v#wrw]

w tft f t  t ,  f t s r f  %  * r w  y f t  fr, 
y rf a ft  v n h m f f  w £ t $ r  *R f?fr f  1

« rftw ra « ftfw *w w *rt w r q T i w r f m s r n  
*rt Or̂ r <x* *r > wt ftar *,
inr Swr* fa fa* ?rr? *  ^  star t  1

MT sft ft w  $ f r  **15 
^ft appr ft r̂iT«rr nm % r̂sr fa  w f t  t*tt 
5T$V fWTT f  | 3TW 5 *  jttp- ^ 2Ti> 
t t  3TT?ft | ?fr rfcr *r£rft ^  qrt 
r r ^ s r  ? ft  *rrcft I ,  f a f l %  w f « n r  t t - j  
fa«TT 'STTffT t — r*rf9T̂  fflft w? sm  ft
*r$t f a  ^  tt« j« t  * s r  w * r  1 * p p *  
•arcraft *R«wr$ **r t  srt ^  forc fw rr , 
W  3JTRT t  cfr 3RTT?r forc fftft^rr, f t f a r  
^ r £ t  q r  grrft ft  <r$ft 3 *r#tft wrr Q ^ rb r 
fawT srrer | sflr gtft m m ?  qrfc?
faW T ^TrTT I  1

vftm m im  $ & tqrifTft% qfft 
•*frr w?£lft f a f t  a r m  arlr ^  r r ^ r  w f?r 
V*T ft*TT I ffffaft ft =®rrf<n £ fa  igzit
qr *rrft % q$ft tfta w t̂ft % «r?ft 
w f l f t f a f t  s o w  i

•ft wm «ftfw*w ww? ^d^qrarrft 
%■ q$ft ?ftw w?ftft #• faft 6
f q f t ^ ^ V r  6 sqfftwrw%«ftfonrftw$ 
gfiwrTfaftift 1

• f t  TTW f a | [  W*fi : fftW OT
fa*»r«rrfa 6wffft«Frwtf ^artfvw r? 
wnror vm  * (t  *pt *nw) |, *rwT ^T- 

*tflrfa$$#^w forrqrT  
fa  *rtr % q*# ?fi*T f w  1

w&z n >«$r fa ffcnrt wt n m fos

*rft fir ^rft | «rk %
*rft t  g^ft ^  ^t snrft t »

5V w  *r? ?3WT *wt fa sfr 
160 m  w ?  x«rr *wr <ft 
^  ^  ^j>5r # « r ? t  *ra«fr | 1

«ft TWffTg m f  W<T? #ft ^TT
f a P r ’ T ft< T ; 3ft 6- /

*tm t f  w  ft ^  3 T̂ftft 
tft ^  ^  qrr<r j

w  iftfap* wirf m  <t 
wfair m  (vrfv̂ nr f  fa-r# wrmr

«ft T«*r f e ;  w f  wirt ?nq ^?rr^ir 
r̂«f?r vrr ^famtr ’

^twiwiftfaff wirt t  *rrcr *rt 
w?rr f»n 1

* f t  jw ffr w»w vap rrw  f w  w fl 
f^ r̂ar | 1

« ft  T T n f ^  > n f  wwf «r«ft 
w?rmr7 i f®  i « o  qrr
w r  ifr 1 1

• f t  i f w r  w id  • * f t  ^  wrar ft  
w# | f fa  ^  qtr *fhrw#ft 

wfr tt^ar w t  f f t v m r  w t f ;  ^  
« t  wt f o r  a w w f
% ^ sttw ft wwt f  > *«* v r  
s p m r r  ^ t f a f t  1

• f t  WT¥f *ftfW*W t p | f  t  M  # W -
«?«N ^  |, upmrs *mft t, 

^ rvrfffn w  frwwrr qw?ut 1



*7* Maternity AGRAHAYANA 12, 1895 (SAKA) Benefit (Am it.) 274
Bill

»rr*r*frr w&z *  f w r  
ftw vt m  5r iga 1 vet
jtott fTW f t  R r * r 6  
*^r nspfre ^  1 *m*Rt *
% *r&r  ̂ *rtr vr^TSTt A^nvt 

*ft if f i^ iif  fasnft ffrft i 
s-qfor tft ^  mfaTS3h?rS  ̂ ?mrr
W?*T ^T <FT> fcMFTT cW «raT W  
f% *T qfatfR' JfTt f̂ ?5Rft f  ,
7* % 9TC Ŷr̂ r ^  *r? far sfr
^ HT$ I

sr$taTT *r$ ^  fa. Srft
wr̂ t ĵ V §f $ v r fa fr tm  ewmwt 
ir qrftf̂ rer g 1 iJrfr wnft at 
*fa *3^ it  t, tft t»
**  f^f Jr $ft r̂sarr tsrtt g 
*ftr %t srarrr # sw?* ^ t ? i | i

ww«a *j$ts*r, ^ s r w f t  ^  
vane *nc far*p t  sft *nrarcta ssw t 
% 75T* *  1 *  *r? 3*  *r* vt
gaww ^tt *r$crr f> f^ft^r vr 
% *tt*t f ârr $ 1

* t  tw fi^ * ft ntf «n*r *wrst
% VP? 6 *fl£l' *Tf̂ *F 3 ^̂ t%
*rr %*w t w  * m— *t* %
f »  *$T 9TW I

ME. DEPUTY SPEAKER: Now. the 
question is:

“That the Bill further to amend the 
Maternity Benefit Act, 1961, ag pas
sed by Rajya Sabha, be taken into 
consideration.*'

The motion two* adopted

MR. DEPUTY SPEAKER: Mow, we 
take up dause-by clause 'discussion.

Clause 2—(Amendment Section 1)

DE. LAXMINARAIN PAHDEYA 
(Mandsaur): Sir, I move:

Page 1, line 10,—
after “establishment” insert-

“including hotel industry, building 
and road construction works, cons
truction work done through con

tractors and such establishments’* (5)

square? *ft; 
% sFtT'T qT?r^r *n?pft % ^  t o  
Ti srtare srafr it xCr | » *ppfar 
*reft *ft % *ft *n rit

*T? $ fa TT f̂ 3T*H W W
^ T ^ rO n T T %  n  *ra*r4  ^ t  f ;  

^nsrrct %■ *rfor w  ^ ft » f t  ^  

^ frrrf^ T  f e n , f ?̂r% s ? r  «fr

imt r̂r w  ^  ^  
?tt% %  f ^ T  f> rr  qrarr 1 #  
*tft ^ n r  ir »r$ft v r
m v fv g r  s p w  ^ifcfT  g  

t  fV TTRT R̂*FTT f?T % W  
f , t  ^ tt frr, ?*r % t m  *nft 
f ,  % P r w f  #«#t f5T
WRT FftVR ^  TTSIT
^3FTT i=nft JfT^ft f ,  ?W 

m  l f ! r  1 ?  ^RIT I  » j t

T m  ir r f  t ft  % « m r  vw hw r

% fsw r,% fa* #m  ^ t« R  
«TOrt ^  t  fe  f*r
v t  * * *  m

% v n  f t  *m  ito i%
%  f W  f a f t  %  a»i?r f  ; 4 t

,fn : 6 *r^% %■ vnr
vTVRr | , ^ r « n : « f t  v r v r  ^rr^ 

m w m  11 f f t r t i p r  swtt
*w rft * r ^  $  |  i **r fW r * *  

w f t o  t̂chpt̂  5t w d w  vi
?fr m * m  f^ r r  i
4  *r?ft t  w w  t o f t  p  % t  

v r  v t  « r w  * r ? n  i
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SHRI BALGOVIND VERMA: 
Through thi« amendnaeit, the hon. 
Member seeks to empower the Cent
ral Government to make this law ap
plicable to such industries mentioned 
in his amendment He already knows 
that the State Governments are fully 
qualified to make this Act applicable 
to those industries, vide Sec l(3)(b) and, 
therefore, it is not necessary to em
power the Central Government to ap
ply this Act to such establishments. I 
hope the hon. Member will withdraw 
his amendment.

an o w ftm w o r  w v
^qrrwer ^  x m

srftpfrcr «fi, Srfo** fom
wfr ^fr irefr s*r*rotsR
SPT *T|T T O  t  I TT33T TOHT

m m  w  g i

MR. DEPUTY-SPEAKER What 
about construction work2rs under the 
Central Government? He said that the 
State Governments are free to bring 
forward a proposal.

SHRI BALGOVIND VERMA- The 
Central Government is fully conscious 
of its duty.

MR. DEPUTY-SPEAKER- The wo
men workers in the construction works 
in the Central Government—are they 
covered?

SHRI BALGOVIND VERMA, They 
can be covered by this

MR. DEPUTY-SPEAKER. The Go- 
vemment itself has widened its scope 
by bringing this amendment.........(In
terruptions). The Bill itself has been 
widened in scope. I will nut the am
endment of Dr. Laxminaraln Fandeya 
to the vote of the House. Before 3

do so, I would like to say, I have my 
own doubts about the amendment of 
Dr. Laxminaraip Pandeya. (Znjtr- 
ruptions). You will vote according 
to what you understand. I have this 
responsibility that anything we do, 
we do with a certain sense of res
ponsibility. Dr. Laxminarain Pandeya 
wants that women working under 
the contractors doing construction work, 
etc. should also be brought within the 
purview of this Bill or this 'Ui; they 
should get the maternity benefit. To 
that, the Minister says that it is up 
to the state Governments to make any 
proposal. If they want to make a 
proposal, the Central Government 
would have no objection.

I had put the question to him a 
little while ago whether this Bill or this 
Act will also cover the women work
ers working under a contractor doing 
construction under the Central Go
vernment and his answer to that is 
‘yes’.

That is the position. Now that has 
to be voted on. I phall now put this 
amendment to the vote of the House.

MR DEPUTY-SPEAKER: The
question is*

‘Page 1, lme 10,—

after “establishment” insert—

“including hotel industry, building 
and rm4 construction works, cons
truction work done through contrac
tors and t>uch establishments” (5)

The Lok Sabha dmided 

Division No 7]
[15.37 fen.

AYES

Dandavatie, Prof. Madhu 
Deb, Shri Dasaratha 
Dutta, Shri Bircpi
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Gowder. Shri J. Matha 
Haider, Shri Krishna Chandra 
Joarder. Shri Dinesh 
Kachwai, Shri Hukam Chand 
Koya, Shri C. H. Mohamed 
Lalji Bhai. Shri 
Limaye, Shri Madhu 
Mahajan, Shri Vikram 
Pandeya, Dr. Laxminaram 
Sezhiyan, Shri
Shakya, Shri Maha DeePak Singh 
Shastri, Shri Ramavatar.

saoN
Ambesh, Shri 
Barman, Shri R. N.
Bist, Shri Narendra Singh 
Chaturvedi, Shri Rohan Lai 
Chaudhary Shri Nitiraj Singh 
Chhotey Lai, Shri 
Chikkalingaiah, Shri K.
Dixit, Shri G. C.
Dumada, Shri L. K.
Engti, Shri Biren
GUI, Shri Mohinder Singh
Gogoi, Shri Tarun
Hari Singh, Shri
Ishaque, Shri A. K. M.
Kadannappalli, Shri Ramachandran
Laskar, Shri Nihar
Mahajan, Shri Y. &
Majhi, Shri Gajadhar 
Mirdha, Shri Nathu Ram 
Mohammad Tahir, Shri 
Murmu, Shri Yogesh Chandra 
Nahata. Shri Amrit 
NaQc, Shri B. V.
Negi, Shri Pratap Singh 
Nimbalkar, Shri 
Oraon, Shri Kartik 
Oraon, Shri Tuna 
Palnull, shri Paripoomanand 
Pandey. Shri Damodar

Pandey, Shri Tarkeshwar 
Partap Singh, Shri 
Paswan, Shri Ram Bhagat 
Patil, Shri C. A.
Patil, Shri Krishnarao 
Purty, Shri M. S.
Raghu Ramaiah, Shri K.
Rajdeo Singh, Shri 
Reddi, Shri P. Antony 
Sadhu Ram, Shri 
Samanta, Shri S. C.
Sathe, Shri Vasant 
Sethi, Shri Arjun 
Shankaranand, Shri B.
Sharma, Shri A. P.
Shastri, Shri Biswanarayan 
Shenoy, Shri P. R.
Shukla, Shri B. R.
Sokhi, Shri Swaran Singh 
Stephen, Shri C. M.
Subramaniam. Shri C.
Thakur. Shri Krishnarao 
Tiwary, Shri D- N.
Tiwary, Shri K. N.
Tombi Singh, Shri N.
Tula Ram, Shri 
Verma, Shri Balgovind 
Verma. Shri Ramsingh Bhai 
Verma, Shri Sukhdeo Prasad

MR. DEPUTY-SPEAKER: The mult 
of the division is: Ayes 16:

Noes 59.

The motion was negatived.

MR. DEPUTY-SPEAKER: The ques
tion is:

‘That clause 2 stand part of the 
Bffl\

The motion was adopted.

Clause 2 was added to the Bill.
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Clause 8—(Amendment of sactiow DH. JUAXMINARAIN PANDEYA: i
move:

MR. DEPUTY-SPEAKER: Mr. Venn* 
are you moving your amendments to Page 2» U®* 8,-i~ 
this clause? ‘after «establishw«<r» insert—

SHRI RAM SINGH BHAI VERMA 
No, Sir

MR. DEPUTY-SPEAKER: Dr. Pan
deya, are you moving your amend
ments to this clause?

DR. LAXMINARAIN PANDEYA; I 
move:

Page 1, line 16—
after “establishment” insert—
“including hotel industry, build 

ing and road construction 
•works, construction work done 
through contractor  ̂ and mch 
establishments” (6)

Page 1, line 17,—
add at the end—
‘and, (ii) xn the proviso after the 

words “shall apply also to”, 
the words “hotel industry and 
to” shall be inserted.’ (7)

Amendments Nos 6 and 7 were put and 
negatived

MR. DEPUTY-SPEAKER The ques
tion is:

“That Clause 3 stand part of the 
Bill’.

The motion was adopted 
Clause 3 was added to the Bill 

Clause 4—(Amendment of section 3)

MR. DEPUTY-SPEAKER There are 
amendments to this clause Mr Verma, 
ktre you moving’

SHRI RAM SINGH BHAI VERMA. 
I am not moving.

MR. DEPUTY-SPEAKER. Are Dr. 
Pandeya and Mr. Shastri moving their 
amendments?

“including hotel industry, build* 
ing and road construction 
works, construction work done 
through contractors and such 
establishments” (8)

‘Page 2, line II,—*

‘after “establishment” insert—
“including hotel industry, build

ing and road construction
works, construction work done 
through contractors and such 
establishments” (9)

SHRI RAMAVATAR SHASTRI 
(Patna) I move-

Page 2, line 8,-— 
after “factory” insert—

“Including workshop” (13)

WWh srgcr
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ftt*! ĉRT gl T?T| ffsffore

JFT far *YT < 5 ^  Vi ST5T ^  
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The term ‘factory* as defined in Sec
tion 2(f) of the Maternity Benefit Act, 
1061 means factory’ as defined in 
clause (m) of Section 2 of the Factories 
Act, 1948.

Therefore, it is not necessary to 
make this proposed amendment. 1 am 
sure, the hon. Member will withdraw 
these amendments.

MR. DEPUTY-SPEAKER: The ques
tion is that these amendments be ac
cepted by the House.

Amendment* Nos. 8, 9 and 13 were pvt 
and negatived.

MR. DEPUTY-SPEAKER: The Ques
tion is;

“That clause 4 stand part of 1he 
Bill*.

The motion was adopted.

Clause 4 was added to the Bill. 
Clause 5—(Amendtnent of section 28.)

SHRI HUKAM CHAND KACHWAI:
I beg to move:

Page 2. for clause 5, substitute-
'65. In section 28 of the principal 

Act, in sub-section (3), for the 
words “thirty days whirh iray 
be comprised in one session or 
in two successive sessions, and 
if before the expiry of the 
session in which it is so laid or 
the session immediately follow
i n g , t h e  words “three days 
which may be comprised in one 
session or in two successive ses
sions, and if, before the expiry 
of the session immediately fol
lowing the session or the succes
sive, sessions aforesaid,'* shall be 
substituted.*. (10)

DR. LAXMINARAIN PANDEYA: I 
beg to move;

Page 2, for clause 5. substitute—
t*8. In section 28 of the principal 

Act, in sub-section (3), for the

words “thirty days Whidt may 
be comprised in one session or 
in two successive sessions, and 
if before the expiry of the 
session in which it is so laid or 
the session immediately follow
ing,*', the words “one week which 
may be comprised in one session 
or in two successive sessions, 
and if, before the expiry of the 
session immediately following 
the session or the successive 
sessions aforesaid.** shall be sub
stituted.” . (ll)

% srr̂  *f ScPht
I - f«F if 3fr Kflfi % 30
for $ xh wt rap \*ar
3fHT | rr* arfff tffcT £T %T>
SffSfST WtSTn % *rV *  SWtT 
*raY sfr v r  n fa tftsrrp -

n|r ft«ft 1 fcsra eft
21 fV^W  5KT tiTra srrqrrn 1

t  fa* f fr t e w  
srr fon* f t  -narr vrn 1

st r̂»fram t  srlx*? m?rr *rm  
f  f°r #  -ft tim m  tth  m  1

MR. DEPUTY-SPEAKER: Now. the 
hon Minister.

SHRI BALGOVIND VERM A; I 
think Dr. Laxml Narayan Pandeya had 
also moved a similar amendment. He 
may also be aUowed to speak.

MR. DEPUTY-SPEAKER; II he does 
not want to speak, why should I allow 
him? Now, the hon. Minister is insti
gating him.

DR. LAXMINARAIN PANDEYA: I 
may also be allowed to speak....

SHRI BALGOVIND VERMA: The
suggestion of the hon. Members is......

MR. DEPUTY-SPEAKER; The hon. 
Minister wanted the hon. Member to 
speak. Now, he is going to speak. So, 
let the hon. Minister wait.
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m e  ttg ftro iw  <rtN . v rrw r 
n$m, *r*ft *f$ tft tfifw rc tw r «wr
I  * f  ? r o -1  fa  x.;$t «?<

v fit fw ?  w?TT ftft | «Ck 
* *  *w fnW  |
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f*rftw n? v r fRTTf *rc 4.
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wk f^rr 4 i

SHBI BALGOVIND VERMA: 
Shri Hukara Chand Kachwai and Dr. 
Laxmi Narayan Pandeya have sent 
two amendments, that is, that the ex
isting provision for laying of rules 
made by the Central Government 
«nder the Act before Parliament may 
"be amended so as to provide for lay
ing of rules before each House of 
Parliament for a total period of three 
days, as in Shri Kachwai’s amend
ment, and for a period of one week, 
as in Dr. Laxmi Narayan Pandeya’s 
amendment, which may be comprised 
In one session or in two successive 
sessions. The Act at present provides 
for the laying of rules for a total 
period of thirty days which may be 
comprised in one session or in two 
successive sessions. The Bill seeks 
to amend the existing provisions for 
laying of rules so as to provide that 
the period of thirty days shall com
prise in two or more successive sess- 
sions. The proposed provision is 
based on the model clause fen* laying 
of rules, as recommended by the Com
mittee in Subordinate Legislation of 
both Houses of Parliament, and no 
d »n f»  in this appears to be called 
lor.

. Therefore, I hope tjiat both the hon. 
Members wfll wf&dyaw th*!r 
amendments.

MR. DEPUTY-SPEAkER: I rfiait
now put amendments Nos. 10 and 11 
to the vote of the House.
Amendments Nos. 10 and 11 were put 

and negatived,
MR. DEPUTY-SPEAKER: The

question is:
‘That clause 5 stand part of the

Bill”.
The motion was adopted.

Clause S was aded to the Bill.
Clause 1, the Enacting Formula and 

the Title were added to the Bill
SHRI BALGOVIND VERMA: I beg 

to move:
“That the Bill be passed".

MR. DEPUT-SPEAKER: Motion
moved:

'That the Bill be passed".

41 Tinware (smsft) ( ^ t )
tnRTsrsfr, fasrw 
15ft TO?F$?rr ^ r r  g i t o  
?ft if?  4 fa  «mr
^ * 4  4. wrtfcnw ft , wrsr v t 
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4 1 wr* 5pr?t |  §rftr?r # 
sr ?rt tow vk ft%
asT ?r|t fttt i sft $ «ff fa#**
vwrn h'<*T< h' tfk  w ft 3r
f*r ^t̂  vn q  »rni ^t 
*t«tt *fta awrcr w ffe ra t
xpm r  ¥lr *r<t i

5*rflr t o  «fr t  t o t  
wfferr f  «flr wr̂  it fatft
«ft *rFr̂ fw
4 ft writ 4 fa *r?tw
fa t T O  *Rjfa*Tf tft TT*T WFPCT
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?T$tf ?ft ft *S*T ft ATT
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*r*fr ultp w ff «TT^ ^  VPJjf 
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W OT 4 ^  HWR TT55CT ^<+TCf VT
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^  f?TT i

«ft i w  *wf srrr tt®et 
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f^TOT t, ft SF̂ ft 4 |

®r*V tW W !(R 5IWft ■?T^* KvTTT 
«T  ̂ SPcft 4 «

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed”.
The motion was adopted.

15 48 hr*.

INDUSTRIES (DEVELOPMENT AND 
REGULATION) AMENDMENT BILL

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE
AND MINES (SHRI C. SUBRA- 
MANIAM): Sir, I beg to move:

“That the Bill further to amend 
the Industries (Development and 
Regulation) Act, 1951, as passed by 
Rajya Sabha, be taken into con
sideration”.

This is a short Bill which has been 
introduced with the object of 
amending section----

«ft & M  (STfaT) . f ft
P m  ft §w ^*rr 4 i

MR. DEPUTY-SPEAKER: You can 
only raise a point of order.

vftipjftraft : ft <TTO WT**:
33T g I



w m m t * $ m , tng WNnw 
?rt s$?r tfteT m  ftfto iffpr- 
$«f $ i *r ft ft  r ^ w t 4% 
sremr *rat t f t  * t  f a r #  «ft f t f W  trnr 

^rraft ?£t f  f a  *»tt , <rf*r %• fw ^  

iw ta ?rr^r ^  «tt «m?; gtj ft *fh: «w 
*n$sr f  i

m jM fe f l t l l
* t  *nj f* m  : *t ifcft *

! *  I ................................

MR DEPUTY-SPEAKER: Why do 
you want to raise it now? He is only 
moving for consideration.

*rt ^  fa re *  ststpt *reit

stft w r  ^  fft<?r ? w t  i 9ft«r 

ft  ? fr c  *reft ft 5*r fc 
wtS: ft, 3ft % *  ft m ^ sR  f* ft  ft, t o  

W  ft ftfa?*T fftftre <iftfeqrRnft 
% w r r  ̂ ff <Hi)«rt ftfsr ̂ npi i

MR DEPUTY-SPEAKER- 
can come at a later stage

That

*ft f*reft ftft igm fctrr «rr 
f*F |p3 *TW % Jf?T f3R* apt ST̂ r 
ftw  i 5ft wMter ifr sftr m  
Wl 5pft3|T I % 5TR fsrcr
#?t w m  *mr i

f  Bp <sft 
fa&re fcnn srmr,

3ft $rfaC W H  Jfgft sft ft SfTcT 
T̂*T I W  % 3R  SIFT f a  ^

I
MB. DEPUTY-SPEAKER: He is

only moving for consideration.

«ft *rs faraft n% t o  m  t o  
$t srrcnrrr t ^Tsare* q $ m , vfrm  
q w ft*sr fast % *ft qw  ft $*rtt 
fTOvrffrr«rr i f fftw r  io9% *f?t%  
qsrartffts apt s r^ *  »fr t o t  gf i

ME DEPUTY-SPEAKER: 
cannot. How can you?

You

MR. DEPUTY-SPEAKER: Order
please. There are certain well-esta
blished procedural for that. Alter the 
Bill has been moved for considera
tion, there are so many means open. 
If the Minister agrees, if the &Q*m 
agrees, the discussion of the JKtt 
be adjourned. But that doe* not 
come now It comes only after he has 
moved.

SHRI MADHU LIMAYE: He has 
moved

ft ft *r$ft *Tfft?T*T 3FTT <TfpTT WTW
?£*ft % j®  sfî r i m  ^f^tft
TfTfaft^n^TT|T|r?r5r^rt i

MR DEPUTY-SPEAKER: Let it
be done m a proper procedure (In
terruptions) By by-passing, you are 
violating all procedures

«ft W  fcPTft : *T«T 3TT*rr5^ f% 
t  faST «(¥T ^  h-̂  I
MR DEPUTY-SPEAKER Order 

please

SHRI C, SUBRAMANIAM Even 
with legard to the submission of the 
hem. Membfer, evfen though the Prime 
Minister might have been busy, my 
humble, self was always available for 
any consultation Perhaps he thought 
that he can only talk to the Prime 
Mmistei and not to the Minister

*ft ffereft *TSt 
ft t o  ft ^ft T??ncn3r ^  % i 
^  ft^ » r  ^  i

MR DEPUTY-SPEAKER: Order,
please When he finishes, you can 
speak and make all these submissions 
(Interruptions) What is all this?

PROP MADHU BANDAVATE 
(Rawpur): 1 4o not want to inter
rupt, but I have only to make one 
submission
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MR. D8FUTY-4SFEAKBR: Order, 
please. There is another procedure. 
When another Member is already on 
ills legs, it is only when he yields 
that y»u can interrupt. X can not ask 
him to sit down. That would be most 
irregular. If he does not yield, I can- 
ask him to yield.

•PROF. MADHU DANDAVATE: You 
can request.

MR. DEPUTY-SPEAKER: I cannot 
request. I have asked him to make 
his speech, moving the Bill for consi
deration.

PROF. MADHtJ DANDAVATE: 
Then please tell us the procedural 
point. Suppose some Members want 
to make a request to the Minister, at 
what stage can it be done?

MR. DEPUTY-SPEAKER: He can
make it after the Minister has made 
his speech.

PROF. MADHU DANDAVATE: 
That is what we were asking.

SHRI C. SUBRAMANIAM: This is 
a short Bill which has been introduc
ed with the object of amending Sec
tion 10 of the Industries (Develop
ment and Regulation) Act 1951, with 
a consequential amendment to Section
24 of the Act. A new industry, viz., 
“Linoleum, whether felt based or jute 
based” is also proposed to be added 
to the First Schedule of the Act.

The Statement of Objects and Rea
sons attached to the Bill outlines the 
background against which this legis
lation has been introduced. As Hon
ourable Members are aware, the 
main instrument available with Go
vernment for the regulation and 
growth of industries is contained in 
tiie ’ industrial licensing system. 
Licensing determine* the capacity of 
the product that is allowed to be 
manufactured in any particular under, 
taking in order to regul&te the owner
sh ip s  th* means of production among 
<iifferent entrepreneurs and in diffe-

12, i m  OSAKA) Iteflttiotion) ago
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rent regions of the country. When 
the Industries (Development and Re
gulation) Act became law in 1051 
there were a number of existing 
undertakings which were already in 
production in the industries that were 
covered by the First Schedule to that 
Act. Similarly, when new industries 
were added to the First Schedule, 
units in such industries came under 
the purview of the Act for the first 
time. In all these cases, the existing 
undertakings were required to regis
ter themselves under section 10 of 
the Act. While industrial licences 
issued to undertakings which came 
into existence after the commence
ment of the Act contain details of 
the capacity of the unit, it was found 
that specific capacity figures had not 
been incorporated in registration cer
tificates issued to undertakings Which 
were already in the field in industries 
to which the Act was made applicable.

15.33 hrs.

[ S hjrx K. N. T i w a r y  in the Chair]

We find that this lacuna has led to 
a situation where the authorised pro
duction level m respect of registered 
undertakings has remained indeter
minate. As a result, it has been 
possible for some of the registered 
undertakings to increase their produc
tion to levels much higher than what 
was reported by them at the time of 
registration. This unregulated in
crease m the production of registered 
undertakings has had a detrimental 
effect on small and medium units in 
certain cases. Further more, it leads 
to a disparity in our treatment of re
gistered vis-a-vis licensed under
takings.

The Bill seeks to remove this 
lacuna by empowering Government to 
call for registration certificates and to 
incorporate in them tlie capacity of 
the industrial undertking and oth«p 
prescribed p&eticulars tron* any dai* 
of undertakings to be notified for .the 
purpose. S&ufe a large number el
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[Shri C. Subramaniamj 
registered undertakings will be in
volved, our intention is to fix capa
cities only in those classes of under
takings where it is necessary in the 
public interest to peg capacity to 
specified levels. It will be particular
ly necessary to regulate capacities 
m non-pnority industries and in 
industries which have been reserved 
for future development exclusively in 
the small scale sector.

Section 10 (5) as now framed also 
outlines the reasonable and relevant 
considerations which will weigh with 
Government m specifying capacities 
m registration certificates We shall 
pay due regard not only to the level 
of production at the time of registra
tion but also to the current situation 
as evidenced by the highest annual 
production during the three years 
immediately preceding the amend
ment

As a consequential matter, it has 
also been provided that individual 
undertakings which do not produce 
registration certificate for incorpora
tion of capacity figures shall be puni
shable under section 24 of the Act

“Linoleum, felt based and jute 
based" is being added to the First 
Schedule of the Act because this is 
an important industry which needs to 
be regulated in the public interest

Sir, I trust that these amendments 
will find favour with fill sections of 
the House.

MR CHAIRMAN: Motion moved*

“That the Bill further to amend the 
Industries (Development and Regula
tion) Act, 1951, as passed by Rajya 
Sabha, be taken Into consideration

% 3f aft Wtanr sfrrf ^

*mT
|  «fac snsnflr *feft % 

spw  t  i V* ^ 
fa  % wrar »

i m *  trtt wrer 5 i ^fa
fs  if w*t ’bwtst writ %  h j 

xgn
wf *t$ ^ rr m m  %  *
m  qr* fm z  ^  w

ft rr %  i sra |  %
* r c f t * r ^  ^  ^
11 ^  t  fa
MldPwwnilr |  vfrz srarr srnffoffrr
t, r̂fâ r %  t f t n t   ̂ *r̂ t $ i *
eft *t w  ft g \

^  T̂cr ^  I  i 3
STcT TOTT =̂ cTT f  I

itft srmTr $, sfhc <r$Sr
m, v< I, 3rfa?r
qî r for ^t z m
% f lT O f  ft  *T*t I fW^ft 3TTC
<ET̂ r % wit it tft f*r firar
v tT K  srsrrr îwt I f i i H i  Srfa*

wrt Twft | i *r*rc Jrft srT̂ r̂r *n*r
^ r  tfr ft *waT |  fa *t for % q̂ srr

s fr ft  «tft wra f t  sr ft  i s*r  %■ wrw

sft wnpn ft wf i *rcft wftaw m  
zr^r i t  f g f r t  wyrer %  i £ *  ?ftw ?ft 

| i 
'Tpt |  (ft *wt i f* r  ?ft«r ?ft I -

Wf t  i

PROF. MADHU DANDAVATE- I 
want to point out to you that there 
is a precedent. When the foreign 
Exchange Bill was actually being 
moved in this House for consideration, 
some of us intervened at that stage 
and suggested that we wanted to have
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consultations on that Then the Trea
sury Bench representatives discussed 
-among themselves. Our friends sat 
down with them and a very good 
attitude was taken by the Govern
ment. The point of view of some of 
the Members of the Opposition was 
accepted and incorporated in the Bill. 
We are sure that a similar result will 
ensue on this occasion also. There- 
fore, I suggest that he should comply 
with our request.

« ft *p j : im  srrq- ^ramfV 

eft f?r<§r irt *  f  I

: tffaPT *T TT
*FTT 3RT |  ?

MR. CHAIRMAN: The Rule says:
“At any stage of a Bill which is 

•under discussion in the House, a 
motion that the debate on the Bill 
be adjourned may be moved, with 
the consent of the Speaker/*

There is no motion according to the 
rules.

16.00 his.

SHRI DASARATHA DEB (Tri
pura East): The Minister in the 
course of his speech tried to convince 
us that this was a very simple and 
short Bill. He also tried to convince 
the House that his sponsoring the Bill 
was to restrict the production capa
city of the registered industries. He 
tried to show that he wanted to res
trict the growth of monopoly in this 
country. But we know what will be 
the fate of such regulations. The Taw 
of capitalism i9 much more powerful 
than your regulation. The minister 
*lso knows that. You cannot succeed

in regulating monopolies in this way, 
unless you take drastic steps to curb 
the monopoly industries. You are 
nothing but a bye-product of the big 
monopoly houses. Even without this 
measure, various methods can be 
adopted to protect the small and 
medium industries. There is no state
ment of objects and reasons appended 
to this Bill which has come here as 
passed by Rajya Sabha. In the Bill 
introduced in the Rajya Sabha. we 
find it is stated in the statement of 
objects and reasons:

“It has come to the notice of Go
vernment that certain registered 
undertakings have increased their 
production to a much higher level 
than what was reported by them at 
the time of registration. Such in
creases are likely to be detrimental 
to the interest of small and medium 
units and also likely to lead to other 
adverse results.'*
Nowhere he has mentioned in his 

speech what would be those adverse 
effects.

You say you want to have this re* 
gulation to protect the small and 
medium industries. Even in the parent 
Act of 1951 there is a provision under 
section 18 (G) under which Govern
ment can control prices and can move 
in certain other directions which can 
easily achieve the object of protecting 
small and medium industries, without 
taking recourse to this Bill. What is 
the justification for imposing restric
tions on production in this country 
where everything is scarce and pro
ductivity is very low? Even assum
ing that the minister is sincere in 
implementing these things, we know 
m practice such type of regulation 
will not apply in all cases. Favouri
tism will be there. The production 
of some industrial concerns will not 
be restricted. Some industries in 
certain regions will not be restricted 
Only in those industries where Go
vernment of India want to restrict 
production, their productive capacity 
will be restricted. In that way, they
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will be allowing Industries of certain 
regions to ̂ increase their productive 
capacity beyond that mentioned at the 
time of registration. That apprehen
sion is there.

We know that expansion o f  indus
tries is very necessary. That can be 
done by taking over the foreign con
cerns without any compensation. We 
have been asking the Government all 
along to take over the foreign con
cerns. But they will not do it. They 
are incapable of doing it because they 
rely on the foreign industries also. 
Government from its very inception 
has been pursuing a partf-monopoly 
licensing policy. That can be found 
from the unchecked growth of two 
monopoly houses—Birlas and Tatas. 
These two houses have become in
dustrialised to the extent of Rs. 1400 
crores and they together control 75 
per cent or so, or more than 50 per 
cent of the total capital Investment in 
the country. Even this regulating 
measure will not check them. Rather, 
the benefit will go to the same houses. 
This apprehension is prevailing not 
only in the minds of the opposition 
but also in the minds of Congressmen.

Many Congressmen expressed their 
critical views against the licensing 
policy of their party Government in 
the parliamentary party meetings held 
recently. They appeared to have de
manded the changes in the Govern
ment’s Industrial Licensing Policy. I 
ask those Congressmen not to confine 
themselves within their party meet
ings alone. Let them join with us; 
let them stand firmly and make agita
tions against this Government to 
change this policy. But I am afraid, 
they have not got the courage to do 
that tiling.

Very recently, this Government 
have evolved certain industrial licens
ing policy by which Upto Rs. 1 crore, 
no licence will be required to start a 
factory, etc. It means, these big in
dustrial houses can start a new indus-

Regulation) a
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tty under a new name. Theyc&n start 
all swte of angary  Industries block
ing (lie of other medium and 
small industries. This is a very dan
gerous policy.

The hon. Minister, the spokesman 
of the Government, has many times 
announced in the House that they are 
going to give priority to backward 
regions. But still we find that this, 
regional imbalance is there. Even 
after giving that assurance, we find 
that no new industries are coming up 
in the backward regions, particularly 
in the eastern region, for example, in 
Assam, Tripura, Meghalaya, Manipur, 
etc. They have not taken any inita- 
tive in this direction. Even when the 
Manipur State Government wanted to 
start a cement factory, this Govern
ment refused in the beginning. Now, 
we are told that they have agreed. 
It is good. But why should the back
ward regions be agitating about hav
ing certain industries there? I think, 
the Government itself should have 
taken an initiative and started this 
type of industries in the backward re
gions. Otherwise, you cannot remove 
this regional imbalance in our coun
try.

In this connection, let me quote in 
Bengali two lines from a Bengalee 
poet—of course, it is with reference 
to God—who wrote:

Nachai Putul Jatha Daksha Bajikare 
Tamam Nachao Tumi Arbachin Nare.

The meaning is: You make imma- 
tured human beings to play and to 
dance at your sweet will just as the 
expert doll-play master makes his 
dolls to play and dance at his sweet 
will by pulling string or thread from 
the control-room behind the screen.

The same thing can be applied to 
the Government in relation to mono
poly houses because the real policy 
makers are big monopoly houses, the 
capitalists, the hoarders, the black- 
marketeers, the speculators, the land-
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I ask the Minister: Row long will 
this policy continue? Let him reply.

Here, 1 want to refer to the Indus
trial Re-finance Corporation. It was 
declared that the I.R.C. should take
over certain sick industries, run them 
and, as soon as these sick industries 
regain their productivity capacity, 
they could be handed over to the 
owners themselves. They are doing 
in some cases but not in all cases. The 
most unhealthy part of the function- 
ing of the I.R.C. is that there is no 
proper check-up of the production. 
No profit has ever been shown; no 
amenity has ever been provided to 
workers who deserve it under the* 
Trade Union Act. The workers are 
being denied their legitimate rights; 
the workers are not being given even 
their legitimate wages; no provident 
fund benefits are being given to wor
kers under in the I.R.C.

Some of the industries, such as, 
containers industries were closed 
down for about four years. About 
8000 workers were involved. They 
are still jobless and destitute. But the 
Government has not taken up this 
industry. Whatever Act or regulation 
we may pass here will not be fully 
implemented in the true interest of 
workers. That is why I say that 
apparently it sounds nice—and the 
Minister also wants to convince us— 
but by this regulation, I am afraid, 
they are giving full authority to the 
monopoly big business houses and 
they are practically selling our coun
try to the big people.

Tn this connection, I have to refer 
to one case. There has been a long
standing dispute between the workers 
and the management of Patel En
gineering Company of Jamuna Hydel 
Project in Nahan District of Hima
chal Pradesh. The company retren
ched S3 employees in September

MR. CHAIRMAN: How is it re
levant here?

SHRI DASARATHA DEB: I am
referring to the workers* case..

Instead of reinstating the retrench
ed employees.. . ,

MR. CHAIRMAN: Please be rele
vant. Do hot bring matters which are 
not relevant

SHRI DASARATHA DEB:.. .  .in 
defence of the Patel Engineering Com
pany, the police arrested the workers 
and evicted them from their shades. 
The police arrested even the lawyers 
who were defending their case in the 
court of law----

AN HON. MEMBER: Under MISA.
SHRI DASARATHA DEB:. ,  under 

MISA and one MLA was arrested; his 
names is.. . .

MR. CHAIRMAN: Please do not
mention the name of anybody with
out giving notice to the Speaker. 
That will not go on record. You 
should not take the House unawares. 
It is not relevant also.

SHRI DASARATHA DEB: The
workers were arrested, and even the 
lawyers who were defending their 
case were arrested under MISA and 
they were beaten severely by the 
police. Even medical assistance was 
not given inside the jail. This is a 
terrible thing. The Central Govern
ment must look into it. A reign of 
terror was let loose. The workers 
were being removed even from theii 
shades. That is why I wanted to 
refer to this case. Government must 
take certain steps against those 
people. Otherwise, where is demo
cracy? People are not able to have 
even their legal defence! That is why 
I say that the Government must take 
certain steps here.

I would again say that this BUI, in- 
stead of regulating the big industrial
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business houses, gives them more 
opportunities to squander the wealth 
of our country at the cost of the small 
and medium industries.

(^PT) : qqiqfq
3ft, *sr % ?ftq *R«r qq̂ rrar ’wt̂ tt 
g fa  *  qq w r  srttt  zn$f wrff

....................................

fWWfif : *m  5ff^r i
^  *faro *ft frnrtr qr§q f t  «ftr
^ ift t o  «rwr q$ qq ̂  | —

“That the debate on this Bill be 
adjourned.”

*ft ffcl»Pt . %m W  T? ft? qf, 
sq% qq% ^  ^  ^

i srcqrq % far5r dtq 
* W  i  —

1. q^ fqsr f a t e  3f q$f 
*rarr t  qq faq qq % q*ftT$*$qfqr

apT qfapT qtqt qSnff ^  qqt ftRTT
11

2. qqfqwqrq* qqferr ^t^rrt
qr rm  q«rr ^ *nqT, faq *rt trait 3ft 
?r faqr i qĉ rq
qtqr |  fa qq if qftf «?^rr «ft, faqafr

qq  q^ftqq qit ^Nfarx
faqf 8

3. q̂ TT if *ft fqqrc %
q q q  q q  ‘sn » q  q q T  s rc r ssftfiq  fq q q q r 
qr *ftt m tm  rrcr ffcrr 
qqT ti f̂t ’TfNrfqq faqT qqT | I

3*flr ^roq 5f qqTff qpfarT $ fa  
it  for % qnt qq % tflr srmq q #  3ft 
$r $qrO qrar ft «nq— $qft qqtqqf 
qr i ft  qap̂ rr $ fa qq ^rrcrar % 

stott q*?rft$w qrqf fftqpr

##t i mflmmr $ *fr *iiqft $ ~  
*ft *$q $  3 q fft$ $ r$ fa  3r̂ r 

$q $ «rm  ^  qfiqr qtq% $, $qnft
q$ Tp«OT «fr | fa  *q**ft ttfoft «flt,

qiftqf *Pt qq̂ r fqqT 3qq I ifcft 
ir 3rq sirq % qt^ if, WT % ^

t  qv m  fc, ^  W  *  f® w teq ^
% fa% qt- fqq vr qqq iq  ?it *P̂
qrqrftT fasft ^t ^  q ^ — q̂ t
srft fq  Ir jn^qr 11  ttft fq^cfr | fa
*T "q«rq q^a" <ft qq qrcr if m  
3TT% |  I
PROF. MADHU DANDAVATE (Raj- 

pur): I would just like to bring it 
to the notice of hon. Shri C. Subra> 
maniam that in this House there 
were two or three earlier precedents. 
For instance, when the Criminal Pro
cedure Code (Amendment) Bill which 
was referred to the Joint Select Com
mittee and on which discussions were 
held for more than a year, came up 
before this House and even when the 
clause-by-ctause discussion was taking 
place, almost at the fag end of the 
discussion, a motion was moved that 
the discussion be postponed because 
a particular item had to be discussed 
by both sides of the House. Again, 
during the consideration of the Fore
ign Exchange Regulation (Amend
ment) Bill, a similar procedure was 
followed.

Therefore, my humble request to 
the Minister that there are members 
on both sides of the house who would 
like to discuss the matter with the 
hon. Minister and also with the Prime 
Minister and after this discussion, if 
the Bill comes up before the House, 
I think the point of view of a number 
of members on both sides of the 
House can be accommodated. Because 
this was not referred to the Select 
Committee, that is why I suggest this 
particular procedure and I would ear
nestly request the Minister to accept 
this motion and postpone the discus
sion so that we can have a better 
accommodation of our point of view 
which may still be incorporatel in 
the Bill.

Reguiatton) 300
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SHRI a  M. BANEBJEE (Kanpur):
I fully support the motion moved by 
my Xiriend, Shri Madhu Limayes. I 
have thre* grounds for that 

One is that I have gone through the 
proceedings of the other House. I 
think there also first of all this Bill 
was taken up as a sort of a very in
nocuous Bill, but, later1 on, as the 
discussion proceeded, hon. Members 
did realise the far-reaching implica
tions of the Bill and every one of 
them was practically convinced that it 
required some changes. Here also 
many amendments have been moved. 
Before this Bill was properly discuss
ed in this House, 1 would urge upon 
the hon. Minister—if he has never 
referred it to the Select Committee, it 
is very difficult for him to do so now 
because it has been already passed 
t>y the other House and there one 
amendment has been accepted— 
here also an official amendment 
has been moved and many other 
amendments are there moved by 
Mr. Madhu Limaye and others and I 
do not know whether the Minister is 
inclined to accept any of them. But, 
after going through the Bill and its 
far-reaching implications—even during 
the half-an-hour discussion, you were 
presiding at that time, when certain 
questions were asked, the hon. Minis
ter was kind enough to say that the 
same questions whether there should 
be a radical change in the licensing 
policy, etc., would be discussed when 
this Bill comes up. So, if this Bill is 
postponed for a couple of days, we 
can have a very close discussion with 
the hon. Minister and get an under
standing and we can move certain 
amendments—I do not have any ob
jection to the Government itself com
ing forward with the amendments.

There are instances when the dis
cussions were postponed on controver
sial Bills. For instance, when the 
Aligarh University Bill which was not 
referred to a Select Committee, came 
up, the hon. Minister called a meet
ing of all Members of the House and 
360 amendments were moved but they 
were not referred to the Select Com
mittee. Ultimately, the Minister ac

ceded to our request and he invited 
us to a meeting where we discussed 
certain amendments and certain am- 
mendments were finally accepted. 
Again a notification had to be issued 
by the President So, what all I want 
is that once we are going to pass this 
Bill, we want that the Minister should 
give us an opportunity for a discus
sion. This motion should be accepted 
so that discussion may take place. J 
assure you and the Minister that we 
have not the slightest idea, of scuttl
ing this Bill. We want to discuss 
everything. Many points have been 
mentioned in the half-an-hour discus
sion. Some of our points were com
mon. Even the Minister’s reply, to a 
certain extent, was satisfying to us. 
So, I would beg of you to accede to 
this request of ours, Let the ruling 
party accept this in good faith. We 
want only to make the Bill foolproof 
so that this Bill may not give another 
handle to monopoly houses to reap 
the harvest at the cost of the nation. 
This is our respectful submission to 
the hon. Minister through you.

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM): 1 would like to make this 
submission to the honourable House 
that notice of this Bill was given dur
ing the last session and this has been 
before the House for more than three 
to four months and in addition to 
that, this has been on the Agenda for 
the last one week and nobody had 
cared to come and tell me, these are 
the implications of the Bill and we 
want some clarifications. Nobody had 
cared to come and talk to me. None 
of the hon. Members who now ask for 
adjournment ever came to me saying 
these are the difficulties and we want 
a discussion. And. I had gone through 
the amendments. If there were any 
amendments of a complicated nature 
and therefore requiring detailed study, 
certainly. I would have considered 
them. .I have gone through these 
amendments and they are not of that 
nature. I do not know whether they 
have anything else in mind but 1 
thought so far as these amendments 
are concerned, we could discuss them
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in the House, and take decisions. A* 
far as I am concerned, I have an open 
mind And, after all, this is a gene
ral discussion and this discussion will 
not be over today. The time has been 
extended If any of the hon Members 
want to discuss anything, I am always 
available to them and even tomorrow 
morning we can discuss and if they 
could convince me that certain things 
will have to be done I would still 
consider them and give further thought 
about them But, at this stage I am 
sorry, they are not justified in asking 
for a postponement without giving any 
notice that they are going to ask for 
postponement I wish they had taken 
the opportunity to discuss with me 
earlier because this matter has been 
beforo the honourable House for a 
long lime 

SHRI VASANT SATHE I just 
wanted to say that sometime back my
self and my honourable colleague Shn 
Vayalar Ravi wanted to meet the hon 
Minister Shn C Subramaniam about 
this very thing because we had certain 
amendments m mind which we want
ed to be moved and Mr Vayalar Ravi 
told me that he would have a talk and 
fix up some time for it, but probably 
because of Mr Brezhnev’s visit, the 
meeting could not take place 

SHRI C SUBRAMANIAM I can 
assure you, nobody had talked to me 
about it

SHRI VASANT SATHE Then I 
have nothing to say 

DR. KAILAS (Bombay-South) I 
had also phoned to his P A to meet 
the Minister I wanted to meet him 
about this Bill and talk to him but 
I could not meet him

w  fm b  • sprrrfa *$ m , 
f t  w m  $ fa  w  %

f f  $  W t fa  $ ft  <ft y ^ s ft  WTWT 

xfa, aft ft «rrcr *fr
ftft w  >rt t  *ft fas* m m
«rc, *rfa*r *rn$r ft ftft fftwr sSlfW 
7#  | i fa ftm  tffcforc tit*,

xt&pfat fa

w t f r  *  *  fa  m  
m f  < f t  t r r a f c m  

^  w c  v t f  w r i i f #  | f  I  eft i fe ft  

v t  $ a r  * r f t  f r o m  * r f f *  1 

j w r  ureft a ft  w *

q v  m
* ft  fa  HRPt 3ft #  ^pmft 
$®rt f n £t f i w r  1 sflt ^ r r  f * r  ¥ *ft  

$  ? 1*  *rro ?ft n W f t *  f o p r o  v  
f t  «r* f*rTO <wr-«*nifR 
t  1 in r c  v t f  f t  *rt fc
ert #  w * *  *rrf?fr %  f a  f*r

sra* ^?rr ir 11 v i  * t fsrt* 3fa
t  f a  WT5T IP K  Ĵ rr«TT =3T$ft f ,
t f t  1*r9ift tftf& rq, f * r  w m f  * i f t  

mm i §rfa!T m  srRnftcf ft»ft  f a  Jift 
*rf w ft 3ft * f  *

wnsfii ?rr$ crr̂ r ^
v m  wS *t ^  % iflr ^  ft 
*fTffaJTf*rr3rgRW ftft*riTgtt
w t fa  ft wtaft f , fMfrra?
* f ? ^  t  f a f a *  e n F  wi 1
?ft*r ^  % faft 'm rfe* | 1 fttr
« * m r t f a  « r r 3 r ? ? f

* fh c  3ft  q p tf  3T 5*r f t ’TT *R ft  

v tfm  ft arTcr % ?rn7 fo m r *pt

w w f a ^ v r t w  
ft ctftt c f r 9

« r f  w t  » r ^ t  » ? f t w r  

f t  s r m  jfrr  ? ftf3 rft  1

SHRI DINESH JOARDER (Malda) 
Sir, we want an assurance from the 
Minister

MR CHAIRMA* No, please.
SHRI DINESH JOARDER We want 

to know Whether he is going to call 
us for a Conference foT a cHscussFon
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at his convenience to-day or tomorrow 
at any time.

MR. CHAIRMAN: You will hear 
the Minister.

SHRX C. SUBRAMANIAM: I am
prepared to be at their disposal at 
9 O'clock tomorrow, if they want to 
meet me. certainly, we can meet in 
the Parliament House, in my room, if 
you don’t mind.

MR. CHAIRMAN: So, you are with
drawing your Motion.

SHRI MADHU LIMAYE: Yes, Sir.
SHRI VASANT SAHTE (Akola): 

Mr. Chairman, Sir, this is an impor
tant Bill although prima facie this is 
a simple Bill. But', as the hon. Minis
ter, while introducing this Bill has 
himself pointed out, it is of basic im
portance because of its far-reaching 
implications. There were certain 
lacunae or rather I would say a cer
tain attempt was made by the indus
trialists to utilise ingeniously certain 
provisions in the Act for their own 
purpose to avoid the object of the 
Act. As the Act stood, there was a 
provision that an undertaking which 
was being registered under the Indus
tries (Development and Regulation) 
Act, 1951 had two specific things. 
That is, certain undertakings were re
quired to furnish information regard
ing the monthly installed capacity, the 
number of shifts, the number of work
ing days in a month, past production 
during the last three years etc.

Kindly see that already there was 
this provision of giving monthly ins
talled capacity, furnishing information 
relating to the monthly installed capa
city. After all, when a factory is 
seeking registration, it gives its mon
thly installed capacity that is suppos
ed to be the capacity of that factory 
to produce the goods or articles for 
which that is making an application 
or seeking a certain registration. It is 
obvious because it also gives the 
shifts. It will give information as to 
how many shifts the factory will be 
working and what will be its monthly 
installed capacity etc. Nobody can
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really produce more than what the 
installed capacity is. Therefore, we 
know that under the Act itself, if a 
factory were to furnish what is its 
monthly installed capacity, it has to 
give what its monthly production 
capacity is. There is no need to spe
cify further as to what the production 
capacity is because the production 
capacity cannot be more than the ins
talled capacity. Merely because these 
words ‘productive capacity’ were not 
spelt out or required to be mentioned 
in the registration certificate, the em
ployers and the factory owners took 
advantage of the so called lacunae, 
which I would like to put it, and in
creased their capacity. They increas
ed the installed capacity, brought 
about expansion, without seeking fur
ther licence and without seeking fur
ther registration. Not only did they 
do this but they did one more mischief 
namely that by having satellite indus
tries or factories contracted out they 
increased their capacity indirectly 
also. All these ways and means were 
utilised by these houses. I shall not 
go into the question of big or small 
here but mainly they were big houses. 
Because of this mischief, this amend
ment is being brought forward now. 
as I understand it.

In the Statement of ODjects and 
Reasons, it has been elearly stated:

“It has come to the notice of the 
Government that certain registered 
undertakings have increased their 
production to a much higher level 
than what was reported by them at 
the time of registration. Such in
creases are likely to be detrimental 
to the interests of the small and 
medium units and also likely to 
lead to disastrous results.”.

I personally fail to understand the 
very next provision that is being 
made, when a simple thing really 
ought to have been done. In the pro
posed sub-section (4) of section 10, 
it has been said that:

“The owner of every industrial 
undertaking to whom a certificate
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of registration has been issued un

der this section before the com
mencement of the Industries Deve
lopment and Regulation (Amend
ment) Act, 1973 shall___

Here, I want to make one concrete 
suggestion. Then, we have the provi
sion:

“If the undertaking falls within 
such category or within such class 
of undertakings as the Central Gov
ernment may by notification in the 
Official Gazette specify in this be
half” .

I would like to know why this is 
being done The Industries Develop
ment and Regulation Act applies to 
the industries mentioned in the Sche
dule to the Act All those industries 
automatically come under this, because 
all of them are guilty of this mischief 
which we are trying to cure. If that 
be so, why should we cure the mis
chief only in respect of certain indus
tries and exclude the other industries 
covered by the Act by making a fur
ther provision that only those indus
tries which are specified in the notifi
cation would be covered under this 
amending Bill? I would like to sug
gest that it may be considered whe
ther this is really essential.

The second thing that I would like 
to suggest is this After the words 
‘within such period as may be speci
fied in such notifications’, we have the 
words:

“the certificate of registration for 
entering therein the productive 
capacity of the industrial undertak
ing and other prescribed particu
lars.” .

All that we need to say here is:
‘'the productive capacity of the 

industrial undertaking as on the date 
of registration”

That would have really solved the 
problem, or cured or corrected or set 
right the mischief For, what is the 
object of the Bill?

As stated in the Statement of Ob
jects and Reasons; it has come to 
the notice of Government that certain 
registered firms have increased their 
productive capacity to a much higher 
level than what was reported by 
them at the time of registration. So, 
whatever was reported by them at 
the time of registration ought to 
have beeg entered in the normal 
course in the certificate of registra
tion as their productive capacity. But 
that has not been done. Later on, 
after the date of registration, they 
have increased the production illegal
ly and clandestinely, fhis is the 
mischief which has come to the notice 
of Government and which they want 
to set right. If that be so, why 
should Government not say that they 
would accept whatever was the pro
ductive capacity at the time of regis
tration and that figure would be 
entered as the productive capacity?

After that, if they have expanded, 
you must have some other provisions 
of compensating for that either by 
penalty or compensation or putting 
restriction that that additional capa
city must be utilised only for export 
and will not be released into the in
ternal market. You could put some 
such restrictions m the interest of the 
nation—I am talking of additional 
capacities illegally brought about 
We are introducing in sub-clause (5) 
the provision:

“In specifying the productive ca
pacity in any certificate of regis
tration issued under sub-section (3), 
the Central Government shall take 
into consideration the productive 
or installed capacity of the indus
trial undertaking, as specified in the 
application for egistration

Later on we say:

"the level of the highest annual 
production during the three years 
immediately preceding the commen
cement of the Industries (Develop
ment and Regulation) Amendment 
Act 1973.. .”
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Supposing it was registered in 1963 or 
1965 and if they had expanded there
after1? What do we say here? Three 
years before, whatever their capacity, 
that we will take into consideration. 
Are we having in mind regularising 
and legalising an expansion brought 
about by them in this clandestine man
ner? That is my fear and apprehen
sion if things stand as they are. I 
would like a clarification on this, be
cause if this fear is correct on a read
ing of the Bill, it would be defeating 
the very object which we have in 
mind That is my humble submis
sion.

I do not wish to go at this stage 
into the question of amendments rela
in g to the houses when we lay down 
the conditions We have proposed 
certain amendments, myself and my 
colleagues, about puting restrictions 
on foreign companies, as to what we 
should do in this regard by way of 
putting certain other restrictions. 
This is because the hon. Minister has 
jilieady said that we may discuss it 
separately. But I am pointing out 
today for the purpose of our under
standing certain basic lacunae in the 
Bill which, according to whatever 
little experience of dealing with law 
I^iavc, will open the floodgates for 
mischief, regularising and legalising 
the mischief, because all that they 
have to do is to come and say: ‘Sir, 
during the last three years this was 
the additional capacity we had reach
ed; enter it in the certificate.” Along 
with other things, this will also be 
taken into consideration.

After all, this is a legal provision 
we are bringing about to serve a 
very laudable objective which was 
originally in our mind, to protect 
small industries from competition of 
big industries who get centralised, 
developing monopolies and not allow
ing small industries to grow.

1 would like to make one more 
suggestion. I suggest that some pro
vision can be made, requiring these 
units who have expanded their ca
pacity to shift to backward areas, to 
under-developed areas. Because, to

day, all your industries are concentra
ted in Bombay and expanding in 
Bombay and Calcutta and other big 
cities, and with what problems: you 
know very well. The problems are 
not only social, political and econo
mic but even moral. You cannot 
have a balanced growth and you 
cannot provide employment to all 
people in Bombay and Calcutta today. 
Therefore, these industries have to 
be decentralised, and if decentralisa
tion has to take place, you will have 
to ask these industries which are to
day concentrated in these areas to 
go to the under-developed regions. 
For industrial development, I would 
consider the rest of the entire coun
try as backward except those concen
trated pockets. Let those industries 
go to the backward areas where their 
are infrastructure facilities. Why 
should not those industries, who have 
illegally expanded without having a 
licence and without having a registra
tion, be either declared illegal 
and be penalised or even punished 
under section 24 if that is necessary, 
or, let them go to the backward areas, 
the other infra-structure facilities be
ing provided by you? We do not 
want to be unjust to them. But there 
will have to be some such positive 
efforts to see that the industries are 
shifted to the under-developed areas. 
Only then our basic objective will 
be served. Otherwise, I am afraid 
this Bill, with the best of objective 
and intentions and motives, may not 
serve its purpose. That is why 1 
would request that the Bill be given 
a second thought.

m ix  | 1 tnfV
*T*$ tfH’ & f% ®ft 3RPT VT’TT

I  m  % fwtr aft

| f w  fcfr fritt I  I
mfofo s w o t  srfw m  £  
W  vt $r f t
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“If such a state of affairs is 
allowed to continue the production 
level of such undertakings will 
remain indeterminate and cannot 
be brought to a specified level as 
distinct from the undertakings 
licensed after the commencement 
of the Act for which the specific 
productive capacities are mentioned 
in the licence.”

W  «trr *rawar | fa  qwngffor $
| w & f a « r a v r  

v c  t e r  i srarSfarr
«pt

vsfrr | fa  iFrcSfair^t
Ttap f , %fa?r

-4 _ ____ - -̂ .%. . *v_ *  ■*. *>XIWFEE VRTwTVn *T TWn ŜTf 
$ 1

*r u m r  ’*cr$ST g fa  W ^ sn fN rro r  
tt* «r$ 11 

g*r t  fa  *rr ftrfa^  tfHYfim  *ft 
*r£| i iprcffr^iftcft ^ ^ Y ih W W r 
w  |t w  *fcrm # t^r «frftfw?T qft 
^  ?fr *rr *frr qfrftfipwr *r$ | i 
w c  *r f it fu l writ "m  ft  % fa 
nfem T ^  §*rr t , <*t
f*w l ^ p r  < r ? w w  ft  t o t  11

Wf?T* «Ff^f WTOT g fa 
*rr «ftr $£TJff-wsiT?r % arr̂ : ^ 
arwnrr «rnr fa  «wr t r  i 
W  ftnwr ^  r̂tr 3i|?r *farr era‘-
«m^n: w r  11 :
Srcr wrr̂ sr ww *wfl< t  fa^fsflfdf 
iFexSfatw ^  «FT*j5flr #r % * m  
aw *? <rar *f tottI I,

Fsns 5 lW f |, w  % awt ^ r  Ift

w e t  ift 3fr*T**rw*nr | ?  * t  i t  
<T?TT S|?RT * r ^ fa ls r % 3 W t  $ * # -

{ i
i % fa*w fcfcw r < r r W f 

*nr f*Tf*R$r ifht ^5r*ff- 
w w  ^  ifhftfwr jpi^  *tpr% irnft
W lf^ :

SHRI C, SUBRAMANIAM: I do 
not think it is a point of order against 
the Bill.

MR. CHAIRMAN: He wants to
know whether you can tell him to* 
morro|r.

SHRI C. SUBRAMANIAM: We
have taken opinion before proceed
ing with the Bill.

nit ^mf-3PT?ST fpTTTT
$ I *TR% % M  fa  fircr 

VT8T9W I  m  ŝnrpft 3PTC5T ®Ft 
^ w r  wt% i

WTf*iffr *î hr«T * 9r t «t ^
v W ^ - t  % 5tk t*% fa& r̂nrr 
*RT I  I

«ft w  fa^r • ^rr ^  
i ^TTMfcr^ q , y n r f a  

^T?ff-5RT5r ^  m  fsnsr̂ rnrr
w |  i

SHRI C. SUBRAMANIAM: Let
him carry on the debate. I will be 
able to answer the points. If they 
think at that time somebody else will 
have to dear the doubts, we can con
sider it then.

*ft H«| fa««* . % fairwift
srotft ^  w s r  11

m  wfcr * $ m  ; WW im  *  
• r ft  w w « n r f » t  •

tm a a a m  % u fm  . .• i n p w )  * o
Awd^StU

w «  * w w  If  ^Ot w r
< h t t « R 4 g i
*f w *  « # »  U tm tm « R < m
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SKSK S. M; BAJOBETm The point 
i*tl«bhe4w® put «  specific question. 
The Siaftaafte&t ol Objects and Bee
sons is not now in the Bill; it was in 
the Rajya Sebha Bill. They must 
have raised that point. They have 
not raised it. Now Shri Llmaye has 
raised the point whether the 
Attorney-General was consulted or 
the law officers were consulted. The 
hon. Minister says that he had con
sulted.

SHRI MADHU LIMAYE: He did
not say that; he said legal opinion 
was taken; he is very clever.

SHRI S. M. BANERJEE: Legal
opinion is taken before all the Bills 
are drafted. We want to know whe
ther it is possible to lay that legal 
opinion on the Table of the House or 
pass it on to us, we want to say whe
ther the Bill is in consonance with 
that or there is some difference.

DB. KAILAS: If legal opinion
has been taken from the Attorney 
General, it may be placed before the 
House.

«tpt qf e t e a | i
STFT #  <RgT I  fa  qssit

WM &W fUKjU frfafrgTTfgrfr 
fam an* 1 | far

f^ ?fr wMrf^crrTspTcft^r’f^rr 
Tfr $, £ :  5m *^tt
^  t  fa
tit sft stfm rz | «pt 

11
PROP. MADHU DANDAVATE: 

On this point, I shall quote a prece
dence which might help the Minister 
and also the Chair. Once there was 
a controversy regarding the M.R.T.P. 
Act and the Report of the Conjmis- 
sion. The Minister of Company 
Affairs made a reference to Die legal 
opinion given by tt» Attorney-Gene
ral, end he said that when be con
sulted legal opinion, wHen they put 
iorward that opinion before the H6u«e,

according to the Attomey-GeneraTs
opinion, section 62 of that Act makes 
it incumbent on the Government that 
all the reports should be submitted. 
Similarly in this case if the opinion 
of the Attorney-General is put for
ward before us, as Dr. Kailas rightly 
pointed out, it will help the debate.

SHRI C. SUBRAMANIAM: It is
the question whether the Bill is neces
s a r y  or not. Let them make the point 
that it is not necessary. I shall try to 
convince the House that it is neces
sary. And if there is any legal point 
which 1 am not able to explain to 
the satisfaction of the House, after 
all these are all persons whom we 
consult, if there is still some doubt 
in the minds of the Members, they 
can say that the Attorney-General 
should come and explain the position. 
We can consider that at that stage. 
I am quite confident that I will be 
able to convince the House that this 
Bill is necessary*

sft WR $  $
m m | ? v w jr if

f t  fa  tit mr
«nq» !4WT I  I

: w  Wte f t

vft m  f r o *  : f
ft 3R swsjV i

What is this? I do not understand. 
There is nothing to hide.

5fr*i% eft 
OURd *fT f̂ TTPIT
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^ ^ n r n m r | w ^ ?  ** w f f w f t
f  ? f t  s w r  t ^ r ^ r  if lM * m  sn #  

^  f*rN fr $ * t r t  ^ r  t̂rt i s s fa f r

f *  V * * f  f w f t  ^ Tf^ r j

3 *ff%  «pfr fa? ^rr tft^ r  *rr$ ¥

|  ^  ^  f * r m  *ft *rft? r Tmŝ sr |  i gr?r 

v t ^ f r  v rf^ c r p t it t  | , f? r  v t  * ft ^ur *pr 

f f ? iQ T m |i . . ( « w r c )  . . . 

* r* re r * fta * r , ®rrqr * f? rrr  $■ ?r#r

% t| r  ?

*W rW % : « R  $TPT 3fta^

i ? ff q;^F??5T ^ f r  i s f f f t  

^ rv tt ir v f lr  s if  f^ r  *rn? i

«ft *w : «TKW *T$toT,
WV TT^il^T ^ i t  % snarer | . . .

w fa  * f t a * : gft s * r  % q tn f t *  

« r P T ^ r  v t fk q  ?r r ^ r  s trt 

sm p ft s rm ? t ere ?r *rn n ft fa * fa  

^rri

*ft *ra[ femtj : w c t?r  *(t,
$ fW « r  aif^r ^n$% ( i

i m x  * r f  « rf^  $■ 

^  w f stcft »ft ww #  ?
SHRI NIMBALKAR (Kolhapur): 

If what Mr. Limaye has said turns 
to be right, the whole debate is use
less. That is why a ruling is neces
sary at this stage.

SHRI C. SUBRAMANIAM: You
should give some credit to the Gov
ernment. We have gone into the 
whole thing and it is only on the 
basis of full investigation and exami
nation, we have thought it neces
sary to bring forward this Bill. Let 
them argue that it is not necessary 
and we will convince them.

R egi& t&m i 32*. 
. ,  -4*41.'.MR.;/:'.

sHRi s, xL m xm jm : i* **u
allow me to seed the proceedings of 
the other House on the Bill...

MR. CHAIRMAN: 
practice.

That is not tha

SHRI S. M. BANERJEE: I am 
saying from' memory. Although the 
Minister said it is a short and simple 
Bill, still hon. members have demand
ed a comprehensive legislation.

sn rrrfa  *n$tor : <if% 

w  WTrT v t  t^ F ^ T  *PT fW T fa

^ 5̂ ^ ^  <rr sm s * rft
*prrftrsr y w r , fa *r stttj

ft?  |  1 s p it  stpt |  fa> ?r$r, 

^ * ^ R r t g f t w n r ^ r * p t ^  ’tftfrrc:, 
3*r *ft ^  1 s r t  toftst

q ^ ft, % «n^ tTsrsff-^ ror

«rnr ’rranq’ ^ rr ^'ir 1 wsr
3ftf̂ TT \

«fV o ttt? o vn ff : eft ?ft 
f*T *Ft ^  f»T^TT ^  I

*nrr*ftT qfhrar : h k  

f<H>?Fr ^ f^ » rr  1

«fV «nj ? m
HPT jN^ff tW fA,;

% arn? ^  afufit ?
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irtr w t ^  ?rt imnft «rw wt««r
% * T * I
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sf̂ r *P5 T$r g i «rn staflrr f  eft 
stfsp? 1

SHRI S. M. BANERJEE: Sir, I
fully support some of the points men
tioned by Shri Sathe. It is surpris
ing that after a lapse of 22 years 
suddenly they have realised that there 
is a lacuna. But by this time all the 
business houses who enjoy practically 
monopoly in trye, jute, textile, cosme
tics, etc, have enjoyed fully. There 
is nothing to end their monopoly or 
stop their further expansion. The 
fate of the Monopolies Commission is 
known to us. Hardly a Chairman 
could be found because it is the busi
ness houses who decide as to who 
should be the Chairman of such a 
commission. The Sarkar Commission 
is still there and has not submitted 
its report. The terms of reference of 
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this commission are very broad. They 
are investigating into the various 
malpractices of the big houses. They 
started with Birlas and other houses 
are also being investigated. It is 
surprising that at this time we have 
this legislation. What will be the 
function of the Commission? Is the 
hon. Minister prepared to tell us that, 
after the submission of the Commis
sion’s report, a comprehensive Bill 
will be brought forward?

Even in the other House, he never 
mentioned what was the immediate 
necessity at this Bill. He said, it is 
a simple Bill; it is a short Bill. I 
agree, it is both simple and short 
But what are the far-reaching impli
cations? Is it not a fact that in this 
country, after Independence or after 
1951, after 22 years, the monopoly 
houses have increased their mono
poly? In the case of foreign compa
nies here, the repatriation of their 
profits to their countries has increas
ed to an extent that we cannot 
possibly imagine. I am told, only 
the toothpaste industry has repatria
ted their profits to the tune of Rs. 9 
crores annually. Whether it is Col
gate or Palmolive or other company, 
the repatriation of their profits is to 
the tune of Rs. 6 crores annually.

On that day, during the Half-An- 
Hour Discussion, we did request the 
hon. Minister to let us know what 
his plans are, how he is going to 
plant it, how the foreign companies 
are going to be controlled, how the 
foi eifm exchange remittances can be 
minimised, what will be the future 
policy of import and export and all 
that. We want to know whether 
thosf industries which want to thrive 
purely on the indigenous material 
and on their own with a limited capi
tal can also thrive.

It was with the greatest difficulty 
that the Indian tyre industry came 
up. The Goodyear and other foreign 
companies never allowed Indian tyre 
industry to come up. With greatest
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difficulty," certain Indian Wire compa
nies c«ne tip end were giveh ’licences. 
They have to coinpete with other 
foreign companies.

Recently, We are being threatened 
and ’bullied fevery time by the foreign 
oil companies. This xs what has hap
pened to our country. You know 
what is happening. In the sam£ 
maimer, if you take other industries, 
all the medium and small industries 
are suffering because of these big 
business houses do not allow them to 
grow.

What is the Phillips doing? They 
are felting their tubes manufactured 
through small firms. The seal is put 
on them and sold as the Phillips pro
duct. This is exactly what is being 
done. On that day, the hon. Minister 
said that his policy will be to curb 
the monopoly and he said, supposing 
somebody expanded the capacity il
legally without properly informing 
the Government, there will be a pro
per investigation into that

What happened to the barrel indus
try? Whether it is the Bharat Bar
rels Co or other Barrel Companies, 
they increased expanded their capa
city illegally and unlawfully through 
shady means and, ultimately, their 
capacity was properly regulated.

T7H  h i*

What about other industries, like, 
nylon, rayon, etc.? I can quote many 
houses who increased their capacity 
without making any reference to the 
Ministry, in anticipation; it would be 
regularised and they would be able 
to make more profits. There is a liai
son between the monopoly houses and 
some section of the politicians also. 
I do not want to bring the names, but 
it is true that certain politicians are 
interested to see that business houses 
enjoy and expand at the cost of small 
industries. I have seen the amend
ments given notice of by my hon. 
friends Shri Sathe and Shri Madhu
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Limaye. I have algo « •  Kite amend
ments given notice of by my hon. 
meads, Shri &ba$& ind Shrf Das- 
chowdhury, I4o at* know wheife &«y 
are; they are not here. I was surprised 
to see those amendments. Are those 
amendments wtych they have given • 
notice of in accordance with the In
dustrial Policy BeJtaltttton? Is it not a 
side-back from the Industrial Policy 
Resolution which we adopted during 
the time of Pandit Jawaharial Nehru 
in 1956? And if it is not a side-back 
from that Industrial Policy Resolu
tion, will the hon. Minister explain 
to us how the monopoly has grown 
beyond expectations unchecked and 
unabated during the last 25 years? 
My hon. friend, Shri Dasaratha Deb, 
has quoted figures about Birlas add 
Tatas. I am not going to quote many 
figures. But if you see the percen
tage, it is 700, 800 and sometimes even 
1000 per cent; the capital had increas
ed that much, the business had in
creased that much. We could un
derstand 50 or 60 or 100 per cent. 
But here to what extent has it in
creased? And at the cost of what? 
Tax evasion is more in the country, 
and the presence of black money ac
cording to the Wanchoo Committee 
was about Rs. 7,000 crores in 1970. 
Now it must have gone beyond that; 
it must be Rs. 10,000 or 12,000 or even
15,000 crores. A Select Committee 
has been formed to plug the loopholes 
in the taxation laws, with a view to 
unearthing black money. Will it be 
possible for us to do so? If the hon. 
Minister, Shri C. Subramaniam, does 
not bring these monopoly houses un
der control or at least tame them, it 
will, be Impossible for any Select 
Committee to suggest stringent mea
sures for tax evasion or for unearth
ing black money.

Coming to the application of this 
Bill, here it is said that it shall come 
into force from such date as the Cen
tral Government may, by notification 
in the Official Gazette, appoint. 
Amendments have been given notice 
of by Shri Sathe and Shri Madhu 
Limaye that it should be done at
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once. Otherwise; if it is only to be 
kept in their armoury and is not to 
be implemented, then what is the use 
of our passing this Bill? Also, Sir, 
this Bill should have been sent to the 
Select Committee. They could have 
invited some of the parties and listen
ed to them with patience and then 
taken a decision whether this was 
necessary after a lapse of 22 years. 
Then the Select Committee could also 
have come to the conclusion to what 
magnitude monopoly has grown in 
this country; the poor has become 
poorer and the rich has become richer. 
And if you consider all the indus
tries . . . .

SHRI C. SUBRAMANIAM: No
body moved for this Bill to be refer
red -to a Select Committee. Now 
everybody says that it should go to 
a Select Committee.

SHRI MADHU LIMAYE: How are 
we to know? You got it passed in 
the Rajya Sabha.

*r*T<ffer *ftar, fir f *  w k  
rr f , k srcr *pr 

Wfr $ 1 «rnr f  *r vt <mr 
*nf# f—#f*p*r f*r p̂wt
f ,  t o t  f*r <T¥ $  1

SHRI C. SUBRAMANIAM: This 
is what he is saying now.

SHRI S. M. BANERJEE: I say that 
it should have gone to the Select Com
mittee. I am not responsible for the 
wisdom of the Rajya Sabha. I am in 
Lok Sabha. You can address both the 
Sabhas, but I cannot. So, you should 
have said it there.

The question is very simple here. 
Take any member, every member 
there expressed his apprehensions. 
The Wanchoo Commission also 
suggested a comprehensive legation. 
The question is this. I am quoting 
from my memory. Members after 
members said, “Why wisdom has 
dawned suddenly after 22 years, where 
was this lacuna? Why was it not

rectified? What was the necessity for 
it now?'* To my mind, this Bill is 
going to legalise the illegal acts of the 
business houses. How is he going to 
stop it? The hon. Minister should 
have explained it to us right in the 
begizming. Even in the other House 
he did not explain that He said that 
this is a consequential amendment In 
Section 10, the following sub-section 
shall be inserted:

“The owner of every industrial 
undertaking to whom a certificate of 
registration has been issued under 
this section before the commence
ment of the Industries (Develop
ment and Regulation) Amendment 
Act, 1973, shall, if the undertaking 
falls within such class of undertak

ings as the Central Government 
may by notifiction in the Official 
Gaaette, specify in this behalf, pro
duce within such period as may be 
specified in such notification, the 
certificate of registration for enter
ing therein the productive capacity 
of the industrial undertaking and 
other prescribed particulars.”

17.07 hrs.
(Shrx Sezhtstan in the Chair.)

Everything is ‘such*. No period is 
mentioned. ‘Within such period’— 
we do not know what period. “As 
may be specified in such notification”— 
what is that notification, we do not 
know. We have discussed enough 
about the barrel industry. Myself and 
Shri Madhu Limaye brought the 
Bharat Barrel case to the notice of 
the Public Accounts Committee. Then 
we discussed in this House how the 
barrel industry was expanded by these 
men and how it was regularised 
shamelessly by the Minister—not the 
present Minister, I am not accusing 
him. I feel—-I am speaking subject to 
corrections—and I hope my apprehen
sions are wrong, that some of these 
illegal acts of the big business 
houses are going to be regularised 
before the UP elections after the 
passage of this Bill. This is my
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apprehension. I may be totally wrong, 
I wish t am wrong. That Js why we 
want it to be sent to the Select Com
mittee. Hie hon. Minister soys, *Why 
you have not moved it?* The question 
is that sometimes we do not realise 
the implications of it. He is concerned 
only with one Ministry and the Con
gress Committee. We have to speak 
so many Bills. Sometimes, it looks so 
innocuous, iso short a Bill and so 
small and simple a Bill that we do not 
realise its implications at the first 
glance but later on we come to realise 
it. I am not supposed to be a versatile 
genius like the Minister. I realised 
this morning when I read the whole 
thing and when I read the amend
ments that we should request the 
Minister that it be referred to a Select 
Committee and that if he does not 
agree, let it be deferred by five or 
six days so that we may apply our 
minds and suggest certain ways and 
means by which the loopholes may be 
plugged systematically, calculatedly 
and with a view to see that nothing 
comes under this

■Now, clause 4 of the Bill says:

Tn the First Schedule to the prin
cipal Act, under the heading ‘38. 
Miscellaneous Industries’, the item 
‘Cigarettes', shall be numbered as 
item (1), and after the item as so 
numbered the following item shall 
be inserted namely:—

*(2) Linoleum, whether felt based 
or jute based.

There arp amendments in which 
cosmetics co t'T m

MR CHAIRMAN* You can take it 
up when we come to clause-by-tlause 
discussion

SHRI S M. BAERJEE: You were
present, Mr. Chairman, in the com* 
mittee meeting in Bombay when the 
Taxation Laws (Amendment) Bill was 
considered Mr. Palkiwala was giving 
evidence. This point was raised that
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When Tatas started producing lipsticks 
we were angry. The question was 
Why particular firms or business 
houses which were producing steel 
should go down to lipsticks. He 
quoted a letter written by Pandit 
Nehru to Mr. J. R. D. Tata, in which 
he said: T do not want foreign 
lipsticks. I want that you should 
manufacture lipsticks.' He was ready 
to produce that letter from the late* 
lamented Pandit Nehru. He was a 
man who never used lipsticks. He did 
realise that even in respect of this 
minor thing tt should not be imported. 
Why should we depend upon import of 
such things into our country? Sir, this 
particular craze far imported things is 
so much in the country only because 
the business houses and industries in 
our country are not properly run. That 
is why this is there. Let the Minister 
check up with the Ministry of Com
pany Affairs as to how much profits 
these firms make. He would com* 
pletely support us in respect of what 
we say that proper action should be 
taken a gams, t them.

Then, about the limit of 60 days, I 
fully support it There should be a 
limit prescribed. Otherwise this will 
not be taken seriously. I would re
quest the Minister, if possible, to let 
us have the opinion of the Law Minis
try We believe whatever he says. 
But, I have a feeling that eveu after 
the Bill is passed the lacuna will re
main The loophole will remain. The 
business houses are clevei people and 
with the help of their cleverest 
lauyeis they will be able to mani
pulate all these things. Monopoly will 
result m more monopoly and expan
sion of monopoly. I have not seen 
any monopoly houses being abolished.

Now, with the slogan of iolnt sector, 
it is a dishful thinking which is in
dulged in by certain business houses 
that they should enter defence. They 
think they should also manufacture 
them They say, “look, what is 
happening in America. There are no 
defence factories under the U. S Gov
ernment. They are all done by private
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people; ithe, .coiyitry Is ours; they are 
also cotktrymlh; all citizens are 
equally patriotic” Xtik® thaf >k goes 
m

Then, Sir, I aim surprised about this. 
A special alloy steel plant was 
sanctioned for Defence, to be located 
in Kanpur. The Minister said, it will 
be in Kanpur. Thank God that the 
foundation-stone was not laid; other
wise even that stone would have been 
removed. Now, they say, no. They 
say, it will not be in Kanpur. The 
planning Commission does not 
approve of this. They say they will 
have to consider whether this should 
be under Defence. I am surprised 
about this. Whenever they take a 
decision they should take the decision 
seriously, but this is not done.

I do not know what is going to 
happen to automobile industry. We 
wan* automobile industry to be taken 
over by the Government. When 
Moinul-Haque Chaudhury was the 
Minister in charge he said, we are 
not interested 111 taking over the junk. 
He called the Birla’s Hindustan 
Motors, a junk, although this junk is 
producing the maximum number of 
cars. It is a question of the entire 
take-over of the automobile industry 
including Maruti. Otherwise what 
will happen if. this. Whenever Gov
ernment wants to put their hand they 
will immediately say, we are junk, 
please don’t touch us. What happens 
is this. Government is only taking 
the sick mills only as if they have 
established a hospital for sick mills.

With these words, I would request 
the hon. Minister to kindly throw 
some light or at least educate me. 
We have seen various Commission 
Reports—Sircar Commission Report is 
there—and obstruction after obstruc
tion was placed by one particular 
family and I doubt very much whether 
the reports will at least see the light 
of the day. Sometimes we are forced 
to believe that the Government also 
becbmes a party. I do not accuse the 
ruling party for this. Sometimes they

"do* it. But, in this cqse^if you con
sider the performance of the last 22 
> ears of the Govfenaftent as far as 
industries are concerned, you will find 
that there Was a definite shift in the 
policy towards natipnalisation of in
dustries. Nationalisation has received 
a great setback today in the name of 
joint sector or any other thing after 
the submission of the memorandum by 
Tata. That is why I say that the 
Minister should allay the fears in our 
minds. A doubt which arises in my 
mind no doubt will arise in the minds 
of common people also. Therefore, 1 
would request him to allay this fear 
so that we may try to move certain 
amendments tomorrow after we meet 
the Minlfstei—after my friends meet 
him—who will be able to explain 
those things. Whether I come or not 
that is not material. If Shri Limaye 
or Shri Sathe comes he will explain 
it. In this regard, we will all rise 
above party affiliation. I shall fully 
support my colleagues.

SHRI B. V. NAIK (Kanara): Mr.
Chairman, Sir, I welcome the Bill 
presented by the Minister for Indus
trial Development.

Before I proceed with it, I want to 
say that the hon. Member Shri 
Bancrjee has placed the extent of 
black money in our country at 
Rs. 7,000 crores. His further estimate 
was that it might be to the extent of 
Rs. 10,000 crores unless by definition 
of money—I mean the money as a 
unit of exchange—as a unit of value,— 
unless he has got something very 
different from what we, common 
people, usually understand.

Let me repeat that the Wanchoo 
Committee itself has placed the extent 
of rough estimate of the black money 
as Rs. 1400 crores. They have multi
plied it by five to denote the nutaber 
of transactions, that is, the number of 
times money circulates, approximately 
five times in the course of a year. The 
total amount of black money that will 
be circulated, that is, including All the 
transactions will come to Ks. 7,000
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crores. Arithmetically It it Just Im
possible that in  our eMBKtry—I  mean 
far the sake of iaCaRnftOon-'we w ill 
have Rs. 10,009 crores as b h d  money, 
because these exaggerated figures 
might create a tremendous amount of 
anxiety in the minds o f common 
people and therefore# it wouH  be 
appropriate for all o f us as responsible 
Members here to put the records 
straight.

The total currency in circulation in 
this country in the denomination of 
Re. 1, Rs. 2, Rs. 5, Rs. 10, Rs. 100, 
Rs. 1,000 and upto Rs. 10,000, and this 
is according to the information 
furnished to me, in reply by the 
Finance Ministry to a question, is 
exactly Rs. 6,558 crores. By whatever 
arithmetic it may be, according to 
euclidlon law of geometry, part of the 
money cannot be greater than the 
whole which is a geometrical 
absurdity. So, a part cannot be larger 
than the whole of money in circula
tion. I do not think that the exag
gerated figure of Rs. 7,000 or 10,000 
or sky being the limit is the extent of 
black money. (Interruptions). The 
extent of black money is what I am 
referring to I am logical arithmeti
cally—I am not political at all, if you 
can bear with me.

SHRI S. M. BANERJEE: I am
quoting it from the Wanchoo Com
mittee.

SHRI B. V. 'NAIK: I have read
the Wanchoo Committee Report along 
with the Member, The extent of black 
money that they have estimated for 
which they themselves are so apolo
getic as to say this; they cannot com
pile the exacT”estimates, the nature of 
black money that is being in circula
tion as such, comes to ffts. 1,400 crores. 
I would tot like to labour on this 
point. We should disabuse the minds 
of the public to the extent of diaboli
cal financial structure o f our country 
that is being presented so that they do 
not get scared and alarmed about the

f lm d a l m u tto n s  in tfcfe country. 
I  think it is proper that wm should put 
the record straight. There is no justi
fication for putting everything lor 
solutions in {his Industrial BfiL The 
solutions for htacfc awney should be of 
fiscal and monetary nature for which 
we should be able to welcome all the 
bright ideas that w ill be provided 
either by the Treasury Benches or by 
the Members of the Opposition. Now, 
I come to some o f the points made by 
the hon. Members before me. I feel 
that ours is the only country, perhaps, 
as some of our friends would agree, 
where a premium is (being placed on 
non-production. The only other 
comp-arable country is an extremely 
affluent country in the world where 
people are rewarded for riot produc
ing, namely the USA and that too 
not m the field of industry but in the 
field of agriculture, and this is because 
of the farm surpluses winch Have re
sulted in a net loss to the farmer so 
much so that they have subsidised 
non-production of ei her wheat or 
corn. But India in the year 1978 is 
very very far cry from the affluent 
societies of the West, and I wonder 
whether our Government, our people, 
our parliamentarians, or our indus
trialists could afford to reward non
production in this country.

Secondly, we are speaking about 
growth. If the production capacity 
of a particular factory is pegged at 100 
tonnes, and if we say that our coun
try should have six per cent growth 
rate and the planners do this 
planning and say Whether it 
should be 6 per cent or 4 per cent or 
whatever it may be, how can we have- 
growth in our economy, unless year 
after year, there is a definite enhance
ment in the production capacity and 
in actual production? So, whenever 
a particular industrial undertaking 
goes into production, we have to pro
ject over a period of time that its 
production capacity will be increasing. 
1 do understand that there wtil be a 
certain amount of sarcasm that here 
is somebody who swears by socialism,
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who I* M *  to  i f  is  a $mm-
Beathn ftfc- Inerease In production. I 
submit that X am not one at those who 
would like to be apologetic about 
enhanced production In our country.

I now come straightway to the 
structure of our monopolies which 
have recently been dealt with by Dr. 
VJELR.V. Rao and a panel of econo
mists as not a monopoly. But it is 
given even in the elementary books 
on economics like that of Jathar and 
Bery that there is a distinction bet
ween monopoly and oligopoly. But 
in recent tunes there has been a 
changeover in regard to our approach 
in these critical times of rising prices 
about what should be done in regard 
to the privileges of monopolists.

As the structure of our industry 
stands, according to the list published 
in 1971, approximately the two houses, 
namely, Messrs. Tatas and Messrs. 
Birlas between them control Rs. 1,500 
crores worth of assets out of Rs. 3,200 
crores of assets held by all the 13 
monopolists starting from Tatas and 
ending up with Kapadias, which means 
that in our organised industry as a 
whole, out of the monopolies, these 
two houses virtually command 50 per 
cent of the total assets while the re
maining houses virtually command 
the balance of 50 per cent. The rea
son for my stating this is this. If it 
is a question of placing a limitation 
on the wealth of individuals and on 
the industrial holding of individuals 
and having limitations in regard to 
the quantum of property rights that 
have to be controlled in a socialist 
economy, the road to that will lie not 
In curtailing production, not by say
ing, for instance, let us say, that the 
production of the Hamam soap should 
be curtailed; if its production in
creases, it will go at a much lower 
price to the poorer sections of society 
who today cannot afford to use it for 
the purpose ot their personal hygiene. 
So the road to etsrtallif% growth of 
monopolies or the growth of the power

1895 iSAKA) Regulation) 330 
AmdL am 

1#' monopolists lies ft^idisitttly 
putting a ceiling on the holdings of 
these people and not in putting a cell
ing on production.

If today we are to control produc
tion—that seems to be the intention 
of this Act—I would submit that in 
regard to the industries, whether It
is the big houses or the medium 
houses, the greater amount of rub lies 
today not in what they produce, not 
how much they produce but in res
pect of the unnatural concessions 
that some of these houses have been 
able to wangle either from govern
ments or other local authorities and 
thereby create a sort of socio-econo
mic friction and a problem in the 
area of their production. I have in 
this House brought umpteen number 
of times the case of one monopoly 
house trying to establish a factory in 
the State of Mysore where unnatural 
concessions have been taken by them. 
Now, if it is not a question of pro
duction alone, but if it is a question 
of these unnatural concessions, whe
ther in the form of land, concessions 
for electricity, concessions of water 
supply at the cost of society, we have 
to take into consideration the total 
cost to our people and thereafter we 
will have to arrive at a decision as 
to what is appropriate for a particu
lar industry.

Today Indian industrialists are en
joying certain concessions which are 
not prevalent perhaps in many other 
parts of the world. Naturally, it is 
also my proposition that industry in 
this country is over protected. The 
sum total result is that when it comes 
to importation of goods or the craze 
of the people for foreign goods, they 
are virtually writing off the qualita
tive content of Indian goods. This is 
because in the course of the last 20—
25 years, over-protected Indian indus
try has enjoyed such cosy conditions 
that it is proving to be non-competi
tive in the international sphere. So 
much so that the element of risk in 
our industrial planning ’ ta* been 
taken out. AH that is prepared
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taken out f%t iha time of. the preparar 
t o m ,O T « 0 p c t  mw*:. iHdt>.. In 
these ^wppaffepc'g, a I ^uld*uggest 
that when it comes to the<*uestiqn >#f 
placing a ban or a limitation on the 
produi^ve capacity, itshould be con
sidered moterthan once, and the pso* 
ductiftn inthis country will have to 
be inereased,from whichever factor 
it may come-

Thirdly, I would suggest that the 
negative approach which it is some
times fashionable, the book socialist 
approach which is found to be popu
lar, wili have to be discarded. I think 
in this country socialism will have to 
"be saved from doctrinaire socialists 
in order to see that the common peo
ple in this country who do not dis
tinguish between the brand or source 
it comes from get the goods they want 
at a reasonable price. They want 
goods in abundance. Under these 
circumstances, unless we are able to 
increase production which need not 
come in conflict with the principles of 
distributive justice, unless we are 
able to gear up our governmental 
machinery for this task, there is no 
salvation.

MR. CHAIRMAN: He may conti
nue tomorrow. Now we shall take up 
the half-hour discussion.

17.30 hrs.

HALF-AN-HOUR DISCUSSION

E u g i b i l i t y  f o r  P e n s io n s  t o  F r e e d o m  
F ig h t e r s

SHRI C. K. CHANDRAPPAN (Telli- 
'cherry): Sir,, the question of decid
ing the eligibility of the freedom 
-fighters to receive pension has become 
a matter o f serious concern. At the 
very outset, 1  would like to make one 
thing very clear. When we are sitting 
in judgment as to who are the people 
who ana ... eligible fo  receive pension 
lor having bean freedom fig h ts , we
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should take intd^ îueomapmk Urifrthat

vm ;
cal or beliefs and also .ft*.
vesii0 % i m
creed. I am saying this with a view 
to impressing upon the Government 
that our present considerations, poli
tical or otherwiae,siiould hot come In 
the way While'we decide the eligibi
lity for granting pensions to the free
dom fighters. 1 ":L

Now, I want to raise certain speci
fic cases and I would like to get speci
fic answers from the Government in 
regard to them. Firstly, during the 
last session, there was a discussion 
about the eligibility of the partici
pants in the Moplah rebellion in 
Kerala. The Government outright 
rejected it; and in this session, in an
swer to a question, they said that they 
had gone through the records of the 
then Government, that is, the British 
Government, and they had also gone 
through the records of political con
ferences and their resolutions, and 
also R. C. Majumdar’s history. I do 
not want to make any observations 
about that attitude of the Govern
ment. I would only request the Gov
ernment not to close that chapter. 
In that answer, the Government, made 
it clear that the Kerala Government, 
a government in which the Congress 
party is also a partner, had decided 
to grant pension to the participants 
in the Moplah rebellion taking into 
account all the different aspects that 
the Ministry here had considered. I 
do not like the manner in: which a 
State Government’s decision on a 
major political incident, on a major 
freedom battle which took place In 
that part of the country, was ignored; 
it is not good for people to pass a 
sweeping judgment completely ignor
ing the decision of the Kerala State 
Government. So, I would like the 
Government to reopen that subject.

I would a lso lik e  to suggest that 
if  Hwy are vary keen on consulting 
the British recarda, let them d o so;
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but the· :)3ritish records w ere also 
contradictory. The Collector's assess-
men t was not approved of by the 
.Secretary who was studying the mat-
ter. There were conflicting views, 
whether it was a peasant revolt or 
it was par t of the freedom movement 
or whether it was a communal affair. 
There w ere differences. So, I wvuld 
su ggest that the Government should 
consider all this. A part from R. C. 
Majumdar's book, why don't the G ov-
ernm ent consider the history of the 
freedom movem ent written by Dr. 
Tarachand, an equally eminent 
w riter? This Government sh ould 
also, if it is not very in convenient, try 
t o read the history of the Moplah re-
b ellion written by the then Secretary 
of the Kerala Pradesh Congress Com -
mitLee. I am not citipg any oth~r 

example. It would be also helpful 
f or the Government to look into the 
decisio~s, r esolutions and the speeches 
made iJy people who v.rere p ar ticipat-
ing in t:1,e political conference which 
took place in Ottapalam and Palghat 
in Ke~ala during that period. I would 
request the Govern ment to reconsi-
der their d ecision which will help in 
a way to come to a decision. Perhaps 
the 1\!Ii;-:ister should consult ]:-;is Cabi-
net co~leagues, the other Ministers. 
and kno·,·v al~:o what Mr. Ganesh feel3 
about :hose d es:::endants of the pa ~·ti
cip ~cn!s in the Moplah rebellion, who 
were deported to the Andaman Is-
lands. There are h undreds of the·,1 
the•: e. They felt very hurt, the entire 
mu~lim community felt very hurt be-
came of the sweeping judgmer.t by 
the Centre. I only want the Govern-
.ment to look into the matter. 

Secondly there a re t w o important 
movem ents. One is the T elengana 
R ebellion of 1946 and the other is 
Punnap r a Vayalar struggle of 1946. 
These two struggles were against 
princely rules. One was in Hydera-
bad and the other in the former Tra-
vancore State. This is part Of history. 

In collusion with the British im·· 
perialist, the k1ng of Travancore an:d 
'his notorious diwan wanted to keep 

Travancore as an independent State. 
They said that Travancore would have 
an Amer ican model Constitution and 
Travancor e w ould not form p art of 
India. The working class and the 
poor peasants under the leadersh ip of 
th e Com m unist p arty , the State Con-
gress supported to a certain extent, 
organised an agitation. May be the 
Government might not have agreed 
with the w·ay or the form of the agi-
t ation. But it was part of the free-
dom movement. The Kerala Govern-
ment had grant ed pension to the 
participants of the freedom move-
ments in Punnapra vayalar agitation. 
Two Minister s of our State Mr. T. V. 
Thomas &nd lVTr . M. N. Govindan 
N:lir ·,verc: accused in that agitat io·1. 
Hc:,·e is Shri N. Sree K ant an Nair 
'.vha 'NUS a-1o:her :::.:::cused in that 
c~gl.t~t.ion. Shri P . I(. Diwakaran· 3D -

oth~~~ ;n c-:11be:~: of tlv::! ICera1a c~.binet 

was also an accm:cd in that agitation . 
I onl:,- ;·cz-1~:-cst that these cases should 
be cons;derc:d cmd a speedy decision 
be take:;. The Kerala Gm:crnme~1 t 
has take11 the decision about th-e!n. 

Comin:s to Telengana stru ggle~ it 
was against ::-Jizam's rule, it is a wcll-
kY1own f::tct thz;t Nizdm wanted to 
~c:t up w h ct \Ya~ called A zad B :;dera-
bad. In collusion with the British 
imperialist, he wanted to create an 
ir:J::::x~ndent State in Lhe hearl of o,n· 
cour!try. The pe:.-tsnnts 1.vho r os?. jn 
rc':olt against this were led by the 
Pea:::ants 1-.liovement of the Commu -
nist. It \Yas an armed insurgency. 
Goverr.ment might not be in fun 
c-greement '.Vith the form of the agi-
tation. Th2..t 4,000 people w ho t ook 
part in that agit a tion laid down their 
valuable lives for th e cause of the 
co11ntr y 's unity . The Government 
should t ak e a decision and t hey 
sh ould b e t r eated as freedom fight er s. 
Their pension should be grant ed . 

There is some misunderstanding 
t hat the ent ir e Indian freedom fight 
came to an end on 15th August, 1947. 
It is true only - with regard to that 
part of the country which was nat 
under princely rule. Hyderabad 
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which « u  a princely State got into 
the Indian Union only after M ilitary 
action, that was on 13 September, 
1943.

Those who participated in the Telen- 
gana Movement upto 13 September, 
1943, should be considered to have 
participated in the freedom struggle, 
Their pension should be granted.

1 want to raise some other issues 
apart from these. Firstly, the snails 
pace in which the department which 
decides who are eligible to pension, 
works. Shri Eswara Reddy was 
saying that he asked for certain in
formation and it took six months to 
get even that small information I 
am not blaming them Maybe they 
are dealing with lakhs of applications, 
but we they must remember that most 
of those to whom you want to give 
pension are old people. They may not 
wait indefinitely for formalities to be 
completed Many have died and some 
will die soon. Mv request is that 
the department should be strengthen
ed If necessary, more staff should 
be allowed, so that there can be a 
speedy disposal of these applications

There is another bureaucratic prac
tice. In the States, some screening 
takes place for months and months 
and then applications come to the 
centre Here another screening takes 
place for months and months. In 
such cases, my suggestion is this Let 
us have some confidence in the State 
Governments. Let the State Govern
ment set up a committee consisting of 
the prominent people who participat
ed m the freedom struggle from that 
State and some government officials 
Let that committee process the appli
cations and send them to the centre 
After that, for heaven’s sake, let not 
the Centre again screen it and send 
it back for information. That would 
perhaps speed up the whole process 
and give a feeling to the freedom 
fighters that their cases are decided 
as quickly as possible.

I would like to refer to two eases 
in Kerala and 1 am sure there must

be many susfc esses In ether State*, 
Ur, KsHBturattMNfta «PMtsfdftMnga Hht 
atremer MLA tetheerstwtdle prteeal 
ly State at Ttanncare, a well know* 
political leader, who took an active 
part In the freedom movement, died 
underground. He was in JaH, but 
there is no jail record, It is not 
has fault in so many eases there ace- 
no Jail records. The minister can 
say, his descendants can give a certi
ficate from an ex-MP or ex-MLA. In 
such princely States, at least in Tra- 
vancore, political prisoners were 
treated in a different way by the De- 
wan and the King. In most cases, they 
were put as under-trial prisoners m 
the lock-up more or less in solitary 
confinement. There is no question ol 
any companion or colleague who after
wards became MLA or MP, who 
can give a certificate. There is ano- 
other case from AUeppey.

Shn S. K Das. is a very well-known 
trade unionist and communist leader 
who took part in the freedom strug
gle Something should be done about 
them We cannot just on technical 
grounds reject their cases The minis
ter himself has said here that CBI 
had to enquire into some bogus cer
tificates I am not casting aspersions 
on anybody But when those who 
have nothing to do with the freedom 
struggle have been given pension, such 
genuine cases are rejected on techni- 
grounds This is very unfair

A mass satyagraha was organised 
by the Goa Liberation Samiti on the 
borders of Goa on 15th August 1955, 
in which thousands from all over the 
country participated As a small stu
dent, I also took part in it, but I am 
not claiming any pension for myseli 
Mrs. Subhadra Joshi was shot at 
People from Kr. Kachwai’s party, peo
ple from the Socialist Party Mr. 
Dange and so many others people 
participated in it  Mr. Tridib Chow* 
dhury was there, Hundreds of people 
were beaten up by the Portuguese 
police and military. But many of 
those participant# are denied pension.

I request the Government, when 
their applications come, to take a le
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nient view because they took part in a 
big way in liberating {fee country from 
the Portuguese colonialism.

*’*Jgtstly, there is a typical case that 
b a# been brought to my notice about 
Which I have written to the Minister 
also. I am sure, it is not an isolated 
case. That is a case of a student who 
in early twenties was inspired by the 
call of our freedom movement and 
took part in it. He was dismissed from 
the college and he was put in jail. 
He belonged to Kerala. But he was 
a student in Bombay. He was put in 
jail He remembers that Shri Jaya- 
prakush Narayan was along with him. 
Altei his period in jail expired, he 
came out. He was dismissed from the 
college and, naturally, he want back 
to Kerala. Now. if you ask him to pro
duce a jail certificate, it is very diffi
cult to do so. Well, he had approach
ed the Government of Maharashtra and 
they said that they have no record—• 
everything is destroyed. He does not 
know whether anybody with whom he 
stayed in jail has become an M.P. or 
an M.L.A. He was a young boy. About 
40 to 50 years back, he was in jail. It 
is a fact known to all the political 
party leaders in my State that Shri 
C. M. Kunhu Raman Nair is a well- 
known freedom fighter. But due to 
some technical reasons, he is denied 
of pension.

I am bringing these cases to your 
notice to take a lenient view of these 
genuine cases and find out a mecha
nism by which these can be consider
ed sympathetically.

As regards the I.N.A. and the R.I.N. 
the Government often says that they 
have taken a decision. But there are 
so many people writing to us saying 
that they are not getting pension. 
Their applications are not being dis
posed of speedily.

These are the problems I want the 
Government to take note of and I 
request the Government to take a 
lenient view, to take a view which 
is also equally patriotic, and respect 
the freedom fighters. Let them not feel 
that after applying for pension, their
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cases are rejected. Let them not be 
going round all kinds of officials who 
do not know anything about the free
dom movement. Let them not feel 
that they are shabbily treated. I hope, 
the Government will share my feel* 
ings. I do net want to accuse the 
Government of anything. I feel very 
strongly about certain things. But 
still I do not want to accuse the Gov
ernment of anything. I hope, the 
Government will consider these cases 
and take a sympathetic view of them.

«rt inw w  fa*r (*repnft) : 
SnRTTTcr, iffR P T  * R T fw  *>T

aftaRr m  ywWiM w t

«PPT fa*lT |  I fa * §
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SHRI SAMAR GUHA (Contai): I: 
have repeated it several times and I 
will repeat it again. The country has .. 
very much appreciated the Govern-
ment's policy of appreciation of the · 
services of the freedom fighters and 
I ·hope this policy will be implemented 
very liberally and the task completed 
without any further delay. 

In this connection, I want to know· 
about the INA as also about the RIN. 
About the INA people a committee 
has been set up with my friend , Gen. 
Shah Nawaz Khan gS the Chairman 
and they h ave requested that either 
the · Chairman or the Secretary be 
associated. I t will be helpful if you 
accept the name of Mr. Surendra 
Mohan Ghosh. He was a very great 
revolut\onary but he lid not belong to 
INA. It will' be better if you include 
one. I have written to you and I 
shall be happy if you include either 
the Chairman or the Secretary. 

I want io know about the INA. Gen. 
Sahab is here. About the regular Bri-
tish Army their list is with the Gov-
ernment. I want to know whether 
those who have applied from the re-
gular army, who were in the British 
Army, their applications would be 
given straightaway sanction as also 
the applications of these who joined 
from the Indian Independence Lea - -
gue or from the civili an side or from 

'\""! 
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th* Rani Jfeftnti regiinettt. What *t« 
the criteria tbe Government if follow
ing in regard to giving them pension? 
What are the Criteria Of judging their 
cases. I want to know the number of 
applications received from the INA, 
the number granted and the number 
still pending.

About the RIN, there cannot be any 
difficulty. About the naval ratings who 
participated, their names are ordinari
ly with the Government. I want to 
know whether the Government is 
dealing with their cases straightaway 
and forthright and whether Shri B. C. 
Butt who was the leader of the RIN 
struggle was given Tamra Patra and 
pension.

Then, many State Governments like 
the West Bengal Government have 
•extended to Government employees 
who joined government later like 
extension in' service and obliteration 
of the disqualification. 1 have written 
to the Central Government several 
times about giving the same benefits 
to  central government servants. Their 
number will be only a few hundreds. 
All these who have joined government 
later—will the same benefits be ex
tended to them?

Then, you have set up several State 
committees to expedite the matter. 1 
want to know from the Government 
-whether any time limit has been set 
tor the State committees to sort out 
■and process the applications so that 
their cases may not be delayed.

I want to know the number of 
applications already accepted and pen
sion given. I want to know the num
bers pending, that is to say, the num
bers still remaining. Lastly I want to 
know the numbers rejected. 1 request 
the hon. Minister to reply to these 
points.

MR. CHAIRMAN: Shri H. N. Mu- 
3kerjee~~absent The hon. Minister

THE MINISTER OF HOME AF
FAIRS (SHRI UMA SHANKAR DIK- 
SHIT); Mr. Chairman, Sir, I shall first 
retar to the lema&s of the hon. Mem
ber, Shri Samar Guha. He has raised 
three or four questions in which his 
valuable suggestions are also con* 
tained. First he suggested that the 
rules that have been framed should be 
interpreted liberally. X would like to 
say that this question was earlier 
raised and the hon. Prime Minister 
go* this whole matter examined and 
certain sub-rules were framed to see 
that any inflexible or too technical 
view is not taken of the policy and, 
on the various issues that had arisen, 
these twelve guidelines were approv
ed with the object of liberalising the 
procedure. And. I shall read out those 
provisions in order to dear the atmos
phere in many respects.

The first one is ‘normal remission 
as part of actual imprisonment’. That 
is to say, imprisonment undergone for
5 months and 5 days or 6 davs, is to 
be regarded as 6 months. We don't 
insist upon the freedom-fighter having 
actually suffered imprisonment for 
the full period of six months. This 
is one point.

Then, detention under the orders of 
the competent authority is to be 
treated as equal to imprisonment. 
This applies to under-trial period 
followed by conviction towards actual 
imprisonment suffered. Then the 
decision is to include broken periods 
of imprisonment towards reckoning 
of actual imprisonment. The next 
is to include a person who remained 
underground for more than six months 
provided he was a proclaimed offen
der or one on whom an award for 
arrest was announced or one for whom 
detention orders were passed but not 
served. It also includes a person in
terned in his home or externed from 
his district provided the period of in
ternment or extemment was for six 
months or more. The other included 
categories are Cl) a person whose 
property was confiscated or attached



aiid sold <fa*e to participation in the 
freedom struggle, (2) a Person who 
tieteanife ’ pftmihently incapacitated 
during &&&& or latbiecharge, (3) a 
person who lost his job, civil or mili
tary, or other means of livelihood for 
participation to the national move
ment. Further it has been decided to 
include members of the INA and 
persons who partifeijfrated in BIN 
Mutiny of 1946, as well as of Garwal 
Rifles who took part in the Peshawar 
•Kand, provided they fulfil other con
ditions of eligibility. The definition 
of the ‘Family’ was expanded to in
clude the ‘Father’. This is as regards 
Mr. Samar Guha’s suggestion regard
ing treating the whole matter in a 
included in the committee concerned, 
manner.

Then, Sir, he has suggested that 
Mr. Surendra Mohan Ghose should be 
ineluded in the committee concerned. 
He is there already.

SHHI SAMAR GUHA: I suggested 
either the Chairman or the Secretary 
of the INA Association. Panditji has 
recognised that association. That 
might be of help.

SHRI UMA SHANKAfft DIKSHIT: 
We are willing if you can suggest any 
names for additional co-option and we 
could do it. The Committee is work
ing hard. Mr. Shahnawaz Khan is a 
very responsible person and he is do
ing his best. We have received from 
the Defence Ministry recently a com
plete list and the eligible cases are 
being processed.

SHRI SAMAR GUKA: I am happy.
SHRI UMA SHANKAR DIKSHIT: 

So, in order that we should not make 
the kind of errors about which Mr. 
Kachwai has complained, we have 
done all these things. It is a very 
narrow path which we have to walk. 
On the one side, Members of Parlia
ment and other responsible persons 
complain that we give pensions to 
'wrong people. But we do so only on 
the certificate given either on the 
authority of the State Government or 
on the authority of MP or MLA or on 
the certificate issued by the jail autho
rities or the district authorities.
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Various categories have been in
cluded. Still, errors occur. Some
times genuinely an error occurs when 
somebody’s sincerity is accepted or 
taken fpr granted. I want 1o assure 
the House that in no case huve we had 
any nnformntion or a reasonable sus
picion that we have allowed a wroag 
case to be passed for sanction.

Also, we. have come to know that 
we sanctioned a pension in one parti
cular case—I will not mention the 
name as a Member of Parliament and * 
at least one M.L.A. had certified that 
a particular person was a freedom 
fighter who should be given pension 
and pension was sanctioned. But, an
other Member of Parliament from the 
same district wrote to us later I am 
given to understand that so-and-so has 
been treated as a freedom fighter; he 
was not in the jail in question and so, 
please reconsider.’ I have said that 
we will reconsider. But, we have 
not stopped the pension. Shri Kachwai 
has mentioned something about Shri 
Suka Ram. Nothing can be farther 
from the truth than to allege that 
knowingly sanction of pension' is made 
to a person who is accused of or found 
guilty of muurder. He must have 
served a sentence as a freedom fighter. 
In any case if there is somebody who 
is wrongly accused and he is acquitted 
completely without any shadow of 
suspicion against his character but he 
did suffer imprisonment in the struggle 
either in a non-violence movement or 
otherwise, then even if he was an 
accused person in a particular case 
but was given a clean chit, I do not 
think we would be right in stopping 
the sanction of payment of pension.

Shri Kachwai said certain other 
things. I would request him to take 
a human and liberal view of things 
and to realise that Kfe is not that bad 
neither the Opposition nor the 
Treasury Benches nor people outside 
should think that we are not human; 
we are all human beings. He seems 
to proceed on the assumption that 
all the conceivable evils are 
monopolised by the Treasury Benches.
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*nd deliberately our officers go on
doing wrong things, and Shri Kachwai
is the only person who is a watch- 
dog, or a custodian of all the good
things in life. I would request him
not to take such a dark and evil view
of life around us. It is not so.
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My submission is that it is not fair
to the Members of the Legislature in
the C«*ntre or in the States; because
quite a lot of people go and pressurise
them. I can bear witness to the fact
that from Bombay, so many people
who I know were not In the movement
had come to me. I was in all the
three movements; excepting the 1920 
movement I was in the 1930, 1932 
and 1940 movements, and I had parti
cipated in all these in Bombay.
Some of them had come to me and
said that their family was in great
difficulty. I explained that if a person
had suffered or worked for the coun
try’s freedom then from the Home
Minister’s discretionary fund we could
make some small contributions, but
knowing that the case did not fall
under any of the categories and that
the person had not suffered imprison
ment or otherwise he was not entitled
to have pension. I would not recom
mend pension.
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I think by saying 'everybody' he
means well known people whose inte
grity cannot be doubted. If there are
such cases, we shall treat them as 
exceptions. 1 believe that no good
rule can be carried out satisfactorily
without allowing reasonable excep
tions. For that purpose, however, we
should not change the categoiies.
Changing the categories will open the
flood-gates of cases which we fehall 
never be able to dispose of completely,
however long we may try.

Then, he said that those who had 
suffered less than six months or
suffered loss of property etc. should 
be included. I can tell him that we
have already included loss of pro- 
peity. Ag&in, if the hon. Member has
advised that a person -who was under
ground for six months or more, he
should be included. We have already
included such cases. In the case of
imprisonment, If the period is less than 
six months, say about five months or
so, after deducting the period of grace
that is allowed in accordance with the
jail manual, such a case is covered,
but not cases of imprisonment for
less than that. I am sorry to say that
It is not possible for us to extend the
scope of the scheme.
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Shn C. K. Chandrapoan had men
tioned some other categories of cases;
he referred to the Moulah rebellion,
the Telengana rebellion against the 
Nizam and the Razakars, and then the
Punnapra Vayalar struggle. He said
also that the department should be
strengthened. He has also mentioned
the Goa liberation movement. He has
suggested that m order that the pend
ing cases be expeditiously disposed of,'
wc should strengthen the staff.

He had also mentioned the rases of
Shri Janardhnan Nair and Shri S. K.
Das as being very genuine cases, and 
he had also referred to the caae of
one Shri Kunjjhi Ram Nair who was
m jail.

Now, I would suggest to all mem
bers to kir dly note that wherever they
feel strongly about a case on the
strength of their personal knowledge
and the considerations mentioned by,
they should bring it to my notice. It is
not enough for the hon. member or
any other gentleman to just go to
office clerks who cannot go beyond
the Instructions given to them.

SHRI C. K. CHANDRAFPAN: I
have written to the Minister. I did
not go to the office.

SHRI UMA SHANKAR DIKSHIT:
In that case, it will receive all due
consideration.
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So far as the Mopla rebellion is con

cerned, Shri Chandrappan hss sug
gested that the matter should not be
treated as closed and that we should
reconsider it. He has mentioned two
reasons. He says that the State Gov
ernment’s decision should not be 
ignored. We do not ignore the State
Government’s decision. The State
Governments function in all respects
in the matters with which they are
concerned within the jurisdiction of
the State They will not give pensions
to freedom fighters outside the State,
•but inside the State they have given
pensions, knd and various other faci
lities, more than we have given from
the Centre. That is not coming in the
way. The Governrrient of India, as 
you now, have come out with this
scheme and they are executing it as 
liberally as possible. The hon. Mem
ber has also suggested that we should
examine the evidence or opinion con
tained in Dr. Tara Chand’s book. I 
am not in a position to say today
whethere or n ot...,

SHR.I C. K. CHANDRAPPAN- Also
Shn Madhavan Nair who was at that
time Secretary of the Provincial Con
gress Committee.

SHRI UMA SHANKAR DIKSHIT
As for the question of weighing the 
historical evidence available to us, I
do not know whether 1 was able to
explain my position clearly at that
time or not. Just as it is our respon
sibility not to leave out a person who
is really eligible and is in difficulty,
It is also our duty to prevent wrong
people from taking undue advantage.
I would request him to remember
that it i« much better that some
people who are entitled are either
left out or helped otherwise rather
than that we should open an issue
which may generate a new contro
versy. But if there is any new evi
dence—in one sense, X can say that
we have no closed mind—if any new
evidence is available which would
show that the Mopla rebellion
was a movement for the liberation of
the country or of that character, then

I say, that X will take up this matter
again.

SHRI C. K. CHANDRAPPAN: 1
shall write a detailed letter to you.

SHRI UMA SHANKAR DIKSHIT:
Yes. But .1 am not giving any assu
rance that we are going back on the
decision we announced last time. But
as regards this and other matters
which he has mentioned my idea is 
to collect complete information on all
these points and then go to the Cabi
net for a final decision, so that the
members would toe satisfied that every
relevant aspect of the matter has been
considered

About the Telengana rebellion, we
have not said ‘no’. We are examining
both this matter and the Poonappa
Vayalat matter The hon. Member
would be glad to know that we have
collected quite a lot of literature on
the subject Officers are going into it.
They are marking portions and taking
extracts and, before long, we would
be able to come to a dedsion. Also
we would be able to announce why
we have taken the decision. We have
not closed the subject. I do not want
to go beyond my brief, but I should
say 4t is not an unsympathetic ap
proach which we have to both these
cases

About the department, it is not so
much a question of strength in the
department. Fifty thousand cases have
been referred to the State Govern
ments. It has been suggested--it was
suggested earlier also—that we should 
request State Governments to appoint
committees. Some States Govern
ments have; others have not. One or
two State Governments have written
to say that they do not propose to do
so. We have written to all the State
Governments There was a fresh
draft ready and we will be issuing it
in a day or so. Again we will ask 
the State Governments to appoint
committees where the committees
have not been, appointed, and to ask 
the committees to expedite the work.
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But more than the State committees,
it is the job of the dstxlct com
mittees. Where in a State Committee
there are no veterans who partici
pated in the movements,—it is extre
mely difficult for the young people
who are on the committees, to come
to any decision even to genuine cases.
But I promise that we will again 
write to the Chief Ministers of all the
States requesting them to expedite
the work of furnishing clarifications
that we have requested them to give,
and as soon as the clarifications are
received we shall quickly dispose of
the cases.

There is another point We have
not yet stopped entertaining new
applications but I am in the hands of
the Members of this House and of the
other House as to whether we stop
considering fresh applications.

SHRI C. K. CHANDRAPPAN: Do
not close, there are so many applica
tions. (Interruptions)

SHRI UMA SHANKAR DIKSHIT:
After their income goes down, they
will be free to apply at any time or to
intimate to us. They need ‘not write
regular applications.

Now, the information that I have
gathered—I am not in a position to say 
so with authority—is that the appli
cations that are now coming are
mostly about the underground. I
myself was underground once or
twice, for five or six months. It is 
not an easy matter. Thousands and 
lakha of people worked, some pri
vately some secretly, and some in the

lanes and some outside in the streets. 
They were all underground, or even
while (overground, they participated
in the movement in some way or an
other. Therefore, in this matter we
have to take a responsible attitude.
It is not merely a financial aspect—
(Interruptions)

SHRI SAMAR GUHA: A close
friend of mine was known as one of
the heroes of the 1942 movement in
one part of West Bengal, but unfor
tunately, except some press report,
there is nothing for him. I know he
is suffering terribly. I told him.
“Please give me the photostat copy of
the paper-cutting and then I will plead 
your case.”

SHRI UMA SHANKAR DIKSHIT:
You write to us. (Interruptions)

AN HON. MEMBER: Goa move
ment.

SHRI UMA SHANKAR DIKSHIT:
Goa movement? It is included.

SHRI C. K CHANDRAPPAN: In
the satyagraha, so many people had 
participated—(Interruptions)

MR. CHAIRMAN: I do not want the 
discussion to be reopened again. When 
the Minister closes, I shall adjourn the
House I think you have closed the
reply

SHRI UMA SHANKAR DIKSHIT:
Yes.
18 24 hrs.

The Lok Sabha then adjourned till 
Elev>en of the Clock on Tuesday,
December 4, 1973/Agrahayana 13, 1895 
(Safe a).
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